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1.0K SABHA DEBATES 

LOKSABHA 

Tuesday, December 10, 19911 Agrahay-
ana 19, 1913 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chait'j 

ORAL ANSWER TO QUESTION 

Reservation of posts for Scheduled 
CasteslScheduled Tribes In CGHS 

+ 
264. SHRI RAJNATH SONKAR 

SHASTRI: 
SHRI KARIA MUNDA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government's direc-
tives regarding reservation of posts for 
Scheduled CasteslSchedt,lled Tribes in 
Groups C&D posts including the Pharma-
ceutical staff of Indian and Modem Systems 
of Medicine under the CGHS both with re-
gard to recruitment and promotions are being 
followed; . 

(b) if so, the details thereof, including 
the number of promotions made during the 
last two years; and 

(c) the reasons for backlog if any and 
the steps proposed to be taken to fill up the 
prescribed reserved quota? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) and (c). A Statement is laid on the 
Table of the House. . 

STATEMENT 

During the period 1/1/1990 to 31/1011991, the number of Group 'C' & 'D' employ99S 
lf1CIlJited and promoted is as under: 

Recruited Promoted 

1. Number of Group C & D Employees 236 76 

2. Number beloOging to Scheduled Castes 94 29 

3. Percentage of Scheduled Castes 40 38 

4. Numberbelonging to Scheduled Tribes 24 11 

5. Percentage of Scheduled Tribes 10 24 

The main reason for the backlog in respect of some of the para-medical Group 'C' posts 
IS the non-availabHity of qualified candidates. 
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...... (Interruptions) .[T rans/ation]

SHRI RAJNATH SONKAR SHASTRI:
Mr. Speaker, Sir, the hon. Minister in his
statement has stated that 236 persons have
been recruited in Groups C&D posts this
year and 76 persons have been promoted. I
would iike to know whether these 236 phar-
rnacists have been recruited for imparting
training or they have directly been recruited
as pharmacists; how many out of the total of
76 pharmacists promoted have been ap-
pointed to the post of Chief Pharmacist? The
hon.Minister's reply does not indicate as to
how many vacancies are there at present. I
would also like to know the number of Carry
forward and present vacancies, the number
of persons recruited and the number of posts
lying vacant. Does the concerned Ministry
propose to launch a special drive to fill the
SC/ST quota?

THE MINISTER OF HEALTH AND
FAMIL YWELFARE (SHRI M.L FOTEDAR):
Mr. Speaker, Sir, in the supplementary
question, the hon. Member has sought infor-
mation about recruitment made this year. In
this original question, be sought to know
about posts filled during the last two years.
The figures we have provided relate to last
two years and no this year. It has been stated
therein that 236 persons were recruited and
I would like to say that these persons were
recruited not for being imparted training but
they were appointed directly against the
vacancies (Interruptions) .

SHRI RAJNATH SONKAR SHASTRI:
Mr. Speaker, Sir, the reply is not clear.

SHRI M.L. FOTEDAR: Today's proceed-
ings are not being-telecast, Please restrain
yourself at least for today. I will give you a
satisfactory reply.

SHRI RAJNATH SONKAR SHASTRI:
Sir, when proceedings are telecast we do not
get an opportunity to
speak (Interruptions) .

MA. SPEAKER: Please do not do so.

Oral Answers 4

SHRIM.l. FOTEDAR: I will give reply to
his question and satisfy him fully. The policy
adopted by our Government for the welfare
of Harijans - Adivasis .

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, the words 'Harijan' and 'Adiva-
sis' are unparliamentary. The correct words
are Scheduled Castes and Scheduled Tribes.

[English)

SHRI M.L. FOTEDAR: Scheduled
Castes and Scheduled Tribes posts which
are going to be filled up will be strictly in ,:.
accordance with the constitutional require-
ments and we will not fail in our duty to flll- up
these posts.

You are already aware that in 1989, Shri
Rajiv Gandhi had desired that we must fill-up
all these posts. He said, if the post is vacant,
it should remain vacant till you have a Sched-
uled Caste or a Scheduled Tribe candidate
available for the purpose. Here in this case,
out of 236 posts, the percentage of Sched-
uled Castes is only 15 per cent. We have
filled up 40 per cent. The Constitution says
that 15 per cent is the minimum. But, that
does not restrain the Government to in-
crease the number. We have increased the
number to forty per cent. I think the perform- ,"!(_

ance of the Health Department in fulfilling
this requirement is, I should say, is admi-
rable or in the larger interest of the socio-
economically weaker sections of the people.

The second thing that the hon. Member
has asked is about carry forward. I will tell the
hon. Memberthat what Mr. RajivGandhi had r

decided in 1989, we stand by that commit-
ment and we will stand by that commitment
in future also.

[ Translation]

SHRI RAJNATH SONKAR SHASTRI:
Mr. Speaker, Sir, the hon. Minister in his .•.,~
reply has stated that the main reason for the
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'backlog is the non-availability of qualified
candidates. I would like to know from him as
to what is the required qualification of a
pharmacist Earlier, candidates who were
High School with Biology were being se-
lected for pharmacist training. Incertain states
the qualifications were Intermediate with
Biology. Therefore, I would like to know
whether SCIST candidates with these quali-
fications were not available? Secondly, I
would like to know the reservation position in
various pharmaceutical companies like
Bengal Chemicals, UPDPL and IDPL, Hin-
dustan Antibiotics which are Government
undertakings, Apart from this, the hon. Min-
ister may kindly clarify the position of reser-
vation in Ayurvedic: and Homoeopathic Health
Centres working under Central Government
Health Scheme and the percentage of quota
filled in these centres so far, the number of
vacant posts at present and the measures
proposed to be taken in this regard.

SHRI M.L FOTE'DAR: Sir, I can assure
the hon. Member that so far as the question
of pharmacists is concerned, the posts are
vacant. In Delhi, there are five posts of
pharmacists vacant which are reserved for
Scheduled Tribes. I am not getting any
Scheduled Tribe candidates in Delhi who
could be appointed against these posts. So,
we have kept these posts vacant. I am re-
questing the han. Members through you, Sir,
and through the hon. House that they should
help us in getting us suitable candidates of
Scheduled Castes and Scheduled Tribes so
that the vacant posts can be filled up. It is not
for th~ hon. Members only to cry, they must
help us in educating the Scheduled Caste
and Scheduled Tribe candidates to. fill up
these vacancies. The Government is ready
to appoint them against these posts. So, if
they have any Scheduled Tribe candidates,
we are ready even to relax the age limit for
them. Suppose they have a Scheduled Tribe
or a Scheduled Caste candidate and sup-
pose the minimum qualification required is
F.A. or B.A., we will relax it only up to matric,

.~ but he must be a science student. So, they

Oral Answers

should give us the candidates and we will fill
up those posts.

SHRI LOKANATH CHOUDHURY: Mr.
Speaker, Sir, in reply the Minister has. said
that the backlog is due to non-availability of
qualified persons. When the qualified per-
sons are not available, naturally the posts
will remain vacant. So, I want to know that
since qualified persons from Scheduled
Caste and Scheduled Tribe categories are
not available, has Ihe Government got any
special scheme to qualify them and see that
the backlog is over?

SHRI M.L. FOTEDAR: Sir, the Govern-
ment have got one special scheme that we
have the colleges opened for them and we
have fifteen per cent quota reserved for
them. The Members representing them
should come forward, bring them and we will
get them admitted and give them good
education so that these posts can be filled
up. I would request the hon. Members that
the scheme is open lor them. We have
'reservations, so, they must come forward
and help us. They should not only cry but
they must help these socio-economically
poor sections of the society to come up to
some standard so that they can get some job
in the Government service.

[ Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, I am saying one thing again
and again that there is no dearth of leaders,
and correct policies in the country. There is
only lack of will. You want us to bring quali-
fied candidates. How were we able to fill 40
percent quota from 1.1.90 to 1.10.91 ? These
figures pertain to the period from January to
October 1991. When 40 percent candidates
could be available from January 1 to Octo-
ber, 1991, how is it that 15 percent candi- .
dates were not available during a long period
of 40 years? It means thatws made sincere
efforts as a result of which we succeeded in
filling 40 percent quota (Interruptions)
...... It is a fact. You have been requested to
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provide the figures of two years but you 
provided figures of ten months only and that 
too pertaining to the period when National 
Front Government was in power from Janu-
ary 1 1990, to October 31, 1991.. •.•. (lnt9r-
ruptions) ...•.• 

[English] 

MR. SPEAKER: Paswanji, you have to 
come to the question please. 

[ Trans/ation] 

SHRI RAM VILAS PASWAN: So far as 
I know, the special recruitment drive we 
initiated, has been withdrawn by the present 
Government. That is why the figures of later 
periq,d have not been provided. Shri Sitaram 
Kesri who looks after the Ministry of Sched-
uled Castes and Scheduled Tribes had stated 
in his reply two days ago ...... (/nt9rruptions) 

[English] 

MR. SPEAKER: Please come to the 
questiqn. 

[ Trans/ation] 

SHRI RAM VILAS PASWAN: He said 
that the backlog will be cleared by 31 st 
March. 

[Eng/ish] 

He is on record. 

[T rans/ation] 

We wanted to know whether there was 
any magic wand by which it could be cleared. 
He said that there was a magic wand. I would 
like to know how the entire backlog will be 
cleared by the Health Ministry by 31 st March, 
1992. It is not the responsibility of the oppo-
sition to clear this backlog. Rather the Gov-
ernment should fill all the vacancies with 

··Expunged as ordered by the chair. 

suitable candidates ~ the year end 1992. 
How will they manage to do this? 

SHRI M.L. FOTEDAR: The hon. Mem-
ber has been a Minister. I am glad ofthis. But 
he has said that there is a difference be-
tween the leaders and policies .••.•• (Inter-
ruptions) ...... Don't worry, I will give com-
plete reply to your question. You have stated 
that though there are a number of leaders 
but there is lack of will. It was not our will •• 
any leader •• Our will is very clear. We want 
to serve the poor ..•... (lnterruptions) ...... 

[English] 

SHRI CHANDRA JEET YADAV: There 
are certain facts. We do not need ser-
mons ...... (Interruptions) ...... 

MR. SPEAKER: I think a speech is 
replied by a speech . 

...... (/nterruptions) ..... . 

SHRI M.L. FOTEDAR: Yadavji,l am not 
sermon ising him. I am replying to him ...... 
(Interruptions) ... ... 

[ Translation] 

SHRI M.L. FOTEDAR: He made a refer-
ence to will. Our wile is there before you. ** 
The only difference is that our will is visible 
from the service-we render to people. 

[Eng/ish) 

SHRI RAM VILAS PASWAN: I have an 
objection. 

[ Translation} 

It is not a matter of joke to display the 
portrait of Dr. Ambedkar in the Central Hall 

[English] 

It should not be taken non-seriously. 
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[Translation] down. Please sit down first. 

With the display of Dr. Ambedkar's (Intemlptions) 
portrait in the Parliament House, the coun-
try's prestige has risen and not that of Dr. MR. SPEAKER: Do not shout. Please 
Ambedkar. Shri Sharad Pawar is present take your seat there. 
here. Dr. Ambedkarcannotbedisgraced .•••.• 
(Interruptions)... .•. (Interruptions) 

[EngHsh] [Translation] 

Do not make joke of Dr. Ambedkar. SHRIRAJNATHSONKARSHASTRI:1t 
(Interruptions) is the question of the sentiments of the 

SHRI CHANDRA JEET YADAV: He 
should withdraw that. It is very objection-
able. I alse take very strong objection to it. He 
is trying to insult Dr. Ambedkar by making 
this remark.(lntemJPtions) This is what he 
said. This is certainly humiliating Dr. 
Ambedkar.( Interruptions) 

SHRI M.L. FOTEDAR: Just listen to 
me. (Inteffuptions) 

SHRI M.L. FOTEDAR: I am replying 
him. (Inteffuptions) 

SHRI CHANDRA JEET YADAV: Why 
should he bring Dr. Ambedkar's name? The 
Minister must reply. He should not go on like 
this. 

SHRI SRIKANTA JENA: What is he 
going to reply? 

SHRI CHANDRAJEET YADAV: This is 
ridiculing Dr. Ambedkar and insulting him. 
This is n~t the correct way. We take very 
strong objection. (Intemlptions) 

SHRI M.l. FOTEDAR: Sir, I will reply to 
him. Do not worry.llntemlptions) 

SHRI. M.L. FOTEDAR: I will reply you 
and fully ~atisfy you. (Interruptions) 

[Translation] 

MR. SPEAKER: Sankarji, please sit 

House ..... . 

[English] 

( Inteffuptions) 

MR. SPEAKER: Please sit down. This 
is not correct. 

I am trying to help you because you 
have many question to ask. Now if you go on 
speechifying, you won't have the time to ask 
the question and get the answer. Please 
come to the question proper and get a reply 
properly on the point. Now, let us not think 
that we should play these things between 
ourselves. Dr. Ambedkar's photo is there 
and probably the Minister respects him and 
he does not mean any disrespect. He will say 
severy clearly in his reply, but let us. not take 
it beyond a certain limit, please. 

. SHRI SRIKANTA JENA: Mr. Speaker, 
Sir, the way the Minister brought Dr. Am-
bedkar's echo in the Question Hour is very 
ridiculous. H.e is trying to ridicule Dr. Am-
bedk~r in this way. The hon. Minister must 
withdraw it, Sir.(lntelTUptions) 

MR. SPEAKER: Don't you want to go to 
the other questions? 

(Interruptions) 

SHRI SRIKANT A JENA: The way he is 
insulting Dr. Ambedkar ...... (/ntemlptions) 
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MR. SPEAKER: let him say something. 
Allow him to say something. 

(Interruptions) 

MR. SPEAKER: Please sit down. 

(Interruptions) 

SHRI M.L FOTEDAR: Sir, I must say, 
and I say emphatically that some people 
mentioned the nameof-I will never say 'Dr. 
Ambedkar',lwillsay 'BabasahebAmbedkar'. 
Some people mentioned his name ..•..• 

SHRI RAM VILAS PASWAN: Nobody 
mentioned his name. Who mentioned the 
name? Who mentioned it? (Interruptions). 
No, I will not sit down. The Minister wiD have 
to withdraw it. He is not replying to the 
question properly. He should withdraw it. 

(Interruptions) 

SHRI SRIKANTA JENA: Mr. Speaker, 
Sir, you will have to protect us. 

• (Interruptions) 

[Trcms/ation) 

SHRI RAM VILAS PASWAN: They 
deisgraced Babasaheb Ambedkar for 45 
years. Now they saY so when we have dis-
played this portrait. He will have to withdraw 
his words. We shall not make any compro-
mise on the disgrace of Dr. Ambedkar. We 
shall not allow to make it ridicuJous. 

MR SPEAKER: Please sit down. 

SHRI RAM VIlAS PASWAN: He will 

SHRI SRIKANTA JENA: This is ParJia-
ment. He is trying to humHiate Dr. Arnbedkar. 

(Interruptions) . 

MR. SPEAKER: You are not helping the 
Minister, you are not helping me also. You 
belong to the Ruling Party, you should be-
have more properly and allow him to con-
tinue. 

[Translation] 

SHRI RAM VILAS PASWAN: We dis-
played Dr. Ambedkar's portrait ~ he is 
feeling uneasy. The hon. Minister should 
apologize. ( Interruptions) 

[English] 

MR. SPEAKER: Mr. Paswan, you please 
take your seat. . 

( Interruptions) 

MR. SPEAKER: Please for God's sake 
you keep quietthere. Now there is a group of 
M.Ps. who are sitting and just trying to inter-
rupt. Please allow me to control the House. 
Why are you doing like that? You are neither 
helping him nor helping me. You are adding 
·to the noise in the House. Please keep quite. 

Mr. Paswan,l willgothrough the record .. 
I don't think if there is anything derogatory, it 
can be allowed. H it is there. I will remove it. 
But as far as my understanding goes. there 
is nothing derogatory on the record. I will go 
through it and come to the conclusion. 

( Interruptions) 

have to withdraw his words. He must with- MR SPEAKER: Not like this. Mr. Minis-
draw his words. He cannot humiliate Baba- ter. You will reply only to the question. 
saheb Af!1bedkar h"ke this(/ntenvptions) 

MR. SPEAKER: Mr. Paswan, please sit 
down. 

(lntstrU¢ons) 

(Interruptions) 

SHRI SRIKANTA JENA: We are not at 
all interested in listening to the 
Minister.(lntenuptions) 
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SHRI RAM VILAS PASWAN: You are 
the Chairman of the Central Committee •••••• 
(/ntsrruptions) 

MR. SPEAKER: Let me go through the 
record carefully. If there is anything deroga-
tory, I wiD remove it from the record. Please 
sit down first. 

(lntenuptions) 

SHRI SOBHANADREESWARA RAO 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir, this cannot go 
on. Please askthemtogobacktotheirsea1s. 
This is what they are doing (Interruptions) 

let the House be adjourned. 

( Intenuptions) 

VADDE: Mr. Speaker, Sir,let him say whose MR. SPEAKER: Please sit down. 
photo he has referred. Let the Minister say 
whose photo he has referred. (Interruptions) (Interruptions) 

MR. SPEAKER: Please take your seat. MR. SPEAKER: I adjourn the House to 

(Interruptions) 

SHRI SRIKANTA JENA: We are not 
interested to listen to the Minister unless he 
withdraws his remarks(/ntelTUptions) 

MR. SPEAKER: Please take your seat. 

(Interruptions) 

SHRI SOBHANADREESWARA RAO 
VADDE: Let him say whose photograph he 
has referred.(/nterruptions) 

11.21 hrs. 

At this state, Shri Ram Vilas Paswan and 
some other han. Members came and sat 

on the floor near the Table 

(/ntemlplions) 

MR. SPEAKER: H there is anything 
derogatory I will remove it from the record. 

(lntenuptions) 

MR SPEAKER: This is not correct. Your 
should go back to your seats. 

( Int9lTl.lplions) 

meet again at 12 O'clock. 

11.29 hrs. 

The Lok Sabha then adjoumed til Twelve 
of the clock 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Centrallnstltutas for Vocational 
Studies 

·263. SHRI DIGVLJAYA SINGH: Will 
the Minister of HUMAN RESOURCE' DE-
VELOPMENT be pleased to state: 

(a) whether the Govemment propose to 
set up Central Institutes for Vocational Stud-
ies for the propagaticn of job-oriented 
courses; and 

(b) if so, the details thereof including 
their locations and grant likely to be sanc-
tioned in this regard? 

THE MINISTER OF HUMAN RE· 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). There is no proposal to 
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set up Central Institutes for Vocational Stud-
ies. However, in order to provide technical 
and academic resource support to Statesl 
UTs for starting vocational courses, it is 
proposed to strengthen the existing Depart-
ment of Vocationalisation of Education in 
NCERT with the objective of setting up a 
Central Institute of Vocational Education 
(CIVE). 

[Translation) 

Closure of Handa Devl National Parks 

*265. SHRI BHUWAN CHANDRA 
KHANDURI: WiD the Minister of ENVIRON· 
MENT AND FORESTS be pleased to state: 

(a) since when the Nanda Devi National 
Park has been closed for tourists and the 
reasons therefor; 

(b) whether the Government propose to 
re-open the park in view of the increasing 
demand of the tourists and also to save the 
fauna ~f the region from extinction; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d). The 
management and control fo national parks 
and sanctuaries vest with the concerned 
State Government. The Nanda Devi Na-

. tional Park is reported to have been closed to 
tourists since 1983, on the in~ructions of 
Chief Wildlife Warden, Government of Uttar 
Pradesh. The measure has been taken 
mainly to protect and conserve the fragile 
eco-system of the park. 

The Nanda Devi National Park. which is 
also the 'core' of the Nanda Devi Biosphere 
Reserve, is an unique ecosystem in the 

Garhwal Himalaya by virtue of its location, 
topography, climate and vegetation cover. In 
the past mountain expeditions entering the 
park used wood for burning, and camping 
sites were used to be cleared and littered 
with non-biodegradable material. Pack ani-

. mals accompanying the expeditions u!fed to 
graze in the ecologically fragile areas. In 
view of this past experience and the fact that 
the above activities are unavoidable if tour-
ists are allowed to enter the Park, there is no 
proposal to reopen the Nanda Devi National 
Park to tourists. 

(English] 

Requirement of Medical Facilities 

*266. SHRI K.P. UNNIKRISHNAN: Will 
the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) the number of registered medical 
practitioners (graduates and licentiates, 
separately) practising Allopathy, Ayurveda 
and Homoeopathy systems of medicine in 
1989 and 1990; 

(b) the number of Government hospitals 
and dispensaries during the corresponding 
period; 

(c) the total number of beds available 
and the availability of beds per lakh of popu-
lation during the same period; 

(d) the percentage of doctors, hospitalsl 
dispensaries and beds available in urban 
and rural areas; and 

(e) the requirements of doctors, hospi-
tals, dispensaries and beds by 2000 A.D? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L FOTEDAR): 
(a) to (e). A Statement is laid on the Table of 
the House. 
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a) Number of registered 
medical pratitioners 

i) Allopathy 

Graduates 

Licentitates 

ii) Ayurveda 

Institutionally 
quarlfied 

Non-institutionally 
qualified 

iii) Homoeopathy 

Institutionally 
qualHied 

Non-instituionally 
qualHied 

b) Number of Government 
hospitals and dispensaries 

i) Hospitals 

. ii) Dispensaries 

STATEMENT 

Position as on 
1.1.1989 

3,33,758 

37,000 

1,94,589 

1,00,652 

67,485 

81,381 

4,504 

13,531. 

Written Answers 

Position as on 
1.1.1990 

3,46,714 

37,000 

2,16,256" 

1,OO,926~ 

68,103" 

79,976 

• figures are 
provisional. 

4,526 

12,639+ 

+(Information is not complete as some 
State Govts. have not furnished 

updated figures.) 

c) Total number of beds available 
and availability of beds per 
Iakh population 

ij Total number of beds available 5,98,059 
(both for GovL and private 
hospitals) 

6,02,490 

18 
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Position as on 
1.1.1989 

Position as on 
1.1.1990 

ii) Number of beds per Iakh 
of population 

d) 'f\ercentage of liodors, 
hospitaJsldispensaries and 
beds available in urban and 
rural areas 

74 74.5 

(Note: Information not up-to-date for 
want of data from certain States) 

i) Doctors ...... As on 31.3.91, 21,428 
doctors were in position in the primary 
health centres in addition to 2,416 specia1-
ists working in community health centres. 
No specifIC data is available as to the 
break-up of doctors, including private prac-
titioners, serving in rural and urban areas. 

Urban areas 
as on 1.1.89 

Rura/areas 
as on 1.1.90 

Number Percentage Number Percentage 

ii) Hospitals (both 7,005 
Government and 
private) 

iii) Dispensaries. 15,557 

iv) Hospital beds 5,06,768 

v) Dispensary beds 9,286 

e) The requirements for doctors, 
hospitals, dispe~ries and beds 
by 2000 A.D. 

It is not possible to specifICally deter-
mine such requirements by 2000 A.D. as the 
same would depend upon several factors 
Jiks socio-economic and cultural conditions. 
prevaJence of communicable and non~m­
municable diseases; size of population and 
its composition. etc. 

68.86 3,167 31.13 

55.0!) 12,747 45.00 

84.11 95,722 15.89 

40.50 13,642 59.50 

Malpractices In CBSE examinations 

*267. SHRI RABI RAY: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether the Central Board of Secon-
dary Education had cancelled the examina-
tions in many centres in Delhi on account of 
mass copying in 1991; 
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(b) if so, the details thereof; 

(c) whether the Central Board of Secon-
dary Education has adopted certain short 
terms and long terms measures to check 
such malpractices in the ensuing examina-
tions; and 

(d) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Yes, Sir. According to 
the information given by the Central Board of 
Secondary Education (CBSE), during the 
examinations conducted by the Board in 
March. 1991. Secondary School Examiria-

. tion (Class X) at 18 Delhi Centres and Senior 
School Certificate Examination (Class XII) at 
2 Delhi Centres were canceUed. 

(c) and (d). Among the short terms 
measures. the most important is the use of 

. multiple sets of question papers based on 
the same blue print The multiple sets of 
question papers are being introduced in Delhi 
w.e.f. 1992 Examinations. AS part of the long 
term measures. the Board is going ahead 
with the trial of an alternative Model of ~x­
amination in which the power to rank order 
the students will be given to the schools 
while power to scale the marks of the stu-
dents will be retained by the Board. 

Education among Women 

*268. KUMARI VIMLA VERMA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleasad to state: 

(a) the steps under the new education 
policy to promote education amongst women 
in the rural areas of the country; 

(b) the level of education of women in 
Bihar, Madhya Pradesh, Rajasthan and Uttar 
Pradesh in comparison to other States; and 

(c) the steps proposed to be taken to 
spread education amongst women espe-

ciaIIy in the rural areas of ~ward States? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Nation,. Policy on Educa-
tion (1986) lays special emphasis on re-
moval of disparity in access to educational 
opportunities for women through empower-
ment of women, enrolment and retention in 
elementary education, and non-formal and 
adult education programmes. 

(b) A statement indicating state-wise 
the female literacy rate for population aged 7 
years and above, according to 1991 census, 
is attached. 

(cj Several strategies have been initi-
ated recently to promote women's education 
throughout the country with emphasis on 
women in rural areas. Some of these are as 
under:-

(i) MAHILA SAMAKHYA: The 
basic thrust of this programme is 
to create mechanisms whereby 
womtm are given an opportunity 
to plan and monitor their own 
education and reach out to a new 
body of knowledge. It aims at 
involving women in the process. 
of educational planning at the 
village level and providing edu-
cational inputs like non-formal 
education centres, training of 
village school teache~ and pro-
duction of educational materials. 
This project has been launched 
in 10 districts, 3 each of Gujarat 
and Karnataka and 4 of Uttar 
Pradesh. 

(ii) SCHOOlEDUCATION:lnthe 
school education, measures 
taken for promoting educatiOn of 
girls include recruitmel It of more 
women teachers in schools, 
appointment of at least one 
women teacher· in primary 
schools covered under 'Opera-
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tion Blackboard', incentive 
schemes like distribution of free 
textbooks and uniforms, free 
education to girls upto Class VHf 
in all government, local body and 
aided schools, and uplo class X 
in most of the StatelUnion Terri-
tories. 

(iii) NON-FORMAL EDUCA-
TION: Ninetypercent assistance 
is released by the Central Gov-
ernment for running of Non-for-
mal Education Centres for girls 
in the 10 educationally backward 
states, the remaining 10"10 being 
met by the State Government 
concerned. 

(iv) ADULT EDUCATION: Spe-
cific steps taken to enlarge cov-
erage of women in adult educa-
tion programme include: 

Special environment build-
ing efforts for mobilising 
women volunteers and 
learners for lite~acy; 

Integrating messages like' 
'women's equality and 
empowerment' in the cur- . 

. riculum and course content 

STATEMENT 

Written AnSW9/S ·24 

of teachingJlearning materi-
als, training, etc. 

Appointment of large num-
ber of women adult educa-
tion functionaries; 

Provision of continuing 
education to women Instruc-
tors and Preraks for upgra-
dation of their educational 
standards; 

Involvement of a large 
number of voluntary agen-
cies in literacy work espe-
cially ,hose working for 
women; 

Provision of opportunities 
through continuing educa-
tion for retention of literacy 
skills and application of this 
learning for improving their 
living conditions; and 

Production of films on fe-
male liter:acy and empower-
ment, and their telecast 
through Doordarshan for 
both motivational as well as 
instructional purposes. 

Statement indICating female literacy rate for population aged 7 years and above 

S.No. Name 01 the Stale/U. T. Female literacy tate 

1. Andhra Pradesh 33.71 

2. Arunachal Pradesh 29.37 

3. Assam 43.70 

4. Bihar 23.10 

S. Goa 68.20 

6. Gujarat 48.50 
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S.No. Name of the StateiU. T. Female literacy rate 

7. Haryana 40.94 

8. Himachal Pradesh 52.':'C 

9. Jammu & Kashmir 26.15· 

10. Karnataka 44.34 

11. Kerala 86.:,13 

12. Madhya Pradesh 28.39 

13. Maharashtra 50.51 

14. Manipur 48.64 

15. Meghalaya 44.78 

16. Mizoram 78.09 

17. Nagaland 55.72 

18. Orissa 34.40 

19. Punjab 49.72 

20. Rajasthan 20;84 

21. Sikkim 47.23 

22. Tamil Nadu 52.29 

23. Tnpura 50.01 

24. Uttar Pradesh 26.02 
.' 

25. West Bengal 47.15 

UNION TERRITORIES 

1. A& N Islands 66.22 

2. Chandigarh 73.61 

3. Dadra & Nagar Haveli 26.10 

4. Daman & Diu 61.38 
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S.No. Name of the StatelU. r. 

5. Delhi 

6. Lakshadweep 

7. Pondichery 

INDIA 

"Estimation arived at by extrapolation. 

Effect of Pollution on Taj Mahal 

"269. SHRISREENIVASAPRASAD: 
SHRI LOKANATH CH-

OUDHURY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Birla Institute of Scien-
tific Research in collaboration with the Na-
tional Remote Sensing Agency has con-
ducted a study on effects of pollution on Taj 
Mahal; and 

(b) if so, the details thereof and the 
reaction of the Government thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes, Sir. The details ofthe study included the 
following: 

(1) Sulphur dioxide is the major 
pollutant while oxidex of nitrogen 
can also cause damage to the 
Taj Mahal. 

(2) The surface of the Taj Mahal 
has lost its lusture and has be-
come rough and slightly coloured 
due to the effect of pollution over 
t~e years. 

(3) The monument is not affected 

Female literacy rate 

68.01 

70.88 

65.79 

39.42 

uniformly. The degree of pollu-
tion differs from place to place. 
The effect of sulphur dioxide at 
higher levels, such as at the 
home, is much less than that at 
lower levels, i.e. at the base. 

(4) The extent of damage due to 
sulphur dioxide is more on the 
outside than on the inside por-
tions of the T aj Mahal. 

The steps taken by the Government to 
protect T aj Mahal from pollution include the 
following 

(i) A trapezium surrounding the Taj 
Mal:lal has been constituted. No 
new polluting industry is allowed 
to be set up in this area. 

(ii) There is a ban on the use of 
furnace oil and diesel generators 
in industries in Agra. The foun-
dries are not permitted to oper-
ate during winter nights. 

(iii) A continuous sulphur dioxide 
monitoring station has been 
maintained atthe Taj Mahalfrom 
January, 1981, to obtain the trend 
of sulphur dioxide and oxides of 
nitrogen concentrations in the 
ambient air. 

(iv) The Mathura Refinery is continu-
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ously monitor in the ambient air 
quality at Mathura and its adja-
cent places since the inception 
of the refinery. 

(v) A network of ambient air quality 
monitorir stations has been set 
up and operated in Agra by the 
Uttar Pradesh Poilution.Control 
Board. 

(vi) Emission standards have been 
prescribed under the Environ-
ment (Protection) Act, 1986. 

(vii) Ambient air quality standards 
have been evolved. 

(viii) Industries have been asked to 
comply with the consent require-
ments of the State Pollution 
Control Boards to keep the emis-
sions within the stipulated limits. 

(ix) Legal action is taken against the 
defaulting units. 

(x) Gross and mass emission stan-

dards fur all vehicles have been 
notified under Motor Vehicles 
Rules, 1989. 

(xi) Public awareness campaigns 
have been launched. 

[T rans/ation) 

Electrification of Railway Lines 

*270. SHRI BARELAL JATAV: Will the· 
Minister of RAILWAYS be pleased to state: 

(a) the details of the plan of the Govern-
ment to electrify railway lines in the near 
future, State-wise; and 

(b)theallocations inadethereforin 1991-
92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) A Statement i.s laid on the 
Table of the Sabha. 

(b) Rs. 235 Crores. 
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1.2 Summaty of State-wise electrification 
wades in progress 

State· RouteKms. 

Madhya Pradesh 937 

Maharashtra 64 

Bihar 725· 

Orissa 138 

West Bengal 52 

Andhra Pradesh 184 

i t)r,~", ~. ~~:j"" 68 

Karnataka 92 

Haryana 178 

Punjab 108 

Gujarat 28. 

Delhi (Union Territory) 28 

Total 2602 

[English] 

Ancillary Units to Educated Unem-
·ployed 

·271. SHRI PAWAN KUMAR BANSAl: 
Will the Minister of RAILWAYS be pleased to 
state: 

Year No. of cases Registered 

1988 

1989 

1990 

under the Prevention.d 
. Food Aduheration Act, 

1954 

9599 

8126 

2385 

(a) whether the Govemment propose to 
sanction greater number of ancillary units to 
educated unemployed; and 

(b) if so, the incentives proposed to· be 
offered to; young entrepreneurs wil6ng to 
take up such projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) No, Sir. 

(b) Does not arise. 

Food Adulteration Cases 

·272. SHRI KASHIRAM RANA: 
SHRI RAM LAKHAN SINGH 

YADAV: 

Will the Minister of HEAlTH AND 
FAMILY WELFARE be pleased-to state: 

(a) the number of cases registered under 
the prevention of Food Adulteration Ad, 
1954 during each of the last three years; 

(b) the number of persons found guilty 
and punished; 

(c) whether the number of samples 
tested in 1989 was less in comparison to the 
previous three years; anti 

(d) if so, the details thereof? 

THE MINISTER OF HEAlTH AND 
FAMILY WELFARE (SHRI M;L FOTEDAR): 
(a) and (b). The available information is 
furnished below: . 

No. of persons found 
guilty BlJd punished 

2576 

1824 

753 
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The information for the year 1989 is 
incomplete for want of clarificationslinforma-
tion from 5 StateslUnion Territories, namely, 
Haryana, Rajasthan, Uttar Pradesh, Pondi-
cherry and Jammu & Kashmir (Kashmir 
DivisiOn). 

The figures for 1990 do not include 
information in respect of 13 States/Union 
Territories, namely, Goa, Haryana, Hima-
chal Pradesh, Jammu & Kashmir (Kashmir 
Division), Karnataka, Madhya Pradesh, 
Orissa, Punjab, Sikkim, Tamil Nadu, Uttar 
Pradesh, Andaman & Nicobar Islands and 
Pondicherry. 

(c) and (d). The information relating to 
number of samples tested from 1986 to 1989 
is as under:- . 

Year No. o(samples 
tested 

1986 1,21,969 

1987 1,31,391 

1988 1,30,390 

1989 1,21,906 

As the figures for 1989 are incomplete 
for want of c1arifications/informatiorr in re-
spect of 5 States Union territories, as noted 
in reply to parts (a) and (b). above, any 
comparison of the figures of 1989 with the 
previous years may not be appropriate. 

New EdUcation Policy 

'273. SHRI SUDHIR SAWANT: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether national integration has been 
wiven prirrie importance while evolving the 
new education policy for development of 
youth; 

(b) whether the Government have taken 

any steps to ensure correct interpretation of 
Indian history and culture while formulating 
the new education policy; . 

(c) whether the prescribed text books 
are being revised to inculcate the spirit of 
integration amongst the students both at 
shcool and college levels; and 

(d) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, sit. 

(b) Yes, Sir. 

(c) and (d). After the adoption of Na-
tional Policy on Education, 1986, the Na-
tional Council of Educational Research and 
Training revised the curricula and syllabus in 
various subjects, including history. New text 
books have been introduced by the NCERT 
in most of the subject in which syllabi were 
revised. 

[T rans/ation] 

Increase in Air India Fares 

'274. SHRI VILASRAONAGNA THRAO 
GUNDEWAR: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleasec;l to 
state; 

(a) when the fares on international flights 
of the Air India were raised during the last 
two years and the reasons for such increase; 
and 

(b) the percentage increase and the 
additional rev:en\Je earned by the Air India as 
a result thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA); (a) and (b). During the last two years, 
international passenger fares ex-India have 
increased between 25% to 50% on different 
sectors. The increases in international fares 
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are recommended by the International Air 
Transport Association every year on the 
basis ~f route characteristics, currency ex-
change factors and operational costs. It is 
difficult to quantify the exact amount of 
additional revenue earned as a result of the 
fare increases. 

Cobalt Plants for Cancer Patients 

*275. SHRI RAM NARAIN BERWA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of coba~-plants set up 
for the treatment of cancer patients during 
the last five years and the amount allocated 

SI. No. StatelU. T. 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chandigarh 

5. Gujarat 

6. Haryana 

7. Jammu & Kashmir 

8. Karnataka 

9. Madhya Pradesh 

10. Maharashtra 

11. Manipur 

12. Meghalaya 

13. Orissa 

14. Tamil Nadu 

15. Uttar Pradesh 

16. West Bengal 

Total 

for this purpose, state-wise; 

(b) whether this facility is inadequate in 
Rajasthan; 

(c) if so, whether there is any proposal to 
set up new cobalt-plants in Rajasthan;and 

(d) if so, the the time by which these 
are likely to be set up ? 

'i;~' ,-- INISTER OF HEALTH AND 
FAMIL . FARE (SHRIM.l. FOTEDAR): 
(a) The .. er of Cobalt plants set up 
during the' last five years with state-wise 
break-up, as reported by Shaba Atomic 
Research Centre, Bombay is as follows:-

Number of Cabalt 
Plants 

7 

2 

2 

5 

5 

6 

5 

1 

41 
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Th~ Ministry has a scheme for provi- increased to As. 20.00 lakhs per unit during 
sion of financial assistance @ Rs. 12.00 1990-91. Under the above scheme, financial 
lakhs per unit to various medical institutions assistance provided to various institutions 
subject to availability of funds for setting up state-wise during the last fIVe years is as 
of Cobalt Units. This amount has since been followS:-

SLNo. StateAJ.t. Amount 
(Rs. in /akhs) 

1. Andhra Pradesh . 112 

2. Assam 24 . 
3. Goa 12 

4. Haryana 12 

5. Himachal Pradesh 12 

6. Jammu & Kashmir 24 

7. Karnataka 24 

8. Kerala 36 

9. Madhya Pradesh 32 

10. Manipur 12 

11. Maharashtra 72 

12. Orissa 20 

13. Punjab 32 

14. Rajasthan 24 

15. Tamil Nadu 48 

16. Tripura 20 

17. Uttar Pradesh 70 

18. .West Bengal 12 

19. Delhi 34 

20. Chandigarh 24 

Total " .~ 

". As. 656 lakhs 
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(b) to (d). The available Cobalt Therapy 
facilities in Rajasthan are not considered as 
adequate. This Ministry has already released 
financial assistance of Rs. 12.00 lakhs to 
MBS Hospital, Kota, for setting up of a Cobalt 
Unit. Separately a proposal for development 

. of Oncology Wings in Jawaharlal Nehru 
Medical College, Ajmer and Rabindra Nath 
Tagore Medical College, Udaipur is under 
consideration. 

[English] 

Shortage of Malaria Drug 

~276. SH~HRIAVAN KUMAR PATEL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the attention of the Govern-
ment has been drawn to the news-item 
captioned "Government ignores shortage of 
Malaria drug" appearing in the Times of 
India, (Bombay edition) dated October 7, 
1991; 

(b) if so, the facts. thereof and whether 
any probe has been made in this regard; and 

In ordertoconserve the stock of primaq-
uine tablets, the Directorate of· NMEP had 
issued instructions to the State Health au-
thorities on 615/1991 for restricting the use of 
primaquine to serious and resistant cases of 
malaria. These instructions were subse-
quently withdrawn on 11/9/1991 • 

[ Translation] 

Names of Freedom Fighters In School 
Text Books 

·277. SHRI AYUB KHAN: Will the Min-
ister of HUMAN' RESOURCE DEVELOP-
.MENT be pleased to state: 

(a) whether names of eminent freedom 
fighters have been removed from the pre-
scribed school text books; and 

(b) if s!>, the reasons therefor? 

THE MINISTER OF .HUMAN" RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). According to informa-
tion received from the NCERT and the CBSE 
no such name has been removed. 

(c) if so, the outcome thereof and 111(> [English] 
remedial steps proposed to be taken to l]leet 
the shortage? Control of AIDS 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRI M.L. FOTEDAR)~ 
(a) Yes, Sir. 

(b) and (c). During the period November 
·1990 to July 1991, there was a shortage of 
Primaquine tablets which is one of the Anti-
Malarial drugs used in the Malaria Control 
Programme. The shortage was on account 
of the failure of the suppliers to effect deliv-
eries in accordance with the orders placed 
on them. In order to overcome the shortage, 
Government organised the-import of primaq-
uine tablets through· the World Health Or-
ganisation and adequate quantity has now 
been procured. 

·278. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Hindustan Latex has 
submitted any project report for the preven-
tion of AIDS in the country; 

(b) if so, the details thereof; 

(c) the steps taken or proposed to be 
taken in this (egard? 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRI M.L. FOTEDAR): 
(a) Yes, Sir. 
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(b) The Hindustan latex limited had 
sent a proposal to the Ministry of Health and 
Family WeHare on 9.9.1991 for improving 

the quality. of condoms and promotional 
activities. The proposal is for an outlay of As. 
2241 lakhs as per details below: 

Rs. in/akhs 

1. Purchase of equipment for improving quality 
assurance system 

2. Research Studies 

3. IEC 

4. Installation of 10,000 Vending Machines 

(c) A comprehensive project proposal 
for prevention and control of AIDS is under 
consideration with the World Bank. The 
project inter alia, includes measures for 
upgradation of the quality of condoms which 
would cover some of the activities men-
tioned HlL in their propOsal mentioned above. 

New Tourism Routes 

·279. SHRI 'P.C. THOMAS: Will the . 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a)whetherthe Union Governinent have 
declared some routes as tourism routes for 
developing them in connection with the VISit 
India Year; . 

(b) if so, the details thereof including the 
routes from Kerala; 

(c) wheth lr Kovalam has been included 
in these routes; and 

(d) if not, the reasons therefor? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRIMADHAVRAOSciN-
DIA):·(a) and (b). Yes, Sir. As part of the 

806 

35 

525 

875 

2241 

programme for India Tourism Year, 1991, 
eighteen new circuits were identified in 
consuitatlon with State Governments and 
industry to strengthen infrastructural facili-
ties. These are extensions of established 
.circuits. Four places in Ker:ala are covered in 
these circuits. . 

(c) No, Sir. 

(d) Kovalam is already on an estab-
lished travel circuit. 

National Conference on Panchayatl Raj 
and Women 

·280. DR. KARTIKESWAR PATRA: 
SHRI ANADI CHARAN DAS: 

WilltheMinisterof HUMAN RESOURCE 
DEVE~OPMENT be pleased to state: 

. (a) when and where the last "National 
Conference on Pcinchayati Raj and Women-
was held; 

(b) the main features of the decisions 
taken therein; 

(c) the details of follow-up adion taken 
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on proposed to be taken thereon; and 

(d) the efforts made to prescribed a 
certain number of quota for women in Pan-
chayats, Planning Boards etc? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The National Conference on 
Panchayati Raj and Women was held on 3-
4 May, 1989 in New Delhi. 

(b) to (d). The general consensus was 
towards reservation for women in various for 
a like Panchayati Raj Institutions, Zila Par-
ishads Panchayat Samiti and Gram Pan-
chayats. The Ministry of Rural Development 
haS already introduced the Constitution 
(Seventy-Second Amendment) Bill, 1991 in 
the Lok Sabha on 16.9.91. on reservation in 
Panchayats including reservationforwomen. 

[ 'frans/ation] 

Railway Protection Force 

°281. SHRI JANAF\DAN MISRA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
moot any plan to make the Railway ProteC-
tion Force more effective to enhance secu-
rity on the Railways; and 

(b) if so, the measures proposed to be 
taken in this regaFd? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI UAL-
lIKARJUN): (a) and (b). Various measures 
.are being taken from time to time to modern-
ise the Force and to make it more efficient by 
equipping it with modern equipmerlts, ve-
hicles, arms and ammunition and training 
aids. 

[English) 

Drive Against Quack Doctors 

*282. SHRI N. DENNIS: 
DR. (SMT.) PADMA: 

Win the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a) the details of the steps taken by the 
Union Government to check quack doctors, 
State-wise; 

(b) whether the All India Medical Coun-
cil has been consulted in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRIM.L FOTEDAR): 
(a) to (c). Penal Provisions already exist in 
the tndian Medical Council Act, 1956; in the 
Indian Medicine Central Council Act. 1970; 
and in ihe Homoeopathy Central Council 
Act, 1973 to the effect that no person other 
than a medical practitioner enrolled on the 
State Medical Register shaD practise medi-
cine in any State and any person contraven-
ing th~ provision shall be punishable with . 
imprisonmentfor a term which may extend to 
one year or with fine which may extend to As. 
1.000 or both. 

The Government of India have advised 
the State GovernmentslUnion Territories to 
invoke the penal provisions to check Plac-
tice by unqualified practitioners. 

Medical Council of India is strongly 
opposed to the extension of any recognition 
to unqualified practitioners on the ground 
that it would encourage quackery. 

Alleged Malpractice In ITDC Duty Free 
Shops 

*283. SHRI PRITHVIRAJ D. 
CHAVAN: 

SHRI HARI KISHORE SINGH: 
Win the Minister of CIVIL AVIATION 

AND TOURISM ~ pleased to state: 
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(a) whether a number of complaints 
have been received about malpractices and 
revenue leakage in ITDC duty free shops; 

(b) if so, the details thereof; 

(e) the remedial action taken in the 
matter? 

THE MINISTER OF CIVil AVIAITON 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) There have been some complaints 
about malpractices in I1DC Duty Free Shops. 
However, there are no complaints regarding 
revenue leakage. 

(b) rwe complaints regarding sale of 
imported &quor and other imported items to 
unauthorlsad person$, corrupIion, nopotlSm, 
etc. in Duty free shops at Delhi and Bombay 
Airports have been received in ITDC. Out of 
these five complaints, action has been taken! 
is being taken by CBI in three cases, by 
Customs Authorities in one case, and.by 
rroc Management in one case. 

(c) Strict controls are being enforced 
including surprise inspections and transfer 
of staff. Besides, billing and inventory sys-
tems are being computerised. 

[TtanSlationJ 

Sale of Tickets at Dullahpur Station 

2967. SHRI VISHWANATIf SHASTRI: 
Will the Ministerof RAilWAYS be pleased to 
state: 

(a) the total amount realised from the 
sale of railway tickets at Dullahpur station on 
Varanasi Bhatni rail line during 1988-89 and 
1989-90; 

(b) whether there has been decline in 
the sale of railway tickets at this station 
during 1990-91; and 

(e) if so, the reasons thereof and the 
steps being taken by the Government to 

check this loss? 

TIfE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
lIKARJUN): (a) Total amount realised from 
sale of tickets at Dullahpur station during 
1988-89 and 1989-90 was As. 34.45 lakhs 
and Rs. 40.81 lakhs, respectively. 

(b) Yes, Sir. 

(c) Fan in earnings in 1990-91 was due 
to disruption in regular train services on 
account of gauge conversion work and public 
agitation for long periods. Some cases of 
ticketless travelling were also noticed. Ticket . 
checking is being intensified to check these 
losses. 

(English) 

Imposition of Pollution Fee 

2968. SHRI SANAT KUMAR MANDAL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government propose to 
impose pollution fee/cess on all sources of 
effluent discharge in proportion to the esti-
mated damage caused to the environment; . 
and 

(b) if so, the broad features of this pr0-
posal? 

TIfE MINISTER OF STATE· OF TIfE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Water (Prevention and Control of Pollu-
tion) Cess (Amendment) Bill, 1991 has been 
Passed by the lok Sabha. This provides for 

. increased cess rates on industries consum-
ing water and which discharge untreated 
effluent, whereas· industries with treated 
effluent are given rebate on cess. This is to 
encourage industry to install water pollution 
abatement facilities, as well as to conserve a 
scarce andyaluable natural resource, namely 
fress water. 
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Number of Colleges of Indian Systems 
of Medicine 

2969.SHRISYEDSHAHABUDDIN:WiU 
the Minister of HEALTH. AND FAMILY 
WELFARE be pleased to state: 

(a) the number of government as well as 
private Unani, Ayurvedic and Homoeopathic 
Colleges in the country, with their annual 
intake as on April, 1. 1991. State-wise; 

(b) whether the Union Government have 
any scheme for upgrading the standard of 
instruction and training in such colleges; 

(c) if so, whether there is any proposalto 
sst up a national institute on the pattern of 
the Medical Council of India to recognise 
such colleges; and 

.(d) if so, the break-up of the collages 
under the category of recognised, recogni-
tion refused and recognitiOn under consid-
eration? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (d). The information is 
being collected al'\d will be laid on the Table 
of the House. . 

Allocation of Funds to Health Centres 
and Family Planning Centres In Bihar 

2970. SHRI GEORGE FERNANDES: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state the total 
amount earmarked for the health centres 
and the family planning centres in Bihar 
during 1989-90 and 1990-91. and its per-
centage utilisation thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): The information is being 
collected and will be laid on the Table of the 
House. 

Procurement of Wheels Md Axle. 

2971. SHRI M. V. CHANDRASEKHARA 
MURTHY: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the countrypwise details of expendi-
ture incurred in procurement of Axles and 
Wheels forthe Railways from abroad during 
.the last three years; 

(b) the percentage of total railway re-
quirements placed with the Public Sector 
units during the period; 

(c) whether the Government have taken 
a decision to offer some Private Sector in-
dustries to manufacture axles and wheels 
for the Railways; 

(d) if so, the percentage of total quan-
tum fixed in this regard; 

(e) whether the existing capacities in 
Public Sector are not being fully utilised for 
this purpose; and 

(f) if so, the facts in details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LlKARJUN): (a) A Statement is attached. 

(b) 1988-89 

1989-90 

1990-91 

58.92 

48.14 

45.03 

(c) and (d). Items are de licensed in the 
New Industrial Policy and no decision on the 
part of Government is required. The Indian 
Railways are procuring wheels for Narrow 
Gauge rolling stock and axles and tyres for 
all gauges, from the Private Sector also. 
Efforts are being made to interest the Private 
Sector to undertake the manufacture and 
supply of wheel discs. 

(e) No, Sir. Imports are planned only 
• after fuUy loading indigenous units in Public 
and Private Sectors. 

(f) Does not arise. 
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STATEMENT 

Statel1llHJt showing ~try-wise value of imports of wheels and axles during 1988-89 to 
1990-91 

Country 1988-89 

AUSTRALIA 0.29 

POLAND 8.44 

JAPAN 4.22 

HUNGARY 2.11 

SOUTH KOREA 8.44 

U.K. 

FRANCE 0.43 

ITALY 6.03 

ROMANIA 

BRAziL 19.30 

CZECHOSLOVAKIA 

YUGOSLAVIA 

ARGENTINA 1.39 

TOTAL 50.65 

expansion of Themmala and Aryam 
Kam Stations 

2972. SHRI KODIKKUNNIL SURESH: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have taken 
any steps forthe modification and expansion 
of old railway stations Themmala and Aryan 
Kam in Ouilon-Shenkotta meter gauge line; 
and 

(Rupees in Ctores) 

1989-90 1990-91 

17.83 11.82 

8.38 27.32 

.1.02 

14.98· 

4.74 0.88 

10.39. 

8.45 16.23 

9.41 

24.72 0.48 

0.99 

0.50 

4.36 

63.92 78.58 

(b) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINlSmy OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) No, Sir. 

(b) Does not arise. 

Bridge at Progalasthan 
2973. SHR' UDOHAB BARUAN: Will 

the Minister of RAILWAYS be pleased to 
state: 
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(a) whether the Government of Assam 
has sent any proposal 10 the Union Goyern-
ment regarding the construction of fly over-
bridge at Porgallislhan Rear Bongaigaon 
railway crossing on North Frontier Railway; 
and 

(b) if so, at what stage the proposal 
stands at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARNJUN): (a) Yes, Sir. 

(b) The proposaUor the work is in plan-
ning stage. The State Government has not 
yet indicated their final decision in respect of 
location of the bridge. 

Clearance of Oral Polio and Encephali-
ties Vaccines 

2974. SHRI ARJUN CHARAN SETHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether an oral polio vaccine and a 
Japanese encephalities vaccine developed 
indigenously by the Central Research Insti-
tute, Kasauli has been awaiting central clear-
ance; 

(b) if so, when was it submitted; and 

(c) the time by which these vaccines are 
likely to be deared f~r use? 

THE MINISTER OF STATE IN THE· 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) to (c). No oral polio 
va~ine has been developed indigenously 
by Central research Institute. Kasauli. Japa-
nese Encephalities vaccine is however. being 
regularly produced in Central Research 
Institute, Kasauli since 1987-88. 

[ Trans/ation] 

Units Manufacturing Blood Products 

2975. SHRI SHIV SHARAN VERMA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to. refer to the reply 
given on August 12, 1991 to Unstarred 
Question No. 2709 regarding units manufac-
turing blood products and state: 

(a) whether the requisite information 
has been collected; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) Yes. 

(b) Units which are manufacturing blood 
products have effective screening facilities 
against AIDS infection. Government has 
already issued detailed guidelines which are 
required to be followed by the manufacturers 
to ensure that the blood products are free 
from AIDS infection. 

[English] 

Medical facilities In Kamataka 

'2976. SHRI RAMCHANDRA VEER-
APPA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government of Karna-
taka have requested for assistance to mod-
ernise existing Government hospitals in the 
State and also for setting up of new special-
ised ones in Humnabad, Bidar and Hubar in 
Karnataka; and 

(b) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
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SIDDHARTHA): (a) and (b). A project report 
for improvement of secondary level hospi-
tals in Kamataka at an estimated costof As. 
172.00 crores was received by the Govern-
ment in October, 1991, for posing for World 
Bank assistance. The project envisages 
p'roviding 13475 additional beds in the exist-
ing hospitals at district level and sub-divi-
sional level hospitals and institutions. In 
addition, it has also been proposed to set up 
two new Maternity Hospitals, which includes 
one Hospital at Humnabad in Bidar district. 

[ Trans/arion] 

Reservation Quota At Kodarma In 
calcutta and Deihl Bound Tralrls 

:an. SH~IBHUVNESHWAR PRASAD 
MEHTA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government propose to 
double the present reservation quota for 
Calcutta and Delhi on Kalka, Neelanchal 
Expresses from Kodarma Station in view of 
the inconvenience caused to general public; 
and 

(b) if so, the time by which the proposal 
is likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (aj There is no proposal to 
increase the reservation quota at Kodarma 
for Delhi by 2311 Kalka Mail and 8475 
Neelanchal Express as the existing quotas 

are adequate to meet the present level of 
demand. No quota has been provided at this 
station for Howrah by 2312 Kalka Mail as it is 
highly patronised by long distance passen-
gers and passes through this station at odd 
hours. 

(b) Does not e. 

Grants for Youths, Women and 
Sports Activities 

2978. PROF. RASA SINGH RAWAT: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the State wise amount spent on 
youth weHare, women upliftment and the 
expansion of education and sports during 
each of the last three years; 

(b) the funds proposed to be allocated 
under the Eighth Five Year Plan for such 
activities; 

(c) whether any priority is given to the 
backward states for the developmental pro-
grammes of these activities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND OF DEP ART-
MENT OF WOMEN AND CHILD DEVEL-
OPMENT) (KUMARI MAMATA BANERJEE): 
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[English] 

Train from GuwahaU to Rourkela via 
Ranchl 

2979. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is.any proposal to 
introduce a train from Guwahati to Rourkela 
via Ranchi in the near future; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Operational and resource constraints. 

Circular Railway Service In Delhi 

2980. SHRI VIJAY NAVAL PATIL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
increase the frequency of the Circular trains 
in Delhi and to make these services more 
effective; and 

(b) if so, the details thereof and when it 
is likely to be implemented. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

Closure of Bombay Airport 

2981. SMR'RAM NA'K: 
SHR' UDAYSINGRAO 

GAIKWAD: 

Will the Minister of CIVIL AVITATION 
AND TOURISM be pleased to stale: 

(a) whether the landing of flights at the 
Bombay airport was closed for traffic for a 
number of days in October, 1991; . 

(b) if so, the reasons therefor; and 

(c) the stepstakenlproposed to ~taken 
to ensure that such disruption of traffIC does 
not re-occur? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) and (b). No, Sir. Bombay airport 
was closed for aircraft movement on 
28.10.1991 only between 1855 hrs. to 2125 
hrs. due to accident to an aircraft belonging 
to MIs. Continental Aviation Private Limited. 

(c) In case of such accidents, some 
discruption of traffic is unavoidable. How-
ever, procedures are already laid down for 
removal of disabled aircraft from the runway 
and these instructions have been reiterated. 

[ Translation] 

Overbridge at Janakpur Road 

2982. SHRI NAWAL KISHORE RAI : 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
construct a railway overbridge at Janakpur 
Road station in Sitamarhi district of Bihar in 
view of the difficulty being faced by the 
people;·and • 

(b) if so, thedetails thereof and if not the 
reasons therefor? 

THE M\N\STER OF STATE \N THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LlKARJUN): (a) No, Sir. 
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(b) The Railway has not so far received 
from the State GovemmentJl.ocal Authority 
any finn proposal for the facility, duly con-
senting to bear the cost, as per rules. 

[English] 

Purchase of Boeling 747 

2983. SHRI G. MADEGOWDA: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the number of Boeing 747 in opera-
tion and the number of non-operational ones; 

(b) whether the Gov~mment propose to 
purchase more Boeing 747 and if so, the 
number thereof; and 

(c) when the new aircraft are likely to be 
received. 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) There are 11 Boeing 747 in the fleet 
of Air India and all are in operation. 

(b) and (c) Air India has signed a pur-
chase agreement for acquisition of four 
b..eing 747-400 aircraft which will be deliv-
ered in 1993 and 1994. 

Part time TIcket Collectors In 
Bombay 

2984. SHRI GOVINDRAO NIKAM: Will 

scheme during this year, till date; 

(d) whether the Government are imple-
menting this scheme in all zones "Of the 
Railways; 

(e) if so, the Zone-wise number of such 
employees at present and the amount col-
lected as fine during 1991; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Some Railway employees 
volunteering to undertake ticket checking 
work beyond normal duty hours have been 
so detailed in Bombay area. 

(b) They are paid honorarium varying 
from 20 to 35% for different slabs of their 
earnings from excess charge and unbooked 
luggage cases. 

(c) A sum of Rs. 42.80 lakhs was col· 
lected during the period from April to Octo-
ber,1991. 

(d) No, Sir. 

(e) Does not arise. 

(f) The scheme did not elicit a favour-
able response Ort other Railways. 

Branch of UGC at Hyderabad 

the Minister of RAILWAYS be pleased to 2985. 'SHRI J. CHOKKA RAO: Will the 
state: Minister of HUMAN RESOURCE DEVEL-

OPMENT be pleased to state: 
(a) whether part time ticket collectors 

have been appointed by the Railways in 
Bombay; 

(b) the percentage of commission being 
paid to them; 

(c) the total amount collected under this 

(a) whether there. is any proposal to 
open a branch of the University Grants 
Commission at Hyderabad; 

(b) il so, the details thereol; and 

(c) by which tim it is likely to be opened? 
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THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). UGC has taken a deci-
sion, in principle, to set up regional offices in 
different parts of the country. No decision on 
the location of these offices has been taken. 

Expansion of AIIMs 

2986. SHRI R. SURENOER REDDY: 
SHRI GOPI NATH GAJAPA-

THI: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether there is any proposal forthe 
expansion of the All India Institute of Medical 
Sciences; 

(b) if so, the estimated cost; and 

(c) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARADEVI 
SIOOHARTHA) : (a) to (c). Yes, Sir. There 
are proposals for expansion of AIIMS by 
setting up a Screening OP~ additional Pri-
vate Ward, Surgical Block, Mortuary, an 
Animal House etc; at an estimated cost of 
Rs. 44 crores approximately during the 8th 
Plan period. The said expansion is proposed 
to be taken up in a phased manner and is 
likely to be completed before the end of the 
8th Five Year Pian. 

Increase In Rail Fare. 

2987. SHRI D.O. KHANORIA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the rail fare charges of nar-
row gaug rail line between Pathank~t"ogin­
der Nagar on Northern Railway have been 
increased as compared to other narrow 

gauge lines; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). Passenger fares on 
the Pathankot.Joginder Nagar section are 
charged on inflated distance which is 1/112 
times of the actual distance. 

The decision of inflate the distance was 
taken as it was found that the line would not 
be remunerative if fares and freight were 
charged on actual distance. Even with infla-
tion in the aistance for charge, Railways are 
incurring losses on this section. Such a 
method of inflating the actual distance is in 
vogue on some other unremunerative lines 
also irrespective of gauge. 

Number of Practitioners In different 
systems of Medicine 

2988. SHRI SURYA NARAIN YADAV: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of specialists who are 
presently working in different Allopathic, 
Homoeopathic, Ayurvedic and Unani sys-
tems of medicine in CGHS dispensaries, 
dispensary wise; 

(b) whether there is a shortage of special-
ists particularly in Homoeopathic system of 
medicine; 

(c) if so, the steps being taken to appoint 
more senior homeopathic physicians in Delhi, 
New Delhi; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARADEVI 
SIOOHARTHA) : (a) A Statement is attached. 
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(b) Yes, Sir. there is no proposal to appoint more Senior 
HomoeopathicPhysicians in Delhi, New Delhi 

(c) and (d»>ue to financial constraints, at present. 

STATEMENT 

Statement giving Information for Lok Sabha unstarred question No. 2988 for 10.12.1991 

A Spe . <llist is attached to many dispensaries, who visits them on rotation. 

The number of S~ialists working in different systems in CGHS institutions is indicated 
below as it is not possible to give dispensary wise information:-

Allopathic Specialists: 

Name of the Institution No. of Speci~ists 

CGHS, Delhi 73 

CGHS, Bombay 13 

CGHS,Calcutta 4 

CGHS, Madras 4 

CGHS, Hyderabad 6 

CGHS, Bangalore 4 

CGHS,Pune. 2 

CGHS, Ahmedabad 2 

CGHS, Nagpur 7 

CGHS, Patna 2 

CGHS, Kanpur 3 

CGHS, Lucknow 2 

CGHS, Allahabad 5 

cGHS. Meerut 

CGHS. Jaipur 6 
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There is no Homoeopathic, Ayurvedic 
. or Unani SpeciaJst working in CGHS dispen-

Senior Homoeopathic Physician 

Senior Ayurvedic Physician 

Senior Unani Physician 

Women Polytechnics with World 
Bank Assistance 

2989. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Women Polytechnics 
proposed to be opened with the World Bank 
aid in the (X)untry with State wise list of these 
polytechnics; 

(b) the amount of assistance to be given 
by the World Bank in this regard; . 

(c) whether these polytechnics will start 
functioning from the academic y.ear 1992-
93; and 

sariss outside Delhi. The data for CGHS 
Delhi is as under.-

1 

4 

Nil. 

(d) if not, the reasons theref~r? 

THE MINISTER OF HUMAN RESOUCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
(a) and (b). 38 new Women's polytechnics 
including separate wings for women in exist-
ing polytechnics as per Statewise list given 
in the attached Statement are proposed to 
be established with World Bank creditJloan 
assistance under a project on strengthening 
technician education in the (X)untry during 
1990-98. For this purpose the world Bank 
assistance is estimated to be Rs. 93 crores. 

(c) and (d) As per project proposals, 22 
new women's polytechnics including sepa-
rate wings for women in existing polytech-
nics will become functional by 1992-93. 

State-wise list of new Women's Polytechnicslseparate Wings for women ;n existing 
f'O.lytechnics 10 b9 established with World Bank assistance. 

S/.No. Name of State No. of New Women's PoIytechnicslWlngs 
. 10 b9 established 

Phase I 

1. Bihar 1 

2. Gujarat 4 

3. Kamatcika 1 

4. Ker;~la 1 

5. MadhYa Pradesh 6 
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SLNo. Name 01 State No. 01 New Women~ PoIytschnicstWtngS 
to be established 

6. 

7. 

8. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Orissa 

Rajasthan 

Uttar Pradesh 

Total 

Phase II 

Andhra Pradesh 

Assam 

Haryana. 

Himachal Pradesh 

Maharashtra 

Punjab 

Tamil Nadu 

West Bengal 

U.l.mDe\hi 

Total 

Grand total (Phase I & Phase II) - 38 

[TransIaIion) 

Scale wise number of Railway 
0fIicIa1s 

2990. SHRI HARIKEWAL PRASAD: " 
SHRI BHAGWAN SHANKAR 

RAWAT: 

WiI the Minister of RAILWAYS be 
pleased to stale the department-wise. pay 

2 

3 

4 

22 

2 

7 

3 

2 

10 

scale-wise number of railway employees! 
officers working "in zonal railways. Railway 
Standards Institute. Railway Board and other 
production/manufacturing institutions as on 
31 March.1991? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF RAILWAYS (SHRt MAL-
lIKARJUN): A statement prepared on the 
basis of latest available information (Le. as 
on 31.03.1990) is auached. 
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[Eng/ish] 

Vacancies in AllYS 

2991. DR.LAL BAHADUR SHASTRI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether some temporary posts of 
Professor/Additional Professor/Associate 
Professor were advertised by the All India 
Institute of Medical Sciences recently; 

(b) if so. the number of vacancies adver-
tised for each of the above posts separately 
together with the nu~ber reserved for Sched- . 
uled Castes and Scheduled Tribes; 

(c) whether the number of .posts in re-
served categories is in accordance with the 
reservation norms; and 

(d) if not. the reasons therefor and tile 
action takenlproposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA) : (a) and (b). Yes. Sir. The 
number of vacancies advertised for each 
category of posts and reservation made for 
Scheduled Castes and Scheduled Tribes by 
the AIIMS is as under: 

S.No. Ca!egory of Posts No. of posts advertised Reservation SC Made for ST 

1. Professors 27 

2. Additional Professor 14 Nil 

3. Associate Professor 17 Nil 

(c) and (d) "has been reported by AIIMS that 
reservation for facuhy posts is at present 
being made at the entry levi ie. the level of 
Assistant Professor only. 

cancer Patients 

2992. SHRI A. CHARLES: Will the 
·Minister of HEALTH AND FAMILY Wel-
FARE be pleased to state: 

(a) whether the number of cancer pa-
tients is on the increase in the country; 

(b) if so. the details thereof; 

(c) whether a large percentage of the 
. . canCet patients belong to the weaker sec-

tions of the society; 

(d) if so. the steps proposed to be taken 

Nil Nil 

Nil 

Nil 

to provide medicines and other facilities for 
. treatment free of cost to the above men-

tioned patients; and 

(e) if So. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF HEAlTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA) : (a) and (b). Reliable data 
regaiding numb!!r of Cancer patients in the 
country is not available. However. it is esti- . 
mated that there are about 1.5 to 2 million 
cancer patients in India and about halt a 
million new cases occur annually. 

(c) to (e) There is no statistical evidence 
to show that a large percentage of cancer 

. patients belong to the weaker sections of.the . 
·society. ~er. in Government hospitals. 
treatment is provided to cancer patients.ei-
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ther free or at a subsidised cost depending 
on the fmancial status of the patients. 

Social Forestry Scheme In Kerala 

2994. SHRI T.J. ANJALOSE: Wdl the 
°Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the targets set under the 
Social Forestry Scheme for Kerala during 
the Seventh FIVe Year Plan had been 
achieved; 

(b) H not, the reasons therefor; 

(c) the names of the districts covered 
under the scheme during th8 Seventh Plan 
period; 

(d) the targets set in the Eighth FIVe 
Year Plan for the State; and 

(e) the details of the assistance sanc-
ti9ned by the Union Government to Kerala 
for the purpose? 

'THE MINISTER OF STATE OF THE 
MINISmy OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). In 
the Seventh Plan pered (1985-90) , the tar-
get and achievement of aHorestationllree 
planting activities, including Social Forestry, 
in Kerala under the 20 Point Programme are 
as given beIow:-

Tatget Achiev8f'!lent 

(Area in hectares) 

287500.00 310827.50 

(c) The afforestation /tree planting ac-
tivities under the 20 Point Programme were 
carried out during the Seventh Plan period in 
an the dishicis oU(eraIa. 

(d) ~ (e) The afforestation Jlree pIant-

ing activities are proposed to be substan-
tially expanded during the Eighth Five Year 
Plan, which is under finalisationo 

Tourism Development In West 
Bengal 

2995. SHRI HANNAN MOlLAH: Will 
the Minister of CIVil AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether the Government have re-
ceived any proposals from the Government 
of West Bengal for the development of tour-
ism in the State; 

(b) H so, the details thereof; and 

(c) the funds allocated and the time-
frame for their completion? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) Yes,Sir. 

(b) Proposal for construction of tourist 
complex at Chalsa and Bankura, waysid 
facility at Burdwan, Beach Resort at Shank-
arpur have been received from the Govt. of 
West Bengal and are under consideration. 

(c) For the year 1991-92, an amount of 
As. 162.45 lakhs has boon earmarked as 
Central assistance for the Govt. of West 
Bengal. Normally, there is no fixed time 
frame for completion of the tourism projects. 
However, the Central peptt. of Touris"m 
encourages the StateGovts. to complete the " 
tourism projects at the earliest. 

[Ttanslation] 

Fixing of UGC Calendar Year 

2996. SHRI BHOGENDRA JHA: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to refer given on 
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May 7, 1990 to Unstarred Ouestion No.7677 
and state: 

(a) the names of universities in Bihar 
which have implemented the academic Cal-
endar fixed by the University Grants Com-· 
mission; and 

(b) the steps being .taken to ensure 
teaching for minimum 180 days in a year, 

, teaching upto minimum 4 hrs. on each aca-
demic day, ban on private tuition, time-bound 
academic session and exam results? 

THE MINISTER OF HUMAN RESOUCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
(a) According to the information furnished by 
UGC, while Magadh University has agreed 
to adopt the model academic calender circu-
lated by the Commission, other Universities 
in Bihar have not furnished any information 
in this regard. 

(b) According to the information fur-
nished by the Government of Bihar, the 
State Government has issued instructions to 
all Universities in Bihar that the UGC stipula-
tion of 180 teaching days in an.academic 
year should be strictly adhered to. The State 
Government is also considering a proposal 
to declare one or two academic years as non 
vacation years to clear the backlog of exami-
nations. The UGC is pursuing the matter with 
the Universities to implement the Academic 
Calendar. 

UGC has formulated a code of profes-
sional ethics which has been circulated to all 
the universities and colleges. The code 
provides that teachers shOUld refrain ·from 
undertaking any othQl employment and 
commitment including private tuitionS and 
coaching classes which are likely to interfere 
with their. professional responsibilities. UGC 
has also circulated guidelines to the Univer- • 
sities and Colleges. prescribing minimum 
workload for teachers. It is for the Universi-
ties and Colleges and teachers themselves 

to ensure that the code of professional ethics 
and UGC guidelines on minimum workload 
are followed. 

[English] 

Nav Nalanda Research InstHute, 
Bihar 

2997. SHRI SUSI:IIL CHANDRA 
VERMA: Will the Minister of HUMAN R(:-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have taken 
any decision to take over the Nav Nalanda 
Research Institute in Bihar or to extend fi-
nancial assistance for revamping it; and 

(b) if not, by whattime a decision is likely 
to be taken in the matter? 

THEMINISTEROFHUMANRESOUCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
(a) Yes, Sr. Modalities are being worked out 
t6 take over ~he Nav Nalanda Mahavihara in 
consultation with Bihar Government. 

(b) Does not arise. 

..,atlonal Conservation Strategy 

2998. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

the follow up action on the report of the 
Core Committee set ult by the Government 
to recommend the framework for formulating 

. - a National Conservation Strategy. 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMWNT AND 
FORESTS (SHRI KAM~ NATH): The re-
port of the Core Committee to recommend 
the framework tor formulating the National 
Conservation Strategy was widely circulated 
among the Central and State Govemment 
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Departments, Universities, Academic Insti-
tutions and non-govemmental organisations. 
Based on the Suggestions received from 
various sources, a draft National Conserva-
tion Strategy and Policy Statement on Envi-
ronment and Development is being prepared. 

Brain Drain 

2999. SHRI PRITHVIRAJ D. 
. CHAVAN: 

SHRI RAMASWAMY PRASAD 
SINGH: 

Will the Minister of HUMAN RESOURCE . 
DEVELOPMENT be pleased to state: 

(a) whether the Government have con-
ducted any study to ascertain the percent-
age of graduates from IITs gone abroad for 
higher education or seeking employment 
each of the last three years; 

(b) the percentage of these students 
who have opted to settle there on permanent 
basis; 

(c) whether the Government propose to 
formulate any scheme. to discourage the 
brain drain from the country; 

(d) if so, the details thereof and other 
steps taken in this regard; and 

(e) if .not, the reasons theretor? 

THEMINISTEROFHUMANRESOUCE 
DEVELOPMENT (SHRI ARJUN SINGH): 

(a) No, Sir. 

(b) These details are not available. 
However, as per the report of the Review 
Committee of IlTs, submitted in 1987, aver-
age percentage of liT graduates going abroad 
for higher education and employment is 
approximetely 20%. 

(c) to (e);" number of me~ures have 
been taken to attract Indian Scientists and 
technologists settled abroad to come backto 
the cour.·'Y. These include temporary place-
ment of scientists and technologists under 
the scheme of Scientists Pool, creation of 
supernumerary posts, facilities to import 
equipment by scientists and technologists 
returning from abroad, delegation of e'n-
hanced administrative and financial powers 
to scientific institutions, the Scheme of trans-
fer of know how through Expatriate Nation-
als etc. 

Development In Vlsakhapatnam 
Division 

3000. SHRI M.V.V.S. MURTHI: Will the 
Minister of RAILWAYS be pleased to state 
the details of the projects being undertaken 
for the development of railways in 
Visakhapatnam division? 

THE MINISTER OF STATE IN THE 
MINIS-rRY OF RAILWAYS (SHRI MAL-
L1KARJUN): Projects in progress on the 
Waltair Division are listed in the Statement 
attached. 
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Reservation Quota of Berths at Tundla 

3001. SHRI SURESHANAND SWAMI: 
Will the Ministerof RAILWAYS be pleased to 
state: 

Ca) whether there is any proposal to 
increase the quota of berths at T undla junc-
tion in Allahabad bound trains in view of 
large number of passenger boarding from 
there;. 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

Cc) The reservaton quotas available at 
Tundla in trains towards Allahabad are 
generally adequate to meet the present level 
at demand. 

National Committee on Women 

3002. DR. KARTIKESWAR PATRA: 
SHRI ANADI CHARAN DAS: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to st:ne: 

(a) when the National Com: "'l'i.e on 
women had been last constituteo. 

(b) its composition and activitib:" 
signed/undertakn by it so far; and 

(c) whether it is proposed to be reconsti-
tuted in the near future? 

THE MINISTER OF S-;-ATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): (a) The National Committee 
on Women was last constituted on 11 Febru-
ary, 1988 for a period of two years from the 
date of its constitution. 

(b) A Statement is annexed. 

(c) Yes, Sir. 
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The terms of reference of the Commit-
tee:-

(a) to advise the Central and State 
Governments from time to time on the 
policy, legislative and administrative meas-
ures necessary for removing economic and 
social inequalities affecting Indian women 
and to suggest ways and means to enable 
women to achieve their inherent potential 
and utilise their capacity to entribute to the 
development process; and 

(b) to review the progress of implemen-
tation of policies and programmes designed 
in pursuance thereof. • 

Software as a Literary Work 

3003. SHRI CHETAN P.S. CHAUHAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether software is recognised as a 
literary work under the Copyright Act; 

(b) whether the Government propose to 
amend the Copyright Act to check software 

. piracy; 

(c) if so, the details thereof; and 

(d) the other steps proposed to be taken 
to combat software piracy effectively? 

THEMINISTEROFHUMANRESOUCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
(a) to (d). Computer programmes are pro-
tected as literary works under the Copyright 
Act, 1957. Government are considering 
amendments to improve the provisions re-
lating to computer programmes and also to 
strengthen enforcement of the Act both 
generally and also specifICally with refer-
ence to computer programmes. 

Recently a Copyright Enforcement 
Advisory Council has been established on 
which the computer software industry is also 
represented. The Council will advise the 
Government on measures to improve en-
forcement of the Copyright Act. 

[T rans/ation] 

International Civil Aviation Organisa-
tion held at Montreal 

3004. DR. MAHADEEPAK SINGH 
. SHAKYA: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether the 28th Session of the 
Assembly of the International Civil Aviaton 
Org~isation was held in Montreal in 1990; 

(b) if so, the number of countries whose 
representatives participated in it; and 

(c) the details of the main issues raised 
by the Indian representatives in it? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). Yes, Sir. The 28th Session 
(Extraordinary) of the Assembly of the Inter-
national Civil Aviation Organisation was held 
in Montreal from 22.10.1990 to 26.10. 19YO. 
It was attended by delegations of 114 member 
countries apart from 14 Observer delega-
tions. 

(c) The Indian Delegation spoke on the 
following issues:-

(i) Raising the membershipoftheCoun-
ell of ICAO from 33 to 36. 

(ii) Policy regarding integrated approach 
to the Problem of aircraft noise. 

(iii) Increase in the budget of ICAO for 
the triennium 1990, 1.191 and 1992 resulting 
from economic factors such as inflation, and 
actual increases in costs, exchange rate 
variations and decisions of the United Na-
tions General Assembly with respect to sala-
ries and pensions. 

[Eng/ish] 

LInk Trains between Sarnalkot anti 
Kaklnada 

3005~ DR. K.V.R.CHOWDARY:Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
introduce link trains from Samalkot to 
Kakinada; 

(b) if so, the details thereof; 
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(c) whether representations have been 
received forthe stoppage of passenger trains 
at Samalkot station; and 

(d) if so, the action taken by the Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). To link main line 
trains a pair of additional passenger train has 
been introduced w.eJ. 9.10.1991. 

(c) Yes, Sir. 

(d) Provision of stoppage of additional 
trains at Samalkot station JoIas not been found 
justified. 

Setting up of Research Centres 

3006. KUMARI UMA BHARTI: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to refer to the reply given 
on August 26.1991 to Unstarred Question 
No. 4349 regarding availability of Medicinal 
Plants in Madhya Pradesh and State the 
details of the criteria followed or proposed to 
be followed in according priorities for open-
ing of research centres? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA) : The general criteria fol-
lowed in according priorities to the proposal 
for opening of research Centres are National 
priorities, diseases on which Ayurveda can 
provide better treatment, quality control of 
drugs and availability of funds subject to 
approval of Scientific Advisory Committee, 
Finance Committee and Governing Body. 

[ Translation1 

Heart PaUents Cases 
3007. DR. LAXMINARAYAN PANDEY: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the number of heart pa-
tients is on the rise; and 

(b) if so, the steps taken or proposed to 
be taken to the heart diseases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA) : (a) and (b). Though there 
is no authenticated data available in this 
regard, a larger number of cases of heart 
disease are reported to be seen by the 
clinicians. 

The Government has launched a Cardio-
vascular diseases programme for preven-
tion and control of Rheumatic FeverlRheu-
matic Heart Diseases. 

Extensive health education campaign 
is also being mad to create public awareness 
about the heart ailments. 

Pharmacy Colleges In Haryana 

3008. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of recognised pharmacy 
colleges in Haryana and the mode of admis-
sion in these colleges; 

(b) whether there are hostel facilities in 
these colleges and if so, the details thereof; 
and 

(c) whether seats are reserved forsched-
uled castes students in these Pharmacy 
colleges and if not, the reasons therefor? 

THE MINISTEROF HUMAN RESOUCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
(a) to (c). Six recognised institutions in Har-
yana conduct Diploma courses in Pharmacy 
where admissions are made on the basis of 
merit and reservation for Scheduled Castes 
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students is available. Hostel facilities are 
ava~able in all the institutions except in Hindu 
College of Pharmacy, Sonepat. 

[English] 

Rail Fare cOncessIon to Handcapped 
Persons 

3009.SHRI C.P. MUDALAGIRIYAPPA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether rail fare concession given to 
the handicapped persons has been with 
drawn if they travel without escorts; 

(b) if so, the details thereof; 

(c) whether the Government extend this 
concession irrespective of escorts; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) and (b). Concession is 
admissible to the orthopaedically handi-
capped persons who cannot travel without 
the assistance of an escorts. No change has 
been made in the conditions applicable to 
this concession in the recent past. 

(cl No, Sir. 

(d) The concession is intended to help 
those orthopaedically handicapped persons 
who cannot travel without the assistance of 
an escort. The escort is also entitled to the 
same concession. 

Madras Rapid Transport System 

3010. SHRI N. DENNIS: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether the land for construction of 
• the Madras Rapid Transport System has yet 

to be handed over by the Government of 
Tamil Nadu; and 

(b) if so, the details thereof and if not, 
the steps being taken for its acquiSition? 

THE MINISTER OF STATE IN THE 
.. MINISTRY OF RAILWAYS (SHRI MAL-

LlKARJUN): (a) and (b). Land from Km 7.15 
to Km 7.5 and from Km 8.0 to Km 8.85 of the 
project alignment is yet to be handed over by 
the State Government. The issue has been 
taken up with the State Government at the 
highest level. 

Direct Flight between Jammu and teh 

3011. DR. C. SILVERA: Will the Minis-
ter of CIVIL AVIA nON AND TOURISM be 
pleased to state: 

(a) whether the Indian Airlines has intro-
duced a direct flight between Jammu and 
Leh; 

(b) if so, the details thereof; 

(c) whether the Indian Airlines proposes 
to connect other similar remote areas through 
its flights; and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). Indian Airlines has intro-
duced a thrice weekly 8-737 service be-
tween Jammu and Leh w.e.f. 1.11.91. 

(c) and (d) Indian Airlines is already 
operating to remote areas in the country 
where adequate infrastructural facilities and 
traffic potential exist. There is no proposal at 
present to introduce its service to other new 
stations. 
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Reservation of Herbal Plants 

3012. KUMARI DIPIKA CHIKHlIA: 
SHRI CHETAN P.S. 

CHAUHAN: 
SHRIMATI MAHENDRA 

KUMARI: 
DR. R. MAllU: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether a large number of herbal 
plants are seriously threatened and are on 
the verge of extinction; and 

(b) if so, the reasons therefor and the 
steps proposed to be taken for their preser-
vation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl NATH): (a) and (b). 
Information is being collected and will be laid 
on the Table of the House. 

Agency for effective health Services 

3013. SHRI JEEWAN SHARMA: Will 
the Minister of HEAlTH AND FAMilY 
WELFARE be pleased to state: 

(a) whether there is any proposal to 
Mng under control of one agency hospitals, 
dispensaries. primary health centres, mater-
nity homes, sub-centres. poly clinics and 
sub clinics and registered private nursing 
homes in Delhi for effective control and bet-
ter functioning; 

(b) if so, the details thereof; and 

(c) if not. the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAlTH AND FAMilY 
WELFAR6 (SHRIMATI D_K. THARADEVI 
SIODHARTHA) : (arto (c). NO, Sir. The 

Government does not consider it feasible to 
bring hospitals dispensaries. nursing homes 
etc. under a single agency. 

Liquor Tragedy 

3014. SHRIINDRAJIT GUPTA: 
SHRIYASHWANTRAOPATll: 

Will the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a) whether the Ayurvedic Experts had 
warned this Ministry long back to ban Kar-
poor Asava; and 

(b) if so. the details thereof and the 
reasons for not heeding the warni~g? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WelFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA) : (a) and (b). A recommeda-
tion was made by Ayurvedic Experts for 
urgent steps to effectively control production 
of spurious drugs. on the basis of data 
obtained from the analysis of certain samples 
of Ayurvedic drugs. having alcoholic con-
tent. from the market. The Directors of Indian 
Medicine Uttar Pradesh. Haryana and Bihar 
and Drug controller. Delhi were advised by a 
letter dated 15.3.1990 to take help of Excise 
Department to check misuse of Alcoholic to 
take help of Excise Department to check 
misuse of Alcoholic contents in the name of 
Ayurvedic medicine. 

[ Trans/ation] 

Tourism Development of Sea Beaches 

3015. SHRI RAM SARAN YADAV: 
SHRI GOPI NATH GAJAPA-

THI: 
PROF. K.V. THOMAS: 

Will the Minister of CIVil AVIATION 
AND TOURISM be pleased to state: 
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(a) whether the Union Government have 
any scheme for the development of sea 
beaches; 

(b) if so, the details thereof; and 

(c) the particulars of development of 
sea beaches in Orissa? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). Development of touris at 
various places including sea beaches is the 
responsibility of the State Governments. 
However, the Central Department of Tour-
ism extends financial assistance on specific 
proposals received from them, based on 
their merit, availability of funds and inter-se 
priorities. 

Cc) The particulars of schemes for which 
assistance has been provided by the Central 
Department of Tourism in respect of beaches 
in the State of Orissa during the 7th FIVe 
Year Plan are as under:-

From pre page:-

1. Yatri Niwas at Konark 

2. Open Air Theatre and Drinking 
Water facilities at Konark. 

3. Tents for Konark. 

[Eng/ish] 

Upgradation of Colleges In 
Lakshadweep 

3016. SHRI P.M. SAYEED: Will the 
Minister of HUMAr'I RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the Government propose to 
upgrade the colleges in Lakshadweep; 

(b) if so, the details thereof and the time 
by which a decision is likely to be taken in this 
regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OFHUMAN RESOUCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
(a) There ara two junior colleges in La-
kshadweep having classes upto Senior 
Secondary level. There is no proposal at 
present to upgrade them. 

(b) Does not arise. 

(c) Since the intake of students for the 
Degree Classes is very low and results at the 
Senior Secondary stage are not encourag-
ing enough, there is not proposal at present 
to upgrade them. 

[ Trans/ation] 

Tourists Spot In east Deihl 

3017. SHRI B.L SHARMA PREM: Will 
4. I.T.D.C. Joint venture hotel at Purl. the Ministerof CIVIL AVIATION AND TOUR-

ISM be pleased to state: 
5. Youth hostel and Tourist Bungalow 

at Puri. 

For the year 1991-92, and amount of 
Rs. 20 lakhs has been earmarked for provi-
sion of tents at Konark Beach and establish-
ment of water sports facilities at Gopalpur on 
sea 

(a) whether any place of tourist interest 
has been developed in East Delhi; 

(b) if so, the details therefor; and 

(c) if not, the reaSons therafor? 
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THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). The development of tour-
ism in Delhi is primarily the responsib~ity of 
the Delhi Administration. However, the 
Central Department ofT ourism extends some 
financial assistance to the State Govts. And 
U.Ts. on the basis of specifIC proposals 
received from them. No proposal, for Central 
assistance, has been received from Delhi 
Administration. 

Delhi Tourism has built a Coffee Home 
in Laxmi Nagar District Centre, organised 
cultural programmes in the lawns of Coffee 
home and are developing Bhaleswa lake in 
North East Delhi as a water sports centre. 

(c) Does not arise. 

[English] 

Settlement of Pension Cases 

3018. SHRI RAM KAPSE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of cases of retired rail-
way employees, groupwise, pending forfinal 
settlement of their claims for more than one 
year, two years and three years as on March 
31,1991; 

(b) . whether the Government have 
evolved any scheme for expeditious settle-
mentlpayment of retirement dues; 

(c) if so, the details thereof and when it 
is to be implemer,ted ; and 

(d) if not, the reasons thereofor? 

THE MINISTER OF STATE IN- THE 
MINISTRY OF RAILWAYS (SHRI MAl-
UKARJUN): (a) to (d). The information is 
being collected and will be laid on the Table 
oftheSabha 

Remuneraton to Anganwadl Worker. 

3019. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to stale: 

(a) the working hours of the Anganwadi 
workers; 

(b) whetherthe Government have any 
proposal to increase their honoraria/source 
of income; 

(c) if so, the details thereon; and 

(d) the details of the promotion avenues 
for Senior School Certificate passed An-
ganwadi workers? 

THE MINISTER OF STATE I'" THE 
MINISTRY OF HUMAN RESOURCE DE-
VelOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVelOPMENT) (KUMARI MAMATA 
BANERJEE): (a) The Anganwadi Workers 
work for four hours atthe Centre on each day 
and spend 1 f2 hour for home visits. They are 
voluntary part time workers drawn from the 
local cOmmunity. 

(b) and (c). The matter regarding an 
increase in the rate of honoraria of An-
ganwadi Workers and Helpers is under ac-
tive consideration of the Government. The 
details have not yet been finalised. 

(d) Instructions have been issued to the 
State GovernmentslU. T. Administrations that 
they may consider suitable recruitment rules 
wherein quaflfied Anganwadi Workers can 
be considered for appointment as Supervi-
sors. 
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[Tl3Ilslation] . 

Performance of Autonomous Colleges 

3020. SHRIMATI SUMIlRA MAHAJAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the performance of tbe 
autonomous colleges has been evaluated 
by the University Grants Commission; 

(b) if so, the outcome thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). UGC had appointed an 
Expert Committee to review the implemen-
tation of the Scheme of Autonomous Col-
leges, The Committee submitted its report to 
the Comrtrission in March, 1991. Some of the 
important recommendations of the Commit-
tee are. 

. - Keeping in view the objective of 
the Scheme which is to bring about 
major structuralchangesin the 
higher education system, it should 
be continued during the 8th Plan 
period. 

----:- An appropriate mechanism 
should be established at the 5.tate 
level for effective monitoring of the 
Scheme. 

~ Immediate action should be 
taken for amendment of the Acts of 
the universities and formulation of 
Statutes to make an enabling pro-
vision for conferrment of autono-
mous status on colleges. 

- The State Governments should 
not transfer the teachers from 
Govemment autonomous colleges 
and should also sort out the prob-

lems of increased work load of 
teachers. for these colleges, be-
sides fuHilling the system of block 
grants for maintenance purposes. 

- The State Governments and the 
universities should hold regular 
meetings with the Principles of au-
tonomous colleges for coordina-
tion and resolving of issues. 

- The University should accept 
the decisions of the autonomous 
colleges regarding new courses and 
flexibility in course oombinations. 

- The autonomous colleges should 
prepare perspective plans fo: de-
velopment, activate Finance Com-
mittee as well as Planning and 
Evaluation Committees. 

The Commission accepted the report of 
the Committee in its meeting held en 6th 
June, 1991 and agreed to continue the 
Scheme of Autonomous Colleges in the 8th 
Plan. 

(c) Does not arise. 

(English) 

Tourism Development In Tamil Nadu 

3021. DR. (SHRIMATI) K.S. SOUNDA-
RAM: Will the Minister of CIVIL AVIATION 
AND TOURISM be please':: to state: 

(a) the names of places in Tamil Nadu 
on intemational tourism map; and 

(b) the financial assistance provided by 
the Union Government to develop these 
spots? . 

THE MINISTER OF CIVIL ~VIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) Tamil Nadu has a numberoftourist 
spots which are on the international tourism 
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circuit such as Madras. Mamallapuram, 
Thanjavur. Madurai, Tiruchirapalli. Chidam-
baram, etc. 

(b) The Central Government has sanc-
tioned Rs. 437.67 lakhs to Tamil Nadu for 
development ofT ourism infrastructure in the 
State during the 7th Plan period. Similarly, 
Rs. 134.47 lakhs were sanctioned during 
1990-91. For 1991-92. Rs. 142 lakhs has 
been earmarked for such schemes. 

Deletion of Jhudpl Jungle from Forest 
(Conservation) Act 

3022. sHRI PRAFUL PATEL: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Union Government have 
received any request from the Government 
of Maharashtra to delete the· Jhudpi Jungle" 
located in VKlarbha region in Maharashtra 
from the ambit of the Forest (Conservation) 
Act,1991; 

(b) if so, the details thereof and the total 
area covered under the Jhudpi Jungle; 

(c) the details of the irrigation and road 
projects held up on the Jhudpi Jungle; and 

(d) the present position regarding clear-
ance for delinking the Jhudpi Jungle from the 
ambit of the Act? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRt KAMAL NATH): (a) Yes, Sir. 

(b) The total area covered under the 
JhudpiJungle in Maharashtra is 9,23,913.1 0 
hectares. The State Government has pro-
posed that Jhudpi Jungle classified as C 
class, D class, E class and unclassified be 
treated as non forest area 

(c) As on 30.11.1991 no irrigation or 

road project· is pending with the Central 
Government involving diversion of Jhudpi 
Jungle. 

(d) On receiving proposals from Mahar-
ashtra Government they were advised to 
look into the matter in depth. The State 
Government appointed an inter-disciplinary 
team to look into entire issue of Jhudpi 
Jungle. The Committee has submitted its 
report to the State Government of Mahar-
ashtra The issue was discussed in detail by 
Minister of State for Environment and For-
ests with State Government officials and 
public representatives at Bombay and Nagpur 
during November, 1991. It was decided that 
the Committee's report would be examined 
by the State Government alongwith their 
recommendations, after receipt of which, 
decision would be taken by the Central 
Government expeditiously. Discussions are 
being actively held with State Government in 
this matter. 

Computer Facilities In Colleges 

3023. SHRI NARAIN SINGH 
CHAUDHRI: 

sHRI KH. MUNIYAPPA: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have for-
mulated any plans for development of com-
puter facilities in colieges/schoolsJKendriya 
Vidyalayas, Navodaya Vidyalayas in the 
country; 

(b) if so, the details there and estimated 
total cost ot implementing the tirst phase 
thereot; and 

(c) the universities which are proposed 
to be assisted for setting up computer 
centres? 



149 Written AnswelS AGRAHAYANA 19,1913 (SAKA) Written AnsWBIS 150 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). Under the Computer 
literacy and Studies in Schools (CLASS) 
Project being implemented since 1984-85. 
2598 secondarylhigher secondary schools 
including 325 Kendriya Vidyalayas have been 
selected upto 1989-90. No new school has 
been selected under the project since 1990-
91. Each school selected under the project is 
given five BBC Micro Computers with the 
object of providing 'hands on' experience to 
secondary school students and familiarising 
them with computer technology. An expen-
diture of Rs. 3834.25 lakhs has been in-
curred on the project upto 1990-91. 

Navodaya Vidyalaya Samiti has intro-
duced Computer Literacy Programmes in 73 
vidyalayas in the first phase with an esti-
mated cost of Rs. 1231akhs per annum. 

Central assistance under the Scheme 
of 'Thrust Areas of Technical Education' has 
been provided to Engineering Colleges! 
Technical Institutions for development of 
computer faciiities and computer related 
activities such as computer schemellech-
nology, Computer Aided Design/Computer 
Aided Manufacture (CAD/CAM), Robotics 
and Artificial Intelligence and Computer Inte-
grated Manufacturing (CIM). During the Vllth 
Plan, 194 projects to the tune of Rs. 25.40 
crores were sanctioned by the Government. 
During 1990-91, 38 projects have been 
sanctioned at a cost of Rs. 3.72 crores. Also, 
a sum of Rs. 7.95 crores was released to 255 
Polytechnics for purchase of '0' level com-
puters during theVllth Plan. 

The University Grants Commission 
(UGC) has provided financial assistance of 
Rs. 6.83 crores to 790 colleges for develop-
ment of computer facilities during the Vllth 
Plan. Depending on availability of resources, 
the Commission proposes to provide finan-
cial assistance to 1000 more colleges during 
t:'e Vlllth Plan. The UGC provides assis-

tance to Universities for acqUisition of com-
puters as and when such proposals are 
received and subjeCts to availability of funds. 
It is, therefore, not possible to nelme the 
Universities which may avail of assistanc 
during the Vlllth Plan. 

Reclamaton of Degraded Forest Land 

3024. SHRI KAMlA MISHRA 
MADHUKAR: Will the Ministerof ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether the Government havefomu-
lated a new policy to involve village commu-
nities and voluntary agencies for reclama-
tion of degraded forest land; and 

(b) if so, the details of the policy and the 
steps being taken for the implementation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Goverrlment of India have issued guide-
lines to all Stale Governments that village 
.-:ommunitie~ :lnd voluntary agencies should 
be involved ;n regerleration of degraded 
forest lands 0,1 sharing of usufruct and final 
harvest. Based on these guidelines, the states 
of Bihar, Gujarot. Haryana, and Rajasthan 
have formulatea s~ecific scheme for active 
involvement of people in afforestation pro-
gramme. Other State Governments have 
been urged to take similar action. 

Afforestation Programme 

3025. SHRI RAMASHRA Y PRASAD 
SINGH: 

SHRI HARISH NARAYAN 
PRABHU ZANTYE: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have 
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worked out a plan to double the afforesta-
tion; 

(b) if so, the details thereof and the 
areas earmarked for this purpose; 

Cc) whether the National Wastelands 
Development Board has released funds for 
this purpose; and 

Cd) if so, the details in this regard? 

TI-lE MINISTER OF STATE OF TI-lE 
MINISTRY OF ENVIRONMWNT AND 
FORESTS (SHRI KAMAl NATI-I): (a) to (d). 
During the Seventh FIVe Year Plan (1985-
90), the total area coverage in all States and 
Union Territories through afforestationltree 
planting activities under the 2O-Point Pro-
gramme was about 8.8 miniOn hectares. 
This programme is proposed to be substan-
tially expanded during the Eighth Fwe Year 
Plan, which is under finalisation. 

Effects of Sarlska Mining on environ-
ment 

3026. SHRI RAJENDRA KUMAR 
SHARMA: 

SHRI BIJOY KRISHNA HAN-
DlOUE: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the mining work in Sariska, 
Rajasthan has adverse effects on environ-
ment;and 

(b) if so, the action proposed to be taken 
by the Government to protect wild life in 
Sariska? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL HATH): (a) Yes, Sir. 

(b) The matter pertaining to stoppage of 
mining activaities In Sariska is the subject 
mUer of a writ petition in the Supreme Court 
of India. Intensive patrolling is being done by 
the staff to provide protection to wild life 
under the provisions of Wild life (Protection) 
Act,1972. 

Electrification of Mugha. Saral-Patna-
Asansol Line 

3027. SHRI HARI KISHORE SINGH: 
SHRISURYANARAIN YADAV: 
SHRI ANAND RATNA 

MAURYA: 

Will the Minister of RAILWAYS be 
pleased to ~ta1e: 

(a) whether there is any proposal to 
electrify Mughal Sarai-Patna-Asansol rail-
way line; 

(b) if so,the estimated cost, funds allot-
ted and the time by which workon the project 
is likely to be started; and 

(c) if not the reasons therefor? 

TI-lE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (c). Electrification of 
Asansol-Sitarampur section has already 
been completed. Electrification of Mughal-
sarai-Patna-Sitarampur section is an ap-
proved work. Electrification of Sitarampur-
Jhajha Section, a portion of Mughalsarai-
Sitarampur section, will be taken up as first 
phase, the cost of which has been estimated 
at As. 55.2. crores. 

Further extension beyond Jhajha to 
Mughalsaral will depend upon avaUability of 
resources and relative priorities for electrifi-
cation of other high density routes. 



153 Written AnSWBIS AGRAHAYANA 19, 1913 (SAKA) Written AnswelS 154 

New flIghts to Far East Countries by 
AIr india. 

3028. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to slate: 

(a) whether the Government have in-
creased the flights of the Air India to different 
Far East Counties; 

(b) if so, the details of 1he routes on 
which new flights have been introduced; 

(c) whether all these new routes are 
remunerative; and 

(d) if not, the reasons for introducing 
new flights on those routes? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). Yes, Sir. Air India have 
increased their flights from 7 per week to 10 
per week on the India-Singapore route and 
from 4 per week to 6 per week on India-
Japan route. 

(c) The increase was made effective 
only 6 weeks ago (i.e. from 27.10.1991) 
which is too short a period to assess the 
p.rofitability . 

(d) Does not arise. 

Mausoleum of KhawaJa Nizamuddin 
Aulla 

3029. SHRI SRIBALlAV PANIGRAHI: 
Will the Minister of HUMA N RESOURCE 
DEVELOPMENT be pleased to stale: 

(a) whether some sandalwood pillars of 
the mausoleum of the sufi-saint Khawaja 
Nizamuddin Aulia have been removed; 

(b) whether some individualslorganisa-

tions were involved In the removal of these 
precious pillars and replaced them by white 
marble columns; and 

(c) if so, the adion taken by the Govern-
ment in this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Yes, Sir. 

(c) The matter was taken ~p with the 
Deputy Commissioner of Police, South Dis-
trict, Delhi. The original w90den pillars of the 
Mausoleum of the Sufi Saint Khawaja Ni-
zamuddin Aulia replaced by marble columns 
are in Toshkhana of the·Oargah. 

Railway ProJects Pending For Execu-
tion 

3030. DR. VISWANATHAM KANITHI: 
Willthe Ministerof RAilWAYS be pleased to 
state: 

(a) the zone-wise number of approved 
projects pending for execution and the rea-
sons therefor; and 

(b) the steps proposed to be taken for 
the early execution of such projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI MAl-
LlKARJUN): (a) 4 approved proposals are 
pending due to constraint of resources. lhe 
zone-wise break up is as under:-

N.E. Railway 2 

N.F. Railway 

S.E. . Railway 

(b) The works Will be progressed as 
soon as resource position improves and 
some of the major projects on hand are 
completed 
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[Trans/ation] 

Implementation of Rural Health 
Schemes In Uttar Pradesh 

3031. SHRI ARJUN SINGH YADAV: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the details of the Health Schemes 
and Maternal and Child Health services 
programmes implemented in Jaunpur dis-
trict of Uttar Pradesh including those meant 
for Scheduled Castes and Scheduled Tribes 
during each of the three years; 

(b) the targets fixed and achievements 
made during the same period; and 

(c) the amount proposed to be allocated 
in the Eighth Five Year Plan and the targets 
fixed thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE(SHRIMATI D.K. THARADEVI 
SIDDHARTHA: (a) and (b). Health Care 
delivet:y at the district level is the responsibil-
ity of the State Government. However, all the 
National Health Programmes to controVeradi-
cate diseases like Malaria, Leprosy, Tuber-
culosis, Blindness and Cancer are being 
implemented upto the grass root level 
throughout the country through the State 
Health infrastructure for the benefit of all 
segments of our population including Sched-
uled Castes and Scheduled Tribes. 

Universal Immunization Programme, 
Oral Rehydration Therapy Programme and 
Prophylaxis schemes are the programmes 
being implemented as 1 00% Centrally spon-
sored schemes under Maternal and Child 
Health Programme. All these schemes are 
meant for the entire eligible population of 
infants, pregnant and lactating mother and 
children below the· age of 5 years. 

District wise tagets are fixed by the 
State Governments. Similarly, the expendi-
ture incurred in each district is also moni-
tored by the State Governments only. 

(c) The 8th five year Plan has not been 
finalised so far. 

Protection Monuments In OrIssa 

3032. SHRI MRUTYUNJAYA NAVAl<: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the district-wise names of the pro-
tected monuments in Orissa; 

(b) the amount spent thereon during the 
last three years; 

(c) whether some monuments are in 
dilapidated condition; and 

(d) if so, the details thereof and the 
steps taken by the Government is this re-
gard? . 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A list of centrally protected 
monuments in the state of Orissa is enclosed 
in attached Statement. 

(b) The amount spent on these monu-
ments during t~e last three years is an un-
der:-

1988-89 Rs. 18, 60, 359.00 

1989-90 As .23,00,320.00 

1990-91 Rs. 25, 06,032.00 

(c) No, Sir. 
(d) However, the with a view to preserv-

ing the monuments for posterity, conserva-
tion measures are taken up on the basis of 
their actual needs and priorities. 
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[English) 

National Policy on Youth Tourism 

3033. SHRI MUKUL WASNIK: 
DR. C. SILVERA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Govemment have any 
plan to formulate a National Policy on youth 
tourism; 

(b) if so, its objectives and the steps the 
Government propose to achieve them; 

(c) whether the Government have 
worked out the figures of domestic youth 
tourism; 

(d) if so, the details thereof; and 

(e) the names of the countries partici-
pated in the International Conference on 
Youth Tourism held at New Delhi recently? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). No, Sir. At present there is 
no plan to formulate definitive National Pol-
icy on youth tourism. In a recently concluded 
Intemational Conference on Youth Tourism 
held in New Delhi a number of recommenda-
tions for the development and promotion of 
youth tourism were made which would be 
examined by the Ministry for formulation of 
such a policy. 

(c) and (d). The figures for domestic 
youth tourism is38.1%of a total of 14 million 
domestic tourists in 1981. No statistics are 
available for the period 1981 to 1991. The 
age group taken into consideration with 
regard to youth tourism is 13 to 29 year of 
age. 

(e). The following countries participated 

in the International Conference on Youth 
Tourism held in New Delhi recently: 

1) Angola 

2) Afganistan 

3) Argentina 

4) Austria 

5) Bangladesh 

6) Bahrain 

7) Belgium 

8) Benin 

9) Bulgaria 

10) Burkina Faso 

11 ) Canada 

12) Chile 

13) China 

14) Colombia 

15) Congo 

16) Cuba 

17) Czechoslovakia 

18) DPR Korea 

19) Egypt 

20) Ethiopia 

21) Finland 

22) France 

23) Germany 
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24) Ghana 48) Spain 

25) Greece 49) Sri lanka 

26) Hungary 50) Switzerland 

27) In::lia 51) Turkey 

28) Indonesia 52) Uganda 

29) Iran 53) USSR 

30) haly 54) Tanzania 

31) Kenya 55) Viet Nam 

32) lebanon 56) Yemen 

33) Malawi 57) Yugoslavia 

34) Malaysia 58) Zambia 

35) Malta 59) Holy See 

36) Mauritius Setting Up of Base and Referral HospI-
tals 

37) Mexico 
3035. SHRI RAMAKRISHNA 

38) Morocco KONTHALA: Will the Minister of HEALTH 
ANO FAMilY WELFARE be pleased to state: 

39) Nepal 
(a) whether there is any proposal to set 

40) Nigeria up base hospitals for every one lakh popula-
tion and referral Hospital for every five la to 

41) Pakistan ten lakh population; 

42) Pcland (b) if so, whetherthere is any proposal 
to introduce insurance linked heahh check 

43) Portugal up schemes in the Government Hospitals 
attached to the Medical Colleges/Central 

44) Republic of Korea Institution; and 

(c) if so, the details thereof? 
45) Romania 

THE MINISTER OF STATE IN THE 
46) San Marino MINISTRY OF HEALTH AND FAMilY 

WElFARE (SHRIMATI O.K. THARADEVI 
47) Senegal SIDDARTHA): (a) No, Sir. However. Com-
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munity Health Centres to serve a population 
of 80,000-1,20,000 are being set up. 

(b) No. Sir. 

(c) Does not arise. 

Research In Unanl System of Medicine 

3036. SHRI K PRADHANI: 
SHRI PARASRAM BHARD-

WAJ: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether any research programme 
has been launched by the Central Council 
for Research in Unani Medicine, in rural and 
far flung areas which are predominantly 
inhabited by Scheduled Castes and Schad· 

. uled Tribes to identify their ailments; 

(b) whether the possibilities of coming 
across cases of common as weD as chronic 
diseases are high in such areas; 

(c) whether they have made surveys to 
register research cases of different ailments 
and to provide free medical treatment; and 

(d) if so, the details thereof including the 
areas of Scheduled Castes and Scheduled . 
Tribes cover under this programme respec-
tively? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (c). Yes, Sir. 

(d) Information is given in the attached 
Statement 

STATEMENT 

The Research Programme launched by Central Council tor Research in Unani Medicine 
interalia include Clinical Research work in rural and far flung areas predoninently inhabited by 
SCiST segment of the society. Although there is no exclusive research scheme meant for SCI 
ST population, yet the main aiteria for selection of spots for the mobile clinical research work 
is (a) the areas where there are no medical facilities available and (b) the areas which are pre· 
dominently inhabited by SCtST population. 

it has been noticed that out of this mobile Clinical Research Programme, the G.luncil gets 
fairly a good number of cases of common and chronic ailments. Research cases of specifIC 
problems under Clinical Research are also registered and studied. Details of villages CXlvered 
under this programme are given as under: 

1. 

2. 

List if areas covered under Mobile Clinical Research Programme 

Andhra Pradesh 

TamilNadu 

Dommudugu 
Kotwalguda 
Patelguda 
Kashiapuram 
TexiUa 
UDenada Kenda. 

Taiyur 
Kunrathus 
TlrUneer Malai. 
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3. Orissa 

4. Bihar 

5. Maharashtra 

6. lucknow 

7. West Bengal 

8. Assam 

9. Kerala 

10. Madhya Pradesh 

Hunting of Antelope in Haryana 

3037. SHRI YASHWANTRAO PATll 
Will the MINISTER OF ENVIRONMENT AND 
FORESTS be pleased to state:-

(a) whether the hunting of antelope (Neel 
Gaai) has been allowed in Haryana due to 
increase in their number; 

(b) whether the Government propose 
to transfer tt-em to some other parts of the 
country where their number is fairly low to 
save therr. from killing; and 

(c) if not, the reasons therefor; 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS(SHRI KAMAL, NATH): (a) No, 
Sir. 

(b) and (c). Neel Gaai is included in 
~ SchedU~ III of Wild life (Protection) Act, 

Pan_eili 
Palia 
Bindha 

Panapur 
Sadullahpur 

Madanpura (Urban Slums) 

Kasmandi Khurd 

Tiljala 
Shibpur Bustee 
Ratabari 
Bazaricherra 

Ermamkara 
Kaangiramattam 

Harirpur 

1972. Under Section 12 of the Ad. State 
Government have full powers to pennit 
capture and translocation of wild animals, 
other than those included in Schedule I of the 
Act, to an alternative suitable habitat inter-
state transfer can be effected by mutual 
consultation amongst the states. 

Assistance to District Hindi Permit 
Mandai 

3038. SHRIMATI BASVARAJESWARI: 
Will the Minister of HUMAN RESOURCE 
DVElOPMENT be pleased to state: 

(a) whether the Government received 
requests for providing central assistance to 
district Hindi Premi Mandai, Bellary during 
1990-91; . 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard? 
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THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The request of District 
Hindi Premi Mandai BeUary for financial 
assistance promotion of Hindi during 1990-
91 could not be sanctioned for want of rec-
ommendations from the State level 
Committee. However. a grant of Rs. 36.4501 
-has been sanctioned to this voluntary or-
ganisation for the year 1991-92. 

Social Forestry Programme 

3039. SHRI GOPINATH GAJAPATHI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a)whethertheGovernmenthave made 
any study on the success achieved in the 
implementation of the social Forestry Pro-
gramme; and 

(b) if so. the details thereof and the 
State-wise progress made in the implemen-
tation of Social Forestry Programme so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-

ESTS (SHRI KAMAL NATH): (a) and (b). 
The progress of the afforestationltree plant-
ing activities, including social forestry, is 
monitored by the State Governments who 
have their own mechanisms for monitoring 
and evaluation. The State Governments have 
been advised recently to strengthen the 
monitoring and evaluation of these activities 
to ensure improved results. 

Studies on social forestry activities indi-
cate that these activities have contributed to 
increase in biomass production. enhance-
ment in rural employment and income gen-
eration. encouragement of farm-forestryl 
agro-forestry. involvement of women and 
voluntary agencies inn the actiivies gains in 
strengthening the technical and managerial 
expertise of the Forest Departments and 
private individuals in undertaking tree-plant-
ing activities. etc. 

The State-wise achievement of affores-
tationl'lree planting activities under the 20-
Point Programme, including social forestry. 
during the Seventh Five Year Plan, is given 
in the attached Statement. 

STATEMENT 

51. 

Statewise Achievements For A/forestationiTree Plating Activities Under The 20 -Point 
Programme During The Seventh Five Year Pan 

(Area in Hectares) 

StateslU. T. 's Achievement 
No. 

1 2 3 

1. Andhra Pradesh 727579.50 

2_ Arunachal Pradesh 31276.50 

3. Assam 115107.00 

4. Bihar 666970.50 
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(Area in Hectares) 

SI. StatesiU. T. 's Achievement 
No. 

2 3 

5. Goa 16879.00 

6. Gujarat 740605.50 

7. Haryana 159346.50 

8. Himachal Pradesh 164760.50 

9. . Jammu & Kashmir 113306.00 

10 Karnataka 666984.50 

11. Kerala 310827.50 

12. Madhya Pradesh .992115.00 

13. Maharashtra 858193.00 

14. Manipur 44162.50 

15. Meghalaya 57067.00 

16. Mizoram 102777.50 

17. Nagaland 82675.00 

18. Orissa 552234.50 

19. Punjab 132301.00 

20. Rajasthan 284945.00 

21. Sikkim 30045.50 

22. Tamil Nadu 429243.50 

23. Tripura 63356.50 

24. Uttar Pradesh 1189689.00 

25. West Bengal 303404.00 
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51. 
No. 

1 

26. 

27. 

28. 

29. 

30. 

:31. 

32. 

StateslU. T. 's 

2 

A&N Islands 

Chandigarh 

D & N Haveli 

Daman & Diu 

Delhi 

Lakshadweep 

Pondicherry 

Total 

Leasing of Railway Properties 

3040. SHRI C.K. KUPPUSWAMY: Will 
the l\'1inister of BAILWAYS be pleased to 
state: 

(a) whether there is any proposal with 
the ~overnment to increase the lease/rent 
rates for the shopping complexes which are 
located an the Railway lands in the country; 

(b) if so, the details thereof; and 

(c) the area of surplus railway land being 
utilised for departmental purpose and for 
shopping complexes run by private parties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). The licence fee for 

. the land licensed for shops is revised every 
3 years in the case of land in metropolitan 
cities, State Capitals and large commercial 

(Area in Hectares) 

Achievement 

3 

26585.50 

727.50 

8349.50 

202.00 

10749.50 

296.50 

2777.00 

8885539.50 

towns and every 5 years in the case of other 
places. 

(c) Railways do not have any surplus 
land as the vacant land as well as land under 
lease/licence is required for Railways' future 
developmental works. 

Incroachments on CGHS Building Sites 
In Deihl 

3041. SHRI MADAN J_AL KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the detai,ls of the C.G.H.S. building 
sites in Delhi where encroachments have 
been made; and 

(b) since when these are under an-
croachments and the action taken to get 
them deared? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE(SHRIMATI DK THAAADEVI 
SIDDHARTHA): (a) and (b). The information 
is being collected and will be laid on the 
Table of the House. 

[ Translation] 

Late Arrival of Shramjlvl Express At 
Deihl 

3042. DR. PARSHU RAM GANGWAR: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Gover]lment have is-
sued any directives to ensure timely arrival 
of Shramjivi (Patna-Delhi) Express at Delhi 
on time; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAVS (SHRI MAL-
LlKARJUN): (a) and (b). Instructions already 
exist to ensure punctual running of trains. 
Time to time, however, punctuality drives 
are launched and one such drive was under-
taken for 7 days from 16-11-91. 

[english] 

New Line on Mughal Saral-Son Nagar 
Route 

3043. SHRI CHHEDI PASWAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
lay a third line 'between Mughal Sarai and 
Son Nagar in view of density of tra~ic on this 
route; 

(b) if so, the details therefor; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b~ The project was included in the 
Railway Budget for 90-91 at an anticipated 
cost of Rs. 165 crores and the work has been 
taken up. 

(c) Does not arise. 

Cases of Food Poisoning In Chandl-
garh, Deihl and Gujarat 

3044. SHRI TARA CHAND KHAN-
DELWAL: 

SHRI R. SURENDER REDDY: 
SHRI ARJUN SINGH YADAV: 
SHRI GURUDAS KAMAT: 

Will the Minister aT HEALTH AND 
FAMILY WELFARE be pleased to state: . 

(a) whether food poisoning cases took 
place in Delhi, Chandigarh and Gujarat re-
cently; 

(b) whether these cases have been 
investigated and if so, the outcome thereof; 

(c) whether samples of the food con-
sumed were sent to the forensic department 
for chemical analysis; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE(SHRIMATI DK THARADEVI 
SIDDHARATHA): (a ) to (d). The information 
furnished by Delhi Administration, Chand i-
garh Administration and Gujarat Govern-
ment is as Under: Chandigarh Administra-
tion 

A total of 445 students were affected as 
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a resUlt of consumption of biscyits The case 
was investigated and the Chemical and 
bac:teriologi~1 analysis of the samples 
showed contamination of bbiscuits with 
Chloroform bacteria. Delhi Administration 

A case of alleged food poisoning was 
reported in the Press in the month of Novem-
ber, 1991. The Press Report stated that 14 
persons were admitted to the hospital after 
consuming 'Balushahi.' The investigation 
revealed that it was not a case of food 
poisoning but a case of cheating by adding 
over-dose of sedatives in the sweet. 

Food and Drug Administration. Gujarat 

O"e incidence occured in Baroda on 
15.9.91 affecting 6 persons. No sample was 
taken as probable cause was consumption 
of 'doodhpaks' after 24 hours from the time 
of preparation 

Vayudoot Service for Himachal 
Pradesh 

3045. PROF. PREM DHUMAL: Will the 
Minister of CIVIL AVIATION AND TOURISM 
I:?e pleased to state: 

(a) whether the Union Government has 
received any request from the Government 
of Himachal Pradesh regarding continuation 
and intensification of the Vayudoot services 
in the State to promote tourism; 

(b) if so, the step taken or proposed to 
be t'ake~ thereon; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA); (a) Yes, Sir. 

(b) VayudoOt is at present operating to 
Shimla, Kulu and Dharamshala in the state 
of Himachal Pradesh. For commercial and 

operational reasons, it is not possible to 
augment Vayudoot services to Himachal 
Pradesh, at the presr nt juncture. 

(c) Does not arise. 

[ Translation] 

Cost of Homoecpathlc Raw Material 

3046. SIiRI RAJVEER SINGH: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleas.~d to state: 

(a) whether the tax on the raw material 
used in the production of homoeopalhicdrugs 
has been increased; 

(b) if so, the reasons therefor, and 

(cl" the details of the steps taken/pro-
posed to check its price-rise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) to (c). Yes, Sir. There 

. has ben general increase in the price of raw 
materials. In addition, in the 1991-92 budget, 
Special Excise Duty was increased from 5% 
to 10% ad-valorem. This increase would 
apply to all raw materials used in the manu-
facture of homeopathic medicines which a~e 
chargeable to Central Excise. 

t 
Under the Drugs Price Control Ortler 

1987, Homoepathic Drugs are not controlled 
for prices. 

Extension of Trains Between KasganJ 
and Kashipur uptq Mathura 

3047. SHRI BALRAJ PASSI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether it is proposed to extend the 
passenger train Nos. 103'and 104 running 
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between Kasganj and Kashipur and back 
upto Mathura; 

(b) if so, when; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Operational and resource constraints. 

Scheme to Educate Girls 

3048. SHRISURENDRAPAL PATHAK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
launched several schemes for imparting 
education to girls between the age group of 
11 to 18 years of poor families; and 

Andhra Pradesh 

Assam 

Bihar 

Madhya Pradesh 

Orissa 

Rajasthan 

Uttar Pradesh 

Manipur 

Mizoram 

(b) it so, the details thereon with finan-
cial assistance provided to each State dur-
ing the current year? 

THE MINISTER. OF HUMAN RE-
SOURCE DEVELOP~ENT (SHRI ARJUN 
SINGH) :( a) .No. Sir; there are no Specific 
schemes only' for girls of poor families n the 
age group 11 to 18 years. However, several 
measures have ~een taken for promoting 
education of girls which include recruitment 
of more women teachers for primarY schools, 
incentives schemes, like distribution of free 
textbooks and uniforms, free education to 
girls upto class VIII in all Government, local 
body and aided schools, and upto class X in 
most of· the StatesiUTs. In addition, 9% 
assistance is given by the Central Govern-
ment for running Non-formal education NEF 
centres for girls in the ten educationally 
backward states, the remaining 10% being 
met by the State Government concerned. 

(b) The financial assistance released to 
the States during 1991-92 for NFE Centres 
for girls is as follows:-

(Rs. in lakhs) 

21.86 

8.41 

52.25 

70.17 

8.13 

29.34 

92.07 

1.62 

0.05 
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[Eng/ish] 

Tourl..., Development In Himalayas 

3049. SHRIMA n D.K. BHANDARI: Will 
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether the Himalaya Tourism 
Advisory Board has suggested for develop-
ment of tourist spots in the Himalayas includ-
ing Sikkim; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
thereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI MADHAVRAOSCIN-
DIA): (a) to (c). The Himalayan Tourism 
Advisory Board has discussed issues relat-
ing to the infrastructure development, com-
munication, transportation and environmental 
problems as well as strategy for promotion of 
adventure tourism in Himalayan 
States.Action on various recc.mmendationsl 
decision of Fqurth HIMTAD is to betaken by 
the concerned State Governments and 
Central agencies. 

Ancient Monument In South Deihl 

3050. SHRI GURUDAS KAMAT: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Archaeological survey 
of India and residents of Malviya Nagar, 
South Delhi are locked in a tussle over a 
controversial land belonging to some monu-
ments; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Some individuals have 

claimed ownership of a portion of land at-
tached.to a protected monument,\ namely, 
the tomb of Sheikh Kabirud-Din also known 
as Rakabwala Gumbad, Malvia Nagar, New 
Delhi. They have filed a suit in the court of 
law and the matter is sub-judice. 

[ Translation] 

Facility of Running Staff to m. 
3051. SHRI MORESHWAR SAVE: Will 

the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
provide facility of assisting staff to the Trav-
elling Ticket inspectors in the trains as in 
cases of Guards and Drivers; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
lIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Assistance is given by various cate-
gories of staff, including Railway Protection 
ForcelGovernment Railway Police person-
nel, to the Travelling TICket Examiners in 
discharge of their duties. Exclusive assisting 
staff for them is not considered justified. 

[English] 

Air Unklng of Bhllwara, Rajasthan 

3052. SHRI SHIV CHARAN MATHUR: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government propose to 
:ink Bhilwara in Rajasthan by air service; 

(b) whether the air Strip, terminal build-



197 Written Answers . AGRAHAYANA 19, 1913 (SAKA) Written Answers 198 

ing and the control tower have been con-
structed according to the specifications of 
the airlines; and 

(c).if so, when the air service is likely to 
start from there? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) No, Sir. 

(b) The State Government had con-
structed an aerodrome at Bhilwara in 1980-
90 which is suitable for Dornier type of air-
craft operations. Some changes/modifica-
tions were required in Terminal Building and 
operational area. 

(c) It is not possible to air link Bhilwara 
at the present juncture due to commercial 
and operational reasons. 

[T rans/ation] 

Bridges in Bihar 

3053. SHRI RAM TAHAL CH-
OUDHARY: 

SHRI RAM SHARAN YADAV: 

Will the Minster of RAILWAYS be 
pleased to state: 

(a) the number of railway bridges in 
Bihar that are more than 150 years old; 

(b) the number of such bridges required 
to be renovated; and 

(c) whether a high level committee has 
been set up for this purpose and if so, the 
details of its epmposition 

• THE MINISTER OF STATE IN THE 
MINISTERY OF· RAILWAYS(SHRI MAL-
LlKARJUN): (a) None, Sir. 

(b) Does not arise. However, 41 of the 
old bridges have been identified for rehabili-
tation on condition basis. 

(c) For in-depth study of old bridges, a 
committee consisting of Commissioner of 
Railway Safety, Northern Circle; Director 
Standards (Bridges), Research, Designs & 
Standards Organisation and Chief Bridge 
Engineers of Northern and South Eastern 
Railways had been appointed in 1986, and 
its report was accepted for implementation. 

Expan 
slon of Phaphaman Station 

3054. SHRI RAM PUJAN PATEL: Will 
the Minister of RAILWAYS be pleased to 
state:-

(a) whether a number of representa-
tions have been received for the expansion 
of Phaohaman Junction and providing stop-
page of Ganga Gomati Express there; and 

(b) if so, the steps taken sc. far in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS( SHRI MAL-
lIKARJUN): (a) Yes, Sir. 

(b) Expansion of a Railway Station is 
considered based on the volume of traffic 
dealt with and subject to availability of funds. 
The station building at Phaphamau Junction 
is in a good condition and is provided with 
two waiting halls, adequate number of 
benches, sufficient number of drinking water 
taps, electric lights and fans, plaUorm shel-
ters .and lavatories for ladies and gents. The 
amenities so available at the station are 
considered adequa~ for the present level of 
traffic. Stoppage of Ganga Gomati Express 
at Phaphamau is not justified. 
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[English] 

Incentives to Village Health Guides In 
Western Maharashtra 

3055. SHRI DHARMANNA MON-
DA YY A SADUL: Will the Minister of HEALTH 
AND FAMIL YWELFARE be pleased to state: 

(a) whether the Union Government 
propose to ~hance financial aid and other 
incentives in future to Village Health Guide in 
Western Maharashtra especially of Solapur 
district; and 

(b) the number of village Health Guides 
functioning in the region and the steps.pro-
posed ~o be taken to improve the perform-
ance of Health Guides? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) and (b). The Govern-
ment of India is considering various steps to 
revamp the Village Health Guide Scheme in 
the entire country including Maharashtra. 

The Total number of Village Health 
Guides reported to be working in Maharash-
tra as on 31.3.91 is 42,512, out of which 18, 
297 are reported to be working in the West-
ern region. 

[T tans/ation] 

Development of Stations of Champaran 
Districts, Bihar 

3056.SHRI MAHENDRA BHAITHA: Will 
the Minister of RAILWAYS be pleased to 
stat .. :-

(a) the expenditure on platforms of vari-
ous stations of East and West Chaparan 
districts of Bihar during last three years and 
the amount propsed to be incurred during 
the current year; and 

(b) the details of the proposals of the 
Governmentto develop and modernise these 
stations in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
L1KARJUN): (a) and (b). Railways do not 
maintain Civil Districtwise figures of expen-
diture. It is Railways' endeavour to provide 
facilities at stations, including those in Cham-
paran District as per prescribed norms, based 
on the volume of traffic dealt with. Develop-
menVmodernisatio,} of these stations is also 
undertaken on need based programme 
depending on the growth in traffic and sub-
ject to availability of funds. 

[English) 
illegitimate Births 

3057. DR-LSHRIMATI,PADMA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the Government have in-
vestigated into the incidence of the birth of 
illegitimate children in the country; 

(b) 'whether the State Governments 
have been asked to undertake such enquir-
ies; 

(c) if so, the details thereof; 

(d) if no I, the steps taken to undertake 
such an investigation; 

(e) whether the Government have any 
proposal to include this topic in school syUa-
bus for teaching the social aspects of such 
incidence in schools and also through co!Jn-
selling; and 

(f) if so, the details thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENT OF YOUTH 
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AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT(KUMARI MAMATA 
BANERJEE):(a) and (b). No, Sir. 

(c) Does not arise. 

(d) Ttl. ""9 is no proposal to undertake 
such an investigation. 

(e) No, Sir. 

(f) Does not arise. 

Nehru Yuvak Kendras 

3058. SHRI K. MURALEEDHARAN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the district-wise locations of Nehru 
Yuvak Kendras to be open9d during 1991-
92; 

(b) the allocations made therefor; and 

(c) the criteria fixed for allocation of 
grant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND DEPART-
MENT OF WOMEN AND CHILD DEVEL-
OPMENT (KUMARI MAMATA BANERJEE): 
(a) The decision to open new Kendras have 
not yet been finalised by the SanGathan. 
However, the aim is to have a Kendra in each 
District. 

(b) Since no final decision has been 
taken regarding opening of new Kendras, 
specific funds forthis purpose have not been 
earmarked during 1991-92. 

(c) Grants are allocated on the basis of 
the Action Plan drawn up by the Sannathan 

subject to availability offunds. Approximately 
" Rs. 2.00 lakhs per annum is required for 
meeting establishment cost as well as pro-
gramme expenditure for each Kendra. Out 
of this, roughly Rs.1.25 lakhs is spent on 
programmes. 

River Water Pollution 

3059. SHRI K.V. THANGKA BALU: 
SHRI T.J. ANJALOSE: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether seventy per cent of the river 
waters in the country is polluted; 

(b) if so, the reasons therefor; 

(c) the names of the polluted rivers, 
State-wise and the extent of pollution; 

(d) the steps taken or proposed to be 
taken to check water pollution in the rivers; 
and 

(e) the amount allotted to each state anQ 
Union Territory for this purpose. 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No precise 
determination has been made available of 
the percentage of the total river water of the 
countr that is polluted. " 

(b) River str~tches downstream of ur-
ban sewage outfals and industria' iischarges 
are generally polluted. Most of the urban 
sewage is discharged untreated or partially 
treated A part of the industrial effluent is also 
not treated to the desired level, thereby 
effecting the river water quality in addition, 
agricultural run off containing pesticides, 
insecticides and fertilizers, dhobighats and 
bathing by human beings and livestock also 
contribute to the pollution road of river water. 
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(c) Based on the river water quality data, State-wise list of these polluted stretches 
the Central Pollution Control Board has iden- and critical parameters are given below:-
tified some highly polluted stretches of rives. 

River State Polluted Critical 
stretch parameters 

1 2 3 4 

Sabarmati Gujarat i) Immediate u/s DO,BOD 
of Ahmedabad Coliforms 
city upto 
Sabarmati Ashram 

ii) Sabarmati Ashram -00-
to Vautha 

Subarnarekha Bihar Hatia Dam to -00-
8haragora 

Godavari Maharashtra i) DIS of Nasik BOD 
to Nanded 

ii) City limit of -00-
Nasik and Nanded 

Krishna Maharashtra Karad to Sanei BOD 

Sutlej Pl.injab i) DIS of Ludhiana DO, BOD 
to Harike 

ii) DIS of Nangal Ammonia 
to Anandpur 

Yamuna u.P a) Delhi to Confluence 00800 
with Chamfar coliforms 

Delhi b) In the city -00-
U.P limits of Delhi 

Mathura & Agra 

Hindon U.P. Saharanp .. r to DO BOD 
confluence with Toxicity 
Yamuna 

Chambal Rajasthan DIS oj Nagda & BOD,DO 
DIS Kota (approx. 
15 Kms. at bQth 
the 01,,---
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River State 

1 2 

Damodar Bihar & 
West Bengal 

Gomti U.P. 

Kali U.P. 

(d) steps taken by Governmentto check 
river water pollution include:-

i) Effluent standards have been pre-
scribed under the Environment 
(Protection) Act, 1986; 

ii) A network of ambient water quality 
monitoring stations have been set 
up, 

iii) Environmental guidelines have 
been evolved for siting and opera-
tion of industries; 

iv) Industries have been asked to 
comply with consent requirements 
of the State Pollution Control Boards 
to keep the discharge of effluent 
and emissions within the stipulated 
limits; 

v) Prosecutions have been launched 
against some of the industries 
causing river pollution; 

vi) Fiscal incentives are provided and 

Polluted Critical 
stretch parameters 

3 4 

DIS of Dhanbad BOD Toxicity 
of Haldia 

lucknow to con DO,BOD 
fluencewith cqliforms 
Ganga 

Dis Modinagar BOD, 
to Confluence Coliforms 

loan facilities made abailabel for 
installation of pollution control 
equipments; 

vii) A scheme has been initiated to give 
assistance to clusters of small scale 
industrial units for setting up com-
mon effluent treatment plants; 

viii) A time bound action plan for control 
of pollution in highly polluting 17 
categories of industries has been 
prepared in consultation with State 
Governments and a notification has· 
been issued under which polluting 
units of these categories are re-
quired to meet the standards by 
December 31,1991; 

ix) A special project was taken.p to 
bring about improvement in the 
water quality of the Ganga under 
he Ganga Action Plan. 

(e) Amounts allocated to each State 
under the Ganga Action Plan are given be-
low: 
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SLNo. Year U.P. 

1. 1985-86 4.61 

2. 1986-87 15.99 

3. 1987-88 19.09 

4. 1988-89 16.54 

5. 1989-90 22.62 

6. 1990-91 19.85 

Conversion of Yeshwantapur-Bangar-
pet LIne 

3060. SHRI KH.MUNIYAPPA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is long pending de-
mand for converting the old narrow-gauge 
between Yeshwantpur and Bangarpet into 
broadgauge; and 

(b) if so, the action proposed to be taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAllWAYS(SHRI MAl-
llKARJUN): (a) Yes, Sir. 

(b) Survey for Yelahanka Bangarapat 
NG line to BG was carried out in 1985. As the 
survey had revealed inadequate traffic pros-

. pects and due to resource constraints there 
is no proposal to take up the Project for the 
present. 

Irregular Rights In Bombay Cochln 
Sector 

3061. PROF. K.V. THOMAS: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(Rs. in crares) 

BIHAR W.BENGAL 

0.45 1.0 

2.48 5.92 

6.31 16.43 

12.44 15.79 

8.80 26.24 

0.12 24.3\1 

(a) whether there is a complaint that 
flights of the Indian Airlines, particularly on 
Bombay-Cochin sector are irregular for the 
last three months; 

(b) if so, the number of flights cancelledl 
delayed during this period, particularly in this 
sector and the re'\sons therefor; and 

(c) the steps taken to make this service 
regular? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) Yes, Sir. 

(b) During the period Augustto October, 
1991, out of a total of 21826 flights of Indian 
airlines network, 4067 were delayed and 
653 can celled. During this period, out of 183 
flights between Bombay and Cochin, 30 
were delayed and 5 cancelled. The delays! 
cancellations were on account of engineer-
ing; bad weather, inadequate airport facili-
ties, consquential and miscellaneous rea-
sons. 

(c) steps taken to achieve and sustain 
higher oo-time performance include:-
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Close :nonitoring of On-time per- have been achieved; 
formance. 

more time for maintenance of air-
craft. 

rationalisation of the schedule ef-
fective . 1.11.1991 incorporating 
revised block times and increased 
ground time as cushion between 
flights. 

review of action taken for rectifica-
tion of snags at Regions as well as 
at Headquarters. 

Integrated Child Development Schemes 
In Cuttack 

3062. SHRI SRIKANTA JENA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether targets fixed !or the imple-
mentation of the Integrated Child Develop-
ment Schemes in Cuttack districts of Orissa 

Name of the District 

STATE: ORISSA 

CUTTACK 

TARGET 

ACHIEVEMENT 

[ Translation] 

fllstorical Canons In Bharatpur 

3063. SHRIMATI KRISHNENDRA 
KAUR(DEEPA): Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(b) jf not, the reasons thereof; and 

(c) the targets fixed for the last ihree 
years and the extent to which these targets 
have been achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT)(KUMARI MAMATA 
BANERJEE): (a) Yes Sir, all the ICDS Proj-
ects in Cuttack Districts have been opera-
tionalised in time. 

(b) Question does not arise. 

(c) The position with regard to the tar-
gets fixed for the last three years and the 
extent to which these targets were achieved 
in terms of operationalization of ICDS proj-
ects in Cuttack District of Orissa is given 
below: 

Year of operationalisation 

1988-89 1989-90 1990-91 

o 

o 

(a) whether the Government have any 
proposal under consideration to maintain 
the historical canons in Bharatpur, Rajast-
han; and 

(b) if so, the action taken by the Govern-
ment in this regard? 
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THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). One canon at Fateh 
Burj in Bharatpur Fort is already under Arche-
ological Survey of India which is being looked 
after and maintained by it. The other canons 
at Bharatpur are in the custody of the State 
Government. 

Operation Blackboard In Rajasthan 

3064. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be please to 
state: 

(a) whether the Government have re-
ceived proposals from the Government of 
Rajasthan regarding operation Black Board 
Programme Phase-IV; and 

(b) the details thereof and action taken 
by the Government thereon? 

THE MINISTER OF ·HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) 2322 primary schools in 25 blocks of 
Rajqsthan were proposed to be covered 
under phase IV, requiring the appointment of 
1295 additionalteachers in the single teacher 
schools and construction of classroom in 
295 one room and 2 building less schools. 
The proposal has since been sanctioned. 

[English) 

Hotels on National Highways 

3065. SHRI G.M.C. BALAYOGI: Will 
the MinisterofCIVILAVIATIONANDTOUR-
ISM be pleased to state: 

(a) whether the Government have re-
ceived any proposals from the State Gov-
ernments for financial assistance to con-

struct Guest house and Rest houses for the 
tired drivers and passengers on the national 
highways; and 

(b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRI MADHAVRAO SCIN-
DIA): (a) and (b). No, Sir. However, the 
Central Government has a scl.leme for con-
struction of passenger printed wayside 
amenities on national highways under which 
projects have been sanctioned at Palamner 
in Andhra Pradesh, Vapi in Gujarat, Khalghta 
in Madhya Pradesh, Manor in Maharashtra. 
Rameshwar in Orissa and Sattur in Tamil 
Nadu. 

[Translation) 

Setting up·of a Nursing Home in Allms, 
New Deihl 

3066. SHRI RAM VILAS PASWAN: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the foundation stone of a 
nursing home under the All India Institute of 
Medical Sciences has been laid on Novem-
ber19,1991;and 

(b) if so, whether Government propose 
to name it as Saba Sahib Dr. Bheem Rae 
Ambedkar Nursing Home? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARADEVI 
SIDDHARTHA) (a) Yes, Sir. The foundation 
stone for construction of a 100 bedded "Pay 
Wards and Hospital Utility Services Block" at 
the All India Institute of Medical Sciences, 
New Delhi has been laid on 19th November, 
1991. 

(b) No·such proposal i6l under consid-
eration of the Government. 
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[English] 

Allowances to Kendrlya Vldyalaya 
Sangathan Employees 

3067. SHRI BRAJA KISHORE TAIPA-
THY: Will the Minister of I:IUMAN RE-

, SOURCE DEVELOPMENT be pleased to 
'state: 

(a) whether the employees of the Ken-
driya Vidyalaya Sangathan posted in North-
East region are de-prived of the special 
benefits which are atlmissible to civilian 
employees of the Government; and 

(b) if so, the reasons therefore and the 
remedial steps taken by the Government in 
this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Generally speaking, the 
special allowances and benefits accorded to 
Central Government Employees [psted in 
the North East Region have also been pro-
vided to employeesofthe Kendriya Vidyalaya 
Sangathan. However, while adapting the 
facilities to its requirements the kendriya 
Vidyalaya Sangathan provided a uniform 
minimum tenure of three yearfor Post Gradu-
ate Teachers and above as againsttensures 
of 2 or 3 years depending on length of 
service for all Central Government Employ-
ees working in North East Region. Further, 
the facility of Special (duty) Allowance was 
also not extended to the teachers recruited 

Year Sub-Centres 

1988-89 1000 

1989-90 2085 

1990-91 26 

specifically for the North East Region. the 
teachers below the rank of Post Graduate 
Teachers are recruited on reional basis, 
therefore the facility of tenure posting has 
also not been extended to them. 

[ Translation] 

. . 
Setting up of Sub-Centres and Primary 

Health centres In Madhya Pradesh 

3068.SHRI BHEEMSINGH PATEL: Will 
the Minister of HELATH FAMIL YWELFARE 
be please to state: 

(a) the number and location of sub-
health centares and primary health centres. 
set up in Madhya Pradesh during each of the 
last three years; 

(b) whether there is any proposal to set 
up sub-health centres and primary health 
celitres in Madhya Pradesh in 1992; 

(c) if so, the details thereof, location-
wise; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K THARADEVI 
SIDDHARATHA): (a) As per informing avail-
able, the numberof sub-centres and ~rimary 
Health Centres established in the State of 
Madhya Pradesh during the last three years 
is as under:-

Primary Health Centres 

200 

202 

70 
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(b) There is proposal to establish 15 
Primary Health Centres in State during 
the 1991-92. No allotment for establish-
ment of sub-centre could be given fQr 
financial constraints. 

(c) and (d). Location wise details of 
the Primary Health Centre is being 
finalised by the State Government. 

Modernisation of Bhopal Airport 

3069. SHRI SURAJBHANU SOLANKI: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government propose to 
formulate new schemes for modernisation 
expansion and renovation of the Bhopal 
airport; 

(b) if so, the action being taken in this 
regard; and 

(c) the details of the totalfunds allocated 
for the purpose? 

THE MINISTER OF CIVIL AVAIATION 
AND TOPURISM (SHRI MADHAVRAO 
SCINDIA): (a) to (c). The National Airports 
Authority has already undertaken the exten-
sion of existing runway to 6,700 feet at a cost 
of Rs.5 00 crores. They have also drawn up 
a plan to modify the existing terminal bUild-
ing. This work will however be taken up on 
availability of funds. 

[English] 

Promotional Prospects of Graduate 
Engineers 

3070. SHRI V. SOBHANADRESS-
WARA RAO: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the promotional avenues of 
the Graduate Engineers working as Class III 

employees in the Railways are very restricted; 

(b) if so, whether the Government pro-
pose to libertine promotional avenues and to • 
provide channel for redressal of their other 
griev~nces; 

(c) if so, the detail§ thereof; and . 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. The Umited Depart-
mental Competitive Examination enables 
graduate Engineers working in Group 'C' 
(Class III) with 5 years' 01 regular service in 
a grade, the minimum of which is Rs 1400/-
per month, to secure early promotion to 
Group 'B' (Gazeted) posts even before they 
become due for such promotion according to 
their seniority. 

(b) to (d). Do not arise. 

Enrolment of Professionals In Air India 
In-Flight Catering 

3071. SHRI RAMESH CHENNITHALA: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the number of professional working 
in tpe in-flight catering services of the Air 
India; 

(b) if not, whethertheGovernmenthave 
any proposal to enrol the professionals for • 
.improving the in-flight catering in the Air 
India; and 

(c) if not, the reasons ther~for? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI MADHAVRAO SCIN-
DIA): (a) Air India have 26 professionals 
working in their Inlilight Catering Service 
Department. 
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(b) and (c) Do not arise. 

Railway Commercial Manuals Regard-
ing Facilities of Passengers at Stations 

3072. SHRI MOHAN RAWALE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether facilities for passengers at 
stations as provided in Railway commercial 
manuals are being followed; 

(b) if so, the positions in that regard to 
the stations in Maharashtra; and 

(c) the steps taken proposed to be taken 
to ensure compliance of these instructions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
. LlKARJUN): (a) to (c). The passenger amen i-
ties to be provided at stations are listed in the 
Commercial Code and are provided as per 
norms laid down subject to availability of 
funds and comparative needs of various 
stations. Basic amenities have been pro-
vided at all stations including in the state of 
Maharashtra. Augmentation/upgradation of 
the amenities is a continuous process. 

Result of CSSE 

3073. SHRI PHOOL CHAND VERMA: 
Will the MINISTER OF HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the result of the vocational 
course in General Insurance introduced by 
CBSE ar 10+2 level has since been de-
clared; 

(b) if so, whether the successful candi-
dates now required to undergo apprentice-
ship training for one year; 

(c) if so, the time by which their appren-
ticeship training is likely to start and the 
centres (their locations) where such training 

will be imported; and 

(d) the amount of stipend proposed to 
be given to them? 

THE MINISTER OF HuMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, ~ir. 

(b) Yes, Sir. 

(c) ~election process of the Apprenti.:.a 
Assistants is already completed. The train-
ing is scheduled to have started in Novem-
ber, 1991. Training will be given in the Re-
gionaVDivisionallBranch offices of the sub-
sidiary companies at Delhi, Chandigarh, 
Bombay, Madras and Calcutta 

(d) Rs. 1,0001- per month . 

[ Translation] 

No-Smoking Zone 

3074. SHRI DAU DAYAL JOSHI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is any proposal to. 
declare certain areas as no smoking zone; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARA DEVI 
SIDDHARTHA): (a) and (b). Administrative 
instructions have already been issued to 
prohibit smoking, to start with, in a few se-
lected public places namely hospitals, dis-
pensaries and other health care establish-
ments, educational institutions, cooference 
rooms, domestic air flights, air conditional 
charrcars and air conditional sleepercoaches 
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in trains, sub-urban trains and air condi-
tioned buses. 

New Train for Delhl-Kanpur 

3075. SHRI KESHRI LAL: Will the Min-
ister of RAILWAY be pleased to state: 

(a) the number oi express/superfast 
trains running from Delhi via Kanpur at pres-
ent; 

(b) the number of trains which run only 
between Oelhi-Kanpur; 

(c) whether the Government propose to 
introduce any new train on the route; 

(d) if so, the details thereof; and 

(e) i; not, the reasons therefoi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) 21, Sir. 

(b) Nil. 

(c) No proposal at present. 

(d) Does not ari~e. 

(e) Operational constraints and lack of 
resources. 

(b) if so, the details thereof; 

(c) whether the Vayudoot is running in 
loss at present; 

(d) if so, the details of losses during 
each month from January 1, 1990 to October 
31,1991; and 

(e) the reasons for the losses? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) and (e). The accumulated losses of 
Vayudoot upto 31 st March,1991 are esti-
mated to be of the order of Rs. 128.00 crores. 
At present, Vayudoot is incurring losses @ 
Rs. 2.70 crores per month approximately. 
The main reasons for the losses are Short-
haul nature of the operations, obsolete and 
uneconomic fleet and unremunerative fare 
structure. 

Restoration of Train Between Mughal-
saral and Patna 

3077. SHRI ANAND RATNA MAURYA: 
Will the Minister of RAILWAY be pleased to 

Losses In Vayudoot and Its air links In state: 
Gujarst 

(a) whether some passenger trains have 
[English] been cancelled between Mughalsarai and 

Patna; 
3076. SHRI CHANDRESH PATEL: Wi!.l 

the Minister 01 CIVIL AVIATION ANDTOUR- (b) if so, the reasons thereof; 
ISM be pleased to state: 

• (a) whether the Government propose to' 
link various airports of Gujarat with the 
Vayudoot S.ervice; 

(c) the names of such trains; 

(d) whether the Government propose to 
restart these trains; 



221 Written Answets AGRAHAYANA 19,1913 (SAKA) Written Answets 222 

(e) if so, when; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (af to (c). In order to improve 
the reliability of services 3191320 Howrah-
Mughalsarai passenger was bifurcated to 
run as separate train between Howrah and 
Mokama and 'another between Mokama and 
Buxarw.e.f. 22.12.87. Also, 400 DN Mughal-
sarai-Patna passenger was bifurcated as 
separate train to run between Mughalsarai 
and Didarnagar and another between Dil-
damagar and Patna w.eJ. 1.11.88. 

(d) No, Sir 

(e) Does not arise. 

(f) In the interest of present users. 

Navodaya Vldyalayas In Madhya 
Pradesh-

3078. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Minister of HU-
MAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of districts of Madhya 
Pradesh as on October 31, 1991 where 
Navodaya Vidyalayas are functioning; 

(b) whether it is proposed to set up 
Navodaya Vidyalayas in the remaining dis: 
tricts by March 31,1992 there; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Out of 45 districts in Madhya 
Pradesh, Navodaya Vidyalayas are func-
tioning in 29 districts as on 31.10.1991. 

(b) and (c). The opening of Navodaya 

Vidyalayas has to be done in a phased 
manner, depending upon the suitability of 
proposals, availability of physical facilities 
and financial resources. Therefore it may not 
be possible to set up Navodaya Vidyalayas 
in all the remaining districts of Madhya 
Pradesh by 31.3.1992. 

Preservation of Ancient and Historical 
Shrines 

3079. SHRI DATTA TRAY A BANDARU: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether many of the historical and 
ancient monuments and shrines of South 
India are in a dilapidated condition and get-
ting ruined due to the vageries of nature; and 

(b) if so, the details of the proposals 
before the Union Government to preserve 
these shrines and monuments? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The Centrally protected 
monuments of South India are not in a dilapi-
dated condition. However, moments affected 
due to climatic and other natural conditions 
are contin!:'ously attended to for conserva-
tion and preservation. 

[ Trans/ation] 

Over bridge on Crossing Near Badaun 

3080. SHRI CHINMAYANAND SWAMI: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether any scheme for the con-
struction of an overbridge on ratlway cross-
ing near Badaun junction is under consid-
eration of the Government; and 

(b) if so, when it is likely to be com- . 
pleted? 



223 Written AnsW9/S DECEMBER 10, 1991 Written AnSW9/S . 224 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LJKARJUN): (a) No proposal in this regard 
has so far been sponsored by the State 
Government, duly consenting to bear the 
cost, as per rules. 

(b) Does not arise. 

Primary Health Centres and Sub-
Centres In H.P. 

3081. SHRI K.D.SULTANPURI:WiIl 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any request has been made 
by the Himachal Pradesh Governmenttothe 
Union Government to open primary health 
centres and sub-centres in the State; and 

(b) if so, the funds provided by the Union 
Government to the State Government for 
this purpose during the last one and a half 

. year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. As per the 
request of the Himachal Pradesh Govern-
ment and their discussion with the Planning 
Commission 25 Primary Health Centres in 
1990-91 and 5 in 1991-92 were approved . 

No target for sub-centre establishment, 
however. could be a1loted to the State due to 
financial constraints. 

(b) The fund for establishment of Pri-
mary Health Centre is released by the Plan-
ning Commission to the States directly un-
der State Sector Maximum Needs Pro-
gramme (MNP). Funds alloted to Himachal 
Pradesh under Health Sector of MNP were 
Rs. 541.00 lakhs during 1990-91 and Rs. 
n5.00 lakhs during 1991-92. No funds have 

been released to any State for opening sub-
centre due to financial constraints. 

Disappearance of Sura Victims 

3082. SHRt MUMTAZ ANSARI:WiU the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether anumberofsura victims are 
alleged to have disappeared mysteriously 
from the Hindu Rao Hospital. Delhi recently; 
and 

(b) if so, the details thereof and the 
steps 'taken to trace them out? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) and (b) Municipal Cor-
poration of Delhi have reported that 11 vic-
tims of sura poisoning absconded from Hindu 
Rao Hospital. Details of which are as under:-

1. Ramsewak, slo Vijay, rIo 
Jahangirpuri 

2. Unknown 

3. Bhagwati Prasad slo Durga Prasad 
rIo Jahangirpuri 

4. Paramjeet s/o Surinder rIo Jahang ir 
puri 

5. Narinder slo Nathu Singh rIo 
Adarsh Nagar 

6. Suraj slo Mayur rIo Adarsh Nagar 

7. Hari Prasad s/o Veerbal, rIo Bal-
sawa 

8. Chander Shekhar, slo Amir Chand 
r/oHaidepur 

9. Unknown 
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10. Suresh Kumar slo Bansi Ram rio 
Mukhimpuri 

11. Unknown 

Police post located in the Hospital cau-
sality to deal with Medico-legal cases, was 
promptly informed about these patients for 
further necessary action. 

Setting up of Gram Vldyapeeths 

3083. SHRI HARISINH CHAVDA: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be Rleased to state: 

(a) whether the Government propose to 
launch a scheme for setting up of Gram 
Vldyapeeths in rural areas for the develop-
ment of heighr education: 

(b) the number of Gram Vldyapeeths 
functioning at present in the country;and 

(c) the extent grants the Union Govern-
ment propose to provide to new Gram Vidyap-
eeths during this year and next year? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c) The National Policy on 
Education, 1986 envisages establishment 
of RurallnstitmeslUniversities on the lines of 
Mahatma Gandhi's ideas of education. In 
pursuance of this, a Central Council of Rural 
Institutes is PfOP9Sed to be set up for imple-
mentation of wen co-ordinate programme of 
development of Rural Institutes. The pro-
posed CouncU would identify rural institutes 
and other agencies engaged in Gandhian 
Basic Education and help them in their de-
velopment and would also encourage devel-
opment of new institutions through financial 
and other assistance. 

Accarding to information available in 
the Department, there are 55 Institutions in 

rural higher education. These include 
Deemed to be Universities also. 

[EngDsh] 

Foot OVerbldge at Chalakudy 

3084. PROF. (SMT.) SAVITHRI LA-
KSHMAHAN: Will the Minister of RAILWAY 
be pleased to state: 

(a) whether there is an proposal to 
constrict foot overbridge in place of the level 
crossing gate (closed) at Chalakudy, Trichur 
district: and 

(b) if so, the facts in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

The UN Decade for CUHural Develop-
ment Programme 

3085. SHRI ANNA JOSHI: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether "The UN Decade for Cul-
tural Development· programme of UNESCO 
(United Nation Educational, Scientific and 
Cultural organisation) is being observed in 
the country; 

(b) if so, the details thereof: 

(c) whether any -specific body/commis-
sion has been set up to organise the pro-
gramme; 

(d) if so, the details thereof; 

(e) whether the non-govemmental or-
ganisation have been requested to co-oper-
ate in this regard; 
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(f) if so, the details thereof; and 

(g) the details regarding mobilization of 
resources for the cause made in this direc-
tion at National and International level? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) Activities such as celebration of World 
Heritage Week and World Heritage Day and 
organisation seminars and exhibitions as a 
part of the Silk Route Programme have been 
taken up as Decadal Activities. 

(c) Yes, Sir. 

(d) A National Committee under the 
Chairmanship of Secretary, Culture has been 
set-up. 

(e) and (f): Yes, Sir. The India National 
Trust for Art and Cultural Heritage (INTACH) 
actively collaborated with the Government. 

(g) Resources for carrying out decadal 
activities are being located within the frame-
work of the available budget. 

Migration of Doctors 

3086. KUMARI VIMLA VERMA: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether foreign Government are 
recruiting India doctors and other para-
medical personnel through private agencies 
in the country; 

(b) if so, the number of such personnel 
appointed by the foreign countries during 
each of the last three years, countries-wise; 

Cc) whether any bilateral agreements 
have been signed with foreign Government 

in this regard; and 

(d) if so, the names of countries with 
whom such agreements have been made 
alongwith the number of doctors as well as 
the facilities being provided to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMAn D.K THARA DEVI 
SIDDHARTHA): (a) to (d) The information is 
being collected and will be laid on the Table 
of the House. 

Vocational TraInIng Institute 

3087. SHRI GEORGE FERNAN-
DES: 

SHRI PARASRAM BHARD-
WAJ: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there has been increase in 
the demand for vocational training institutes; 

(b) if so, the details thereof and the 
steps taken to open such institutions in the 
country, State-wise; , 

(c) whether the Government propose to 
institutionalise AII·lndia Educational Surveys; 
and 

(d) if so, details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) Setting up of Industrial Training Insti-
tutes (ITls) and Polytechnics is under the 
purview of the StateslUTs. There is a steady 
growth of such institutions throughout the 
country. There are over 500 recognised 
Polytechnics and 2240 ITls in the countrty.ln 
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addition there is a National Vocational Train-
ing Institute for Women at Delhi with nine 
regional institutes. Under the Scheme of 
Vocationalisation of Secondary Education a 
variety of vocational courses have been 
started at the +2 stage. So far 10628 voca-
tional sections have been sanctioned in 3891 
schools spread over 27 StatesJUTs. Besides 
this, short duration non-formal vocational 
training programmes are being run by 
Shramik Vidyapeeths, Jana Shikshan 
Nilayams, ITls, Polytechnics, voluntary or-
ganisations and various MinistrieslDepart-
ments. 

(c) and (d). The NCERT has already 
conducted five All India Educational Sur-
veys. The sixth is proposed to be taken up in 
1992-93. 

Charging of Fees by Public Schools In 
Deihl 

3088. SHRI RAMCHANDRA VEER-
APPA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state:-

(a) whether the Government are aware 
that the pubic schools in Delhi are charging 
high fees from students and collecting dona~ 
tions in the name of building Fund and other 
charges and exploiting teachers by paying 
them much less salary; 

(b) whether the Government have de-
vised any mechanism to check such all round 
exploitations; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Such complaints are some times 
received against private recognized schools 
in Delhi. 

(b) to (d). Delhi Administration exer-
cises control over private recognised schools 
in Delhi under the provisions of the Delhi 
School Education Act, 1973 and the Rules 
made thereunder. The Act provides inter-
alia for the following safeguards:-

(i) The scale of pay, allowances etc. 
and other prescribed benefits of 
the employees of recognised 
schools shaH not be less than those . 
of the Government schools em-
ployees. (Section 10 (1» 

(ii) No employee can be dismissed or 
removed from service without the 
prior approval of the Director of 
Education. (Section 8 (2» 

(iii) Fees cannot be enhanced during 
mid-session without the prior ap-
proval of the Director of Education. 
(Section 17 (3» 

.(iv) Management of the school can 
(subject to some safeguards) be 
taken over if it neglects to perform 
any of the duties imposed on it by or 
under the Act. (Section 20) 

(v) Inspection of recognised schools. 
(Section 24) Delhi Administration 
have issued instructions on 10-12-
1990 and 29·4-91 to all recognised 
private schools against charging 
high fee, donations and building 
funds etc. 

[Translation] 

Pilferage of Goods at Hazarlbagh 
Station. 

3089. SHRI BHUVNESHWAR PRASAD 
MEHTA: Will the Minister of RAILWAY be 
pleased to state: 

(a) whethergood!'l wNth !?khs of rupees 
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have been stolen from hazari-bagh station expansion of air services in the near future. 
every month by breaking the wagons: and 

(b) if so, the action taken to stop the 
pilferage and the steps proposed to be taken 
against the erring officials involved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

. (b) Does not arise. 

Expansion of Air Services 

3090. PROF. RASA SINGH RAWAT: 
Will the Minister of CIVIL AVIATION ANDS 
TOURISM be pleased to state: 

(a) whether the Government have any 
proposal to expand the air services in the 
near future: and 

(b) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). No, Sir. Shortage of aircraft 
capacity and other resources do not permit 

Air India 

1988-89 Revenue 1205.11 
Profit! 43.31 
loss 

1989-90 Revenue 1428.38 
Profit! 70.89 
loss 

1990-91 Revenue 1747.36 
Profit! 81.23 
loss 

*P.rovisionalJUnaudited 
** RAVic:Ad F=o:tim .. t .... 

Profltlless In AIIIAlVayudoot 

3091. PROF. RASA SINGH RAWAT: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the details of income earned by the 
Air India, Indian Airlines and the Vayudoot 
during each of the last three years; 

(b) the details of profit earned and loss 
incurred by each airlines during the period 
and the reasons therefor; -

(c) whether the Government propose to 
close down the airlines incurring losses; and 

(d) if not, the details of the steps being 
taken to improve the performance of those 
airlines which are running in losses? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-

. DIA): (a) and (b). The details of revenue 
earned and profitlloss. of Air-India, Indian 
Airlines and Vayudoot during the last three 
years are as under:-

(Rs. in crares) 

Indian 
Airlines 

966.74 
36.08 

1125.15 
(15.04) 

1168.63 
(64.39) 

Vayudoot 
Limited 

*25.52 
*(26.57) 

*26.96 
*(35.82) 

**29.35 
**(36.50) 
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The main reasons for the losses of 
Indian Airlines are the grounding of A-320 
fleet. high depreciation costs for his fleet, 
currency rate of exchange adjustment and 
increased Aviation Turbine Fuel (ATF)Prices. 
For Vayudoot the main reasons are. old and 
fuel inefficient aircraft and operation to short 
haul sectors and inaccessible areas. 

(c) No. Sir. 

(d) The stepstakenipropoSedto betaken 
to improve the performance are as under: 

Indian Airlines 

(i) Scheduling of aircraft matching with 
traffic demand and improvement in 
passenger/overallioad factor; 

(ii) Reintroduction of A-320 aircraft, and 

(iii) Neutralisation of costs due to in-
crease in A T.F. prices and cur-
rency rate of exchange adjustment. 

Vayudoot Limited: 

Various options for restructuring 
Vayudoot are being considered. 

Year 

1988-89 

1889-90 

1990-91 

No. of 
proposals 
received 

71 

80 

23 

The amount of assistance released 
includes the release of 2nd and subsequent 
instalments of the projects approved in the 
preceding years. 

[English] 

Sports FacilHles In Maharashlra 

.3092. SHRI SUDHIR SAWANT: Wdl 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government of 
Maharashtra has submitted any proposal 
for development of sports in the State; 

(b) if so, the details thereof; and 

(c) the grant given in this regard by 
the Union Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA BAN-
ERJEE): (a) Yes, Sir. 

(b) and (c) The details of proposals 
received and grants released to Govern-
ment of Maharashtra under the scheme of 
sports infrastructure are as under:-

Amount of 
central 
assistance 
sanctioned 

Rs. 337.00 lakhs 

Rs. 97.75 lakhs 

Rs. 12.20 lakhs 

Co~structlon of Belapur StatIon 

3093. SHRI RAM NAIK: Will the Minis-
ter of RAILWAY be pleased to state: 
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(a) whether the construction of Belapur 
Station on the Mankhurd-Belpur Railway 
line in New Bombay is very slow; and 

(b) if so, the reason for delay and the 
time by which k is likely to be completed. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). As per City and 
industrial Development Corporation 
(CIDCO), who are constructing the station 
building at Belpur, the delay is due to the 
failure of their contractors. Based on the 
revised target given by CIDCO for complet-
ing their portion of the work, the station at 
Belapur is likely 10 be commissioned by 
August '92. 

[Translation] 

Train from Muzaffarpur to New Deihl 

3094. SHRI NAWAL KISHORE RAI: 
Will the Minister of RAILWAY be pleased to 
slate: 

(a) whelher the Government propose to 
start a new super fast train from Muzaffarpur 
junction in Bihar to New Delhi; and 

(b) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) N'o, Sir. 

(b) Operational and resource con-
straints. 

[English] 

Shramlk Vldyapeeth and rns 

3095. SHRIRAJNATH SONKARSHAS-
TAl: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have any 
proposal under consideration to give prefer-
ence to the girls passing out of Shramik 
Vidyapeeth to get admission in the ITls; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether there is any proposal to 
open more Shramik Vidyapeeths and ITls in 
Delhi and elsewhere in the country; and 

(e) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No, Sir. 

(b) Does not arise sir. 

(c) The girls will have to compete with 
others for admission which is on merit. 

(d) At present there is no proPosal 10 
open Shramik Vidyapeelh in Delhi and else-
where in the country. 

The setting up of ITI is a State subject. 
However, under the Centrally Sponsoreo 
scheme implemented with World Bank as-
sistance 1 00 new women's ITls are being set 
up in States. 

(e) Details are given in the attached 
statement. 

STATEMENT 

S.No. Name of the State No. of ITls 

1. Andhra Pradesh 13 

2. Assam 3 

3. Gujarat 4 
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S.No. Name of the State 

4. Haryana 

5. Kerala 

6. M.P. 

7. U.P. 

8. West Bengal 

9. Maharashtra 

10. Bihar 

11. Karnataka 

12. T.N. 

13. Rajasthan 

14. Orissa 

15. Punjab 

Total: 

Investigation over Misuse of Funds 

3096. SHRI V. SREENIVASA PRASAD: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the GovernmenVUniversity 
Grants Commission have completed their 
investigation over the misuse of funds pro-
vided to colleges affiliated with the Univer-
sity of Kanpur and Agra; 

(bl whether serious funds defalcations 
have been detected; 

(c) if so, the details thereof alongwith the 
funds allocated to such colleges under these 

No. of IT Is 

5 

5 

10 

9 

4 

9 

8 

10 

5 

4 

6 

5 

100 

universities during each of the last three 
years; 

(d) the action taken by the Government 
in this regard; 

(e) whether certain management groups 
have been neglecting the advices of UGC; 
and 

(f) if so, the facts thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). According to information 
furnished by UGC, a Committee constituted 
by the Commission enquired into the com-
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plaint regarding misuse of funds and visited 
0.5. College, A1igarh and S.V. College, 
Aligharh affiliated to Agra University in this 
connection. On the basis of reports submit-
ted by the Committee that the accounts of 
UGC grants are not properly maintained by 
these Colleges, the Commission has im-
posed a ban in June 1991 on further pay-
ment of UGC grants to them. 

So far as Dau Dayal Mahila Mahav-
idyalaya, Ferozabad affiliated to Agra Uni-
versity is concerned, according to informa-
tion furnished by UGC, a temporary ban has 
been imposed in March 1991 on further 
payment of UGC development grant and the 
matter referred to Vice-Chancellor, Agra 
University. The case of Arya Kanya Mahav-
idyalaya, Hardoi affiliated to Kanpur Univer-
sity has also been referred to the Vice-
Chancellor of the University for seeking the 
facts. 

The Commission provides financial 
assistance to all the eligible Universities and 
Colleges for their general development on a 
Plan to Plan basis. The grants sanctioned by 
the Commission to the 0.5. College and 
S.V. College,A1igarh during the 7th Plan are 
as follows: 

1. D.S. College, Aligarh Rs. 16,14,481 
2. S.V. College, Aligarh Rs. 12,15,347 

Information regarding grants sanctioned 
to Dau Dayal Mahila Mahavidyalaya, Feroza-
bad and Agra Kanya Mahavidyalaya, Hardoi 
is being compiled and will be placed on the 
Table of the House. 

(e) and (f). According to information 
furnished by UGC, no such instances have 
come to the notice of the Commission. 

Misuse of Funds 

3097.SHRIV.SREENIVASAPRASAD: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government have re-
ceived representations in regard to misuse 
of funds released by the World Bank and 
other institutional finance which is meant for 
checking pollution, etc; and 

(b) if so, the details thereof and the 
action takenlproposed by the Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Institu-
tional finance to check environmental pollu-
tion is being provided under the World Bank 
aided Industries Pollution Control Project. A 
major component of this Project includes 
provision of loans to industries of the setting 
up and upgradation of pollution treatment 
systems through, financial institutions, 
namely the Industrial Development Bank of 
India (lOBI) and the Industrial Credit and 
Investment Corporation of India (ICICI). the 
Project has come into effect from November 
6,1991. No representation has been received 
so are in this Ministry with regard to misuse 
of funds under the Project. 

(b) Does not arise. 

Stray Wagons 

3098. SHRI RAJNATH SONKARSHAS-
TAl: Willthe Ministerof RAILWAY be pleased 
to state: 

(a) whether attention of the Govern-
ment. has been drawn to the news item 
captioned ·stray wagons a pre-puja bounty-
appearing in the Statesman on September 
20,1991; 

(b) if so, the fact thereof and the number 
of such incidents taken placed in 1991 (till 
date); 

(c) whether any steps have been taken 
to compensate the concerned party and 
action taken against the erring officials; and 
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(d) the measures taken to check such 
occurrences in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) On 16.9.91 in South.Tisra colliery 
siding of Dhanbad Division, a loaded cov-
ered wagon containing cylinder oil, kero-
sene oil drums, some grease, brooms and 
phenol was found open and some contents 
stolen by the labourers. Goods worth Rs. 
2800 were stolen before police took charge 
of the wagon. No other similar case t-as 
come to notice during 1991 so far. 

(c) Since it was departmental material, 
question of compensation does not arise. 
Disciplinary action against erring staff has 
b~en initiated by Dhanbad Division. 

(d) Check of rakes has been tightened 
before they are moved from yards. 

1. Project for Bhavnagar 
District 

2. Project for districts 
of Panchmahal, Junagarah, 
Jamnagar and Surendranagar. 

3. Project for Surendranagar 
district 

(c) In 1992-93 the projects already 
sanctioned in these districts are proposed to 
be expanded. 

[English] 

Marine National Park In Sindudurg, 
Maharashtra 

3100.SHRISUDHIRSAWANT:Wilithe 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

[Translation] 

Wasteland Development Project In 
GuJarat 

3099. SHRI KASHIRAM RANA: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the number of districts identified 
under the integrated Wasteland Develop-
ment Project in Gujarat; 

(b) the targets fixed during each of the 
last three years; and 

(c) the names of the districts proposed 
to be included in the Project next year? 

THE MINISTER OF STATE ON THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Projects under the Centrally Sponsored 
Scheme for Integrated Wastelands Devel-
opment Projects have been sanctioned for 
Bhavnagar, Panchmahal, Junagarh, Jam-
nagar and Surendranagar district of Gujarat 
in 1990-91 and 1991-92. The project- wise 
targets are given below:-

1990-91 725 hectares 

1990-91 1700 hectares 

1991-92 1 00 hectares 

(a) Whether there has been a proposal 
for setting up of Marine National Park at 
Malwan in Sindudurg district, Maharashtra; 

(b) if so, the details thereof; and 

(c) the reasons for delay in executing 
the proposal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NA TH): (a) The State 
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Government are responsible for setting up 
and management of National Park and 
Sanctuaries. There is a Marine Wildlife 
Sanctuary at Malwan in the Sindudurg dis-
trict, Maharashtra. Government of India have 
not received any proposal for upgrading the 
Sanctuary as a Miree National Park, from the 
State Government. 

(b) and (c). Do not arise. 

[ Translation] 

Retrieval of Looted Gems and Jewller-
les from Iran 

3101. SHRI SHIV SHARAN VERMA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether gems, jewellery and valu· 
able items were looted by an Iranian invader 
during 18th century; and 

(b) if so, the steps taken/proposed to be 
taken by the Government to retrieve them 
back to India. 

THE MINISTER OF HUMAN RE· 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) No steps have been taken as the 
retrieval of these looted items is not possible. 

[English] 

Implementation of Right of Inheritance 
to Women 

31 02.SHRISHARVAN KUMAR PATEL 
Wil! the Minister of HUMAN RESOURCE 
DE'VELOPMENT be pleased to state: 

(a) whether the attentb'l of the Govern· 
ment has been drawn to the Survey con-
ducted on women's rights by the Indian 
Council for Social Science and Research 

and Institute of Advanced Research, Shimla; 

(b) if so, the details of the study report; 

(c) whether the Government are consid-
ering any proposal to ensure implementa-
tion of the right of inheritance to women in the 
country; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA 
BANERJEE): (a) to (d). The information is 
being collected and will be laid on the Table 
of the House. 

Authority to Relax Demurrage Charges 

3103.SHRIRAJNATHSONKARSHAS-
TRI: Will the Ministerof RAILWAY be pleased 
to state: 

(a) the competent authority to relax or 
waive the payment of demurrage and the 
extent of power delegated to each authority 
to recalculatelwaive the amount of demur-
rage; 

(b) the details of complaints received 
regarding misuse of such authority during 
the last two year in the Northern Railw;:Oll and 
action taken thereon; and 

(c) the remedial steps taken for proper 
execution of powers by the Railway admini-
stration in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) The competent authority to 
waive/refund demurrage charges and the . 
extent of power of each of these authorities 
are as under:-
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Authority to competent to waive/ 
refund demurrage charges 

General Manager 

Chief Commercial SuperintendenV 

Chief Operating Superintendent! 

Chief Marketing Superintendent! 

Chief Claims Officerl 

Divisional Railway Manager. 

Addl. Divisional Railway Manger and 
Jr. Administrative Grade Officer. 

Sr. Scale Officer 

Assistant Officer 

(b) No such complaint has been re-
ceived during the last two years in Northern 
Railway. 

(c) Guidlines have been laid down for 
proper exercise of powers by the Railway 
Officers in this regard. 

Retiring Room facility to Employees 
availing L Te 

3104. SHRIRAJNATH SONKARSHAS-
TRI: Will the Minister of RAILWAY be pleased 
to state: 

(a) whether there is any proposal to 
provide railway retiring rooms at conces-
sional rates to the Government servant 
availing Leave Travel Concession facility; 

(b) if so, the details thereof and if not, the 
reaSOI)S therefor; and 

Maximum powem for 
waivaVrefund per 
wagon 

Full powers. 

Rs.25,OOOI-

Rs. 6,0001-

Rs.3.000/-

Rs.1.500/-

(c) the prevalent rates for the retiring 
rooms? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). No, Sir, The retiting 
room charges are kept very reasonable and 
minimal leaving no scope for allowing any 
concession. 

(c) The retiring room charges vary from 
station to station depending upon the place, 
the type of the retiring room and the facilities 
provided therein. 

[ Translation] 

ReservatIon Quota for Lucknow from 
Kotdwar and Dehradun 

3105. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of RAILWAY 
be pleased to state: 
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(a) the reservation quota fixed for 
Kotdwar and Dehradun in various trains 
including 10 On for Lucknow; 

(b) Whether the reservation quota from 
both these stations has been (educed con-
siderable; 

(c) if so, whether the Government pro-
pose to restore the previous reservation 

Train . 

quota for these stations; and 

(d) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) The following reservation 
quotas are available at Kotdwar and 
Dehradun for Lucknow: 

1st 
Class 

AC. 
2-tier 

/I Class 
berths 

KOTWAR: 
DEHRADUN: 

3010 Doon Express 
3010 Doon Express 
4266 Varanasi Express 

13 
12 

2 
35 

40 
60 

122 

(b) The quota allotted to Kotdwar for 
Lucknow in 3010 On only was reduced in II 
class from 64 to 40 berths and in IIAC from 
4 to 2 from 1.7.1991. Simultaneously, the 
quota at Dehradun was increased from 28 to 
35 in IIAC. 

(c) No, Sir. 

(d) Adjustment have been made on the 
basis of ut6sation of the reservation quota. 

[English] 

Implementation of National Forest 
Policy In Garhwal 

3106. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of EN VI-
RONEMNT AND FORESTS be pleased to 
state: 

(a) the areas in which Garhwal hill dis-
tricts so far covered under the National For-
est Policy, 1989; and 

(b) the details of the forestry programmes. 
under..3kcn in those districts? 

THE MINISTER OF STATE IN THI; 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) National 
Forest Policy. 1988 is applicable to the entire 
country including the districts of Garhwal. 

(b) As per information available from 
Government of Uttar Pradesh, following for: 
estry programmes are under implementa-
tion in the districts of Garhwal region:-

1. Indus~rial and pulpwood plantation 

2. Fuel and fodder plantation 

3. Fodder development and affores-
tation 

4. Energy plantation 

5. Afforestation through van pan-
chayats 

6. River valley project in the valley of 
Ram Ganga 

7. Flood prone River scheme in the 
Indo-Gangetic Basin 

8. Integrated wasteland development 
project 
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9. 

10. 

11. 

Afforestation of the closed mines of 
Mussorie Hills of U.P. 

Tehri Dam Afforestation Project 

Development of Civil and Soyam 
forests in Kumaon and Garhwal 
Region. 

Pooyankutty Hydel Dam Project 

3107. SHRI K.P. UNNIKRISHNAN: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the Government of Kerala 
has requested for reconsideration of their 
earlier decision of not approving the Pooy-
ankutty Hydro-electric Project in Kerala; 

(b) whether the Government was aware 
of the protest lodged by environmentalists 
and some scientists against sanctioning of 
this Project; 

(c) whether the Govetnment have made 
a study of the ecological imbalances result-
ing from the implementation of the project 
and if so, the details thereof; 

(d) whether it is a fact that project will 
crejilte barriers in the Western Ghat system, 
destroy thousands of acres of evergreen 
monsoon forests and affect flora and-fauna 
of the region; and 

(e) if so, the steps taken to advise the 
GOvernment of Kerala to rectify these imbal-
ances and their response there to? 

THE MINISTER OF STATE ON THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NA TH): (a) No formal 

proposal has been received from the State 
. Government for re-consideration. 

(b) yes, Sir. 

Cc) Kerala Forest Research Institute has 
conducted studies on the long term environ-
mental and ecological impact of Pooyankut-
tyu Hydel Dam Project. 

(d) The forest land required for the 
Project is 3001. 8 hectares out of which 
2,800 hectare is required for sumergenee; 

. (e) Does not arise as the proposal has 
been rejected. 

Expenditure on Education 

3108. SHRI K.P. UNNIKRISHANAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: . 

(a)· the total expenditure incurred on 
education by the Union Government in 1988-
89; 1989-90 and 1990-91; 

(b) the break-up of the amount spent on 
high school, oollege/university education and 
professional educatiorrout of these outlays 
and its percentage, year-wise; and 

(c) the amount spent on adult education 
in the oorresponding years by the Union 
Government? 

THE MINISTER OF HUMAN. RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). Information relating to the 
Department of Education is furnished in the 
attached Statement. 

Information relating to other Depart-
ments is being collected. 
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EdlICaIIon RatIo .. the Country 

3109. SHRI KP. UNNIKRISHANA: Will 
1he Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) 1he latest (1991) estimates of the 
number [111akhs) and percentage of popula-
tion, males and females separately! who 
have studied upto Primary, Middle School, 
MatrIculation or Higher Secondary levels; 

(b) the number (in Iakhs) and percent-
age of population, males and females sepa-
rately, who passes Non-technical diplomas 
or certificates not equal to a degree; and 
above who are literale; 

(c) 1he number [II Iakhs) and percent-
age of papulation. nWes andfemaJas sepa-
rately, who passesgraduale and poSlgradu-
ale degrees and doctoraIes; and 

(d) the number (in Iakhs) and percent-
age of population, males and females sepa-
rately but have had no fannal education? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). The relevant 1991 ~n­
sus Data is not yet available. However, infor-
mation based on 1981 Census is mentioned 
below:-
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Per Capital Nutritive Intake In the 
Country 

3110. SHRI K.P. UNNIKRISHA-
NAN: 
SHRI V. SOBHA-
NADREESWARA RAO 
VADDE: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the average daily requirement of 
nutrition of an Indian adult (Male and Fe-
males separately) and child (1to 1 Oyear) and 
their levels of consumption as per latest 
available figures of 1987-88, 1988-89 and 
1990-91; 

(b) the per capita protein intake (includ-
ing animal protein) State-wise ~ per latest 

available figures, as compared to the con-
sumption/nutrition levels and protein intake 
in the advanced countries; 

(c) whether malnutrition cases have 
increased and consequently consumption 
levels have gone down during the last five 
years; and 

(d) the steps being taken to increase the 
average intake and consumption of key 
nutritive items to solve the problem of malnu-
trition in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) The average daily re-
quirementof nutrition (Protein and Calories) 
of Indian adults and children (1.1"0 yrs) are 
given below: 
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The consumption figures are based on 
the resuIs of the repeat surveys conducted 
'by National Nutrition Monitoring Bureau in 
seven states during 1988-90. The states 
surveyed ~e Andhra Pradesh. Kerala. 
T amilnadu. Kamataka. Maharashtra. Gujarat 

and Madhya Prade.sh. 
(b) The per capital protein intake (in-

cluding animal protein) at the state level 
where National Nutrition Monitoring Bureau 
has conducted repeat surveys during 1988-
90 are as follows: 

State Protein intake (G/Day) 

Kerala 

Tamilnadu 

Kamataka 

Andhta Pradesh 

Maharashtra 

Gujarat 

Madhya Pradesh 

Pooled 

Recommended dietary 
intake 

The figures are expressed in terms of 
per consumption unit as well as per caput 
basis (per CAPUT =per CU-x 0.86) These 
fagures are much less than those reported 
from affluent countries of the west. 

(c) According to repeat surveys. malnu-
trition in terms of clinical status well as an-
thropometric (weight for age) stalus of pre-
school children have decreased over years. 

(d) To improve the average consump-
tion of nutrients in the wlnerable groups. 
Government of India have initiated a number 
of programmes. 

(i) Supplementary feeding programme 

PerCU PerC.Put 

52.9 

45.6 

65.4 

55.7 

61.7 

69.3 

82.5 

61.8 

60.0 

45.5 

39.2 

56.2 

47.9 

53.1 

59.6 

71.0 

53.1 

51.6 

under the scheme of Integrated 
Child Development Services 
(ICDS). is implemented to fill the 
critical calorie gap in pre-school 
children and women during pre-
grancy and lactation. 

(ii) Vitamin A distribution programme 
to prevent Vitamin A deficiency in 
pre-school children (1-5 yrs). 

(iii) Distribution of Iron and Folic Acid 
Tablets programme (Anemea Pro-
phylaxis programme):- distribution 
of Iron and Folic Acid Tablets to 
pregnant and lactating women and 
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children upto 10 years and to family 
planning acceptors. 

(iv) Supply of Iodised SaH to prevent 
Iodine D~ficie.ncy Disorders. 

(v) Supply offoodgrains on subsidised 
rates to the poor through public 
distribution system. 

Viral Fever 

3111. KUMARI VIMLA 
VERMA: 
SHRIB.DEVARAJAN: 
SHRI ARJUN CHARAN 
SETHI: 

Will the Minister of HEALTH AND 
FAMILY. WELFARE be pleased to state: 

(a) whether cases of viral fever are 
increasing in the country. 

(b) if so. whether the Union Govern-
ment have sought information from the 
State Government in this regard; 

(c) if so. the details thereof State-
wise; and 

(d) the steps taken or proposed to be 
taken to eradicate the disease? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARADEVI 
SIDDHARTHA): (a) I.C.M.A. stury shows 
that there are indications that the viral fevers 
are increasing in the country. The studies 
carried out by National Institute of Virology, 
Pune have indicated that during the last few 
years epidemics of Japanese Encephalitis 
have been reported from areas where it was 
not existent earlier. Studies carried out by 
NIV, Pune. CMC, Vellore and STM. Calcutta 
have indicated that epidemics of dengue 
haemorrahagic fever and dengue shock 

syndrome have been reported in Tamil Nadu, 
Maharashtra and West Bengal, Cases were 
also reported from rural areas of western 
and Southern region indicating the spread of 
dengue to rural areas also. 

(b) to (d). State authority provides the 
deformation when there is any epidemic of 
viral fevers. Viral fever is neither a notifiable 
disease not it has been include in the Na-
tional list for tabulation of morbidity and 
mortality based on IXth Revision of the Inter-
national classification of diseases, 1979 
adopted by Govt. of India. As such no reli-
able information is available regarding inci-
dence of viral fever. However, state-wise 
Number of cases of Japanese Encephalitis 
for the last 3 years is give in the attached 
statement. 

Technically there is no effective mecha-
nism for Chemoprophylaxis and no curative 
drug (Anti-Viral) is available at present. 
Further the vaccination has got its' own limi-
tations. Since the indigenous vaccine is still 
under trail the control measures are directed 
towards vector control against J.E. 

Directorate of NMEP is undertaking. 

1. Besides routine monthly monitor-
ing of JE, daily monitoring is 
being done during epidemics. 

2. Based on epidemiological trends, 
advance warnings are given to 
the States. 

Technically guidance and assistance 
are providing to states through correspon-
dence and periodic visits of NMEP Officers. 

Insecticides and spray equipmentsl 
fogging machines supplied under NMEP are 
utilised by the states for containment of 
outbreak. 

N.I.V., Pune, N.I.C.D.,· Delhi S.T.M. 
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Calcutta and AI.I.H.P.H •• Calcutta have been 
involved for epidemiological investigations 
and viral confirmations. 

An Action Plan '")r taking up JE control 

activities in an organised manner has been 
prepared by the Date. of NMEP based on the 
recommendations of the meeting held under 
the Chairmanship of Director General of 
Health Services. D.G .• I.C.M.R. (Export 
committee on J.E.). 
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[Translation] 

Vasectomy Operations 

3112. SHRI SIMON MARANO I: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

:a) the details of vasectomy operations 
carried out during each of the last three 
years; 

(b) the number of unsuccessful opera-
tions out of them; 

(c) whether any complaints have been 
received regarding forcible vasectomy op-

erations; and 

(d) if so, the details thereof, State-wise 
and Union territory-wise and the action pro-
posed to be taken against the erring offi-
cials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARADEVI 
SIDDHARTHA): (a) and (b) As per the latest 
available information from the ~tatelUnion 
Territory Governments, the number of va-
sectomy operations performed and the 
number of failure cases reported during the 
last three years viz., 1988·89, 1989-90 and 
1990-91 are as follows:-

Year Vasectomy operations Failure cases 
petformed. (Provisional) 

1988-89 617,331 65 

1989-90 341,256 (Provisional) 20 

1990-91 249,017 ( 

(c) No, Sir. 

(d) Does not arise. 

Double of Klul-Burddhaman Line 

3113. SHRI SIMON MARAt-JDI: Will the 
Minister of RAILWAY be pleased to state: 

(a) when the programme to double the 
railway line between Kiul junction and 
Burddhaman on Eastern Railway has been 
approved and the work thereon has com-
menced; 

(b) if so, the progress made the expen-
diture incurred SO far; 

(c) reasons for delay in its complication; 
and 

do-) 26 

(d) the time by which this work is likely to 
be completed? 

THE MINISTER OF STATE tN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Doubling of existing single 
line sections is taken up to improve the 
carrying capacity, freight-intensive sections 
being given priority. On Kiul-Burdhaman 
section, only patch-doubling w~ found 
necessary. on Kiul-Jamalpur-Bhagalpur 
stretches. This work was approved in 1980-
81 and commenced in 1981-82. 

(b) Physical progress upto Sept., 91 is 
90%. An amount of Rs. 30.48 crores has 
been spent on the project upto 31.3.91 and 
outlay for 91-92 is Rs. 1 crore.· . 

(c)Theworkisprogressingaspersched-
ule. 
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Cd) 1991-92. 

[English) 

Aids PatIents 

3114. SHRt V. SREENtVASA 
PRASAD: 
SHRt. M.V. CHAN-
DRASEKHARA MUR-
THY: 

Will the Minister of HEAlTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the attention of the Govern-
ment has been drawn to the news-item 
captioned "Over 1 lakh have AIDS in India-
appearing in the Indian Express dated No-
vember 9, 1991; and 

(b) if so, the facts thereof including the 
number of cases reported from different part 
of the country? 

THE MINISTER OF STATE IN rHE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) and (b). Governments 
seen the news item captioned "Over 1 lakh 
have AIDS in India- appearing in the Indian 
Express dated November 9, 1991. 

As on the 31st October, 1991, out of a 
total of 11,36,489 persons practising high 
risk behaviour who were screened, 6,106 
have been confirmed to have HIV infection. 
A Statement giving state-wise, the number 
of persons screened, number of ELISA 
positive cases and number of confirmed 
cases of HIV infection bases on Western 
Blot test, is given in the attached Statement. 

STATEMENT 

Sero Serveillance for HIV Infection in 
the Country 

(Period upto: 31.10.91) Provisional 

State Cases Elisa Western 
Screened Positive Blot Positive 

Cases Cases 

Andhra Pradesh 
Subtotal: 25555 125 87 

Assam 
Subtotal 4036 3 3 

Bihar 
Subtotal 4931 0 0 

Chandingarh 
Subtotal 35885 113 103 

Delhi 
Subtotal 152971 585 464 
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(Period upto: 31.10.91) PtovisionaI 

State Cases Elisa westem 
Screened PosiIive Blot Positive 

Cases Cases 

Goa 
Subtotal 32540 161 . 7t 

Gujarat 
Subtotal 55768 57 39 

Haryana 
Subtotal 43946 26 18 

Himachal Pradesh 
Subtotal 4813 3 3 

Jammu & Kashmir 
Subtotal 0 0 2 

Kamataka 
Subtotal 49320 135 63 

Kerala 
Subtotal 14550 24 19 

Madhya Pradesh 
Subtotal 23750 69 34 

Maharashtra 
Subtotal 220026 4278 2043 

Manipur 
Subtotal 7201 1485 1347 

Mizoram 
Subtotal 820 14· 12 

Nagaland 
Subtotal 302 33 33 

Orissa 
Subtotal 6109 6 0 

Pondicherry 
Subtotal 19927 325 194 
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Stale 

Rajasthan 
Subtotal 

TamUNadu 
Subtotal 

Uttar Pradesh 
Subtotal 

V\ ast Bengal 
Subtotal 

Total 

Heart Aliments Among Women 

3115. SHRJ V. SREENIVASH 
PRASAD: 
SHRI M.V. CHAN· 
DRASEKHARA MUR-
THY: 

WiD the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the attention of the Govem-
ment has been drawn to the news-item 
captioned "Women more prone to heat ail-
ments- appIearing in the Hindustan limes 
dated November 11,1991; and 

(b) if so, the facts and the reasons 
therefor and the steps proposed to be taken 
for the prevention of ~eart ailments? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAlTH AND FAMILY 
WELFARE (SHRIMATl OK THARA DEVI 
SIDDHARTHA): (a) and (b),. Yes, Sir. 

However, no statistical evidence is 

(period upto: 31.10.91) Provisional 

1222 

374930 

18263 

39624 

1136489 

Elisa 
Positive 

wsstem 
Blot Positivs 

Cases Cases 

4 o 

2355 1429 

228 122 

39 20 

10068 6106 

available to suggest that women are more 
prone to heart ailments and that cases of 
heart disease are increasing among·women. 

Education to Children 

3116. SHRI PAWAN KUMAR 
BANSAl: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: . 

(a) the targets fIXed for the year 
ending December 31, 1990 for providing 
education to children below fourteen 
years, State-wise; 

(b) whether the actual achievement 
has been much below the targets; 

(c) if so, the reasons therefor; and 
(d) the time by which the targets in 

this regard are likely to.be achieved? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The target fixed by the National 
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PoliCY on Education 1986 stated that ·'t shall 
be ensured that all children who attain the 
age of about 11 years by 1990 will have had 
five years of schooling or its equivalent 
through the non-formal stream_ likewise by 
1995 all children will be provided free and 
compulsory education upto 14 years of age.-

(b) and (c). Figures regarding comple-
tion of five years of schooling in December, 
1990 by children of about 11 years of age 
were collected by NIEPA through a sample 
study. The figures collected are given in the 
attached statement. 

The main reasons why universalisation 
has not been reached are: socio economic 
conditions which cause children to drop out 
of schools, cultural constraints, which force 
girls to stay at home; environmental de-
mandswhich keep children occupied in duties 
such as fuel, fodder and water collection etc. 
There are also school related factors such as 
poor physical facilities in school, poor teach-
ing, lack of schools within easy walking dis-
tance etc. 

(d) The target fixed for universalisation 
of free and compulsory education for chil-
dren upto 14 years of age is 1995. 

STATEMENT 

Percentage of children of age group 
11 (31-12-90) completing education 

S.No. StateAJT up to class V. 

1 2 3 

1. Andhra Pradesh @ 

2. Arunachal Pracfesh 37.74 

3. Assam 61.45 

4 •. Bihar @ 

5. Goa 83.84 

6. Gujarat 74.5 

7. Haryana 65.72 

8. Himachal Pradesh 80.18 

9. Jammu & Kashmir 71.n 

10. Kamataka 67.64 

11. Kerala 112.79 

12. Madhya Pradesh @ 

13. Maharashtra 64.98 
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S.No. . StatelUT 

1 2 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. . Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A& N Islands 

27. Chandigarh 

28. Dadra & Nagar Haveli 

29. Deman & Diu 

30. Delhi 

31. Lakshadweep 

32. Pondicherry 

@ The figures were not supplied NIEPA 

Percentage of children of age group 
11 (31-12-90) completing education 

up to class V. 

3 

54.82 

34.88 

8S.68 

63.01 

62.13 

42.52 

28.97 

94.74 

29.13 

@ 

@ 

70.11 

55.63 

40.55 

97.54 

58.34 

SO.39 

96.12 
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Taking Over of Homoeopathlc College 
by Chandlgarh Admll,lstratlon 

3117. SHRI PAWN KUMAR BANSAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is a persistent de-
mand for taking over of the Homoeopathic 
College at Chandigarh by the Chandigarh 
Administration; and 

(b) if so, the action taken or proposed to 
be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARADEVI 
SIDDHARTHA): (a) and (b). The information 
is being collected and shall be placed on the 
table of the House. 

Involvement of Students In National 
LIteracy Mission 

3118. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Central Board of Seam-
dary Education has implemented a scheme 
for granting additional marks to those school 
children who take up literacy programme of 
the National Uteracy Mission in villages and 
labour colonies; 

(b) if so, the details thereof, and 

(c) the infrastructural assistance pro-
vided to schools taking up this programme? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes Sir. 

(b) The Board has launched a Special 
Adult Literacy Drive through classes IX & XI 

from the current academic session 1991-92 
which will be extended to cover students 
from class IX to XII w.e.f Ille academic ses-
sion 1992-93. This programme aims at 
mobilising a large number of students study-
ing at the secondary and senior secondary 
stages in removing illiteracy. In order to 
encourage their participation in the drive, the 
programme has an inbuilt scheme of posi-
tive incentives in the form of marks. Incen-
tive marks shall be awarded by the schools 
for classes IX and XI and by the Board for 
classes X and XII to the students as follows:-

(i) 5 marks for one adult made 
literate in a year 

(ii) 

(iii) 

8 marks for two adults made 
literate in a year 

10 marks for three or more adults 
made literate in a year. 

(c) The administrative organisation 
controlling the schools such as the Kendriya 
Vidyalaya Sangathan in case of Kendriya 
Vidyalayas, the Navodaya Vidyalaya Samiti 
in case of Navodaya Vidyalayas, Directorate 
of Education of UTs in case of Government 
schools, etc. shall provide assistance to the 
schools for taking up this programme. In 
case of independent schools, the concerned 
schools will make necessary arrangements 
on their own. 

The kits needed by the student volun-
teers for .teaching the illiterates will be pro-
vided by the State Resource Centres of 
Adult Education set up in different parts of 
the country. The schools are expected to 
devise necessary procedures in implement-
ing the programme. 

The Board is issuing the detailed guide- , 
lines in this regard and will take steps to 
monitor the programme. 
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[ Ttanslation) 

Railway Projects In GuJarat· 

3119. SHRI KASHIRAM RANA: Will 
the Minister of RAILWAYS be pl8ased to 
state: 

(a) the details of Railway Projects taken 
up in Gujarat during the Seventh Five Year 
Plan together with their costs and date of 
completion of each projed; 

(b) the particulars of projects yet to be 
completed and the reasons for the delay; 
and 

S.No. 

1. 

Name of the work 

Kapadvanj-Modasa 
(New Line) 

2. Godhra·Dahod-lndore 
(New Line) 

3. 

4. 

Viramgam-Bhildi 
(New Line and 
Gauge conYersion) 

Nadiad-Kapadvanj 
(Gauge conversion) 

Length 

60Km 

316Km 
(82 Km in . 
Gujarat) 

130Km 

45Km 

There is no delay. Progress is regulated 
based on allocation of resources from year 
to year. 

Health and Family Welfare Programme 
in Gujarat 

3120. SHRI KASHIRAM RANA: Wilt 
the Ministger of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is any proposal to 

(c) the time b/ which the pending proj-
ects are likely to be complpted and alloca-
tions made therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) Major Railway project taken 
up during the VII Five Year Plan is new line 
between Godhra-Dahod-Indore and Dewas-
Maksi (total length 316 kms and 82 kms in 
Gujarat) at a cost of RS.297 crores. Work is 
in hand. Completion will depend on availa-
bility of resources in the coming years. 

(b) and (c). Particulars of major on-
going Railway projects in Gujarat are as 
under:-

Approved 
latest cost 

Rs. 36 crores 

Expenditure incurred 
up to March ,1991 

Rs. 6.35 crores 

RS.297 crores Rs.4.10 crores 

Rs.155.66 
crores 

Rs.18.80 
crores 

Sandion only 
recently 

Rs.5.50 
crores 

launch health and family welfare pro-
grammes with foreign assistance in Gujarat; 
and 

(b) if so, the details thereof, district-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARADEVI 
SIDDHARTHA): (a) and (b). The informa-
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tion is being collected and will be laid on the 
Table of the House. 

[English] 

Performance of Indira Gandhi National 
Open UnlversHy In Rural Areas 

3121.SHRISUDHIRSAWANT:Willthe 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to stale: 

(a) the role played by the Indira Gandhi 
National Open University in promoting 
education in rural areas of the country; 

(b) whether the Government propose to 
extend the Indira Gandhi National Open 
University in rural areas; 

(c) if so, the details thereof, State-wise; 
and 

indira Gandhi National Open University 
(IGNOU) is that the University shall en-
deavour to provide access to higher educa-
tion for large segments of the population, 
and in particular, the disadvantaged groups 
such as those living in remote and rural 
areas. According to information furnished 
by IGNOU 23% of the students enrolled in 
the University during 1990-91 are from rural 
areas. The initial academic programmes 
launched by IGNOU included a Certificate 
in Rural Development for in -service train-
ing of Block Development Officers (BOOs) 
in a few States. The University has an-
nounced the launching of a Diploma in 
Rural Development from January, 1992. 
During the VIII Plan IGNOU proposes to 
introduce several new programmes related 
to the development of rural areas. 

IGNOU has established a network of 16 
Regional and 170 Study Centres through-

(d) if not, the reasons therefor? out the country to provide support services 
to its students. A list of Study Centres 

THE MINISTER OF HUMAN RE- established by the University in different 
SOURCE DEVELOPMENT (SHRI ARJUN States and Union Territories is given in the 
SINGH): (a) to (d). One of the objects of the attached Statement. 

STATEMENT 

State-wise Location of Study Centres 

SI.No. Name of the State Name of the Study Centre 

1. Andhra Pradesh 1. Hyderabad (Begumpet) 

2. Tirupati 

3. Vijayawada 

4. Guntur 

5. Warangal 

6. Anantapur 

7. Hyderabad (Somaji Guda) 

8. Adoni 
, , 
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SI.No .. Name of th9 State Name of the Study Centre 

9. Visakhapatnam 

II. Arunachal Pradesh 1. Itanagar 

III. Assam 1. Guwahati 

2. Oergaon 

3. Tinsukia 

IV. Bihar 1. Jamshedpur 

2. Ohanbad (ISM) 

3. Muzaffarpur 

4. Bhagalpur 

5. Ranchi 

6. Patna 

7. Ohanbad (Steel City) 

V. Goa 1. Margoa 

VI Gujarat 1. Rajkot 

2. Vadodara 

3. Ahmedabad -I 

4. Ahmedabad -II 

5. Surat 

6. Bhuj 

7. Modasa 

8. Bhavnagar 

9. Mehsana 

10. Anand 
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SLNo. Name of the State Name of the Study Centre 

VII. Haryana 1. Sonepat 

2. Panipat 

3. Bhiwani 

4. Rohtak 

5. Gurgaon 

6. Faridabad 

7. Yamunanagar 

VIII. Himachal Pradesh 1. Mandi 

2. Solan 

3. Hamirpur 

4. Shimla· 

5. Dharmashala 

6. Champa 

IX. Jammu & Kashmir 1. Jammu 

2. Jammu Tawi 

x. Kamataka 1. Bangalore 

2. Mangalore 

3. Dharwad 

4. Gulbarga 

5. Mysore 

6. Shimoga 

7. Bijapur 

8. Belgaum 
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SLNo. Name of the State Name of the Study Centre 

XI. Kerala 1. Trivl}ndrum 

2. Cochin 

3. Calicut·1 

4. Pathanamthitta 

5. Kottayam 

6. Kannur 

7. Trichur 

8. Calicut·(( 

XII. Madhya Pradesh 1. Bhopal 

2. Jabalpur 

3. Durg 

4. Gwalior 

5. Bilaspur 

6. Indore 

7. Sagar 

S. Rewa 

9. Jagdalpur 

10. Raipur 

11. Betul 

XIII. Maharashtra 1. Bombay (Mahim) 

2. Bombay (Vile Parle East) 

3. Bombay (Mulund East) 

4. Pune 
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51. No. Name of the State Name of the Study Centre 

5. Satara 

6. Ko/hapur 

7. Nagpur 

8. Nasik 

9. Amaravati 

10. Aurangabad 

XIV. Manipur 1. Imphal-I 

2. Imphal-II 

XV. Meghalaya 1. Shillong 

2. Tura 

XVI. Mizoram 1. Aizwal 

XVII. Nagaland 1. Kohima 

XVIII. Orissa 1. Bhubaneshwar 

2. Berhampur 

3. Balasore 

4. Bolangir 

5. Rourkela 

6. Angul 

7. Sambalpur 

8. Cutlack 

9. Phulbani 

10. Koraput 

XIX. Punjab 1. Jalandhar 
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SI.No. Name of the State Name of the Study Centre 

xx. Rajasthan 1. Udaipur 

2. Jaipur 

3. Kota 

4. Jodhpur 

5. Bikaner 

6. Aimer 

7. Banswara 

8. Alwar 

9. Jalore 

XXI. Sikkim 1. Gangtok 

XXII. Tamil Nadu 1. Madras (Indrangar) 

2. Madras (Royalpettah) 

3. Coimbatore 

4. Madurai 

5. Tiruchirapalli 

6. Salem 

7. Tuticorin 

8. Mayiladu Thurai 

9. Thirupattur 

10. Madras (Kilpauk) 

XXIII. Tripura 1. Agartala 

XXIV. Uttar Pradesh 1. lucknow 

2. Agra 
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SlNo. Nams of IhB StaIB Nams of IhB Study Csntrs 

3. Allahabad 

4. Bareilly 

5. Dehradun 

6. Kanpur 

7. Modinagar 

8. Varanasi 

9. Gorakhpur 

10. Sultanpur 

11. Haldwani 

12. Jhansi 

13 .. Aligarh 

14. Morabadbad 

15. Gopeswar 

16. Ballia 

17. Aim ora 

18. Ghaziabad 

19. Mathura 

XXV. West Bengal 1. Calcutta (Bose Road) 

2. Calcutta (Park Street) 

3. Kanchrapara 

4. Calcutta (94/2 Park St.) 

5. Silliguri 

6. Calcutta (Circular Road) 
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SLNo. Name of the Slate 

XXVI. Andaman & Nicobar 

XXVII. Chandigar U.T. 

XXVIII. DelhiU.T. 

7. 

8. 

9. 

1. 

1. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name of Ihs Study Centre 

Purulia 

Halda 

Burdwan 

Port Blair 

Chandigarh 

Shivaji College 

Vishwa Yuvak Kendra 

Shri Venkateswara 
College 

Kirori Mal College 

Blind Relief Association 

School of Aviation 
Science & Technology 

Mass Communication 
Centre. Jamia Millia 
Jslamia 

8. Ramlal Anand College 

9. Deshbandhu College 

10. Hindu College 

11. Vivekanand Mahila 
College 

12. Jesus and Mary College 

13. Delhi Collage of Arts & 
Commerce 

14. Delhi College of Arts 

15. Zakir Hussain Colleage 
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51. No. Name of the State 

XXIX. Lakshadweep 

XXX. Pondicherry 

[ Translation] 

Construction of Hotels with Foreign 
Assistance 

3122. SHRI VILASRAQ NAGNATHRAO 
GUNDEWAR:Willthe MinisterofCIVILAVIA· 
TION AND TOURISM be pleased to state: 

(a) whether the Union Government 
propose to seek foreign assistance for the 
construction of hotels, and 

(b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). Yes, Sir. Government has 
announced a policy for allowing foreign in-
vestment as well as collaboration in the 
setting up and management of hotels by 
foreign hotel chains. A statement indicating 
the details of this policy is attached. 

STATEMENT 

The new Industrial Policy tabled in 
Parliament on 24.7.91 and subsequent press 
notes issued by the Government there to list 
out· the industries eligible for automatic 
approval of foreign technology agreements 
and for 51 % equity approvals. This includes 
Hotels and Tourism related Industry. 

Name of the Study Centre 

16. Shri Aurobindo Centre 

17. Deen Dayal Upadhyay 
College 

1. Kavaratti 

1. Pondicherry. 

The term 'Hotels' would include restau-
rants, beach resorts and other tourist com-
plexes providing accommodation andlor 
catering and food facilities to tourists. The 
term 'Tourism-related Industry' would incll,rde 
among others the following:-

i) Travel agencies, tour operating 
agencies and tourist transport 
operating agencies; 

ii) Units providing facilities for cultural, 
adventure and wildlife experience 
to tourists; 

iii) Surface, air and water transport 
facilities for tourists; 

iv) Leisure, entertainment, amuse-
ment, sports and health units for 
tourists; 

v) Convention/seminar units and or-
ganisation. 

Hotel and Tourism related Industry as 
clarified above will also be eligible for ap-
provalfordirectforeign investment upto 51 % 
foreign equity in accordance with para 39 B 
of the Statement on Industrial Policy dated 
24.7.1991. Procedures for Approvals as 
given in Press Note No. 11 (1991 ser~s) 
dated 20.8.1991 and Press Note No. 17 
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(1991 series) dated 19.11.1991) I will be 
applicable for this purpose. 

As regards foreign technology agree-
ments in Hotel Industry only, automatic per-
mission will be available in terms of para 39C 
(i) of the Statement on Industrial Policy subject 
to fulfilment of the following parameters:-

(a) 

(b) 

(c) 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Technical and Consultancy 
SeNices: 

Lumpsum fee not exceeding US 
$ 200,000. 

Franchising & Marketing/Publicity 
support: 

Upto 3% of the gross room sales. 

Management Fees: 

Upto 10% of the foreign exchange 
earninss provided the foreign party 
puts in 25% of the equity. This will 

Name of the work 

Po!apathar-Barbatpur (la.3a Km.) 

Po!apathar-Kala Akhar (6.64 Km.) 

Kiratgarh-Kala Akhar (22.25 Km.) 

Jukehi-Amdara (19.64 Km.) 

Jhansi-Agra single line bridge 
portion upto Gher (Chambal Bridge) 

Jaitwar-Manikpur (57.51 Km.) 

Matatila-Basai (7.88 Km.) 

Narmada Bridge 

Kurwai-Keothara-Bina River 
(2.7 Km) and Betwa A Cabin & 
B Cabin (2.64 KITi) 

also cover payments for markets 
and publicity support. 

Doubling of lines In Maharashtra and 
Madhya Pradesh 

3123. SHRI VILASRAO NAG-
NATHRAO GUNDEWAR: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the number of railway lines being 
doubled in Maharashtra and Madhya 
Pradesh in 1991-92 and the progress made 
in each case; and 

(b) the details regarding other rail fa-
cilities proposed to be provided in those 
States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) The ongoing doubling works 
in Madhya Pradesh and Maharashtra during 
1991-92 and their progress a son 30.9.91 is 
as under: 

State 

MP 

MP 

MP 

MP 

MP 

MP 

MP 

MP 

MP 

per cent Progress 

Opend to traflic on 
28.10.1991 

87.7 

30.75 

72.48 

85.90 

78.16 

40.00 

65.14 
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Name of the I'Jrk State per cent Progress 

10. Hetampur-Gher upto Chambal MP 97.75 
Bridge 

11. Shujalpur-Kala Pipal (12.59 Km) MP 64.00 

12. Pirumroad-Bercha, Bolai Ankodia MP 30.00 

13. Bairagarh-Bakanian Bhaunri and MP 15 
Bakanian-Bhanuri-Phanda 

14. Kala Pipal-Phanda MP 

15. Metpanjra-Bharatwada (38.38) Maharashtra 46.5 

16. Narkher-Metpanjra (34.34 Km.) -do-

17. Amalner-Takarkhede (12.16 Km.) -do- 30 
Aand T akarkhede-Dharangaon 
(13.42 Km.) 

(b) The other major rail facilities provided/being provided to these States are as 
under: 

Maharashtra 

Madhya Pradesh 

New Lines 

Adilabad-Pimpalkutti (21 Km.) 

New Lines 

Guna-Shivpuri (110 Km.) 

TraffIC Facilities 

Maharashtra 

Bombay V.T. - Remodelling of 
Suburban Yard to provide double 
discharge platforms 

Bandra -Terminal Facilities Ph.l 

Kurla New Passenger Terminal 

Gauge Conversions 

Manmad Aurangabad 
(114Km.) 

Gauge Conversions 

Madhya Pradesh 

Habibganj-Coaching 
Terminal facilities 

Bilaspur -Augment-
ation of Coaching 

Terminal Facilities 
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IJetails in Respect 01 Model StatbAS in MalJarashtra and Madhya Pradesh. 

fRs. in lakhs) 

Name of station Anticipated cost 

Maharashtra Akola 74.39 

BombayV.T. 129.51 

Pune 50.29 

Nagpur 166.68 

Sholapur 82.73 

Nanded 79.90 

Gondia 36.90 

Bombay Central 90.68 

Madhya Pradesh Gwalior 239.29 

Bhopal 165.43 

Jabalpur 166.04 

Bilaspur 108.85 

Raipur 59.10 

Indore 63.79 

Durg 60.33 

The details regarding rail facilities in Mechanical work~hops and sheds to be provided in 
these states are: 

S.No. 

1. 

2. 

Name of facility 

Kurla-Modernisation of sick line for NPOH 
and ROH of Tank Wagons 

Kalva-Car Shed Augumentation of running 
repairs & maintenance facilities for EMU stock 

(Rs. in housands) 

Anticipated cost 

3,24,84 

2,52,84 
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(Rs. in housands) 

S.No. Name of facility Anticipated cost 

3. Parei-Modernisation of Workshop (Phase-II) 21,42,48 

4. Parel Workshop Replacement of flooring of shops 66,91 
and pathways 

5. WADI Bunder-Modernisation of coaching depot 2,63,31 
complex 

6. Bhopal-Setting up new coach repair workshop 64,87,23 
for western region 

7. Bhusawal--Modernisation of Down sick siding and 3,04,58 
repair/maintenance facilities 

8. Bhusawal-Modernisation of AC electric loco 6,96,69 
workshop (Ph. III) 

9. Modernisation of civil engineering workshop 12,96,49 
Manmad 

10. Nasik RD setting up facilities for rehabilitation 2,62,70 
of SLS & Traction Motor Frames 

11. New Katni Augumentation of facilities to handle 7,25,00 
146 Box 'N' rakes 

12. Satna facilities for maintenance of BCN rakes 2,79,00 

13. Gwalior-Setting up facilities for manufacturing 55,54,00 
coil springs and leaf spring 

14. Gwalior-Setting up of centre for advanced 6,22,47 
maintenance technology 

15. Warda-eplacement of Kalyan Rails welding 4,93,00 
plant facilities including shifting to other 
suitable location 

16. Miraj proposed extension of pit line & covered 50,00 
shed over sick lines 

17. Bilaspur-Maintenance facilities of BCN wagons 6,33,73 
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(Rs.';n housands) 

S.No. Name of facl7ity Anticipated cost 

18. Raipur-60 Ibco diesel shed with further 22,09,17 
expansion to 100 locos 

19. Bilaspur-evelopment & modernisation of new 2,66,19 
coaching sick line 

20. Relay & Instrument testing facilities at Tata, Bhilai 55,83 
Bondamunda and Waltair Eledric loco sbeds 

21. Lower pareJ-Facilities for POH of AC coaches 2,16,15 

22. Indore-Secondary and train lighting maintenance 58,19 
facilities for AC coaches 

23. MHOW-MG Diesel loco shed 5,08,21 

24. Uliain-Facilities for sick line 94,95 

Conversion and Doubling of Tracks In 
Maharashtra 

3124. SHRI VILASRAO NAGNATH 
RAO GUNDEWAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the target fixed for the conversion of 
railway lines in Maharashtra during the 
Seventh Five Year Plan and the adual 
achievement; and 

(b) the details of the tentative schemes 
chalked out for doubling the railway lines in 
that State during the' next five years? 

MINISTER OF STATE IN THE MINIS-
TRY OF RAILWAYS (SHRIMALLIKARJUN): 
(a) No targets for conversion of lines in 
Maharashtra were fixed for the Seventh Five 
Year Plan and no conversion was opened 
during the 7th Plan. 

(b) the following sedions have been 
identified in the State of Maharashtra as 
qualifying for doubling. 

(1 ) Wardha Chitoda 

(2) Daund Bhigwan 

(3) Solapur Hotgi 

(4) Solapur Pakni 

(5) Bhigwan - . Parewadi 

(6) Hotgi Akalkot Road 

The sections would be considered 
alongwith others for being taken up, keeping 
in view the relative priority on operating 
considerations and availability of resources 
in the coming years. 
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[English] 

RBI/WIlY Schoo/sin Phu/e,. 

3125. SHRI RAM NARA/N BERWA: 
. Willthe Ministerof RAILWAYS be pleased to 

state: 

(a) the number of Middle and High 
Schools functioning in the Railway colonies 
under Western Railway; 

(b) whether the Government also pro-
pose to upgrade the existing Primary School 
to a Middle School at Phulera junction; and 

(c) if so, the time by which it is likely to be 
upgraded? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MALLIK 
ARJUN): (a) There are 3 Middle and 2 Sec-
ondary Schools functioning in Railway colo-
nies on Western Railway. 

(b) No, Sir. 

(c) Does not arise. 

[ Translation) 

Doubling of Delhi-Ahmedabad 
LIne 

3126. SHRI RAM NARAIN 
BERWA: 

SHRI HARISINH CHAVDA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government propose to 
double the railway line between Delhi and 
Ahmedabad keeping in view the traffic den-
sity on this route; and 

(b) if so, by what time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRJ MALLIK 

ARJUN): (a) No, Sir. 

(b) Does not arise. 

(English] 

Grants to Colleges by UGC 

3127. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of the proposals to in-
clude more colleges under UGC Scheme in 
1991-91; and 

(b) the financial assistance granted to 
various colleges by the UGC during the last 
three years, State-wise? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR, ARJUN 
SINGH): (a) According to information fur-
nished by UGC, Colleges which have ful-
filled all conditions of affiliation prescribed by 
the University concerned and are included 
under Section (f) of UGC Act and dec;lared fit 
to receive Central assistance in terms of 
rules framed under Section 12 (8) thereof 
are eligible to send proposals for financial 
assistance by the commission in accordance 
with its guidelines for development of Col-
leges in the 8th Pian. In the 7th Plan, the 
Commission proVided assistance to about, 
3,000 eligible colleges in the country. UGC 
has invited proposals from colleges for de-
velopment assistance in the 8th Plan. No 
annual estimate is made on the number of 
colleges to be covered in a particular finan-
cial year. Grants are released after scrutiny 
of individual proposals forming part of the 
approved Plan in accordance with the prior-
ity of the institutions and availability of funds 
with the Commission. 



317 Written Answers AGRAHAYANA 19, 1913 (SAKA) Written Answers 318 

(b)AStatementshowinggrantsreJeased is attached. 
to Colleges in each State during the 7th Plan 

Namtl of tM State and 
affiliating Univtlrsity 

ANDHRA PRADESH 

Andhra 

Hyderabad 

Kakatiya 

Nagarjuna 

Osmania 

Sree Krishna Devaraya 

Shri Padmavati Mahila 

Sri Venkataswara 

ARUNACHAL PRADESH 

Arunachal 

ASSAM 

Dibrugarh 

Gauhati 

BIHAR 

Bhagalpur 

Bihar 

L.N. Mithila 

STATEMENT 

Plan Grants sanctiontld to affiliating 
Colleges during 7th Plan (Excluding 
Eng. TtIC. and Sports & Physical 

Education) 

(Rs in Lakhs) 

290.21 

1.50 

55.79 

197.63 

309.89 

2.88 

0.09 

108.47 

0.24 

141.30 

202.98 

110.39 

211.38 

235.87 
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GOA 

Name of the State and 
affiliating University 

Magadh 

Patna 

Ranchi 

Goa 

GUJARAT 

Bhavnagar 

Gujarat 

M.S. Baroda 

Sardar Patel 

Saurashtra 

South Gujarat 

North Gujarat 

HARYANA 

Hurukshetra 

Maharishi Dayanand 

HIMACHAL PRADESH 

Himachal Pradesh 

JAMMUM& KASHMIR 

Jammu 
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Plan Grants sanctioned to affl7iating 
Colleges during 7th Plan (Excluding 
Eng. Tsc. and Sports & Physical 

Education) . 

(Rs in Lakhs) 

310.44 

22.97 

250.00 

15.90 

14.21 

370.48 

0.24 

57.32 

102.35 

76.83 

14.44 

247.40 

120.10 

107.96 

95.46 
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Narne of ths Stats and 
affiflSting UnivslSity 

Kashmir 

KARNATAKA 

Bangalore 

Gulbarga 

Karnataka 

Mangalore 

Mysore 

Zuvempu 

KERALA 

CuJicut 

Cochin Univ. of Science & Tecj. 

Kerala 

Mahatma Gandhiji 

MADHYA PRADESH 

Wadhesh Pratap Singh 

Barkatullah 

oeviAhilya 

Guru Ghasidas 

Dr. Hari Singh Gaur 

Madira Kala Sangh Sangit 

Plan Grants sanctioned to affiliating 
Colleges during 7th Plan (Excluding 
Eng. Tee. and Sports & Physical 

Education) 

(Rs in Lakhs) 

49.71 

128.35 

77.32 

169.38 

73.37 

106.10 

3.32 

202.35 

22.91 

201.48 

222.78 

100.99 

145.82 

132.61 

61.40 

123.42 

4.10 
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Name of ths State and 
affiliating University 

Jawaji 

Ravi Shankar 

Rani Durgawati 

Vikram 

MAHARASHTRA 

Amravati 

Bombay 

Harathwada 

Kagpur 

Poena 

S.N.D. Womens' 

Shivaji 

MANIPUR 

Manipur 

MEGHALAYA 

North Eastern Hill 

ORISSA 

Berhampur 

Sambalpur 

Utkal 
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Plan Grants sanctioned to affiliating 
eoHeges during 7th Plan (Excluding 
Eng. Tee. and Sports & Physical 

Education) 

(Rs in Lakhs) 
130.71 

115.95 

52.81 

122.07 

253.13 

384.99 

361.30 

385.89 

555.67 

33.60 

308.07 

91.41 

34.60 

81.70 

100.02 

244.70 
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Name of the State and 
affiliating University . 

PUNJAB 

Guru Nanak Dev 

Punjab 

Punjabi 

RAJASTHAN 

Ajmier 

Jodhpur 

Mohan Lal Sukhadia 

Rajasthan 

TAMILNADU 

Anna 

Bharathiar 

Bharathidasan . 

Madras 

Madurai Kamraj 

PONDICHERRY 

Pondicherry 

TRIPURA 

Tripura 

UTTAR PRADESH 

Aara 

Plan Grants sanctioned to affiRating 
Colleges during 7th Plan (Excluding 
Eng. Tsc. and Sports & Physical 

Education) 

(Rs in Lakhs) 

314.20 

342.51 

154.22 

108.15 

7.60 

13.20 

465.40 

0.19 

276.66 

307.47 

473.38 

714.97 

9.37 

0.05 

302.19 



327 Written AnswelS 

Name of the State and 
affiliating Univetsity 

Allahabad 

Avadh 

Banaras 

Bundelkhand 

Garhwal 

Gorakhpur 

Kanpur 

Kumaon 

Lucknow 

Meerut 

Rohilkhand 

Poorvanchal 

WEST BENGAL 

Burdwan 

Calcutta 

Jadavpur 

Kalyani 

North Bengal 

DELHI 

Delhi 
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Plan Grants sanction9d to affiliating 
Colleges during 7th Plan (Excluding 
Eng. Tec. and Sports & Physical 

Education) 

(Rs in Lakhs) 
.53.08 

224.50 

11.83 

82.28 

81.61 

381.38 

292.44 

50.72 

96.63 

361.06 

546 .. 75 

0.41 

235.33 

705.48 

3.97 

9.39 

112.78 

1294.01 
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Stoppage of Trains at Kanllramattam 

3128. SHRI P.C. THOMAS:WiII the 
Minister of RAILWA "S be pleased to state: 

(a) whether representations have been 
received to provide stoppage of passenger 
trains and to grant crossing stations at 
Kanjiramattam near Ernakulam in Kerala; 

(b) if so, the response of the Govern-
ment in this regard;· 

(c) whether quota of berths is proposed . 
to be fixed for this station; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MALLIK 
ARJUN): (a) Yes, Sir. 

(b) Examined but not found justified. 

(c) No, Sir. 

(d) Does not arise. 

[T rans/ation] 

Preservation of Ancient Monuments In 
Haryana 

3129. SHRI LHARANPAl SINGH 
MALIK: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the district-wise names of protected 
ancient monuments in Haryana 

(b) the amount spent thereon during the 
last three years. 

(c) whether certain monuments are in 
dilapidated condition; and 

(d) if so, the details thereof and the 
steps taken by the Government in this re-
gard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A list of centrally protected 
monuments, districtwise in Haryana the at-
tached statement. 

(b) The expenditure incurred on the 
maintenance and conservation of the cen-
trally protected monuments in Haryana are: 

1988-89Rs.9,04,703.53 

198~90Rs.16,64,331.2,l 

1990-91 Rs.17,62,90S.S0 

(c) No, Sir. 

(d) However with a view to preserving 
the monuments for posterity, conservation 
measures are taken on the basis of their 
actual needs and priorities. 

STATEMENT 

Haryana State 

51. No. Loca/ity Name of mO'1umentlsite 

Amba/a District 

1. Ambala Mughal Kos Minar 

Bhiwani District 

2. Naurangabad Ancient site 



331 Written Answe/S DECEMBER 10, 1991 Written AnswelS 332 

SI.No. Locality NameofmonumenV~e 

Faridabad District 

3. AJapur Kos Minar No.1S 

4. Anangpur BundotDam 

5. Aurangabad Kos Minar No. 22 

6. Banchachair -do- No. 24 

7. ..,.-do- -do- No. 25 

S. Bhulwana -do- No. 27 

9. Gudhpuri -do- No. 16 

10. ..,.-do- ..,.-do- No.17 

11. Hodal -d~ No. 26 

12. Khatela ..,.-do- No. 23 

13. Khera Sarai -do- No. 21 

14. Khusropur ..,.-do- No.20 

15. Khwaja Sarai -do- No. 10 

16. ..,.-do- Mugal Biidge over 
Buddhiawala Nala 

17. Lakharpur Surajkund masonry tanl< 

18. Mawai KosMinar No. 11 

19. Mujessar -do- No. 13 

20. Palwal -do- No.19 

21. Sikri -do- No.1S· 

Gurgaon District 

22. Farrukhnagar Baoli Ghaus Ali Shah 

23. Sarai All Vardl Khan Mosque of Ala-Vardi Khan 
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SLNo. Locality 

24. Agraha 

25. Banwali Sotra 

26. Barwala 

27. Fatehabad 

28. 

29. Hansi 

30. -do-

31. Hissar 

32. -do-

33. 

34. -do-

35. -do-

36. -do-

37. Siwan 

38. Bheni Kalan 

39. Daha 

40. Gharaunda 

41. -do-

42. Karnal 

Name of monument/site 

Hissar District 

Kaithal District 

Mound 

Ancient site at Banwali 
Sotra 

Small roofless mosque 

Hymayun's Mosque 

Lat of Feraz Shah 

Barsi,gate 

RuinedQila 

Firoz Shah's Palace and 
Takhanas 

Gujri MahaJ 

Lat-ki-Masjid 

Sculptured bracket on the 
outer wall of the bastion 
of the fort close by Feraz 
Shah's Mosque 

TalaqiGate 

Tomb of the Chalis Hafiz 

TherPolar 

Kos Minar 

Gateway of Mughal Sarai 

Two Kos Minars 

Cantonment Church 
Tower 
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SI.No. Locality 

43. ~o-

44. -<10-

45. -<10-

46. Kohand 

47. Kutail 

48. Taraori 

49. Adhor 

50. Amin 

51. -<10-

52. Bhiwani Kheraq 

53. Fatehpur 

54. Mohui 

55. Thanesar 

56. -<10-

57. -<10-

58. -<10-

59. Sarai Sukhi 

60. Shahabad 

61. Zainpura 
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Name of monumentlsite 

Cantonment. 
Northern cemetery 

European soldier's 
graves 

Two Kos MinalS 

KosMinar 

-<10-

Two Kos Minars 

Kurukshetra District 

Kos Minar 

-<10-

Ancient mound 

Kos Minar 

~o-

~o-

Ancient mound known 
as.'Raja-Karan-Ka-
Kila" 

KosMinar 

Pathar Masjid 

Sheikh Chilli's tomb 

Kos Minar 

-<10-

-<10-
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SLNo. Locality 

62. Namaul 

63. -do-

64. -do-

65. Jatipur 

66. KalaAmb 

67. Kiwana 

68. Manana 

69. Panipat 

70. -do-

71. -do-

72. Panipat Tarafn Unsar 

73. Taraf Afghan 

74. Siwali 

75. Baiyanpur 

76. Khokrakot 

77. Meham 

78. Mohan Bad 

79. Sirsa 

Name of monumenVsite 

Mahendragarh District 

Panipat district 

Rohtak District 

Sirsa District 

Jai Mahal and adjacent 

Shah Ibrahim's tomb 

Shah Quli Khan's tomb 

KosMinar 

Obelisk commemorating 
the Third Battle of Panipat 

Kos Minar 

-do-

Bab-i-Faiz Gate 

Kabuli Bagh mosque 

Ibrabhim Lodhi's Tomb 

Two Kos Minars 

Kos Minar 

-do-

Mughal Kos Minar 

Site Knows as Khokra Kot 

Shahjahan Baoli 

Site of ancient city 

Thermound 
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SLNo. Locality 

80. Akbarpur Barcta 

81. Gannaur 

82. Jagdishpur 

83. Jawahri 

84. Panchi Gujran 

85. Rajpur 

86. Sonepat 

87. -do-

Homoeopathlc DispensarieS/Hospitals 
In the Countary 

3130. SHRI DHARAMPAL SINGH 
MALIK: 

SHRI MRUTYUNJAYA 
NAYAK: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Union Government 
propose to set up Homoeopathic dispensa-
rieslhospitals under the Central Government 
Health Scheme (C.G.H.S.) at various places; 
and 

(b) if so, the State-wise details of such 
homeopathic dispensaries/hospitals pro-
posed to be set up in the near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARADEVI 
SIDDHARTHA): <a) and (b). Thera is a pro-

Name of monument/site 

Sonepat District 

Mughal Kos Minar 

-do-

-do-

-do-

-do-

-do-

-do-

Tomb of Khawaja Khizr 

posal to set up 1 0 homeopathic dispensaries 
under Central Government Health Scheme 
in the Eight Five Year Pian. There is, how-
ever, no proposal to set up homeopathic 
hospital under CGHS during the Eight Pian. 
The number of dispensaries and the time 
frame by which they will be established will 
depend on the amount provided in the plan 
budget 92/93 and in the Vlllth Pian. 

[English] 

Restoration of Trains between Deihl 
and Tata Nagar 

3131. SHRI.KARIA MUNDA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government propose to 
restart the Mail Express suspended from 
Delhi to Tata Nagar (Tata Express) provid-
ing only other alternative train to Moori 
Express; 

(b) if not, the reasons thereof; 
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(c) whether it is also proposed to in-
crease quota of berths 10 Garhwa station for 
Maori Express; and 

(d) if so, the CSetails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) The train from Amritsar to 
Tata Nagar via New Delhi has not been 
suspended. 

(b) Does not arise. 

(c) No, sir. 

(d) Does not arise. 

Supply of MedJcal Equipment. 

3132. SHRI KARIA MUNDA: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the names of the companies which 
have supplied medical equipments to differ-
ent States for family welfare schemes on the 
recommendations of his Ministry; 

(b) whether these items have not been 
found up to the. mark; and 

(c) If so, the corrective steps proposed 
to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) The names of the firms 
supplying various approved equipments for 
family we Hare programme in different Statest 
UTs in enclosed in the attached statement. 

(b) and (c). No such report has been 
received by the Govemment from the Statest 
UTs. 

STATEMENT 

Name of equipment Name of Company 

Walk In cold rooms I) MI. II uuree, Denmark 

ii) Mis Foster, Finland 

Walk in freezer room i) Mis lIusur .. , Denmark 

ii) Mis Foster, fin-and 

lce-ined refrigerator 240 Its MI. Electrolux 

Chest freezer 300 Its 

Chest freezer 140 Its MIs Vestfrost, Denmark 

ILR300 Its 

ILR140 Its. 

Coldbes i) MIs Electrolux (Lux) 

ii) Mis Inalsa Ltd. 
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Name of equipment Nam9 of Company 

. iii) MIs Blow Kings ltd. 

Vaccine carriers i) MIs Thalsa Ll.d. 

Vaccine Day carriers ii) Mlsl Blow Kings ltd. 

Steam Sterilizer double rack 
(Pressure cooker type) 

Voltage stabilizers 

MIs Prestige Medical, England 

i) MIs Sagar Electricals, Ambala 

ii) MIs Gargia Electricals, Delhi. 

Laprocator/Laparoscopes i) MIs Cabot Medical Corp., USA 

ii) MIs Kart Storz. W. Germany 

MTP Suction Aspirator MIs! Anand Medicaid P. ltd., New Delhi. 

(The Expert Committee on Technical Mat-
ters of Government of India has decided that MfP 
apparatus conforming to specisfications of Bureauu 
of Indian Standard (8IS) can be used under the 
National Family WeHare Programme) 

Committee on Railway Electrification 

3133. SHRI C.P. MUDALAGIRI-
YAPPA: 

SHRI K.H. MUNIAPPA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have set 
up a Committee on Railway Electrification; 
and 

(b) if so. the names of routes in the 
country especially in Karnataka suggested 
by the committee tor early eJectrification? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) Yes, Sir. The Planning 
Commission had set up a Committee in 
April. 89 for review of Railway Electrification 
Programme. 

(b) The Committee have recommended 
electrification of Hospet-Guntakal-Ren-
igunta section including Ranjitpura branch 
line. a part at which falls in the State of 
Karnataka. 

New Level Crossings 

3134. SHRI N. DENNIS: Will the Minis-
terot RAILWAYS be pleased to state: 

(a) whether the Government propose to 
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provide level crossings over tracks; 

(b) if so, the criteria fixed in this regard; 
.and 

(c) the zone-wise number of level 
crossings to be constructed during 1991-
92 

THE MINISTER SOF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) and (b). On new lines, level 
crossings are provided in consultation with 
the concerned State Government at the time 
of laying the line as also in subsequent 10 
years. Thereafter, the level crossings are 
provided only if sponsored by the State 
GovernmenVlocal Authority duly con .... 
ing to bear the initial as well as recurnn,c 
expenditure. 

(c) Central Railway -4, Northern Rail-
way-6, North Eastern Railway -2. 

Mlcrophosphate Project In Hazlra 

3135. KUMAR I DIPIKA CHIKHlIA: 
SHRI CHETAN P.S. 

CHAUHAN; 
SHRIMATI MAHENDRA 

KUMARI: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Microphosphate project 
in Hazira, Gujarat has since been shut down; 

(b) if so, the reasons therefor; 

(c) whether the Government propose to 
re-open it; 

(d) if so,· the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 

MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir. 

(b) to (e). Do not arise . 

Spare Parts for Vayudoot Grounded 
Aircraft 

3136. SHRI PRITHVIRAJ D. CHAVAN: 
Will. the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the number of the aircraft of the 
Vayudoot grounded due to lack of spare 
parts; 

(b) the steps taken by the Government 
~ procure spare parts for all the grounded 
aircraft to make them operational; and 

(c) if no, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) to (cj, Three H5-748 and two 
Dornier-228 aircraft 'of Vayudoot are 
grounded for want of spare parts, orders for 
which have been placed on the suppliers 
abroad. 

Apex Body for Higher Education 

3137. KUMARI DIPIKA CHIKHIIA: 
SHRI CHETAN P.S. 

CHAUHAN: 
SHRIMATI MAHENDRA 

KUMAR: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to stale: 

(a) whether the Government propose to 
form an apex body on higher education at 
National level; and 

(b) if so, the details thereof including its 
composition and functions likely to be as-
signed to this body? 
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THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The National Policy on 
Education (NPE), 1986 envisages estab-
lishment of a National Apex Body for bring-
ing about. greater cbordination and integra-
tion in the planning and development of the 
higher education system, including research. 
Accordingly it was proposed to establish a 
National Council of Higher Education by a 
Govt. resolution, but the Planning Commis-
sion and Chairman, UGC expressed reser-
vations about certain aspects of the pro-
posal. 

The Ramamurti Committee, which re-
viewed the National Policy on ~ducation 
1986, while recognising the need for greater 
coordination in higher education was of the 
view that the creatiqn of a two-tier coordi-
nation mechanism consisting of a Commit-
tee of Ministers and a Committee of Secre-
taries would suffice. As such it has not been 
possible to agree on a mechanism for estab-
lishment of a National apex body for higher 
education. 

[Translation] 

UGC Grant to Kuma",n University 

3138. SHRI JEEWAN SHARMA: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the amount of grant provided to 
Kumaun University by the University Grants 
Commission on the recommendation of the 
Sports Authority of India for providing sports 
facilities during 1990-91; 

(b) the number of students of this uni-
versity offered scholarships offered scholar-
ships from this Grant during 1990-91; and 

(crthe ~etails thereof? 

THE MINISTER OF HUMAN RE-

SOURCE DEVELORMENT (SHRI ARJUN 
SINGH): (a) According to the information 
furnished by UGC, the Commission has not 
received any proposal for development of ,. 
sports facilities in the University either from 
the Kumaun University orthrough the Sports 
Authority of India. 

(b) and (c). UGC provides assistance to 
Universities fo, implementation of the 
Scheme of Junior Research Fellowships. 
The fellowships are awarded to those candi-
dates who have qualified i"the National Test 
conducted by UGClCSIR for the purpose. 
Each University is allotted a fixed quota of 
fellowships. Besides, supernumerary fel-
lowships are also provided to the Universi-
ties for adjusting surplus candidates who 
have qualified in the national test for that 
year. 

According to the information furnished 
by UGC, against a quota of 25 positions , 
allotted to Kumaun University by the Com-
mission, the University awarded 12 Junior 
Research Fellowships for the year 1989-
90. Information regarding Fellows working 
in the University in 1990-91 has not yet been 
received by UGC from the U~iversity. 

However, to avoid hardship to the Fellows, 
the Commission has sanctioned an 'on 
account' grant of Rs. 9.00 lakhs for the year 
1990-91. 

[English] 

. Sports Talent In Rural Children 

3139. SHRI JEEWAN SHARMA: 
SHRI V. SOBHANADREES-

WARA RAOVADDE: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a)tha number and namesof rural games 
organised at national level during the last 
three years; 
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(b)' the number of youths from rural 
areas selected and imparted training by the 
Sports Authority of India under ·Catch Them 
Young- scheme for these games. 

(c) the measures taken to train such 
youths at various levels; and 

(d) the budgetary supPort for such pro-
grammes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS. AND THE DE-
PARTEMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA BAN-
ERJEE): (a) l:Inder the Scheme of all India 
Rural Sports Tournament, such tournaments 
are held in 4 groups at 4 different places in 
the country each year. Various games at 
national level covering rural areas as well 
are being organised every year under other 
schemes of Sports Authority of ,India ~g. 
talent scouting and nurturing under Special 
.Area Games, SPDA and NSTC schemes 
etc. 

(b) Around 1750 youth from rural areas 
have been selected under the various 
schemes suctHls SAG, NSTC, SPDA, Boys 
Companies etc: 

(c) The selected boys and girls are 
placed in residential environment and be- . 
sides scientific coaching, the SAl incurs 
expenditure on diet, sports kits, sports equip-

Amount earned 

(Rs. in crores) 

1989-90 1990-91 

Air India 841.59 1004.65' 

'Indian Airlines 264.04 289.35 

ments competition exposure and academiCs 
of these trainees. 

(d) During the year 1991--2 the total 
budgetary support for these programmes is 
around Rs. 11.50 crores. 

Irnpro~.ment In _rvlca of Air Indle! 
indian Alr"n •• 

3140. SHRIINDRAJITGUPTA: 
SHRI, MADAN LAL KHUR-

ANA: 

Will the Minister of CIVIL AVIATION 
AND TOUSRfSM be pleased to state: 

(a) the details of foreign exchange 
earned and spent during the past two years 
by the Air India and the Indian Airlines; 

(b) whether the services of these air-
lines have not been improving as compared 
to other airlines operating in similar air-
outes; 

(c) if so, the reasons therefor; and 

(d) tAe steps being taken to bring these 
airlines at part with others if! the matters of 
service to passengers and punduality? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) The details 01 foreign exchange 
earned and spent by Air India and Indian 
Airlines during the fast two years is as under: 

Amount spent 

(Rs. in crores) 

1989---90 1990-91 

749.29 855.43 

363.71 385.43 
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(b) to (d). Standards of •• rvice in both 
Air In(. ~ia and Indian Airlines are comparable 
to airlin!. ~s in this region. However, constant 
efforts arl" made by both the airlines to 
improve pUI'''Iduality of services and other 
passenger fa '!ilities both inflight and on-
ground. Close n .'onitoring of delays is made 
and immediate rer."edial steps are taken. 

[ Trans/ation] 

Travel Agencle. Relo,'sterdtd with 
'International Air Trans~1Ort .Assocla-

tlon' 

3141. SHRI RAM SHAR/\N YADAV: 
Will the Minister of CIVIL AVIA ... ·JON AND 
TOURISM be pleased to state: 

(a) the number of travel ag.9ncies 
operating in the country at present; 

(b) the number of agencies, out of 
them, registered with the International "\ir 
Transport Association; 

(c) whether the Government propose 
to withdraw the recognition which are not 
registered with the International Air Trans-
port Association; and 

(d) if so, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) to Cd). Government has a 
system of giving rec06nltion to travel agents, 
tour operators and tourist transport opera-
tors on their satisfying certain norms with a 
view to ensuring efficient and reliable serv-
ice to tourists. On the basis of these condi-
tions the number of travel agencies approved 
as of date are 233. Registration .with lATA is 
one of the conditions for approving of travel 
agents. However, Government is reviewing 
the terms and conditions for ·recognition" so 
as to make it simpler and more effedive. 

[Eng/ish) 

Nickel In Chocolates 

3142. SHRI VLlA Y NAVAL PATIL: Will 
the Minister of HEALTH AND FAMIL ,,' 
WELFARE be pleased to state: 

(a) whether some researchers have 
warned that chocolates contain nickel which 
can affect human health; 

(b) if so, the permissible limit of nickel 
consumption; and 

(c) the steps proposed to be taken to 
prevent harmful effects of nickel consump-
tion through excess eating of chocolates by 
children? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OX THARADEVI 
SIDDHARTHA): (a) to (c}. Environmental 
Research Laboratory, Lucknow, which is a 
small private laboratory, has screened a few 
samples of chocolates and reported that 
they show higher nickel content in choco-
lates. However. the result of samples of. 
chocolate analysed at the National Institute 
of Nutrition, Hyderabad, a permanent re-
search centre under the Indican Council of 
Medical Research have been found to be in 
agreement with values reported from Den-
marl< i.e. with a mean figure of 1.26 mgA<g. 
Latest report of HO has mentioned thatthere 
is lack of evidence of a carcinogenic rssk 
from oral exposure of nickel. In fad, nickel 
has been shown as an essential trace metal 
in some plants and bacterial enzymes. Based 
on this information, the National Institute of 
Nutrition, Hyderab~d, has opined that there 
is"no need "to lay dOwn any maximum limit of 
nickel in chocolate. 
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Pending Power and Irrigation Projects 

3143. SHRI VLJAY NAVAL PATIL: 
SHRI HARIN PATHAK: 
SHRIMATI VASUNDHARA 

RAJE: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether a large number of power 
and irrigation projects are pending for envi-
ronment clearance since long; 

(b) if so the State-wise and project-
wise details thereof, the reasons therefor 
and since when these are pending; 

(c) whether the Government have a 
proposal to clear some of these projects to 
expedite their implementation during the 
Eighth Five Year Plan; 

(d) if so, the efforts made in that direc-

tion; and 

(e) the details ofthe new norms fixed for 
clearance of power and irrigation projects? 

THE MINISTER OF STATE IN STHE 
MINISTRY OF EVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Twenty three power and irrigation project 
are awaiting environmental clearance as per 
the list enclosed as a Statement. 

(c) and (d). A final decision is taken 
within a maximum period of three months 
after receipt of complete details and Envi-
ronmental Action Plans. Regular meetings 
are held at various levels with the project 
proponents for early consideration and deci-
sion. 

(e) There is no change in the norms 
fixed for clearance of power and irrigation 
projects. 

STATEMENT 

S.No. 

ASSAM 

1. 

BIHAR 

2. 

3. 

Name of the project 

Namrup Thermal power 
Station Phase-III. 

Chandil Thermal Power 
Station. 

Nabinagar Thermal Power 
Station 

Received in 

July, 1991 

Reasons for Pem09ncy 

Environmental Impact 
Assessment Report 
awaited. 

February, 1991 Details regarding 
Rehabilitation and 
impact of sulphur 
dioxide on Sal Forest 
etc. awaited. 

April, 1991 Information awaited on 
Water balance study. 
utilization of fly ash. plant 

characstersitics etc. 
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S.No. Name of the RfOject R9Cllived in Reasons for Pem09ncy 

GWARAT 

4. Narmada Thermal Power January, 1991 Discussion on the project 
Station postponed on the 
request of project 
authorities. 

5. Kutchch Tidal POWer February, 1990 Comprehensive Environ-
Project mental, Mam~gement 

Plans awaited. 

6. Ukai Kakrapar Canal January, 1991 D~tails on drainage, 
Modernisation Project cropping pattern, use 

of fertilizers in the 
command, etc. awaited. 

HARYANA 

7. Captive Power Plant at June, 1991 Plan for optimal utiliz-
Maruti Udyog Ltd. ation of water, and 

clearance related to 
safety of the gas pipe-
line through Delhi awaited. 

KARNATAKA 

8. Nandikur (mangalore) August, 1990 Revised Plan for full utili-
Super Thermal Power zation of fly ash awaited 
Project from National Thermal 

Power Corporation. 

9. Kalga atomic Power April,1991 BaSild on the available 
Plant Units ~ in10rmation, the project is 

being considered for tak-
ing a decision. 

10. Captive Power Plant- April,1991 Details awaited 
oncombin-

Stage-ll by Kueremukh ad cycle system. 
Iron Ore Co. Ltd. 

KERALA 

11. Kayamkulam Super July,1991 Proposal to shift the main 
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S.No. Name of the ptOjecl Received in Reasons for Pemoency 

Thermal Power Project plant site near the ash dis-
posal area awaited. 

MADHYA PRADESH 

12. Mongra Irrigation January, 1991 Comprehensive environ-
Project mental Management Plans 

awaited. 

13. Maheshwar Hydro- August. 1991 Comprehensive environ-
eledric Projed mental management plans 

awaited. 

ORISSA 

14. Captive Power Plant May. 1991 The projed has been con-
of National Aluminium sidered by the Appraisal 
Co. ltd. Committee. 

RAJASTHAN 

15. Dholpur Thermal Power May. 1991 Details Qn alternative 
Station site with comparative 

cost awaited. as the prop-
osed site is close to Dhol-
pur Town. National Cham-
bal and Van Vihar Sandu-
aries and Forests. Details 
on possible adverse efte-
ds on Taj are also 
awaited. 

16. Rajasthan Atomic Power April. 1991 Various environmental 
Projed Units 5-8 issues associated with 

the projed are being 
examined. 

S/KKIM 

17. 'iothangch Hydel Projed August. 1991 Details awaited on 
biological diversity 
and aquatic fauna. 

TAMILNAtJD 

18. Gas-based power projed May, 1991 Information on NOx 
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S.No. Name of the project 

at Pilaiperumulanthur 

UTTAR PRADESH. 

19. Jamrani Irrigation 
Project 

WEST BENGAL 

20. Balagarh Thermal Power 
Station 

ANDAMAN AND NICOBAR ISLANDS 

21. 

22. 

DELHI 

23. 

[ Translation) 

Power House at Kamorta 

D.G. set at Havelock 
Island 

Gas Based Power Project 
at Bawana. 

Rammurthy Committee Report on 
Educational Reforms 

3144. SHRI SHIV SHARAN 
VERMA: 

SHRIRAMASHRAY 
PRASAD SINGH: 

Rscsivsd in 

April. 1989 

March,1990 

Reasons for PSf1IO(Incy 

emission trade, dia-
meter of stack and exit 
velocit,of flue gases 
thermal efficiency etc. 
awaited. 

Comprehensive Manage-
ment Plans awaited. 

Proposal for fly ash utili-
zation is awaited. 

UNION TERRITIRIES 

March,1989 

May. 1991 

Details awaited on surre-
unding forests, existing 
units. index map and 
alternatives, considered. 

Requisite details awaited. 

October. 1991 Project authorities have 
been advised to select an 
alternative site, proposal 
for which is awaited. 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Rammurthy Committee 
on Educational reforms have submitted its 
reported to the Government; 

(b) if so, the details thereof; and 
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(c) the reaction of the Government 
thereto? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The Committee for 
Review of National Policy on Education 
(NPERC) chaired by Acharya Ramamurti 
submitted its Report to the Government on 
26th December, 1990. Copies of the Report 
were laid on the Table of the Sabha on 
January 9.1991. 

(c) Before finalising the views on the 
recommendations of the Ramamurti Com-
mittee, the Government decided to obtain 
the advice of the Central Advisory Board of 
Education (CABE). Accordingly, the matter 
was placed before the CABE in its meeting 
held on 8-9 March, 1991. The CABE 
constituted a Committee under the Chair-
manshipof Shri N. Janardhana Reddy, Chief 
Minister of Andhra Pradesh, to examine the 
report i~epth. The committee has, so far, 
held three meetings. Its r.eport is awaited. A 
final decision on the recommendations of 
the NPERC will be taken after receipt of the 
views of the CABE. 

Cholera, Dysentery, Malnutrition and 
Gastro Enteritis Cases In the Country 

3145. SHRI SHIV SHARAN 
VERMA: 

SHRI PARASRAM BHARD-
WAJ; 

SHRI K. PRADHANI: 
SHRI NANI BHAT-

TACHARYA: 
SHRI GOVINDA CHANDRA 

MUNDA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the number of persona died of chol-
era, dysentery, mal-nutrition IU\d gastro-

enteritis in the country during the last two 
years and the current year, State-wise; and 

(b) the steps taken or proposed to be 
taken to eradicate these diseases and mal-
nutrition? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AN FAMILY WEL-
FARE (SHRIMATI O.K. THARADEVI 
SIDDHARTHA): (a) Statement showing 
deaths due to cholera and gastroenteritis 
during the years 1989 to-1991 are given 
State-wise in attached statement. 

So far as deaths due to mal-nutrition 
and dysentery are concerned no authentic 
data are available. 

(b) Steps are being taken to provide 
safe drinking water and improve environ-
mental sanitation and personal hygiene, as 
water borne diseases like Cholera, gastro-
enteritis and dysentery are caused due to 
contamination of water. 

To improve average consumption of 
nutrients in the vulnerable groups, Govern-
ment of India have initiated a number of 
programmes: 

(i) Supplementary feeding programme 
under the Scheme of Integrated 
Child Development Services 
(I CDS) is implemented to fill the 
critical calorie gap in pre-school 
children and women during preg-
nancy and lactation. 

(ii) Vitamin A distribution programme 
to prevent Vitamin 'A' defICiency in 
pre-school children (1-5 years). 

(iii) Distribution of Iron and Folic Acid 
Tablets programme (Aneamia 
Prophylaxis Programme):- distri-
bution of Iron and Folic Acid Tab-
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. kits to pregnant and lactating 
wom,n and chlldr", upto 10 years 

and to family planning 1ICCtIf'Is. 

(Iv) Supply of iodlsed salt to prevent 

iodin. deficiency disordeta. . 

M SupplyoffoodgrainsonsubsidUd 
rates to the poor through public 
distribution system. 
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.[Engllsh) 

Upgredatlon of Primary Health Cent .... 
In LakshsdwMp 

3146. SHRI P.M. SAYEED: Will the 
Minister of HEAlTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether there are any proposal for 
. the upgradation of Primary Health Centres 

at Amini anct Androth Islands of La-
kshadweep; 

(b) if so, the details thereof;and 

(c) the time by which the upgradation of 
these two centres are likely to be com-
pleted? 

THE MINISTER OF STATE IN .THE 
.MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) and (c). As per Information available 
iii the Ministry, the Administration of La-
kshadweep have already undertaken the 
project for upgradation of two Primary Health 
Centres at Amini and Androth by providing 
some specialists and modern medical facili-
ties. The state Government has informed 
that the construdion of 2 community Health 
Centres has already started and Is expected 
to be completed by 1991-92. 

Nuralng AllowIInce to Health Works of 
Lakahadweep 

3147. SHRI P.M. SAYEED: Will the 

(b) if so, the reasons therefor and 
whether sueh a allowance is proposed to be 
given to such employees? 

THE MINISTER OF STATE IN THE 
MINLSTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) Benefit of payment of Nursing Allow-
ance has not yet been extended to the Multi- . 
purpose Health Workers. 

Jungle Mafia 

3148. SHRI P.M. SAYEED: 
SHRI RAM LAKHAN SINGH 

YADAV: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have iden-
tified some Jungle m~ia. which work for 
systematic destruction of forests; 

(b) if so, the State--wise details thereof; 
and 

. (c) the steps taken 'or proposed to be 
taken against them to save the forests? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c).lnfor-
mation is being collected and will be placed 
on the Table of the House. 

Pollution at BO!'1bay Coastal Areas 

Minister of HEALTH AND FAMILY WEL- . 3149. SHRI RAM KAPSE: Will the 
FARE be pleased to state: Minister of ENVIRoNMENT AND FORESTS 

be pleased.to state: 

(a) whether nuralng allowance I. not 
provided to the multipurpose Health Work-
ers employed In Government hospital of 
Lakahadweep; and 4 

(a) wheth_erthere are alarming pollution 
conditions on Bombay coastal areas; and 

(b) if so, the steps taken or proposed to 



373 Wrilten An...,. AGRAHAYANA 19, 1913 (SAKA) Wnlten Ans..,. 374 

be taken to prevent thelln!a from pollution? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) In some 
portions of the coastal areas around Bom-
bay, such ~ the Thane Creek, Tarapur, 
Bassien Creek and Dharamstar, the sea 
water quality has deteriorated due to the 
discharge of industrial wastes and domestic 
sewage. 

(b) The steps taken to prevent the area 
from pollution Include the following: 

1. The total waste water from Bom-
bay city discharged Into the sea is 
about 2500 MLD. Bombay Munici-
pal Corporation is implementing a 
scheme for collection, treatment 
and disposal of sewage prior to 
discharge into the sea. 

~. Maharashtra Pollution Control 
Board has initiated steps for con-
trolling water pollution from indus-
tries and local bodies along the 
coast, as per the provisions of the 
Water (prevention and Control of 
Pollution) Ad, 1974. 

3. Legal action is taken against da-
faulting units. Cases have· been 
filed against 152 industries in the 
coastal belt for violating the con-
sent conditions. 

4. . Maharashtra Industries Develop-
ment Corporation (MIDC)has in-
dustrialestates along the cost. The 
MIDC authorities have been asked 
to provide common effluent collec-
tion and disposal systems In the 
industrial estates. Disposal systems 
at the following industriale states 
have been reported to have been 
completed. 

a) Thane-Belapur 

b) Saravll (Near Kalyan) 

c) Patal Ganga (Raigad district) 

d) Roha (Raigad) 

e) Dombivli (Thane) 

f) Tarapur (Thane) 

g). Mahad (Thane) 

5. In Maharashtra Industries Develop-
ment Corporation (MIOC) areas, water sup-
ply connedion to the industries is not given 
till the effluent treatment and disposal ar-
rangements are provided by the industrie.s 
as per the conditions prescribed under the 
Water (Prevention & Control of Pollution) 
Ad, 1974. The arrangements are verified by 
the Maharashtra Pollution Control 
Board(MPCB) and only on the recommen-
dations from the MPCB water supply for 
production purposes Is given by MIDC. 

6. Schemes for common effluent treat-
ment plants for clusters of small scale indus-
tries located at Thane Belapur and Tarapur 
areas, have been worked out. 

7. Govemmenthas notified coastal zone 
regulations under the Environment (Protec-
tion) Act, 1986 with a view to regulate impact 
on the coastline. This would reduce dis-
charge of pollutants into the coastal waters 
of Maharashtra, particularly at Bombay. 

Amount Spent on Affo ... .tatlon ~ 
gram .... 

3150. SHRI HARISH NARAYAN 
PRABHU ZANTVE: Will the. Minister of 

. ENVIRONMENT AND FORESTS be pIeasad 
to state: 

(a) the amount spent on ~orestation 
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programme during each of the last three 
years in different States; and 

(b) the extent of increase taken place in 
the forest area during the same period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The amount 
spent on afforestation""ee planting adivities 
under the 2O-Point Programme during the 
last three years is as given below:-

(Rs. in CIOfflS) 

1988-89 588.36 

1989-90 506.87 

1990-91 612.86· 

• Tentative 

(b) The Forest Survey of India carries 
out periodical assessment of increaselde-
crease of forest areas in the country. The 
asa.ssment for the last three years has not 
been finalised. 

Konken Rail Project 

3151. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the progress made in the construc-
tion of the Konkan Rail Project so far; 

(b) the steps being taken by the Govem-
ment for the expeditious completion of the 
project; and 

(c) the time by which the project is likely 
. to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Work on Construction of the 

Konkan RaIl Project has been entrusted to 
an autonomous body 'Konkan RaIlway Cor-
poration'. Work on Roha to Dasgaon and 
Mangalore to Udipi sections is expected to 
~ completed by June'92. Work on other 
sedions is in progress. 

(b) All assistance is given by the Minis.-
try of Railways to the Corporation in expedi-
tious completion of the project. 

(c) The time of completion of the Project 
wi!1 depend on the availability of funds. 

[Translation] 

ReMarch In Vedic Math.mat1C8 

3152. SHRIMATI SUMITRAMAHAJAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the steps taken by the Government 
to promote research in Vedic mathematics; 
and 

(b) the outcome thereof? 

THE MINISTER OF HUMAN RE.-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Govemment with the help 
of Rashtriya Veda Vtdya Pratishthan, an 
autonomous organisation under the Ministry 
has taken following steps to promote re-
search in vedic. mathematics and organ-
ised:-

Two Workshops and one Round 
Tabla discussion respectively at 
Jaipur, Ahmedabad and Delhi 

A Conferenca-<:Um-workshopat 
Bangalore in joint collaboration 
between Rashtriya Veda Vldya 
Pratlshthan and Abhinav Vtdya 
Bharati. 

Commissioned three monographs 
on vedio mathematics. 
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Awarded a Fellowship for research 
in Vecf.c mathematics. 

(b) so far, Prof. T.S. Bhanumurti former 
Director, Ramanujam Institute of Mathemat-
ics, Madras has provided proof to vedic 
mathematics in terms of modern mathemati-
cal concepts. 

[English) 

Forestry Project for Bihar . 

3153. SHRI RAM LAKHAN SINGH 
YADAV: ' 

SHRI RAM TAHAl CH-
OUDHARY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether a forestry project for Bihar is 
under implementation; 

(b) if so, the details thereof; 

(c) when the said project was started; 
and 

(d) the extent to which the target has 
been achieved? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENViRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to d). The 
Bihar Social Forestry Project is being imple-
mented in the Chotanagpur and Santhal 
Pargana areas of Bihar with assistance 
provided by the Swedish International De-
velopmentAuthority (SIDA). The project was 
started in 1985-86 and will conclude in 
March, 1992. As against the original project 
cost of R$. 53.85 crores, the expenditure 
ending March.1991. As against the orginal 
project cost of Rs. 53.85 crores. the expen-
ditures ending March.1991. was Rs. 42.01 
crores. The targets and achievements under 
the project ending March.1991. are as fol-
Iows:-

Targets Achievements 

Block 

Plantations 39513 hectares 45634 hectares degraded forest lands and 
11.80 million seedlings planted on strip lands. 

SeedHngs 

Distribution 145.51 million 144.12 million. 

[T ranslatic;.n) 

Assessment of Family WeHare 
Programme In the country 

3154. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI BAlRAJ PASSI: 
SHRIMATI BASAVARAJES-

WARI: 
PROF. ASHOK ANANORAO 

DESHMUKH: 
SHRI GOPI NATH GAJAPA-

THI: 
WiD the Minister of ~:nt ~ 

FAMilY WElFARE be pleased 10 .... ': 

(a) the details of the family welfare pro-
gramme implemented during each of the last 
three years. State-wise; 

(b) the targets fixed and achievements 
made in this regard during the said period, 
State wise; 

(c) the amount allottad during the same 
period and its percentage utilisation; and 

. (d) tl'!e details of the financial allocation! 
assistance proposed to be made inltle Eighth 
fMt Year Plan ~r~? 

THE MINISTER OF STATE IN THE 
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MINI$TRY OF HEALTH AND FAMLY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA) : (a) and (b). A set of state-
ments containing State-wise and method-
wise targets and achievements of Family 
Welfare Programme during 1988-89, 1989-
90 and 1990-91 is given in the attached 
statement. 

(c) A statement giving state-wise ex-

penditure incurred towards Implementation 
of Family Welare Programme during the 
last three years viz. 1988-89,1989-90 and 
1990-91 is given in attached statement IL 

(d) The aIIocaIion for the implementa-
tion of Family. Welfare Programme 10 the 
States during the Eighth Ave Year Plan has 
not been finarlS8d. 
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[£ngfsh] 

Misguidance of IUght at Bombay 
AIrport 

3155. SHRI GEORGE FERNANDES: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the incoming flight of the 
Indian Airlines Boeing 737 from Patna on 
August 27,1991 was misguided at Bombay 
Airport; and 

(b) if so, the reasons therefor and the 
corrective steps taken to avoid such recur-
rence in future? 

THE MINISTER OF CIVIL AVIATION 
ANDTOUR~M(SHRIMADHAVRAO 
SCINDIA): (a) Yes, Sir. 

(b) This was due to wrong radar 
vectoring. 

Corrective steps will be taken on the 
basis of the recommendations of the Inquir-
ing Authority. 

Japanese Aid for Aravalll Hills 

3156. SHRI GEORGE FERNANDES: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Japan has given any aid for 
the Aravalli Hills Project; and 

(b) if so, the detailsJhereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR~ 
ESTS (SHRI KAMAl NATH): (a) and (b). A 
project for" Aforestation of Aravalli Hills" in 
Rajasthan has been appraised by the Over-
seas Economic Cooperation Fund (OECF), 
Japan, for provision of financial assistance. 
The Proposed cost of the project is Rs. 
166.90 crores which will be implemented in 
the Aravalli hUi areas of Rajasthan. The 
Project envisages plantations over 1,50,000 
hectares of land, distribution of 750 lakh 

seedlings, soil and moisture conservation 
works and related 9divities. The project s 
expected to be finally negotiated with Japan 
in the near future. 

Faell"l .. to passengers by indian 
Airlines 

3157. SHRI GEORGE FERNANDES: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state the details of 
the steps taken to provide better facilities to 
passengers travelling by the Indian Airlines? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): Indian Airlines has identified among 
other things, courtesy and comfort to pas-
sengers as thrust areas of its services. The 
following measures have been taken in this 
regard: 

- standardised 3 digits telephone en-
quiry has been provided on a11- India basis. 

- Tele-texr services through Door-
darshan to be extended to Bombay, Calcutta 
and Madras, in addition to Delhi where it 

.. already exists. 

- Introduction of a computerised delay 
information dissemination system named 
"Rapid" which automatically dials all pas-
sengers of a delayed flight whose telephone 
numbers are available with Indian Airlines to 
intimate them about the re-scheduled depar-
ture timing. This system has been intro-
duced on an experimental basis in Delhi and 
, if found successful, may be extended to 
other places also. 

- Computerised and free check in facility 
has been made available at Delhi, Madras, 
Calcutta, Hyderabad and Banglore. This 
facility is being extended to other stations in 
a phased manner. 

- Close monitoring of on time perform-
ance. 

- Inflight catering has been improved 
quality control checks, introduction of 14 
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different new menus, introducton of new 
crockery and cutlery in Executive dass. 

Study on trlbals of Orissa and 
Madhya Pradesh 

3158. SHRI ARJUN CHAAAN SETHI: 
Will the Mini~ter of HEAlTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the National Institute of 
Health and Family Welfare, New Delhi, has 
submitted the reports ofthe study carried out 
on Genetic and Socio cultural Determinants 
of tribal health of a primitivetible Kutla Ken-
dlis (Orissa) and Baster tribal groups of 
Madhya Pradesh; and 

(b) if so, the details thereof including the 
main recommendations and suggestions 
made in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAllli AND FAMILY 
WELFARE (SHRIMATI O.K. THARAOEVI 
SIDDHARTHA) : (a) Yes, Sir. 

(b) The main recommendations relate 
to socio-cultural and 'environmental aware-
ness; Nutrition; Maternal and ChUd Health, 
Genetic Disorders; School Education and 
land and Forest 

Mahal1lshtra Expre .. from Gonclla 
to Kolhapur 

3159. SHRI PRAFUL PATEL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether representatives have been 
received for running of the Maharashtra 
Express from Gondia to KoIhapur instead of 
Nagpur; 

(b) if so, the steps proposed to be taken 
thereon; and 

(c) if not. the reasons thereofor? 

THE MlNlSlER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
lIKARJUN): (a) Yes, Sir. 

(b) There is no proposaJ to extend 
Maharashtra Express upto Gondia. 

(c) Extension is not feasible on account ~ 
of operational and resouroes amstrairds. 

DwIndling of SIberIan Cranes 

3160 •. SHRt RAJENDRA KUMAR 
SHARMA: 

SHRI GURUDAS KAMAT: 

(a) whether the Siberian Cranes p0pu-
lation has been dwindling away at the Ghana 
(Bharatpur) Bird Sanctuary; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Goverr\rnent 
to preserve the Crane population? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl NATH): (a) and (b). 
There is a decline in the number of Siberian 
Cranes arriving at the Keoladeo Nationol 
Park (Bharatpur) each year for wintering. 
The exact reasons for this declne are not 
known. It may be due too poor breeding of 
the birds in theit breeing grounds in Siberia, 
their decimation during their long migration 
to Keoladeo over different countries or use 
of alternative wintering grounds by these 
birds due to recurrent droughts in the KeD-
ladeo National Park. 

(c) Stepstaken/proposedto be taken to 
preserve the Siberian cranes incIud: . 

(i) The Siberian crane has been 
included in Schedul I of the Wddlie 
(Protection) Ad, 1972, thus giving it 
maximum posshIe legal Protection. 

(ii) Central assistance is being 
provided for the developm"" and 
conservation of the Keoladeo NationaJ 
Park, incI!KIing for ameliorating the 
drought conditions whenever they pre-
val. 
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(Ii) The Government of Ra;aslhan has 
been raquesIad to ensure that the 
KeoIadeo National Park naceivas 
water on priority whenever there is 
drought. 

(IV) Government of Uttar Pradesh have 
declared several wetlands, which 
are likely to be used by the SiMHian 
cranes as wintering grounds, as 
wildlife sanctuaries. Central assis-
tance is being extended to these 
sanctuaries. 

(v) Government of India is party to the 
Convention on Conservation of Mi-
gratory Species, which is instru-
mental in promoting international 
cooperalon in preserving endan-
gered migratory species like the 
Sberian crane. 

Halt of Coromondal Express at 
Balasore 

3161. DR. KARTlKESWARPATRA:WiU 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is a demand for halt-
ing of CoromondaJ Express at BaJasore 
station; and 

(b) if so, when the hall win be provided 
there in view of the industrial inportance of 
the district? 

THE MlNISlER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) Yes, Sir. 

(b) At present there is no proposaJ to 
provide hal of Coromandal Express at 
BaJasora Station. 

Lata RumIng of Naelachal Express 

3162. oR. KARTlKESWARPATRA:WiI 
the ainistar of RAlLWAY$ be pleased to 
state: 

(a) whether the Government are aware 
of the regular late running of Neelachal 
Express from New Delhi to Puri; 

(b) if so, the reasons thereof; and 

(c) the remedial measures being con-
templated in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) Alarm chain pulling, accidents, agi-
tations and equipment failures. 

(c) Intensive chasing and regular moni-
toring. 

PrIvatJsatIon of Duty Free Shops 

3163. SHRI HARI KISHORE SINGH: 
SHRI PRITHIVIRAJ D. 

CHAVAN: 
SHRI BHUVNESHWAR 

PRASAD MEHTA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether there is any proposal to 
privatise duty free shops at the International 
airports in the country; and 

(b) if so, the details and the reasons 
·therefor? 

THE MINISTER OF CIVIL AVIATI0N 
AND TOURISM(SHRIMADHAVRAOSCIN-
DIA): (a) and (b). GIobaJ tenders have been 
invited by the Intemationl Airports Authority 
of India for the development of Shopping 
Plaza in Transit Areas of International Ter-
minal Buildings at Bombay and Indira Gandhi 
International Airport, New Delhi. This has 
been done with the objective of upgrading 
the present shopping complex as well as to 
enhance the present ~nues of Intema-
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tional Airports Authority of India from the 
shopping complex. No final decision has yet 
been taken on the subject. • 

Export of Jewish Antiques 

3164. SHR' HAR' t<lSHORE S'NGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

THE MINISTER OF CIVIL AVIATION 
ANDTOURlSM (SI-IRI MADHAVRAOSCIN-
DIA): (a) Yes, Sir. 

(b) Under the plan scheme for moderni-
sation of government offICes arranged bv 
Department of Administrative Reforms and 
Public Grievances in the year 1987-88, the 
following modem offICe equipment were 
purchased for increasing the efflCiency:-

(a) whether precious Jewish antiques 1. Photocopying 
have been exported from Synagogues of machine 2 
Kerala: 

(b) if so, the details thereof and whether 
any enquiry has been made in this regard ; 
and 

(c) the action taken by the Government 
to prevent its recurrence? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). Certain members of a 
dilapidatad wooden Synagogue from Co-
chin, not a centrally protected monument, 
are reported to have been exported illegally 
d\ln~ \\\6 'fQat '\~. Conc::emed agencies 
are examinit\Cl in \\\e tQ\)Qrt. tOt 8\lPto?tiate 
action. Measures to prevent suchoocurences 
are regulArly taken up by various agencies 
under the laws of the land. 

[Translation] 

Modernisation Scheme 

3165. DR. MAHADEEPAK SINGH 
SHAKY A: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether any scheme to modernise 
the working of his Ministry has been imple-
mented in order to ina-ease the efficiency; 
and 

(b) if so, the salient features of the 
scheme? 

2. Laminator 

3. Paper Shredder - 2 

Retirement Benefits for Retired 
Employees 

3166. DR. MAHADEEPAK SINGH 
SHAKYA: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether the Government have re-
ceived complaints from the retired employ-
ees in his ministry about non-payment of the 
retirement benefits to them; 

(b) iI so, the total number of complaints 
received duting the current year in this re-
gard;and 

(c) the steps being taken to redress 
these complaints? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) No, Sir. 

(b) and (c). do no arise: 

[English] 

Atrocities on Women 

3167. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of "HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 
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(a) whether the Government are aware 
of ths growing incidents of atrocities on 
women in several parts of the country; 

(b) if so, the details of such incidences 
and the stat", .. and union territories where 
such incidel - 3r8 on the increase; and 

(c) the action taken to prevent such 
incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTEMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAUATA BAN-
ERJEE): (a) and (b). Details state-wise and 
Union Territory-wise for 1989 and 1990 as 
made available by the Ministry of Home 
Affairs are given in the Statement annexed. 

(c) The implementation and the effec-
tive monitoring of the laws relating to the 

• rights of women are the responsibility of the 
State GovemmentsIUT Administrations. In 
addition, a number of legislative measures 
have been undertaken by the Government 
to protect the rights of women. These relate, 
inter alia, to amendments to the Code of 
Criminal Procedure, the Indian Evidence 
Act. the Indian Penal Code, the Dowry 
(Prohibition) Act, 1961, the Immoral Traffic 
(prevention) Act, 1956 and the Commission 
of Sati (Prevention) Act, 1987. These laws 
have been amended from time to time to 
make the provisions more stringent and 
punitive so that the status of women in soci-
ety is raised and atrocities against them can 
be curbed. The Central Government has 
issued instructions to the StateGovemmentsl 
Union Territory Administrations to implement 
these laws effectively. 
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[TtanSIation] 

Funds Allowed to Slate Sports 
Authorities 

3168. SHRI ARJUN SINGH YADAV: 
SHRI SRIKANTAJENA: 

WiD the Lfinisterof HULfAN RESOURCE 
DEVELOPMENT be pleased to state the 
funds allocated to the various State sports 
authority during each of the last three years, 
State-wise and actual utilisation made out of 
the funds by each authorities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT(DEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS AND THE DE-

PARTEMENT OF WOMEN AND CHIlD 
DEVELOPMENT (KUMARI LfAMATA BAN-
ERJEE): No funds are being aDocated State-
wise. Under the Schemes of aeation of 
Sports Instructure and Facilities, the Central 
assistance is approved and released on 
case to case basis. The assistance released 
to a State depends upon the number of 
viabJe project proposals received. 

The State-wise details of funds released 
in the list three years under the Schemes of 
Instructure of the Department of Youth Af-
fairs & Sports is annexed. 

The details of actual utilisation of funds 
released have not been supplied by the 
State Governments. 
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Comput .. lsatlon Reservation In 
Orissa 

3169. SHRI MRUTYUNJAYA NAYAK: 
WiJltheMinisterofRAllWAYSbepleasedto 
state the details of stations with computer-
ised bookings in Orissa and the places where 
it is proposed to be computerised during 
1991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): In the State of Orissa. Bhu-
baneshwar and Cuttack have already been 
provided with Computerised Passenger 
Reservation System. Extension of this facil-
ity to Puri. during 1991-92 has been taken 
up. 

[English] 

Water and Air Pollution by Indus-
trial Units In Bihar 

3170. SHRI SYED SHAHABUDDIN: 
SHRI CHHEDI PASWAN: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the particulars and location of major 
industrial units causing water and air pollu-
tion in Bihr; 

(b) the action taken or proposed to be 
taken by the Government to control the pol-
lution by these units; 

(c) whether any guidelines have been 
set for these units to meet the prescribed 
standards; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl NATH): (a) The Major 
industrial polluting units in Bihar are reported 

to be the Thermal Power Plants under the 
Bihar State Electricil"l Board and the Damo-
dar Valley Corporation, the Sindri unit of 
Fqrtilizer Corporation of India. and the smelt-
ing unit of the Hindustan Copper Limited at 
Ghatsila. Apart from these, substantial water 
pollution is caused by Collieries and coal 
washeries in Dhanbad and in Hazaribagh 
Districts. 

(b) to (d). The steps for the prevention. 
abatement and control of air and water pol-
lution by Government include the following: 

i) Effluent and lemission standards have 
been prescribed under the Environment 
(Protection) Act. 1986; 

ii) Networks of ambient air quality and 
ambient water quality monitoring stations 
have been set up; 

iii) Environmental guidelines have been 
evolved for siting and operation of indus-
tries; 

iv) Industries have been asked to comply 
with consent requirements of the State Pol-
lution Control Boardfs to keep the discharge 
of effluent and emissions within the stipu-
lated limits; 

v) A time bound action plan for control of 
highly polluting industries is being imple-
mented by the State Pollution Control Board. 

vi) Fiscal incentives for provided for instal-
lation of pollution control equipment. 

vii) A Scheme has been initiated to give 
assistance to cluster of small scale industrial 
units for setting up common effluent treat-
ment plants. 

viii) Regular monitoring is being carried 
out by the State Pollution Control Board of 
Bihar. 
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Upgradltlon of MadersalPathshala 
education 

3171. SHRISYED SHAHABUDDlN:WiU 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Government propose to 
modernise, vocationalise or upgrade mad-
ersa and pathshala education; 

(b) if so, the salient features of the 
scheme; 

(c) the proposed outlay during the cur-
rent year and the ensuing FIVe Year Plan; 
and 

(d) the estimated number of beneficiar-
ies in terms of educational institutions and 
students? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. The (?overnment pro-
pose to formulate a centrally sponsored 
scheme of financial assistance to modernize 
Madersa education. However, there is no 
proposal under consideration to vocational-
ise or upgrade MadersalPathshala educa-
tion. 

(b) to (d). The proposed scheme has not 
been approved. Therefore, the question of 
proposing outlay and estimating number of 
beneficiaries does not arise. 

Assessment of Technology Mis-
sion on Health 

3172. SHRI MUKUl BAlKRISHNA 
WASNIK: WiU the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whetherthe Govemment haveunder-
taken any assessment of implementation of 
the Technology Mission on Health for an by 
2000 A.D. ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY. 
WELFARE (SHRIMATI D.K THARA DEVI 
SIDDHARTHA): (a) and (b). No Technology 
Mission on Health An by 2000 A.D. has been 
set up. However, there exists a Technology 
Mission on Immunization which Inter alia 
envisages protection of pregnant women 
and at least ~% (1000/0 w.eJ. 1990-91) 
infants against six vaccine preventable dis-
eases, namely tetanus, diphtheria, pertus-
sis, tuberculosis. Measles and poliomyslitis. 
every year. 

2. Assessmc--.f1fthe implementation of 
the Programme is made from time to time at 
various levels including coverage evaluation 
surveys done by independent agencies. 
These assessments! studies revealed that 
the protection available to infants and moth-
ers has been steadily increasing over the 
years. A consequent decline in the incidence 
of the target diseases has also been re-
ported. 

3. The assessments/studies have also 
revealed certain constraints in the imple-
mentation of the Programme. These inter 
alia include reluctance of women to take 
drugsJinjections during pregnancy leading 
to lower acceptance of tetanus toxide anti-
gen for pregnant women and superstitions' 
inhibiting acceptance of the measles anti-
gen. The studies have also revealed exis-
tence of some gap between the evaluated 
coverage levels and the coverage levels that 
are reported by the States. 

Curriculum of History 

3173. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have any 
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plans to bring out a new curriculum on con-
temporary history (1946-1996); 

(b) if so, the details thereof; 

(c) whether the Government propose to 
undertake an elaborate exercise to prepare 
new curriculum for other subjects; 

(d) if so, the details thereof; and 

(e) if not, reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The Government feel 
that our achievement in various fields during 
the almost 50 years of independence should 
be suitably reflected in the history courses, 
particularly at the school and undergraduate 
levels. Discussions are currently going on 
with the eminent historians and educatrn-
ists in regard to the content and modalities 
necessary for the exercise. 

(e)and (d) )here is no proposal to pre-
pare new curriculum for other subjects. 

(e) Does not arise. 

News-ltem 'Majority oppose India 
Playing in Sharjah' 

3174. SHRI SANAT KUMAR MAN-
DAL: 

PROF. PREM DHUMAl: 

Willthe Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether his attention has been in-
, vited to the news item captioned "Majority 

oppose india playing in Sharjah" appearing 
in the 'Hindu dated November 16,1991 (New 
Delhi Edition); and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTEMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA BAN-
ERJEE): (a) Yes, Sir. 

(b) Government has noted the contents 
of this report with concern. Similar allega-
tions have been received from other sources 
also. Board of Control for Cricket in India 
(BCCI) has been requested to give its com· 
ments on allegations contained in sueh re-
ports. On receiptoffurther details from BCCI, 
Government may review its cricketing ex· 
change with the organisers of the recent 
Sharjah Cricket Tournament viz. Cricketers 
Benefit Fund Series. 

Relieving Children from "Big 
Bags" 

3175. SHRI SANATKUMAR MANDAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Gov :rnment announced 
on the oocassion of 'Children Day' this year 
a major move which would relieve young 
children of the burden of "big bags" throu~h 
an appropriate and relevant change in cur-
riculum and the education made more so-
cially relevant; and 

(b) if so, the preparatory action being 
taken to lesson the 'Big Bags' burden on the 
young and smaUcbiklren? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Yes, Sir. The Ministry 
of Human Resource Development will be 
holding discussions with parents, teachers, 
child psychologists, educationists, paediat-
ric-physicians and other experts to suggest 
concrete steps required to be taken in this 
regard in a time bound manner. 
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Un Co,!ference on EnvIronment 
and Development 

3176. SHRJ SANAT KUMAR MANDAL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether any preparato~ wor!< is 
being done for negotiation of the North . ,nd 
the South role in future to protect the e! vi-
ronment in the context of the complex/need 
and indepth understanding from broader 
scientific, technical and economic aspects 
of the environment atthe all important Ur.ited 
Nations Conference on Environments and 
Development (UNCED) scheduled to be held 
in Rio in June, 1992; and 

(b) if so, the broad outlines thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
The information is being collected and will be 
placed on the Table of the House. 

[T rans/ation] 

Ganga Action Plan 

31n. SHRI SUSHIL CHANDRA 
VARMA: 

SHRI ANAND RATNA 
MAURYA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the amount so far spent on the 
cleaning of river Ga. :ga; 

(b) the work so far completed and the 
work left over under the Ganga Action Plan, 
State wise ; and 

(c) the extent of pollution removed from 
the Ganga Water, State wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) An amount 
of Rs. 256.18 crores has so far been spent 
under the Ganga Action Plan. 

(b) A statement showing State wise list 
of scheme completed and under progress is • 
given in the attached statement. 

(cl As a result of completed schemes, 
405 million litres per day (mid) of Waste 
water has been diverted against a total tar-
get of 873mld. Waste water diverted ac-
counts for 295mld in Uttar Pradesh, 27mld in 
Bihar and 83 mid in West Bengal. Wherever 
diversion and pollution abatement works have 
been completed, there is an indiction of 
improvement in the water quality of the river. 
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[EnglishJ 

Intemational Conference on Hindi 

3178. SHRI SUSHIL CHANDRA 
VARMA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the dates on which International 
Conferences on Hindi were organised in 
India; 

(b) whether the Government propose 
to organised such conferences in the near 
future; and 

(c) if so, the time by which the next 
conference is likely to be organized and 
where? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Rashtrabhasha Prachar Samiti, 
Wardha, a voluntary Organisation, which 
receives grants in aid from Central Govern-
ment, for promotion, development and propa-
gation of Hindi, has in past organised two 
International Conferences in India in 1975 
and 1983. However, No such Conference 
was organised by Central Government. 

(b) No, Sir. 

(c) Does not arise. 

Extra Reservations Quota for 
Bellary 

3179. SHRIMATI BASAVARAJES-
WARI: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether reservations have been 
received for inclusion of one extra coach with 
extra quota for reservation in all compart-
ments in trains for Bellary in Karnalaka; 
and 

(b) if so, the steps lakentproposed Ie 
be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) Load of 659116592 Hospet-Banga-
lore Hampi Express is being augmented by 
two second class sleeper coaches from 
20.12.1991. In the Hospel Bangalore direc-
tion, these coaches will be booked from 
Bellary. 

Rates for catering on SR Hems 

3180. SHRI A. CHARLES: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the charges for items of 
catering are exorbitantly high on Southern 
Railway; and 

(b) if so, the corrective steps proposed 
to be taken in this regard. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) Yes, Sir. 

(b) Does not arise. 

Medical facilities to Government 
Servants and Pensioners 

3181. SHRI MADAN LAL 
KHURANA:Willthe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether facilities of heart pace-
maker, replacement of heart-valves, engi-
ography, By pass-surgery, replacement of 
pulse changer etc. are available to the gov-
ernment servantslpensioners free of cost; 

(b) whether the public servants are 
entitled to free dental treatment and also 
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treatment of Spinal injuries as a matter of 
routine; 

lc) whether these facilities are likely to 
be made available to the Government ser-
vants and pensioners in the hospitals of their 
choice; and 

(d) if n .... reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAlTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) Only routine treatment is available. 

(c) and (d) At present, treatment facili-
ties are available in Government hospitals 
and private hospitals recognised under the 
CGHS. It is not possible to make these 
facilities available to Government sevants 
and pensioners in the hospitalsoftheirchoice 
due to exorbitant rates being charged by 
some private hospitals. 

[Ttanslation] 

Reservation Quota at Sasaram Station 

3182. SHRI CHHEDI PASWAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
increase the reservation quota in the pas-
senger trains stopping at Sasaram station 
and also provide a halt for Deluxe Express 
there on Mughalsarai-Gaya Grand Chord 
Rail line; 

(b) if so, the details thereof; and 

(c) if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) The existing reservation quotas are 
adequate to meet the present level of de-
mand. 

Modernisation of Sasaram Station 

3183. SHRI CHHEDI PASWAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government are con-
sidering for the modernisation and expan-
sion of the Sasaram railway station; 

(b) if so, the details thereof; and 

(c) if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) to (c). Modernisation and 
expansion of stations is a continuous proc-
ess and the same is done as per traffic 
requirements and relative priorities. Mod-
ernisation and expansion of Sasaram will 
also be taken up when so warranted subject 
to availability of funds. 

[Eng/ish] 

New line from Rishikesh to Kar-
anprayag 

3184. SHRI CHETAN P.S. 
CHAUHAN: 

SHRIMATI MAHENDRA 
KUMARI: 

KUMARI DIPIKA CHIKHUA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a Survey has been oon 
ducted to lay a railway line from Rishikesh te 
Karanprayag (Garhwal); 
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(b) if so, when and the salient features 
of the survey; and 

(c) if not, when the survey is likely to be 
conducted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) There is no such proposal. 

catering In Railway 

3185. SHRI NAWAL KISHORE: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Govemment are aware 
that out of 7083 stations in the country, 
catering facilities are available only at 3014 
stations; and 

(b) if so, the steps taken or proposed 
to be taken provide catering facilities at all 
the remaining stations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) Yes, Sir. 

(b) Catering !vending facilities are 
provided atthose stations where provision of 
such facilities is found justified. The factors 
taken into account for providing cateringl 
vending facilities at any station are volume of 

Name of Pesticide Acceptable limits 
(mg.A<g.) 

DDT 0.1 

SHC 0.25 

Dieldrin 0.01 

Endosulfan 0.1 

Helptachlor 0.01 

passenger traffic, number and timings of 
stopping trains, demand from the passen-
gers, etc. 

Pesticide Residue In Foods 

3186. SHRI NAWAL KISHORE RAI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether research studies have 
confirmed that traces of high pesticides 
remain in food stuffs; 

(b) if so, the details thereof including 
the number of food items tested, analysed 
and the pesticide contamination level found 
therein with the acceptable limits thereof; 
and 

(c) the corrective steps proposed to be 
. taken to make the food items free from the 
pesticide residue? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARTHA): (a) and (b). Under a pilot 
project on surveillance of pesticides, a total 
of 1132 samples of different articles of food 
were analysed for detecting the presence of 
pesticide residues. Out of these Samplese 
1,093 samples showed the presence of 
pesticides. However, the residues of the 
pesticides were within th.e acceptable limits 
in most of the samples. Pesticide contami-
nation level found in these samples along 
with acceptable limits are as follows: 

Level of contimination 
(mg./kg.) 

0.000 to 1.1 

0.00 to 1.47 

0.00 to 0.8 

0.00 to 0.24 

0.00 to 0.03 
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(c) The Prevention of Food Adulteration 
of Rules, 1955 lay down maximum tolerance 
limits of pesticides in different food aritcles. 
The State Govts. and U. Ts. have been asked 
to keep vigil or quality of food articles sold in 
the market so as to ensure that pesticide 
residues are well within the prescribed limits. 

Monuments In Deihl 

3187. SHRI NAWAl KISHORE RAI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPME~T be pleas8d to state: 

(a) whether number of monuments in 
Delhi need attention for proper upkeep and 
maintenance; and 

(b) if so, the details thereof and the 
acion taken by the Government in this re-
gard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Maintenance of the 
centrally protected monuments is a continu-
ous process. 

During the current financial year. 85 
monuments have been included in the am-
servation programme. 

Committee on Passenger Amenities In 
Railways 

3188. SHRI TARA CHAND KHANDEL-
WAL: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the passenger amenities in 
trains particularly in long distance trains are 
inadequate; 

(b) whether a three member committee 
was set up to check passenger amenities· 
provided at railway stations and on trains; 

(c) if so, whether the committee has 

since submitted its report; and 

(d) if so, the details of the recommenda-
tions of the committee and by when these 
are to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LlKARJUN): (a) Indian Railways take every 
possible care to provide as far as possible, 
the amenities as recommend by the Passen-
ger Amenities Committee. Also, within the 
limited space available in the coach, every 
effort is made to optimise the utilisation to 
provide maximum possible facilities for the 
passengers' convenience. 

(b) Originally a three member commit-
tee was constituted. Two members of the 
Committee have since been dropped and 
only Shri Raghubir Singh Panjhazari is 
heading the one man committee. 

(c) No, Sir. 

(d) Does not arise. 

Development of Tourism In Kamataka 

3190. SHRI G. MADEGOWDA: Will 
the Ministerof CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether the C:a.)vernment of Karna-
t8ka had sought loan from the Overseas 
Economic Cooperation Fund, Japan for 
developing tourists infrastrudure in the State; 
and 

(b) if so, the details of the tourist 
schemes to be developed under the pro-
posed loan.? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) and (b). Yes, Sir. The Government 
of Karnataka has sent a project proposal for 
Rs. 110.6 crores approximately for the de-
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velopment of selected tourist spots in Karna-
taka with the financial assistance of OVer-
seas Economic Cooperation Fund (OECF), . 
Japan. The project includes strengthening, 
development and upgradation of inlrastruc-

tural facilities like wayside amenities, trans-
port. acoommodation, te/ecom facilities, 
augmentation of water and electricity sup-
ply, landscaping, development of human 
resources and constructionJimprovement of 
air strips, etc. 

[English] 

Renaming of stations In Bombay 

3191. SHRI GOVINDRAO NIKAM: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether representations have been 
received for changing of foreign names of 
stations in Bombay and its adjoining areas 
into suitable Indian names; 

(b) if so, the action proposed to be taken 
in this regard; 

(c) if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) and (c) As per existing procedure 
any change in the names of the existing 
stations can be made only on the rec6m-
mendation of the State Government con-
cerned and with the concurrence· of the 
Ministry of Home Affairs. Representationists 
were advised accordingly. 

{English] 

Rail accidents In Andhra Pradesh 

3192. SHRJ J. CHOKKA RAO: Wdl the 
Minister of RAILWAYS be pleased to state: 

(a) whether a number of railway acci-
dents occurred in Andhra Pradesh during 
the last four months; and 

(b) if so, the details thereof and the 
action taken 10 prevent such accidents in 
future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). Statistics of train 
accidents and related information are main-
tained railway zone wise and not State wise. 

Operation Black Board 

3193. SHRI J. CHOKKA RAO: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether it is a fact that a number of 
school buildings taken up for execution in 
Andhra Pradesh under Operation Black 
Board Scheme are held up in the middle for 
want of funds; and 

(b) if so, the details thereof ; and the 
steps taken by the Government in this re-
gard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOP~ENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) According to the information made 
available by the State Govt. , 633 class 
rooms under Operation Black Board could 
not completed duetodiscontinuance of Rural 
Landless Employment Guarantee Pro-
grammeJNational Rural Employment Pro-
gramme. Instrudions have been issued by 
the State Govt. to the State Panchayat Raj 
Engineering Department to complete these 
using Jawahar Rojgar Yojana funds. 

Spurious and Sub standard drugs 
menace 

3194. SHRJ J. CHOKKA RAO: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 
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(a) whether the present law is very leni-
ent towards the manufacture of sub stan-
dard and spurious drugs; and . 

{b} if not, the number of cases filed 
against such manufacturers during the las 
three years together with the number of 
persons punished? 

THE MINISTER OF STATE IN THE 
MINISTRY OF I-'-:ALTH AND FAMILY 
WELFARE (SHRIMATl D.K THARA DEVI 
SIDDHARTHA): (a) No, Sir. 

(b) As per the information available, a 
Statement giving details of cases filled and 
punishment awarded during 1987-88,1988-
89 and 1989-90 us enclosed. 
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Circular Railway In calcutta 

3195. SHRI SANAT KUMAR MANDAL: 
Will the Minister of RAILWAYS ~pleasedto 
state: 

(a) whether the construction of the pro-
posed Circular Railway in Calcutta has been 
considerably delayed; 

(b) if so, the reasons for the sarne ; and 

(c) the steps being taken to ensure the 
early completion of the circula' railway be-
tween Princep Ghat and Dum Dum? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Calcutta Circular Railway from Dum 
Dum to Princep Ghat has already been 
completed and commissioned for traffic on 
17.6.90. 

Plan to Amend Prevention Immoral 
Traffic Act 

3197. SHRI GEORGE FERNANDES: 
Will the Minister of HUMAN RESOURCE 
DEVelOPMENT be pleasd 1 to state: 

(a) whether the Government propose to 
amend the provisions of law lor prevention of 
immoral traffic; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTEMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMAT A BAN-
ERJEE): (a) Yes, Sir. 

(b) The details are being worked out. 

Hotel Industry 

3198. SHRI SUSHIL CHANDRA 
VARMA:WiII the Minister of CIVIL AVIA-

Railway line between Dewas and Maksi TION AND TOURISM be pleased to state: 

3196. SHRI SUSHIL CHANDRA (a) the number of five, four and three 
VARMA: Will the Minister of RAILWAYS be star hotels in India; 
pleased to state: 

(a) whether the survey for construction 
of a railway line between Dewas and Maksi 
has been conducted ; and 

(b) if so, the estimated cost thereof and 
the time by which the work is likely to be 
started thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) Yes, Sir. 

(b) Cost is Rs. 26.99 crores. Work has 
already been started. 

(b) the number of hotels set up in col-
laboration with foreign firms; and 

(c) the targets proposed to be fixed for 
hotel industry for the Eighth Five Year Plan 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHA VRAO SCIN-
DIA): (a) The number of approved hotels 
category wise is as follows 

(i) 5-Star (deluxe) 
(ii) 5-Star 
(iii) 4-Star 
(iv) 3-Star 

31 
49 
48 

117 
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(b) During the years 1988. 1989 and 
1990, twelve companies have entered into 
foreign collaborations relating to hotel indus-
try. 

(c) the Eighth Five Year Plan is yet to be 
finalised. 

SeHlng Up of duty free shops with 
NAI investments 

3199. SHRISHRAVAN KUMAR PATEl: 
Will the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government propose to 
setup a network of duty tree shops with Non-
resident investments; and 

(b) if so, the details thereof? 

THE MINISTER OF CIVil AVIATION AND 
TOURISM (SHRI MADHAVRAO SCINDIA): 
(a) and (b) Global tenders have been invited 
by the International Airports Authority df India 
tor the Development of Shopping Plaza in 
transit Areas of International Terminal Build-
ing at Bombay and Indira Gandhi Interna-
tional Airport, New Delhi. This has been 
done with the objective of upgrading the 
present shopping complex as well as to 
enchance the present revenues of Interna-
tional Airports Authority of India from the 
shopping complex. No final decision has yet 
been taken on the subject. 

The Lole Sabha re-assembled at Twelve of 
the C/ode. 

[MR. SPEAKER in the Chait} 

[English] 

MR. SPEAKER: I think the question 
hour is over and yet I will allow Shri M. L 
Fotedarto say something ~ich he wants to 
say. 

THE MINISTER OF HEAlTH AND 
FAMll YWELFARE (SHRI M.l. FOTEDAR): 
Sir, Not only as a Member of Parliament or a 
Minister, but as a political activist. I have 
always respected and regarded Babasaheb 
Ambedkar as one of the greatest and illustri-
ous sons of India Perhaps some Members 
may not be knowing about my background 
about this. (Interruptions) 

I have during my short span of 35 years 
of life, fought for this great man of India who 
gave us the concept of social justice in the 
Indian Constitution. Perhaps Members may 
not be knowing that I daily come via Gate No. 
4 to Parliament House. As and when I come 
to Parliament, I bow my head before his 
statue-he was one of the greatest men of 
India. This is the respect that I have for 
Babasaheb Ambedkar. 

This is the Government which has for 
the first time in the public sector established 
one of the biggest hospitals in Delhi of which 
the Prime Minister of India laid the founda-
tion stone on 19th November in Rohini. 

This is the first Government which, after 
40 or 45 years, wants to project Babcisaheb 
Ambedkar as the leader, as the persons, as 
the Messiah of the poor and the downtrod-
den. 

That is the way I respect him. (/ntenvp-
lions) 

MR. SPEAKER: Please take your seats. 
We had a discussion with different leaders of 
different Parties and this is the desire of the 
Parties that the true picture is put before the 
House and it should be closed here. We 
should not prolong it. 

Now I have one announcement to 
make. 
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12.04 hrs. 

ANNOUNCEMENT BY SPEAKER 

Constituting a parliamentary committee 
to took Into the functions of Fertilizer 

Industry In the country 

[English] 

MR. SPEAKER: Hon. Members, during 
the discussion on the Demands for Grants of 
the MinistlY of Agriculture, a number of 
members had expressed their anxiety with 
regard to the increase in fertilizer prices. 
While replying to the discussion, the Minister 
of Agriculture had inter alia assured the 
House that a Parliament8l)l Committee would 
be set up to look into the functioning of the 
fertilizer industlY. 

The Minister of Agriculture accordingly 
wrote to me on October 8, 1991, requesting 
me to constitute such a Committee. 

I am now happy to announce that a 
Committee consisting of 11 members-7 from 
this House nominated by me and 4 from the 
Rajya Sabha nominated by Hon'ble Chair-
man-has been constituted under Rule 254 of 
the Rules of Procedure and Conduct of 
Business in Lok Sabha. Their names are: 

LokSabha 

1. Shri Prataprao B. Bhosale-Chairman 

2. Shri Digvijaya Singh 

3. Shri Ayub Khan 

4. Shri P. C. Chacko 

5. Shri H. D. Devegowda 

6. Shri Shanker Sinh Vaghela 

7. Shri Saifuddin Choudhury 

RajyaSabha 

8. Shri Bindeshwari Dubey 

9. Shri Vithalrao Madhavrao Jadhav 

10. Shri Som Pal 

11. Shri Viren J. Shah 

The terms of reference of the Commit-
tee shall be-

(i) 

(ii) 

to re'/iew the existing method of 
computation of the Retention PriC''' 
for different manufacturers of fertil-
izers; and 

To suggest whether there is any 
scope for reducing fertilizer price 
within the existing scheme of things, 
or whether a new methodology for 
fertilizer pricing should be evolved 
without causing undue strain to the 
exchequer, and at the same time 
assuring fair prices to the farmers 
and a fair return to the manufactur-
ers. 

In order to constitute a meeting of the 
Committee, the quorum shall be one-third of 
the total number of Members of the Commit-
tee. 

In o"ther respects, the Rules of Proce-
dure of the Lok Sabha relating to Select 
Committees on Bills, shall apply mutatis 
mutandis. 

The committee shall have power to 
regulate its procedure. 

The Committee shall make a report to 
the Speaker, Lok Sabha, within six months, 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Mr. Speaker, Sir, it is unfor-
tunate that the Minister of Agriculture in his 
recent interview to the Economic Times has 
said something which is very derogatory. 
While referring to the Chairman of the Rural 
Commission on Labour, he said that the 
Chairman is of perVerSe "mind. It is a deroga-
tory remark. Of course, he has denied it 
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taking it into consideration. But making such 
a remark against !!':o Chairman of that 
Commission and ito: ~~(';>ort is defin~ely un-
fortunate. 

Further. the Government of India has 
recently decided in the Chief Minister's 
Conference that land distribution should be 
expedited expedtted and by March, aJl sur-

plus land would be distributed. But at this 
juncture the Minister is saying that there is no 
surplus land and there is no land-lord. It will 
only help to obstruct the Government's pol-
icy that has been formulated. Therefore, 
through you, Sir, I want to bring to the notice 
of the Government and the Prime Minister 
that the Minister's use of such a derogatory 
language against the Chairman of the 
Commission-who W'iS appointed by the 
Government-is very unfortunate. He has said 
so without the Government's taking the report 
into consideration and finalising it. This indi-
cates the Government's inability to imple-
ment the policy that has been decided upon. 

12.06 hrs. 

RE. PRICES OF EDIBLE OILS 

[ Translation] 

SHRI HARIN PATHAK (Ahmedabad): 
Sir, all of a sudden sale of edible oils in the 
open market has come to a standstill. Such 
a situation has been created in the country. 
especially in Gujarat, Maharashtra, Rajast-
han and Madhya Pradesh, that edible oils 
are not available in the market. Through you. 
I would like to draw the attention of the House 
that last week our han. Finance Minister Shri 
Manmohan Singh. the hon. Minister of 
Commerce, Shri P. Chidambaram and the 
han. Ministero! Civil Supplies. Shri Kamalud-
din Ahmed held a meeting at Gandhinagar.in 
Gujarat. All the Oil mill owners of Gujarat 
were called there and in the evening they 
announced in a press conference- that 
groundnut oil will be available at the rate of 
Rs. 38 per kg. in the open market in next 
three months. They also made a similar 
announcement in Bombay. The hon. Finance 
Minister is present here. I would like to tell 

him that after 48 hours of that announcement 
edible oils are out of market in Gujarat. It is 
available in black market @ Rs. 50 to 65 per 
kg. Thousands of people in villages and 
cities stand in que in the earJy morning but 
they are not getting oil. Such a situation has 
been created even after ministerial an-
nouncement. 

12.07 hrs. 

[MR. DEPUTY SPEAKER in the Chait} 

Through you, I tvould like to request the 
Government to formulate a special oil policy 
and release oil qllota to Gujarat and other 
states. The Government should formulate a 
policy under which people get oil at the rate 
of Rs. 38 per kg. according to their need. 
(Interruptions) 

SHRI ATAl BIHARI VAJPAYYE 
(Lucknow): Hon. Finance Minister is present 
in the House. (Interruptions) 

[English] 

SHRI LO!<ANATH CHOUDHURY 
(Jagatsinghpur): Sir. the Finance Minister 
has to make a statement. (Interruptions) 

SHRI SRIKANTAJENA (Cunack): After the 
Finance Minister's announcement in Bom-
bay, the result is like this. (Interruptions) 

[ Translation) 

SHRI ATAl BIHARI VAJPAYEE: Mr. 
Deputy Speaker, Sir, has the attention of 
hon. Finance Minister been drawn to the 
scarcity of edible oils in the country after the 
announcement that prices of oil will fall oil 
prices after the This issue is being raised in 
the House and the Finance Minister is busy 
in gossiping.( Interruptions) 

[English) 

THE MINISTER OF FINANCE (SHRI 
MAN MOHAN SINGH): I apolegis' the 
House; I should have been attentive. (Inter-
ruptions) 
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(T tatlSlation) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Deputy Speaker, Sir, I would like to know 
the reasons of hike in the prices of edible oils. 
Members did riot want him to beg an apol-
ogy. But the Finance Minister should state 
the reasons for rise in the prices of edible oils 
despite import made and assurances given 
by him. Not only this but essential commodi-
ties are also out of stock in the market 
(Interruptions) 

SHRr HARIN PATHAK: Mr. Deputy 
Speaker, Sir, edible oils disappeared from 
the market when the hon. Finance Minister 
went there. Edible oil are out of stock in the 
markets in Bombay and Gujarat. Had he not 
gone there, the situation would have been 
better. At least people would have been 
getting edible oils. (Interruptions) 

SHRI SHANKERSINH VAGHELA 
(Godhra): Hon. Finance Minister held a 
meeting with the oil mill owners. In spite of it, 
prices of edibles oil did not come down. 
Therefore, he is directly responsible for it. 

[English] 

SHRI LOKANATH CHOUDHURY: Sir, 
a report in the press says that the hon. 
Finance Minister had a discussion with the 

• mill owners. And it was said in the press that 
the prices of edible oil will be reduced by Rs. 
5 per Kg. After the Minister's meeting with 
the mill owners and fixing the prices, now in 
the Gujarat market, oil is not available and it 
is not available in the whole country. As a 
result, in many places the prices have gone 
up to Rs. 55 to Rs. 60 per Kg. It is a great 
hardship to the common people and the 
Government which promised to bring down 

• the prices has the responsibility to respond 
and see that the prices come down. He must 
give an assurance and al:.o, he should as-
sure that edible oil will be made available in 
the market. These are the two problems 
which are of national importance and they 
should be looked upon in the context of 
Finance Minister's meeting with the mill 
owners. 

(TtanSlation) 

SHRISHANKERISINH VAGHELA:The 
Government should intervene when there is 
increase in the prices of edible oils. Stokes of 
thousands of tonnes of groundnuts are lying 
unutilised in the gowdowns. Besides, repre-
sentatives of N.D.P. did not participate in the 
meeting which was called by the han. FI-
nance Minister. You must control the prices 
of edible oils to some extent. 

[English] 

Sir, Gujarat is very highly sensitive about 
this edible oils (Interruptions) 

MR. DEPUTY SPEAKER: There are so 
many people who want to ventilate their 
grievances pertaining to the subject. 

(Interruptions) 

SHRI LOKANATH CHOUDHURY: Sir, the 
hon. Finance Minister is herc. The Minister 
must respond. 

( Interruptions) 

[ Translation] 

SHRI VIRENDRA SINGH (Mirzapur): 
Mr. Deputy Speaker, Sir, a few days back.1 
had raised the question that the cost of 
projects being set up with foreign collabora-
tion were ten times ••. (Interruptions) 

SHRI HARIN PATHAK: Mr. Deputy 
Speaker, Sir, first of all the Finance Minister 
should reply to our points. Despite his an-
nouncement edible oils are not available in 
the market. Why did not the oil mill owners 
honour his directive. (Interruptions) 

[English] 

SHRI SRIKANTA JENA: Sir, I am just 
repeating the same. thing. The edible oil 
prices have gone up in the mar!<et and the 
prices have double<'. We saw in the newspa-
per that the Finance Minister had gone to 
Bombay and a long interaction had taken 
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place with the miD owners. They assured that 
they are going to reduce the prices of edible 
oil by As. 5 per Kg. But just after thai meet-
ing, oil is not available in the market. We saw 
in the newspapers another aspect also that 
edble oil is being imported to the country 
and that 'NOuld also bring down the prices. 
But instead of that, the edbIe oil has gone 
out of the market The price has gone upto 
As. 60 to Rs. 75 per kg. Gujaral is controling 
the oil market of the whole country. When oil 
is not there is Gujarat, we can imagine the 
situation in other parts of the country. The 
Rnance Minister must tell us as to what was 
his interaction with the mill-owners, what 
was the assurance they gave to him and why 
the situation has become Ike this. (lnterrup-
.tions) 

[Ttanslation} 

SHRI LAl K ADVANI (Gandhi Nagar): 
This topic does not come to an end with the 
hon. Members expressing their views in the 
House and the Government not responding. 
I am sure that even if the matter was not 
discussed here the hon. Rnance Minister 
must have come to know the situation that 
has arisen after his statement He assured 
that the prices wiD be brought down but on 
the contrary the siluation is that oil is not 
available in the market. The House would 
like to know from the Government reasons 
for in and what is the remedy. Therefore, I 
want that the han. Finance Minister should 
clarify the position of edible oil to the House. 

SHRI RABI RAY (Kendrapada): Mr. 
Deputy Speaker, Sir, this matter has be-
come serious because yesterday, the hon. 
Fmance Minister was in Bombay and he 
discussed it with the oil miD owners. But 
inspite of their discussion and assurance oil 
is naI available and there is a sudden hike in 
the prices of oiL llvough you, I would like to 
say thai iI is an essential commodity and 
crores of people use l. I.observe thai the 
whole House and the c:ounby is anxious 
about l. Through you, I would IIut to ask Mr. 
Uanmohan Singh how the people wilget oi 
and at what rate. let tim inform the House 
t:1e rate he has assured. I would like that he 

should make a statement in the House in this 
respect to assure the people and the 
House···Clntempthns) 

[Eng/ish] 

MR. DEPUTY SPEAKER: Before the 
han. Minister replies. there are other people 
who want to ventilate their grievances per-
taining to this subject. I am caRing them o~ 
by one. 

[T tans/ation) 

SHRI RAM PRASAD SINGH 
(BikrarnganD: Yes, they should be heard. 

Sir, I come from a rural ~a 01 Bihar. 
Recently ,Ivisited myconstituency and loured 
the area for 6-7 days. During this period, I 
had read the statement of the han. Fmance 
Minister. I thought that it 'NOuld provide relief, 
but since then there has been scarcity of 
edible oils in the viDages of Bihar so much so 
that the poor people who spend two or four 
rupees on oil do not get it. The people of 
Bihar are experiencing oil crisis. Sir, the 
economic porlCY of the bon. Finance Minister 
is very good but its results are counter 
productive ••. (/ntemptions) ... Since appre-
hensions Raw been expressed that the hon. 
Fmance Minister might have entered into a 
seaet deal with the capitalists he should 
make a statement in the House and ensure 
abundant supply of edible oils in the 
market···Clnterruptjons) ... 

DR. lAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker, Sir, through 
you, I would Ike to draw the attention of the 
han. Minister to t'NO points. The first thing he 
said is that the State Governments would 
import edible oils, But I have my own doubts 
i they have any large reserves of foreign 
currency make to imports. For this also, they 
will depend on the Central Government 
Therelore. how can they import 01 It is their 
main dificulty. The second, is that generally 
S.T.C. imports edtie oils, but now-a-days, 
they are also not making imports. Therefore, 
how can youfil up the gap between demand 
and supply of edbIe oils. Due to this very 
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reason oil is not available and there is a 
regular hike in the prices of oils. The hon. 
FIIl8flC8 Ministershould make this point clear. 
Edi>le oils are rarely available in Madhya 
Pradesh, which is called the soyabean state. 

[English) 

SHRI MANORANJAN BHAKTA (An-
daman and Nicobar Islands): I join other 
Members in saying thai there is a steep rise 
of oil price and also it is not available allover 
the country. I come from the island territory 
of Andaman and Nicobar. Just today I re-
turned from my constituency. I have found 
titatthere is shortage of edible oil and it is not 
available in the market In such amditions 
where the Finance Minister is trying to sort 
out the problem and also he is trying to ease 
the situation, I would like to know from him 
whether he will get the report from different 
State Governments and Union Territories 
Administration, so thai we may know that is 
the position. On war footing some action 
should be taken to see that this problem is 
sorted out. 

SHRI P.M. SA YEED (lakshadweep): I 
was reported in the Press that the FIIl8nCe 
Minister and the traders had held negotia-
tions in Bombay and the outcome was to 
reduce the price of edible oil by Rs. 51- a kg. 
But, unfortunately-from the reactions of most 
of the hon. Members, one could see that the 
oil is disappearing from the market I do not 
know to what extent it is true. Whatever it 
may be, he had persuaded them to reduce it 
by Rs. 5/- a kg. It is a welcome step. AI the 
same time, we urge upon him to let us know 
as to what is exactly the situation in the 
country. Mr. Bhakta has also mentioned thai 
oil is not available in Andaman. But that is not 
-the case in my area. Whatever it may be, the 
prevailing situation should be made known 
10 the country by making a statement to the 
House, by the han. Finance Minister. 

SHRI RAMESH CHENNITHAlA (Kot-
tayam): Sir, I am joing the other hon. Mem-
bers, The shortage of edible oil is creating a 
lot of problems for the commorvnan. In Ker-
ala. we are distrbuting Palm Oil and other 

edible oils through the ration retail outlets. 
Due to the shortage of edible oU now, it 
becomes very diffICUlt for the commonman. 
The price of coconut oil is also rising very 
sharply. This is also posing a lot of problems 
for the common people. The State Govern-
ment is also not in a position to import this 
edible oil from other countries. 

So, I request the hon. Finance Minister 
to take adequate steps so thai the edible oil 
is made avaiJable and the prices are also 
brought down. 

SHRI A. CHARLES (Trivandrum): I am 
just supporting the feelings of the hon. 
Members. The position in Kerala is very 
acute. It is a consumer State and every item 
is being brought from other States. Edible oil 
is also not available and is urgently required. 
So, I request the hon. Minister to take steps 
to ensure that at least one kg. of edible oil is 
given to every card holder through the Public 
Distribution System. I request him to at least 
ensure that. 

SHRI PETER G. MARBANIANG (Shil-
long): There is a scarcity of ed'able oil in the 
market. In the whole of North-Eastern Re-
gion, there is no edible oil and the prices of 
other oils have also gone up to Rs. 60 or Rs. 
70 per kg. There is a need to take stock of the 
situation. So,I urge upon the Government to 
immediately send supply of edible oil to the 
North-Eastern Region. 

SHRI P.C. THOMAS (Muvattupuzha): I 
am happy that the Finance Minister has 
gone to the persons concerned to discuss 
the matter; and a decision was arrived at to 
bring down the prices. But it is unfortunate 
that it has not come into action. I wish and I 
also suggest that the Finance Minister as 
well as the Govemment make an earnest 
attempt to see that the reduced price is 
brought into effect immediately. I also join 
my other friends from Kerala, regarding the 
shortage of Palm Oil which isgoing tocreatea 
great problem in Kerala where a very effec-
tive Public DistrbJtion System is in force 
now. So,I request the Govemment to make 
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available sufficient quantity of Palm Oil for 
distribution in Kerala State. 

[ Translation) 

SHRI NA THU RAM MIRDHA'(Nagaur): 
Mr. Deputy Speaker, Sir, I did not send my 
name earlier because I did not know that this 
subject would come up on the House. The 
hon. Speaker has announced constitution of 
a committee at the instance of the Agricul-
ture Minister ....•• (Interruptions) Please al-
low me to express my opinion, because I 
have been called to speak. (Interruptions) I 
have no objection if somebody refers to the 
edible oils .•• (Interruptions) 

SHRI MADAN LAl KHURANA (South 
Delhi): Mr. Deputy Speaker. Sir. first let the 
hon. Minister reply and then you may take up 
another issue. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: There are 
various people wr., have come from differ-
ent corners of the country. I Meghalaya, 
what is the position? In Andaman, what is the 
position? In lakshadweep. what is the posi-
tion regarding supply of oil? So, they want to 
ventilate their grievances. let everyone have 
the chance. (Interruptions) let us hearthem 
with patience. (Interruptions) Mr. Mirdha, are 
you speaking on the same subject? 
(Interruptions) Now the short supply of oil is 
being discussed here. Are you contributing 
to the same subject or your want to speak on 
some other subject? 

SHRI NATHURAM MIRDHA: Sir,l want 
to speak on a different subject. 

MR. DEPUTY SPEAKER: You will have 
a chance afterwards. 

SHRI KV. REDDAIAH YADAV (Mach-
lipatnam): Mr. Deputy-Speaker. Sir. I can 
understand if the businessmen increase the 
rate. But I cannot understand, all of a sud-
den, the whole stocks disappearing from the 
market. Something is wrong with the admini~ 
stration. 

I urge upon the Finance Minister to take 
deterrent action against the culprits who 
have made the stocks disappear and also to 
find out whether any business people are 
hand in glove with the politicians. ministers, 
CivD Supplies Ministers of various States. I 
request you to activate the intelligence serv-
ices and locate the stocks wherever they 
are. 

[ Translation] 

SHRI D.J. TANDEl (Daman and diu): 
Mr. Deputy Speaker, Sir, Palmolein oil in not 
available in my constituency, Daman and 
Diu for the last 6 months. Edible oil has not 
yet been sent to the Fair Price shops. The 
situation is that the day after tomorrow the 
Administrator is on a visit of that area and the 
people have decided to observe a bundh. I 
shall have to return to Deman just tuday. 
There is no oil available for the last 6 months 
whereas it is available in other states. An 
amount of Rs, 10 lakhs has been given to 
Maharashtra Government for the same, but 
oil is not available so far. I would request the 
Government through you that edible oils 
should be made available there within 2 
days. 

SHRI KRISHAN DUTT SUl TANPURI 
(Shimla): Mr. Deputy Speaker, Sir, I agree to 
the views expressed by all the hon. Mem-
bers in this regard. and I urge upon the 
Government to remove the scarcity of edible 
oils in Himachal Pradesh as early as pos-
sible. Very soon the far flung areas of Hima-
chal Pradesh will be snOWbound. Therefore. 
I would request the hon. Minister to make 
efforts to provide oil to Himachal Pradesh 
also along-with other States and the steps 
may also be taken to reduce the prices of oil 
as per the announcement made by the hon. 
Minister. 

[English] 

SHRI P. G. NARAYANAN (Gobichet-
tiyalayam): I join the sentiments expressed 
by other Members about the shortage of 
edible oil. The price of edible oil has gone up. 
It is beyond the reach of poor people and 
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middle-class people. This sort of situation 
has to be fought on a war-footing. So, I 
request the Finance Minister to take strong 
steps to bring down the price of edible oil. 

[Translation] 

PROF. PREM DHUMAl (Hamirpur): Mr. 
Deputy Speaker, Sir, there is acute shortage 
of edible oils in Himachal Pradesh, more-
over the prices have also gone up. The 
present Government came to power mainly 
on the assurance that the prices would be 
brought under control within 100 days espe-
cially the prices of edible oils. It was men-
tioned in the list of assurances that was 
given. Since there are far flung and back-
ward areas in Himachal Pradesh, I would 
urge upon the Government to make avail-
able the edible oils there at cheaper rates. 

SHRI SURYA NARAYAN YADAV 
(Sahersa): Mr. Deputy Speaker, Sir, the 
Government has assured that the price rise 
would be brought under control within three 
months. There is so scarcity of edible oil in 
Bihar thatthe mustard oil is being sold at the 
rate of Rs. 70-80 per kilo. Therefore. I would 
requestthe Governmentthrougr .you to make 
available the edible oils to Bihar. 

(Interruptions) 

[English] 

SHRI KABINDRA PURKAYASTHA 
(Silchar): Sir. even in norma:cy, the hole of 
the North-East region is under communica-
tion gap and because of this comm unication 
gap, even the essential commodities are not 
regular~y supplied there. Moreover. when 
the whole country is suffering from lack of 
edible oil. you can very easily imagine the 
condition in North-East region. particularly in 
Assam. So, this problem should be solved 
immediately considering the gravity of the 
matter (Interruptions) 

[ Translation] 

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr. Deputy Speaker, Sir, there is scarcity of 

edible oils in Bihar, moreover the prices are 
too high. Therefore. I would urge upon the 
hon. Ministerthat edible oils may be supplied 
through Public Distribution System as wheat 
and sugar are made available through ra-
tioning. If the hon. Minister is not ab.le to 
control the price rise and the edible oil is not 
given through public distribution system. the 
Government should seek help from Shri 
Advani as is being done in case of other 
problems. so that the problem of scarcity of 
oil in Bihar is removed. 

SHRI RAM SARAN YADAV (Khagaria): 
Mr. Deputy Speaker. Sir. Khagaria partia-
mentary constituency is facing the problem 
of scarcity of fertilisers and due to this scar-
city the crops are being badly affected. I 
would urge upon the Government through 
you to provide calcium fertilisers as soon as 
possible so that the problem of the a',ricul-
turists is solved and the crops ar€' saved 
from being damaged. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: I think every 
province has represented about shortage of 
oil supply and rise in prices. 

(Interruptions) 

MR. DEPUTY SPEAKER: When other 
states are feeling so much about shortage of 
oil. naturally. Rajasthan also will deeply feel 
about it. So. may I now request the han. 
Minister to reply? 

(Interruptions) 

[ Translation] 

SHRIMATI SAROJ DUBEY (Allahabad): 
Mr. Deputy Speaker. Sir. the women are 
particularly concerned with this problem. 
Scarcity of edible oils is causing great con-
cern among the womenfolk. As the season 
of marriages is on. the hosts are facing great 
inconvenience because of non-availability 
of edible oils. The han. Minister should give 
a statement publicly and ensure his control 
over the prices. The womenfolk in the rural 
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areas have stopped using the edible oils. 
The kitchens of middle-class people have 
also ce~sed to emit tempting flavours. There-
fore, the hon. Ministershould make arrange-
ments to make available the edible oils at 

controlled prices to the citizens. Oils should 
be distributed through Public Distribution 
Sysfem till its scarcity is over. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Everybody 
has ventilated his grievance regarding short-
age of oil and we have taken more than half-
an-hour in this regard. May I now requestthe 
hon. Finance Minister to reply? 

(Interruptions) 

[ Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker, Sir, this discussion on the 
scarcity of edible oils is indicative of an 
atmosphere of conce(n in the House and the 
Finance Ministerwill get a chance to express 
his views. He will say that the solution of the 
problem is the import of ~ dible oils, which we 
are going to do. That is not the solution of the 
problem. Edible oils were imported once 
during Rajiv Gandhrs regime also, and the 

. country is still facing its consequences. With 
the import of edible oils, the Government can 
get cheap popularity by making available the 
edible oils. But the country has to bear the 
consequences. Whatever foreign exchange 
is earned, is spent on it. That should not be 
done. This affeds the oil-seed production 
agriculturists badly. We ::;hould avert a situ-
ation which is akin to giving a Rasgu/Ia to a 
diabetic patient. Stringent action should be 
taken to prevent hoardings. Import of edible 
oil will not solve the crisis. Their opinion is 
published in the news-papers today. The 
crisis of foreign exchange is over now, and 
we have Rs. 8000 crores in the reserve. If we 
will import the edible oil, it will have terrible 
and far-reaching results. All the same the 
situation of financial crisis will begin anew. 
The crisis of balance of payment has dawned 
and the major contributory factor in it was 
that the import of oil originally stipulated for 

1988-89 was done ip 1987 in the shape c 
populist measures during Rajiv Gandhi'. 
time. What I mean to say is that such populis 
measures may not be taken, instead effort. 
should be made to find out a solution to suct 

problems ol/he country. (lnlemlplbns) 

{English] 

THE MINISTER OF FINANCE (SHRI 
MAN MOHAN SINGH): Mr. Deputy Speaker 
Sir, I share the concern on all sides of the 
House about the prices of vegetable oils. 
There is, in our country, a significant gap 
between demand and supply of vegetable 
oils. For the last one year, we did not have 
any foreign exchange to import vegetable 
oils. This is one ofthe factors. But it must also 
be recognised that there is a limitto which we 
can solve these problems of shortages 
through imports. Today, we are a little better 
off in terms of foreign exchange that we were 
five months ago. But we are still not out of 
crisis and therefore, it would be a wrong way 
to deal with the problems of shortage of 
vegetable oil, by merely saying that you 
should bring more imports. 

At the margin, we will bring some im-
ports. But we are gong to do so in a manner 
which'will protect the farmers' incentive to 
produce more oilseeds in our country. It is 
only through increased production that we 
can solve the problem of shortages. 

At the same time, in this hour of short-
age, the normal attitude is to have Jots of 
raids. The Essential Commodities Act is 
there. Our Government is in touch with all the 
State Governments to deal with those people 
who are hoarding and those who are indulg-
ing in profiteering. Strict action will be taken' 
against them. 

But several trading organisations came 
and saw me. They said, -Why don't you 
come and sit with us? We are willing to help 
theGovernmenttotideoverthiscrisis through 
a measure of voluntary restraint. -let me say 
ihat our Government welcomes the opportu-
nity ~o work with all sections of the commu-
nity to iind common solutions to this great 
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economic problem. b was in pursuance of 
that, that I and my colleague, the hon. Minis-
ter of Civtl Supplies, went to Ahmedabad. 
We had an exchange of views with the 
trading community and they voluntarily of-
fered to observe a measure of price restraint 

Some han. Members have said that oil 
has disappeared from the markets in Gujarat 
I had checkf. 'pthe position with the Gujarat 
Government. They said that there was some 
difficulty for one or two days, but subse-
quently, those problems have been resolved. 
(Interruptions) 

With regard to Maharashtra, in the pres-
ence of the Chief Minister of Maharashtra, 
the trading community have assured him 
!" '1~ t!ley would ensure adequate availability 
.. :':8 prices which they said they would 
vc;untarily ensure. This was decided only 
day bet ore yesterday • let us givethis scheme 
c fair deal. If the trading com,nunity wants to 
help the country in solving this problem, I 
think all segments of this House should 
welcome and create this environment where 
can deal with this problem on the basis of an 
agreement. 

[ Trans/ation] 

SHRI HARIN PATHAK (Ah;nedabad): 
At a Press Conference in my constituency 
Ahmedabad, the Minister of Rnance had 
assured that the businessmen would piO' 
vide the oil at the rate of Rs. 31 per kilo in 
open market. It could not continue even for 3 
days not to speak for three months. 

[English] 

Sir, even after paying sl'dy rupees per 
. kilo, the consumers are not getting sufficient 

quantity of oil in the market. 

[Translation] 

Before asking the question. had ap-
prised myself of the situation telephone at 
11.00. I am telling you the situation prevail-
ingthere. 

SHRI PHOOl CHAND VERMA 
(Shajapur): Han. Minister has not said any-
thing about Madhya Pradesh. Edible aU is 
not available there. 

[English] 

MR. DEPUTY SPEAKER: You know 
the limitation. Whenever a matter is raised 
on the floor at the House immediately after 
the question Hour is over, the Government 
taken notice of it. It is notlair and not reason-
able also to get a reply immediately. 

(Interruptions) 

SHRI GEORGE FERNANDES (Muzaf-
farpur): Was the Government not aware of 
this up till now? 

[T rans/ation] 

SHRI PHOOl CHAND VERMA: The 
situation in Maharashtra and Gujarat has 
been discussed, but the Government has 
always shown a step-motherly treatment 
towards Madhya Pradesh. One-third of the 
population there is either Adivasi or Har-
ijans. There is no electricity. There-fore, I 
would urge upon the han. Minister through 
you to shed some light on the problems of 
Madhya Pradesh. 

[English} 

MR. DEPUTY SPEAKER: The basic 
thing is that whenever the Chair is on his 
legs. it is expected that the hen. Members 
will nol keep their seats vacant. During Zero 
Hour you have brought to the notice of the 
House a very vital matler and the Govern-
ment also has taken notice of it. The G~vern­
ment is dOing its best to solve the problem. 
Now, if you want to discuss the matter on the 
floor of the House. you cOln bring it is some 
other form and discuss it threadbare. 

(/nte"uptions) 
MR. DEPUTY SPEAKER: What Shri 

Fernandes has said is not true. The Govern-
ment is fully aware of tI.e shortcomings and 
is doing its best. 

Yes, Shri Mirdha 

SHRI GEORGE FERNANDES; Sir, I 
have given a notice. 
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MR. DEPUlY SPEAKER: Next will be 
your name. 

(Intemtptions) 

SHRI HARIN PATHAK: Sir. I would like 
to have a discussion on this. 

(Interruptions) 

J will call you one by one. There is some 
limitation. 

[ Translation] 

SHRI NATHU RAM MIRDHA: Mr. Dep-
uty Speaker, Sir, my submission was thatthe 
11 Member Committee just formed has got a 
very limited scope. There are so many other 
questions regarding the fertilizers which the 
Committee can not visualise. Presently it is 
the sowing season and the agriculturists 
need DAP. fertiliser, and the dealer of fer-
tilizers compels the agriculturists to buy urea 
alongwith DAP. At present DAP. is re-
quired and to purchase urea alongwith that 
under compulsion is not a good practice. The 
question will not come under the purview of 
the committee. I urge upon the Government 
that it is a very important problem. Even 
otherwise, the price of fertilizers has gone up 
and the compulsion by the fertilizers may be 
prevented. As regards the opinion expressed 
by (Shri) Nitish Kumar about the edible oils, 
t full agree with him. That time 18 lakhs 
tonnes of edible oil was imported from for-
eign countries. and it is because of this 
reason that the prices of agriculture produe-
cts were reduced remarkably, subsequently 
the agriculturists stopped sowing of oil seeds. 
The result was that the import of edible oil 
badly affected the production of oilseeds. I 
agree with Shri Nitish Kumar. Whatever 
remedial measures have been suggested by 
the han. Finance Minister cannot be imple-
mented at this stage. So. whatever can be 
provided this time may be given. 

RE. CHINESE PRIME MINISTER'S VISIT 
TO INDIA 

[ Translation] 

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Deputy Speaker, Sir. I had given 

a notice in the morning about the incident 
which I am raising with a great agony. Tibet-
ans in Delhi are being arrested by the Gov-
ernment or the police since the day before 
yesterday. The reception of Chinese Primer 
in India does not mean that the Tibetans 
living here for generations together would be 
gaoled or detained in Police stations orwithin 
the four walls of their houses. Mr. Deputy 
Speaker. Sir. it is not only sheer inputice but 
quite a shameful ad. Today our gest' the 
Prime Minister of China is arriving here after 
a period of 30 years and our Prime Minister 
would be settling the dispute with him. 

I halle written a letter also, in which I 
have mentioned the border problem inde-
pendence of Tibetans, the manner in which 
arms are being supplied to Burma. Nobel 
Prize is being awarded to Suku in Oslo but 
during the last one year China has sold arms 
worth Rs. 2.5 thousand crores Burma, and 
these arms are being utilised to suppress 
the democratic revolution there. Besides such 
a situation, the Chinese Premier would be 
having a dialogue with our Prime Minister 
but the arrest of these Tibetans is not 
acceptable to us under any circumstances. 
In this House we demand their release, all 
the same I would urge upon the Government 
that if it is interested in arresting the Tibetans 
it would be good to arrest some of us also. 
Since they are the people who are living in 
dignified manner in this country and if the 
Government is adopting such an attitude 
towards them it is tantamount to insulting out 
country. I would urge upon the Government 
to save this country from being insulted. -

SHRILAL K. ADVANI (Gandhi Nagar): 
Mr. Deputy Speaker Sir. the Primer of China 
is arriving here. He is our esteemed guest 
and he should be properly received and the 
talks with him should be held in accordance 
with the expectations of national interest and 
requirements. Everybody will welcome it. 
But if Tibetans are arrested on his arrival 
here, it is really not a good thing at alI.I agree 
with Shri George Fernandes' views that it is 
not in consonance with the dignity of a 
democratic country like ours, it does not 
behove us. There are so many other demo-
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cratic countries also where Tibetans are 
living, and if arrests are not made there when 
Chinese Premi visits countries then why it is 
being done here. Although the Tibetans liv· 
ing there have the same apprehensions, 
resentments and problems which Tibetans 
bring here do have. Whatever is happening 
in libet about its autonomous structure is the 
violation of human rights. In spite of all these 
apprehensions, they are not subjected to 
such an attitude in other democratic coun-
tries as they are facing here. It is is a matter 
of regret if it is such a state of affairs in India. 

SHRI DAU DAYAL JOSHI ( Kota): Mr. 
Deputy Speaker, Sir, I agree with Shri Ad-
vani's views. A number of people have been 
arrested from Majnu Ka Teela and Budha 
Vihar, and yet Delhi Police is having a long 
list of the people to be arrested. My submis-
sion is that being a democratic country we 
should arrest them and the people who have 
been arrested may be released. All the same, 
keeping in view the sentiments of the House, 
the preparations going on to contrive further 
arrests may be stopped at once, so that our 
Prime Minister can have talks with the visit-
ing Premie. of China. 

SHRI RABI RAY (Kendrapada): Mr. 
Deputy Speaker, Sir, I fully agree with the 
views of Shri George Fernandes and Shri 
Advani that libetan people are our guests. 
They are the followers of Dalai Lama I am 
worried on account of the arrest of these 
Tibetan peoplJ before the arrival of our guest, 
the Primer of m.ina. In fact, we are worried 
that two days a:-.:> the Ambassador of China 
while giving a ::'tatement had said that the 
Government ci India is allowing Tibetan 
people to carry .)uttheir machinations against 
china. In this context the Government of 
India has givon' an explanation that it is not 
allowing the n to take any action against 
China So \:e feel that the Government of 
India has Jone so to please China Their 
ambassar;.Jr should not have given such a 
stateme ·"1. It is undiplomatic. The ambassa-
~or of China has been deputed to this place 
by bei,1g and these people are challenging 
their host country while living in their capital. 
It is against any intentional ettiquette. I say 

this because he has given this statement 
before the arrival of Chinese Premie. The 
people of Tibet being arrested on this ground? 
Will the Government treat those people as 
bonded labourers whom we are accommo-
dating as our guests? What is all this? I 
would urge upon the Government through 
you that the people arrested till today before 
evening may be released so that it may not 
bring any bad name on the Government of 
India, and the people who deserve hospital-
ity may not be treated as bonded labourers. 

SHRI ATAL BIHARI VIJAPAYEE 
(Lucknow): Mr. Deputy Speaker, Sir. I was 
not interested in participating in this Debate, 
but some such issues have been raised due 
to which it has become necessary to partici-
pate in the discussion. 

This Prime Minister of China is visiting 
our country on our invitation. Entire country 
is desirous of improving our relations with 
China. Our Prime Minister will hold talks with 
the Chinese Premier and all the issues will 
come under discussion during the talks. 

But it was not proper for the Chinese 
Ambassador based in New Delhi to com· 
ment publiclly on India's policy about libet-
ans. It is quite improper in diplomatic circles. 
It is impropriety. 

When we develop some differences with 
America, our ambassador in America does 
not criticise the USA Government publicly. 
Such is the tradition followed in diplomacy. 
But the Chinese ambassador did not do so. 

Yesterday, our External Affairs Ministry 
invited the Ambassador of China and ap-
prised him of the stand of India on Tibet. Did 
the Ministry ask the Chinese ambassador 
the reason necessity of giving a public state-
ment about libetans or whether China has 
any complaint? Unfortunately, the previous 
Government considered libet as an autono-
mous region of China. We have not been 
able to rectify that error. I do not want to 
discuss history. It can betaken up during the 
discussion. India is a dernocratic country. 
People have got freedom of expression, 



591 Chinese P.M. 's DECEMBER 10, 1991 visi to India 592 

they can express themselves freely and the 
rulers of China should also keep in view that 
the world has changed now. There is a wave 
01 democracy in the world. Dalai Lama has 
emerged as a great Jeaderol Tibetans in the 
whole world. The Prime Ministers will dis· 
cuss Tibet also. The han. Ambassador him-
self said Tibet would be discussed. In that 
discussion we could say that though Tibet 
had been considered as an autonomous 
region but it has not been given that status by 
China Tibetans are dissatisfied and dissat-
isfaction cannot be suppressed for long. n is 
very clear from the recent developments in 

Europe. Mr. Deputy Speal<er, Sir. the Gov-
ernment should furnish an explanation as to 
whether Chinese Ambassador has bean 
informed that he should not give a statement 
against the attitude of the Government. I 
agree to what Shri Rabi Rai said that such a 
step is not good. 

As far as the arrests are concerned. 
there is no need to do so. Besides. I would 
like to tell my libetan friends. that Chinese 
premier is arriving here as our guest If they 
have to say anything, they should inform the 
Government of India or meet the Premier of 
China. And if demonstrations are held to 
oppose the visit of Chinese Premier or black 
flags are shown to him, it will have an ad-
verse effect on our attempt to improve our 
relating with China Chinese premier is arriv-
ing here after so many years. Our relating 
with China have come out of the horrors of 
war. If both the countries come closer to 
each other in the changed circumstances of 
the world, it should be welcomed, and it 
present there is a need for restraint. 

[English] 

SHRI CHinA BASU (Barasat): We 
welcome Comrade Li Peng on his Indian visit 
and we are hopeful and convinced that this 
historic meet between the two Prime Minis-
ters of these two great Asian countries wiD 
open up new vistas for easing the interna-
tional situation. We are convinced about it. 
We, on behalf of our party. welcome Com-
rade Li Peng into our country. 

I think my hon. friends silting on the 
Treaswy Benches might have the cowage 
to explain the Government of India's policy 
on libel. The Government of India's lbet 
policy has been to accept IX recognise Tibet 
as an autonomous region affair of the Gov-
emment in BreJng. 

12.57 hrs. 

(MR SPEAKER in the" Chair] 

We want that no foreign power should 
interlere in the internal affairs 01 our country. 
Naturally. I do not think that it l/IIDuld be 
proper to speak about the internal affairs of 
a country. free and sovereign. particularly a 
country like the People's Republic of China 
with whom we want to improve our relalions, 
normalise our relations and senle the border 
dispute in a peaceful manner and through 
negotiations. 

This visit of the Prime Minister of China 
is taking place after a long period of 31 years. 
This process has been resumed by the invi-
tation given by the late Shri Rajiv Gandhi 
when he last visited China Therefore. we 
want -my party and J think many will agree-
that this opportunity is to be taken and J quite 
appreciate the views expressed by the fanner 
External Affairs Minister. Shri Alai Bihari 
Vajpayee, that this is an occasion when we 
should make all out efforts to improve the 
relations between China and India. 

In this connection I want to draw the 
attention of the House through you and of 
the countrymen as a whole. that this Parlia-
ment passed a resolution sometime ago-I 
do not remember the actual date of it-when 
we took a decision. J quite appreciate with 
many Members that the situation has 
changed today. 

SHRJ ATAl BIHARI VAJPAYEE 
(lucknow): Why go into that at this stage? 

SHRI CHITTU BASU: I am coming to 
that. Anyway ,I think that it is necessary that 
on our relations with China. for settling the 
border dispute. for improvement oftraoe and 
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oIher raIaIions. there should be a naIionaI 
consensus inOlB'CCU1by. OnIyforthat I want 
to appeal to this House that whatever deci-
sion that this House might have taken about 
three decades ago, this House also may 
reconsider that view and in order to normal-
ise the relations between India and China 
our efforts would be directed towards build-
ing up a national consensus. 

13.00 hrs. 

I hope that he would appreciate the 
suggestion. And for that appropriate forum 
should be· utilised for developing national 
consensus. 

So far as India's policy towards Tibet is 
concerned,lthiok. that should remain as it is. 

So far asthe problems of Tibetan people 
are concerned, those shaD be dealt with by 
the representatives of Tibet with the Bijing 
Government. 

SHRI CHANDRA JEET VADAV 
(Azamgarh): Sir, I think, it is not very good 
that this matter has to be raised in the House. 
But unfortunately the situation was created 
and I think, if the Chinese Ambassador had 
not made that statement publicly this situ-
ation would not have arisen. He has be 
diplomatic channeL. (Intenvplions) 

MR SPEAKER: Leave it please. We do 
not know whether he has made that state-
ment or not. II is in the newspapers. 

SHRI CHANDRA JEET VADAV: Sir, 
the Government d India has come out with 
a statement disapproving the Chinese 
Ambassador's stand. We are not saying this 
because it has come in the newspaper. This 
is a serious situation. That is why, it has been 
raised here. This is unfortunate, I must 
say ••• (Intem.ptDns) 

SHRI ATAl BIHARI VAJPAVEE 
(lucknow): Let the Government clarify the 
position ••• (lntempthns) 

SHRI CHANDRA JEET VADAV: Sir, 

evaybodywelcomesthevisitofthe Chinese 
Prime Minister because tftis is a very impor-
tant visilll is not only in our mutual interest, 
but it is also in the interest of today's world 
situan, We hope that we both can play 
together a very important role. It is also 
unfortunate that certain arrests have been 
made. I think, the Government of India could 
have dealt with it in a better manner by 
talking to them and persuading them. There-
fore, we all welcome this visit. This is a very 
important historic turn in our relationship. 
But unfortunately these two things had 
complicated the matter. What we want to 
convey is this. We all welcome this visit. We 
are want to convey is this. We all welcome 
this visit. We are hoping that from this visit, 
there will be a new turn in our relations. 

SHRI BHOGENDRAJHA (Madhubahi): 
Sir, as we find here, I think, we should 
convey the unanimous opinion of the House 
welcoming the arrival of the Prime Minister of 
the People's Republic of China. After a gap 
of 31 years, this is taking place and particu-
larly at a time when the world situation is 
qualitatively changing and has changed also. 
In such a situation, not only normalisation, 
but Indo-Chinese friendship as good neigh-
bours on the basis of Panchsheel, which the 
two countries had evolved in the early 195Os, 
should be strengthened. On the basis of 
Panchsheel, again a start should be made 
for bridging the gap and normalising our 
friendship. 

The issues tike trade and other things-
I am meaning the border trade, the trade 
through land route, the going of pilgrims, etc. 
to Mansarovar and other places-should be 
normalised. We know that with China, our 
ancient relationship were not through the 
Army and Armed Forces. Fahian came; Huan 
Sang came; and the disciples of Buddha, 
hundreds of Buddhists, went there. That was 
our relationship. Again that has to be re-
vived. Our cultural ties, historical ties and 
good neighbourhood are there. 

With regard to the border, it is not good 
to go into the details at present. The highest 
mountain of the world is the Himalaya~. And 
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the Himalayan watershed will some day form 
the natural border between us. I do not want 
to mention about the other issues. But simply 
I would say that the minor issues, words in 
the statement here and there, must not be 
allowed to jeopardise our relations; must not 
be allowed to get predominance over our 
dominat national interests and the interests 
of the whole Asian people and of the world at 
large. 

I think, you can convey the unanimous 
welcome on behalf of the House. 

rr rans/ation] 

SHRI MANORANJAN BHAKTA (An-
daman and Nicobar Islands): Mr. Speaker, 
Sir, it is the result of the steps taken by the 
former Prime Minister, Shri Rajiv Gandhi, 
that Chinese Premier is arriving in our coun-
try. A new atmosphere is about to be created 
in this region after a long interval 31 year. 
Such a development is conducive to creat-
ing an atmosphere of change which is pos-
sible by a coalition of China and India. Rajiv 
Gandhi is no more, but we have been able to 
take some steps in the direction he contem-
plated. Many appreshensions came up dur-
ing the discussion like arresting of Tibetans. 
In this connections I would say that in the 
beginning we should tolerate such minor 
things with courage. Shri Vajpayee has rightly 
said that Tibetans are our guests. While 
guarding the honour of our nation we should 
not take any such action which will hurt 
somebody. I request everybody that Chi-
nese Premier shculd be given a warm wel-
come so that dignity of the country is upheld. 

[English] 

MR. SPEAKER: I have heard very care-
fully the speeches made by Shri Vajpayeeli, 
Shri Bhogendra Jhaji, Shri Chandrajitji, Shri 
Basuji, Shri Manroranjan Bhaktaji and the 
Members also. I am sure that this House is 
unanimous in saying that we welcome the 
visit of the Chinese Prime Minister to India. 
Vajpayueeji know the details and intricacis 
of the relation. He has very carefully put the 
matters before the House. I have no doubt 

that Bhaktaji, Vajpayee~, Chandrajitji, Basuji 
and other Members were also very correct. 
I am sure that matters which have been 
reported in the newspaper should be verified 
and then we should express our views on 
those matters. On a visit like this if something 
appears in the newspapers, it is better to 
avoid discussing those matters or we should 
discuss them only after verifying the facts. 
Anyway, the intention of the Members is to 
put the things is a very very correct perspec-
tive, and we appreciate it. 

There is a unal)imity is welcoming this 
visit. I am sure that this House thinks that 
China and India, countries of Asia and coun 
tries of the world will join hands in creating an 
atmosphere which is conducive for peace, 
prosperity and all-round progress of every-
body. 

I Trans/ation] 

SHRI MADAN LAL KHURANA (South 
Delhi): The hon. Home Minister may also say 
some thing about the arrests of Tibetans. 

[Eng/ish] 

MR. SPEAKER: Khuranaji, what the 
leaders have said very carefully and very 
calculatibely you should understand that. If 
there is something in this matter, it is could 
be looked into. Let us get the information 
authentic"y and then discuss it. At Zero 
Hour I would have very much appreciated if 
Ir.is matter would not have been raised 
Ii' ., ::;ut getting any confirmation because 
thesa matters are very delicate and these 
should be handled in a delicate manner. 

SHRI GEORGE FERNANDES: Not the 
arrest! 

MR. SPEAKER: I am saying the same 
''ling about the arrest as well as about the 
Ambassador's statement. We do not have 
the authentic information about these things. 

SHRI GEORGE FERNANDS: I and 
giving the authentic information to the 
House ... 
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MR. SPEAKER: George Fernandesji, 
of all the persons, you, as a great patriot, 
would not like t rake up any discussion which 
would harm the relations between the two 
countries. I hope, this will end here. 

, . 
SHRI GEORGE FERNANDES: Patriot-

ism and human rights-are they contradic-
tory? 

MR. SPEAKER: They are not. Patriot-
ism, human rights and development are not 
contradictory. 

13.05 hrs. 

PAPERS LAID ON THE TABLE 

Annual Report and Review on the Work-
Ing of National Museum Institute of His-
tory of Art Conservation and Muselogy, 

New Delhi for 1989-90 etc. 

tE MINISTER OF STATE IN THE 
MINI~ ! OF HUMAN RESOURCE DE-
VELOi.J'~I'-NT (DEPARTMENT OF YOUTH 
AFFAIRt I~ND SPORTS WITH AND THE 
DEPART MENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMA TA BAN-
ERJEE): On behaH of Shri Arjun Singh, I beg 
to lay on the T able-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
National Museum Institute of His-
tory of Art Conservation and Muse-
ology, New Delhi, for the year 1989-
90 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the National 
Museum Institute of History of Art 
Conservation and Museology, New 
Delhi, for the year 1989-90. 

(2) A !!tatement (Hindi and English 

versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above. [Placed in Ibrary See 
No. LT-909191] 

Review on the working of and Annual 
Report of Indian Railway Finance Corpo-

ration Ltd., New Deihl for 1990-91 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): Sir, I beg to lay on the Table-

(1) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619 A of 
the Companies Act, 1956:-

(i) Review by the Government on 
the working of the Indian Railway 
Finance Corporation Limited. New 
Delhi, for the year 1990-91 . 

(ii) Annual Report of the Indian 
Railway Finance Corporation lim-
ited, New Delhi, for the year 1990-
91 alongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library. See No. L T- ~1 0191] 

(2) A copy of the Report (Hindi and 
English versions).on the progress 
made in the intake of Scheduled 
Castes and Scheduled Tribes 
against vacancies reserved for 
them in recruitment and promotion 
categories on the Railway for the 
year ending the 31st March 1990. 

Annual Report and Review on the Work-
Ing of Late Ram SWarup Tuberculosis 
Hospital, New Deihl for 1989 and state-
ment for delay in laying the se papers etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): SUir. I beg to lay on the 
Table-

(1) (i) A copy of the Annual Report 
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(Hindi and English versions) of the 
Laia Ram Sarup tuberculosis Hos-
pital, New Delhi, for the year 1989 
alongwith Audited Accounts. 

(iij A copy of the Review (Hindi and 
English versions) by the Govem-
ment on the working of the lala 
Ram Sarup Tubera,lIosis Hospital, 
New Delhi, for the year 1989. 

(2) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above. [Placed in Library See 
No.LT-912J91] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Central Research Institute for Yoga, 
New Delhi, for the year 1988-89 
aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Central 
Research Institute for Yoga New 
Delhi, for the year 1988-89. 

(4) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (3) above. [Placed in library. See 
No. LT. 9131911 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Central CouncU for Research in 
Yoga and Naturopathy, New Delhi, 
for the year 1989-90 alongwith 
Audited Accounts. 

Qi) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Central 
Council for Research in Yoga and 
Naturopathy, New Delhi, for the 
year 198!o.i8 

(6) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (5) above. [Place in lbrary Sf19 

No.LT .... 914J91] 

13.11 hrs. 

ESTIMATES COMMITTEE 

Second Report and MInutes 

[English] 

SHRI MANORANJAN BHAKTA (An-
daman and Nicobar Islands): Sir, I beg to 
present the Second Report (Hindi and Eng-
lish versions) ofthe Estimates Committee on 
the Ministry of Railway -Railway Safety and 
Security and Minutes of the sittings of the 
Committee relating thereto. 

13.06112 hrs. 

COMMITTEE ON PUBLIC UNlJERTAK-
INGS 

First and Second Report and Minutes 

[Eng/ish] 

SHRI A.R. ANTULAY (Kulaba): Sir, I 
beg to present the following Report and 
Minutes (Hindi and English versions) of the 
Committee en Public Undertakings:-

(i) First Report on Steel Authority of 
India Umited Import of defective 
btllets and Minutes of the sittings of 
the Committee relating thereto. 

(ii) Second Report on Engineering 
Projects (India) Limited Less in 
execution of foreign projects and 
Minutes of the sittings of the Com-
mittee relating thereto. 

13.07 hrs. 

MATTERS UNDER RULE 377 

(i) Need to Connect Arni town 
near Vellora In North Arcol, 
Ambedkar district of Kalpadl 
Junction by railway line 

[Eng/ish] 

SHRI B. AKBAR PASHA (Vellore): Sir, 
Ami Town near Vellore in North Arcot, 
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Ambedkar District is fairly a big town having 
a population of about one lakh. Though there 
is hectic business activity in the place, it is 
not connected by Rail. I request that this 
town may be connected to Katpadi junction 
which is nearest Railway station to the place. 

(ii) Need for a Policy for resulari-
salion of forest land in Orissa 
In favour of Advasis who have 
been cult~vatlng H for more 
than 50 years 

KUMAR FRIDA TOPNO (Sundargarh): 
Sir,l draw the attention ofthe Governmentto 
the plight of the Adivasis of Sundargarh, 
Orissa, who are facing lot of difficulties. 

The Tribals of Klralage Mousa in Sub-
dega block c! Sundargarh distnct Orissa 
have ben cultivating over 500 acres of re-
serve forest land since 1935. So also the 
Tribalsof Suanjore, Telendihi, Dhangergudi, 
Lakrajore Mousa in the revenue block of 
Lephripara, district Sundargarh, Orissa have 
been cultivating forest land for more than 50 
years. These Advasis are running from pil-
lara to post to regularise the land in their 
favour but in vain. The forest officials when 
approached by Advasis have expressed their 
heoplessness on the plea that they have to 
get a clearance from Government. Besides 
the Adivasis are being subjected to physical 
and financial harassment. 

I, therefore, request that Government 
must come forward w;th a policy to regular-
ise the land in favour of those Adivasis who 
more than half a century ago have cleared 
the jungle and made the land cultivable and 
are totally depending on cultivation. 

(iii) Need to open a Railway zone 
with headquarters and Bi-
laspur, Madhya Pradesh 

[ Translation] 

SHRI KHELAN RAM JANGDE (8i-
laspur): Mr. Speaker, Sir, there has been a 
persistent demand for opening of the tenth 

railway zone in Bilaspur for the last so many 
years. Previously the Government had as-
sured that when the o,.dning of new zones 
would be considered, priority would be given 
to Bilaspur .. 

Out of all the 58 divisions of Indian 
railways the Bilaspur division of Indian Rail-
way is earning the maximum revenue. The 
length of Bilaspur division is 1127 Kms. and 
it gives an income of Rs. 76 lakhs per km. 
whereas the average income of Indian rail-
ways is Rs. 13 lakhs. 

Bilaspur railway division has established 
a record this year by loading 42 million 
tonnes this year, which is 12% of the total 
loading by Indian Railways. Today this divi-
sion is loading 5000 wagon per day which is 
earning an income of Rs. 860 crores. From 
the point of view of profit Bilaspur circle is 
providing net income of Rs. 156 crore, which 
is 20% of the total net income. 

Bilaspur is suitable from the administra-
tive point of view and other important facili-
ties are available there. Therefore, I urge 
upon the Government to set up 10th railway 
zone at Bilaspur (Madhya Pradesh). 

(Iv) Need to save Taj Mahal from 
pollution caused by vehicles 

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): Sir, according to the Ministry of 
Environment 65 kilo sulphur dioxide is emit-
ted from the vehicles plying within a radius of 
3 kms of Taj Mahal in Agra, which is very 
harmful for the marble stone used in Taj 
Mahal. 

Not only this, within a distance of 5 kms 
from Taj Mahal are three national highways 
viz., Delhi-Calcutta national highway, Agra-
Bombay national highway and Agra-Jaipur 
national highway. Besides, there are many 
state highways also. There is heavy traffic of 
petrol and diesel driven v~hicles on these 
highways. The emissiorrof sulphur dioxide is 
almost equal to that which is emitted from the 
industries locked in Agra. The Vardiarajan 
Committee has also made a meniion of it. 
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[Sh. Bhagwan Shankar Rawat] 

The administration has put a ban on 
industries which are increasing pollution but 
the ring road, far away from Taj Mahal, which 
would serve as a by pass, has not been 
constructed so far. This is causing regular 
damage to the beauty and life of Taj Mahar. 

Therefore, I would like to request that 
the by pass linking the three national high-
ways be constructed immediately so that Taj 
Mahal is saved from pollution caused by 
vehicles and the legacy of past is not de-
stroyed. 

(v) Need to have Measures to 
Prevent Railway accidents In 
the Country 

[English] 

SHRI DATIATRAYA BANDARU (Se-
cunderabad): There is a spurt in the railway 
accidents in the country. During the last two 
months itself, there were three major acci-
dents as details below:-

(a) The accident between Warangal 
and Kazipet was due to sabotage 
by the Naxalites in Andhra Pradesh. 

(b) The accident to the Karnataka 
Express was due to the falling of 
boulders on the track after heavy 
rainfall in Karnataka. 

(c) The accidentto Narasapur Express 
which derailed near Nadikudi in 
Andhra Pradesh. 

There were many more accidents in the 
recent past in the country. Many people were 
killed and crores of rupees worth of railway 
property damaged in these accidents. 

I request the hon. Minister for Railways 
to thoroughly enquire into the reasons for 
these accidents and also order a probe into 
various acts of omission and commission. I 
also order appeal for the replacement of the 
worn out tracks which are very obsolete and 

laid four to five decades ago. Further, there 
is immediate need to replace the coaches 
and rakes which are being put to overuse 
and made to run thousands of kilometres 
daily without adequate repairs and mainte-
nance. the coaches, rakes and the wagons 
should have through periodical check up. . 

(vi) Need to develop mica Industry 
In Kodarma Bihar and merge 
MITCIO with MMTC 

SHRI MUMTAZ ANSARI (Kodarma): 
Sir, Kodarma was once famous for mica 
industry and this mica used to be exported to 
foreign countries. About four and half lakh 
employeesJworker~ were engaged in this 
industry who were leading a prosperous life. 
But now only 2,500 workers are engaged in 
this industry and the rest have been ren-
.dered unemployed, as result of which, there 
is mass unemployment in this area. 

Government established MITCD to 
promote this industry. But this organisation 
is also running at a heavy loss and it is going 
to retrench a large number of workers and 
clerical slaff on a phase-wise basis. There 
was a proposal to merge MITCD with MMTC 
but nothing came out of it. 

I, theretore, urge upon the Government 
to take measures for the development of 
Mica industry in the internationally famous 
Kodarma area and to merge MITCO with 
MMTC at the earliest for the benefit of 
employees at large. 

(vii) Need to bring the per capita 
plan investment in Assam hill 
area sub plan at per with that 
at other hill states of North 
Castern region. 

DR. JAYANTA RDNGPI (Autonomous· 
District): Sir, The Sixth Schedule areas of 
Assam, namely the Karbi Anglong and North 
Cachar Hills districts are covered by a sepa-
rate Hill Plan Budget. The other erstwhile 
Sixth Schedule areas of North East have 
been upgraded to separate States of Megha-
laya and Mizoram since 1971 and are cov-
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ered by their respective. State Plan Budgets. 
Nowthe per capita plan investment in the hill 
area sub-plan of Assam is 200 to 300 per 
cent less than thatof other hill States of North 
East. The State of Sikkim with Jess than half 
the population and one-third of the area of 
Assam hill district receives a per capita plan 
investment which is double that of Assam hiD 
areas. So also is the case with Nagaland and 
Arunachal Pradesh. 

This has led to extreme backwardness 
in terms of literacy rale, revenue generation, 
health care index, poverty and other vital 
aspects in the hill districts of Assam. There-
fore, as the sole representative of the two hill 
districts of Assam, I urge upon the Govern-
ment 10 change the policy of plan fund allo-
cations immediately so as to bring the per 
capita plan investment in Assam hill area 
sub-plan alleast at par with that of other hill 
States of North East. Thank you. 

(viii) Need to fix blour price for 
pepper produced in Kerala at 
As. 6000/- quintal and other 
measures for the benefit of 
pepper cuHivahior 

SHRI PAlA K.M. MATHEW (Idukki): 
The small pepper cultivators in the country 
are reeiing under a terrible situation. India's 
production of pepper is mainly concentrated 
in Kerala. 98 per cent of the pepper is pro-
duced in the State. The price of pepper 
which was Rs. 6,000. per quintal three years 
back is now only R3. 3,000. since last three 
years the cost of all inputs and services have 
rnore than trebled. In addition to this slump in 
price, vast areas of pepper cultivation have 
been totally devastated on an unprecedented 
scale by epidemic diseases. As a result the 

• poor peasants are on the verge of total 
ruination. 

Immediate steps should be taken to fix 
a floor price of Rs. 6,000 per quintal for 
pepper. Reasearch work should also be 
done for finding out and preventing this kill-
ing decease on a warfooting. Compensation 
for the losses already suffered, aids and 
assistance for replanting the ruined areas 

and rehabilitation of the thrown out peasants 
must be arranged without delay. A Pepper 
Corporation of India to look after all the 
interests of the cultivation and farmers must 
be set up immediately. I urge upon the 
Government to take these steps at the ear· 
liest. 

13.24 hrs. 

The Lok Sabha then adjoumed for Lunch 
till twenty five minutes past Fourteen of the 

Clock. 

The Lok Sabha re-assembled after Lunch 
at twenty-eight minutes past Fourteen of 

the Clock. 

[MR. DEPUTY-SPEAKER in the Chait) 

STATUTORY RESOLUTION RE AP-
PROVAl OF PROCLAMATION IN RELA-
TION TO THE STATE OF MEGHALAYA 

AND 
MOTION RE REVOCATION OF PROCLA-

MATION INRELATION TO THE STATE 
OF MEGHALA YA-CONTO 

MR. DEPUTY-SPEAKER: Shri 
Purkayastha will continue. 

14.28 hrs. 

SHRI KABINDRA PURKAYASTHA 
(Silchar): Hon. Deputy-Speaker. Sir while I 
was discussing yesterday regarding Megha-
laya. I mentioned that the Speaker of the 
House who is the philosopher. guide and 
custodian of the Assembly could solve the 
problem vary easily. But without solving the 
problem he rather made it more difficult. 

Sir, it is very unfortunate that the Speaker 
of the Meghalaya Assembly who belongs to 
the congress Party did it. It is also a fuct thelt 
as soon the Speaker is elected, he be<..'Omes 
a non-party rr ,10 and his activities are non-
partisan and t!">at is expected everywhere 
and that is done everywhere. But, Sir, in the 
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Meghalaya Assembly we all observe thatthe 
Speaker ....... •• ..... . 

MR. DEPUTY-SPEAKER: Mr. Pur-
kayastha, here you are not expected to dis-
cuss the character of the Speaker. 

SHRI KABINDRA PURKAYASTHA: I 
am speaking on the role of the Speaker. 

MR. DEPUTY-SPEAKER: Kindly ex-
cuse me. You should know the limitations, 
you cannot cast any aspersion. 

( Interruptions) 

[ Trans/ation] 

SHRI MOHAN SINGH (Deoria): Mr. 
Deputy Speaker, Sir, I have a point of order. 
The Speaker of that state assembly has now 
become the leader of the Congress party. 
When we discuss his conduct and behaviour 
as the leader of Congress ?arty, which was 
not proper, we will b~ ~nstrained to refer to 
him as Speaker also. How this problem can 
be resolved. That is our difficulty. (Interrup-
tions) 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir, it should be 
expunged. You should not allow it to the 
extent that it is factually wrong. We cannot 
discuss the conduct of the Speaker of an-
other Assembly on the floor of this House. 

MR. DEPUTY SPEAKER: The Speaker 
may belong to any political party, but the rule 
is that we cannot discuss the conduct of any 
Speaker in the House . 

• 'Expunged as ordered by the Chair. 

SHRI MOHAN SINGH: He was the 
leader of Congress Party. 

[English] 

SHRI RANGARAJAN KUMARAMAN-
GALAM: It is factually wrong; he is not the 
leader of the Congress Party. Allegation 
cannot be made. I have been watChing the 
hon. Member going ahead and making alle-
gations as he wishes. It cannot go on record. 
It is not that we should defend anybody. 

[ Translation] 

SHRI MOHAN SINGH: The leader of 
Congress Party wanted to becme the Chief 
Minister. 

SHRI KABINDRA PURKAYASTHA: 
Regarding the Speaker, the Governor in his 
report mentioned that he wanted to be the 
Chief Minister. Is it not a fact? I am simply 
telling what was said by the Governor of the 
State. It would not have happened if the 
Speaker had not had the mind to be the Chief 
Minister. The promulgation of President's 
rule becomes automatic as per the Govei-
nor's report. The Speaker did not obey the 
verdict of the Supreme Court also. H he had 
acted according to the verdict of the Su-
preme Court, then this problem would not 
have arisen. So, in all respects it is very clear 
that the role played by the Speaker was 
solely responsible forthe ultimate promUlga-
tion of President's rule in the State of Megha-
laya. Now you can see the case of Manipur 
and if it is not checked all the North Eastern 
States may go the same way. The crisis that 
is prevailing in the State of Meghalaya has 
become more important to be discussed in 
other respects too. It is my opinion that the 
promulgation of the President's rule in 
Meghalaya should be revoked and this will 
bring peace and tranquility in the North 
Eastern region. So, I appeal to the House 
and through you to the Government that this 
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promulgation of the President's rule should With great respecttotheSupreme Court 
be revoked in the interest ofthe people ofthe where I have put in 39 years of front rank 
State of Meghalaya and in the interest of service in the Supreme Court. I know what 
peace and tranquility in the North Eastern happens in the Supreme Court. One court 
region. offen differs from another. I know this from 

14.33 hrs. 

SHRI FRANK ANTHONY (Nominated 
Anglo-Indian): Mr. Deputy Speaker. Sir. I 
hav~ always had the highest regard for my 
han. friend. the Leader of the Opposition not 
only for his dignity of manner. but above all 
for the subtlety of his mind and I do not think 
most of the speakers understood the sub· 
t1ety part of his speech. As I saw it. he vented 
all his steam on this gentleman. who was the 
Speaker and he felt that it was bizarre for a 
person who was the Speaker to act in that 
particular way and then convert himself into 
the leader of the party in order to become the 
Chief Minister. 

Sir. in fact I am friendly with Shri Peter 
Marbaniage and I have got the facts from 
him. I know that he has got a long period of 
legislative service. apart from having been 
the Speaker for one year. He was a Minister 
for 12 years and today he has the majority. 
All thatthe President has done was to accept 
the report of the Governor that there is no 
opportunity of forming stable Government 
there. It was in the context of the fact that the 
Supreme Court had restored four members 
out of the five members of the Assembly who 
have been disqualified for defection. That is 
the crucial part. 

When I welcomed the present Speaker. 
one of the points I made-although with no 
negligence experience of all this 36 years-
was that the Speaker is the linchpin of the 
sovereignty of this House. He symbolises 
his own sovereignty and through his sover-
eit lly. he symbolises the sovereignty of this 
House. He is not subjected in any way to the 
Supreme Court. He need not answer any 
sumn.:lns from the same Supreme Court. 
That is why my respectful submission is that 
the matter relates itself to something that is 
clear. 

practical experience. 

I have the privilege of defending Mrs. 
Indira Gandhi when she was the ex-Prime 
Minister. for 2 112 years. I was never a 
member of the Congress Party. But she 
chose me as her counsel from the whole 
array of independents to defend her. I was 
able to have her exonerated. She was tried 
by the former Chief Justice. Mr. S.C. Shah 
who ordered her prosecution as well. I had 
all that struck down. One of the points that I 
made was that the Supreme Court has no 
jurisdiction at all over the Speaker. 

When I welcomed the Speaker. I said. 
he is the linchpin of the sovereignty; he is 
sovereign in his own right. The Supreme 
Court cannot even summon him. If he is 
summoned. he can ignore it. That is where 
the Supreme Court in my respectful submis-
sion obviously has erred in setting aside four 
of the five people who were axed. That was 
alone the ;3(Wereign right of the Speaker 
axing the five people there. Obviously there 
is only one major party in Meghalaya. The 
rest are all splinter groups. It may be four 
members two members. three members and 
so on. With the five members there. obvi-
ously the Congress party would then be in a 
majority. 

Here is another unwarranted attack. I 
think. I do not know the gentleman Mr. Lyng-
doh who was selected to be the leader of the 
Party. All that the President id did was to 
keep the Assembly in suspended animation. 
They would have met with the five people 
and they wold have formed it. That would 
have met with the five people and they would 
have formed it. thai is the end of the malter. 
It is unfortunate that the person of the dignity 
of the leader of the house should have been 
disregarded. He used the powers of the 
bizzare-he should first have become the 
Speaker then he should exerdse the power 
of expulsion; then should make himself the 
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Chief Minister. There is nothing of the kind 
that happened. It did not happen at all. One 
Mr. Ungdo was chosen as the Leader of the 
Congress Party. Wllh these five people there, 
in terms of the Ordinance of the President of 
India, they would have met and would have 
formed the majority and formed the Govern-
ment. 

May I say this? This is my 37th year in 
this august Hot's9 and never has this coun-
try faced the splintering that it is facing now. 
Never before has it faced.1 do nol want to 
name. But what was the motivation of the 
people who form the splinters? The motiva-
tion is euphemism. Obviously, the motiva-
tion is political corruption. Somehow or the 
other, their motivation is to form little groups 
and none of them was able to form anything 
approximating to a majority. But they built up 
backwardisation of this country. I had the 
privilege of leading and being the accredited 
leader of the Anglo-Indian community. I say 
that I was first nominated to the one seat that 
we had in the Central Legislative Assembly, 
as it was called then. We were then MLAs. tiS 
per cent of minority community throughout 
the country had elected me as the President 
and Chief. The Vice-roy had nominated me 
as MLA Alter that, I was elected to the 
Constituent Assembly. In the Constituent 
Assembly, I had the misfortune to belong to 
the only minority and to be put into the same 
chapter with the Scheduled Castes and the 
Scheduled Tribes. What has happened is 
this. Even the Scheduled Castes and the 
Scheduled Tribes had time-marked protec-
tion. We had quotas for certain services. We 
had financial quotas and under Article 334, 
we had a joint r-~\Iision with the Scheduled 
Castes and the Scheduled Tribes with re-
gard to reservation. Muslims had asked for 
reservations. They were refused. Sikhs asked 
for reservations. They were refused. The 
Christians for asked reservations. They were 
refused. How about the Parsees? I do not 
want to say anything on behaH of the Parsees. 
We are today of the same size as the Anglo-
Indians. If you give the AngIoJndians any-
thing, you give it to us but we ask for nothing. 

revocation of Proclamation in 
relation to state of Maghalaya 

I was able, particularfy with Mahatmaji 
and then through Sadar Patel who was the 
Chairman of the Minorities Committee. to 
get Articles 331.332 and 234 to be a com-
posite Article and made reservations for the 
Scheduled Castes and the Scheduled Tribes 
and Anglo-Indians conjoint. There were 15 
million Scheduled Castes, 7 million Sched-
uled Tribes which worked out to 22.5 per 
cent. Bases on that my quota was 60 per 
cent. We find today this unique provision that 
in this House, there are two nominated 
Members, two Anglo-Indians because of that 
in Article 234. That is Ihe whole position. 

What I am trying 10 say is this that ;n 
spite of his dignity and very civilized behav-
iour, to refer to the conduct of a gentlemen 
and to a say thai it is a bazar and that it was 
unbridled, is unfounded because there was 
no question of his coming back as the leader 
of the party. He would have continued, if at 
all, as the Speaker and as a Speaker his 
purpose was weaved. 

[Ttanslation] 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Deputy Speaker, Sir, yesterday when 
the Minister of State for Home Affairs had 
moved a proposal, I had suggested that the 
House should recommend to the President 
that the order proclaiming President's Rule 
in Meghalaya in October last should be with-
drawn. About 15 Members participated in 
the Debate and most of them supported my 
proposition. I want to thank them all. 

Most of the Members draw attention to 
certain facts. I would be very brief. The 
MUPP Government came to power under 
the leadership of Ungdo in March 1990 and 
was in power till October, 1991. ThroughOut 
its tenure it was in majority in the Assembly. 
Twice a no confidence motion was moved. 
Rrst time when the confidence vote was 
moved on August 7, 1991, the Chief Minister 
was supported by 30 Members whereas 27 
opposed him, second time the confidence 
vote was moved on October 8, 1991. At that 
time the Chief Minister got 30 votes to 26. But 
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then the Speaker declared 4 votes invalid as h has been pointed out that ifthis recommen-
those members had been disqualified by the dation is not approved by 12.00 tonight, 
Speaker earlier. The decision of voting that particularly in the situation when the Gover-
he announced was 26-26 Le. 26 in favoure nor has made it clear that stable Govern-
and 26 in opposition. The Speaker then ment cannot be formed because there is no 
exercised his right of casting vote and that leader capable of heading a viable Govern· 
vote was a decisive vote against the Chief ment constitutional deadlock will be created, 
Minister. Afterthis decision of October 8,1991 which is not good. In this regard, despite our 
the President's Rule was imposed on Octo- unchanged stand on the issue we want that 
ber 11, 1991. I think most of the Members the problem should be solved without creat-
here also were against imposing President's ing constitutional deadlock. At the same 
Rule in the State. This was reflected in the time, as the Han. Prime Minister has stated 
Debates as well. All the han. Members want we would also like the opinion of the House 
status quo there prior to imposition of Presi- to bG conveyed to the Governor-that the 
dent's Rule. Though there were Members House is not in favour of dissolving the 
who said that the leader of the Congress Assembly in the present circumstances. 
Party, being a majority group, should be 
invited to form the Government. Now the 
Governor has made a recommendation for 
the dissolution of that Assembly. Those of us 
who demanded staws quo and these who 
said that the leader of majority pany Le. the 
Congress Party should be invited to form the 
Government, both have opposed the recom-
mendation of the Governor for dissolution of 
the Assembly. This was so because even 
the Congress knows that after dissolution oj 
the Assembly the lead"r of the Congress 
party would never 1 0 invited to form the 
government. Our opinion is that the Assem-
bly must not be dissolved and the Centre has 
every right not to be bound by the recom-
mendation of the Governor. Meanwhile the 
Hon. Prime Minister has callas leaders of 
various political parties for a meeting on this 
issue. The hon. Minister of Home Affairs, the 
hon_ Minister of parliamentary Aff!1irs and 
also the State Ministers of the Ministries of 
Home Affairs and Parliamentary Affairs were 
present. The discussion took place in their 
presence. The Han. Prime Minister in that 
meeting told the leaders of the opposition 
and all those who were present that the 
Government did not take any action inspite 
of the fact that they received Governor's 
recommendation to dissolve the State As-
sembly four days ago. It reveals that they are 
in favour a popular Government being formed 
there. However, the situation at presen', is 
so complex that if both the Houses do not 
approve, the President's Rule by December 
10, it would create a Constitutional impasse. 

Another suggestion supported by most 
of the members of the opposition is Ihal 
President's Rule should be withdrawn and 
tM Harlier situation should be restored. But 
I am aware of the constitutional aspect which 
the Government has presented before us. It 
is an area in which the Central Government 
never directs the Governor; it is purely his 
discretion to invite a party to from Govern-
ment, if at all the Government is to be formed. 
Therefore, I feel that no directions can be 
issued in this regard. However, it may be 
conveyed to him that the Government which 
was fOfl,.ydY elected last year and did not 
lose its majority during their one and a half 
year's tenure, despite bur of their members 
were disquaified reference to which has also 
been made in the first report of the Governor, 
which said: 

[English] 

"It is thus clear that the Speaker has not 
taken cognisance of the Supreme Court's 
ruling." 

I Translation) 

Last week again, he in his report, opined 
that the verdict of the Supreme Court should 
be accepted. In this situation the views of the 
Members of the House should be conveyed 
to t:im that the earlier situation should be 
restored and that as per the Members of the 
Congress party their leaders would be in-
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vited there. All it means that the Assembly 
should not be dissolved and fresh elections 
should not be ordered. 

Besides, I would like to emphasise that 
the discussions and the decisions whether a 
party in the State Assembly is in majority or 
not, should be taken in the Legislative As-
sembly and not in the Raj Bhawan. When the 
Members wanted to know how long it will 
take to decide the matter, the Hon. Prime 
Minister suggested them to fix a time limit 
that seemed appropriate to them. Thus the 
Members suggested thatthe decision should 
be taken within one week i.e. by 16th of the 
month. In view of this decision all the mem-
bers of opposition agreed that though they 
did not approve President's Rule in the State 
they would not like to oppose it because they 
were not in favour of creating constitutional 
impasse. At the same time they would like to 
get the similar assurance. I was aware that 
both the motions-the one introduced by me 
and also the other could be passed. But it 
was apprehended that this would create a 
wrong convention. Therefore it would be 
better not to pass it today. 

I do agree that whether the Hous<?l rec· 
ommends to the Presidents or the Govern-
ment gives an assurance-both ar signifi-
cant. If the Minister of Home Affairs gives an 
assurance to the House, just as the Hon. 
Prime Minister did to the opposition, the 
members would be ab:e to express their 
views property in regard to both the motions. 

Once again I extend my heartiest thanks 
to the members of the House that they par-
ticipated in the discussion on a complicated 
problem and reached this conclusion. 

[English] 

MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS AND 
MINISTRY OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI M.M. JACOB): 
Mr. Deputy Speaker Sir, I am very grateful to 
the members of this House who participated 

the party lines, expressed their keen interest 
to see that stability is restored in the entire 
north· east. I was very happy to listen to their 
speeches when all of them thought that 
peaceful life in the north-east will have to be 
restored. This Government is always com-
mitted to maintain peaceful relations with the 
people in the north-east because they have 
always stood with us in any troubles in the 
past. 

The situation here is, if some other 
members said that the Con:Jress is intending 
to form a Congress Government instead of 
the other Government in the State, it is not 
true. Look at the facts. The Governor's re-
port, which was sent earliE'r, based on which 
we had the promulgation of the Rashtrapati 
for which I have come for ratification before 
the House ... 

SHRI LAL K. ADVANI: H you have not 
said this I would not have pointed it out. I 
have seen the Governor's report which says 
on page 2 "today two Congress leaders, who 
are Union Minister, mel ma and staked their 
claim to form the Government.' 

SHRI M.M. JACOB: The real situation 
at that time, as you correctly know from the 
Governor's report, was that both sides staked 
claim. But the Governor sent a report and 
sa'id "I suggest the second alternative". Then 
he suggested "action, may therefore, be 
taken under Artice 356 of the Constitution of 
India, to keep the Assembly for a short 
period under suspended animation and the 
situation watched. However, if this is not 
considered to be agreeable, I would invite 
the Leader of the Opposition, that is Con-
gress, to form the Government and to prove 
his majority on the lIoor of the House within 
a period of three weeks." I thought, the entire 
House will be happy when I actually moved 
this Resolution for ratification because we 
did not go in for that option given by the 
Gc:~rnor, giving three weeks' time to the 
Leader of the Opposition tcr .. • xperiment 
whether he can form the Gov!1(nment. We 
are convinced that we should have a stable 
Government in that State. Because it was 
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not possible to have a stable Government, Somebody will have to be found as the Chief 
the Gov'ernor recommended like that. This Minister. We do not know whether the 
Government scrupulcusly follows the rec- Speaker is going to allow this or not. Even if 
ommendations of the Governor, not only of it is allowed. the stalemate continues. That is 
this State, but of all the States. We wanted to our anxiety. Even if those four disqualified 
show this State as an example because this Members are taken into account, after the 
is the fir!:>t instance of this nature that came recent election-when one more Member is 
to this Gave, • -nent. The Governor's recom- elected to the Congress and one more inde-
mendation is right here. The Governor rec- pendent joining the Congress-again they are 
ommends two atlernatives-either you form striking the balance. We do not know whai is 
the 'X' Government or keep the Assembly going to happen. So, in the best interest of 
under suspended animation. We chose the the State and the people of Meghalaya, we 
other alternative to keep it under suspend thought that we have to wait and see as to 
animation. how best it can be sorted out. We have no 

15.00 hrs. 

In case, if somebody is able to come 
and pro'le the majority, it is fine. Meanwhile. 
the Suprer1e COLlrt's judgment came; the 
Speaker's reaction came and all those things 
were mentioned in the subsequent report of 
tha Governor, that is dated 4th December. In 
that report also, the Governor says that he is 
not convinced that any group can form a 
Govprnment at the moment. So, he is not in 
favol!r of reviving it immediately. 

As Shri Advani has correctly mentioned 
in his speech, today we had a meeting of the 
opposition leaders. Mest of the party leaders 
were present in it. The latest report of the 
Governor was shared with the leaders who 
met there. We discussed the pros and cons 
of it. It is a fact that today is the last day of the 
Presidential Proclamation to impose Presi-
dent's Rule in Meghalaya. So, some deci-
sion has to be arrived at by tonight. In the 
best interest all the party leaders thought 
and expressed it so, that let us agree for the 
ratification of the Governor's recommenda-
tion. I am thankful to all the party leaders for 
this forth right suggestion that we should 
accept the recommendation of the Gover-
nor. Based on that, I have come before you 
for its ratification. 

Subsequently, another point was also 
discussed as to what will we do next-if we 
do not do it today, what will happen tomor-
row. It is a constitutional crisis. There is no 
Government; there is no Chief Minister. 

interest at all in creating any particular Gov-
ernment. We want some Government to 
come to power. 

We wi!1 convey the sentiments ex· 
pressed by the leaters of the opposition this 
morning, to the Governor. i am reiterc:ting 
this. I will convey immediately the senti-
ments expressed by them that we do not 
want the dissolution of the House; we want 
that democracy is revived; and we want to 
see that some Government comes to power. 
All these things, as you said in the morning, 
will be conveyed to the Governor. With the 
willing cooperation of 'aU of us, we have to 
see that Government is surviving. It is very 
bad if we encourage defections, this side or 
the side, whatever sid~ it may be. I am very 
emphatic on that. I will be the last man to go 
and engineer defection in any State whatso· 
ever. 

Though Meghalaya had a Government 
in 1988 with Shri P .A. Sangma as the Chief 
Minister, after couple of years when national 
change came suddenly that State Govern-
ment also changed; this very same Chief 
Minister Shri Lyngdoh who was Minister 
under Shri Sangma switched over his Ioy-
ality to another side and formed a party. So, 
my point is even now the House must be 
aware of the situation there. 

I still pray God-because I believe in 
God-tha~ "ome Government comes to power 
there. ~~~j)arty strength there is like this; 
HPU (BB)- 4; HPU (BC)-7; HPU (0)-5; 
HSPDP-4;HSPWP-2;PDIC-2; Independents 
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6.(5 are disqualified). All this come to 30. If 
you see the other side it is like this: Congress 
(I) -22. Plus one Member; and associates-6. 
That means, its total is also 29. So, both the 
sides went to the Governor and claimed that 
the)' are having 30 Members. We do not 
know the actual situation, but it is an honest 
attempt. When both the sides claim equal 
number of Members, we have nothing else 
but to ask the Governor. Instead of dissolv-
ing the House immediately, we have asked 
you to explore the possibility of reviving a 
Government, reviving a democratic set up. 
We are all for a democratic set up and we 
want the democratic set up to flourish in all 
the States. I assure Shri Advani that we will 
not try to dissolve the House as he appre-
hends now. We want a Government to come 
back to power in Meghalaya, as early as 
possible. His intentions and desires will be 
converyed to the Governor. 

I am not going to answer the other 
questions whether the Supreme Court orthe 
Speaker is important. It is debated in other 
States as well, now. In Manipur yesterday, 
the Speaker did not allow something, etc. All 
the!:e problems are there. But I am not 
debating that now. (Interruptions) I am avoid-
ing a debate on the Speaker versus the 
Supreme Court because I am leaving it out 
now. We will get another opportunity, per-
haps at a later stage, for discussing that 
thing. (Interruptions) I am not even referring 
to Ayodhaya I am on a limited point. 

AN HON. MEM9ER: Yoy are referring 
to Manipur. (Interruptions) 

SHRI M.M. JACOB: It is only Megha-
laya now. We are all concerned about Megha-
laya. My limited request to you is to ratify the 
Presidential proclamation issued on the 11 th 
October. Today is the last day. So, I hope the 
hon. Members will appreciate the position of 
the Government and support the statutory 
resolution. 

I request Mr. Advani not to press your 
Motion. 

revocation of Proclamation in 
relation to state of Maghalaya 

I hope you will withdraw it. 

SHRI SRIKANTAJENA (Cuttack):What 
about the assurance regarding 16th that 
something will emerge? (Interruptions) 

SHRI M.M.JACOB: When I say that I will 
pass on all the gist of what has been deliber-
ated this morning, it includes that also. 

SHRI SRIKANT A JENA: What we un-
derstood from the leader of the opposition 
was that there was an assurance given by 
the Prime Minister today morn;ng in the all-
parties meeting that something would emerge 
by 16th. (Interruptions) Is there any assur-
ance from the Home Minister to the House 
that before 16th, there will be a new Govern-
ment there? 

(Interruptions) 

SHRI INDRAJIT GUPTA (Midnapore) 
No, no; nobody can give such an 
assurance.( Interruptions) 

MR.DEPUTY-SPEAKER: The Hon 
Minister is on his legs. He is answering. 
(Interruptions) Let us hear him. 

SHRI M.M. JACOB: It seems that some 
ofth Members must have misunderstood my 
words or sentences which I used. I said, 
when we-the leader oUhe Opposition as well 
as other leaders of the parties met in the 
morning, all of us expressed certain view-
points. We expressed our anxiety and said 
we want a popular Government within a 
week. -

• 
I mentioned in my speech that I will 

convey all these things which emerged this 
morning, to the Governor for his report. We 
will be immediately getting the report, as 
suggested in the morning. We hope the 
things will be all right by that time. 

SHRI SRIKANTAJENA: By 16th? 

SHRI M.M.JACOB: By 16th. that is what 
I said. With this, I hope, you will withdraw the 
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motion and allow the statutory resolution to Now. what has been sought by Mr. 
be passed. Advani is not disapproval. if I may bring to the 

MR. DEPUTY -SPEAKER: I shall now 
put statutory resolution moved by Shri 
M.M.Jacob to the vote of the House. 

SHRI lAL K. ADVANI: So far as the 
motion that I moved yesterday is concerned. 
I do not wimt to press it. 

MR. DEPUTY SPEAKER: I shall now 
put statutory resolution to the vote of the 
Hov;e. The qu~stion is: 

"That this House approves the Procla-
mation issued by the President on 
the11th October, 1991, under article 
356 of the Constitution in relation to the 
State of Meghalaya.· 

The motion was adopted. 

MR. DEPUTY-SPEAKER: Consequent 
on the adoption of the statutory resolution 
moved by Shri M.M.Jacob, the motion moved 
by Shri Lal K. Advani is governed under rule 
338. 

SHRI LAL K. ADVANI: I am afraid you 
have taken the analogy from the disapproval 
motions pertaining to ordinances which is 
not correct in this case. In this case, what has 
been dona by the House now, is approval of 
a decision taken by the Government two 
months back. Even afierthat, this particular 
Motion of mine is valid. Even today, after 
adopting that Resolution, the House can 
come to the conclusion that the President's 
Rule be revoked. Therefore, the only course 
is to put to the House as to whether or not I 
have the leave to withdraw my Motion. 

SHRI RANGARAJAN KUMARAMAN-
GAlAM: I would like to draw your attention, 
Sir, to Rule 338 which says: 

-A motion shall not raise a question. 
substantially identical with one on which 
the House has given a decision in the 
same session.· 

notice of the Chair. It is a separate Motion 
asking for revocation which is a prospective 
act and not a retrospective ad. Therefore. 
this Motion can stand on its own and may be 
put to the leave of the House to be with-
drawn. 

MR. LAl K. ADVANI: I seek leave of the 
House to withdraw my Motion. 

MR. DEPUTY SPEAKER: Has the hon. 
Member leave of the House to withdraw the 
motion. 

SOME HaN. MEMBERS: Yes. 

The motion was by leave withdrawn. 

15.12 hrs. 

DISCUSSION UNDER RULE 193 

General Deterioration In Law And Order 
Situation In various parts Of the Coun-

try with reference to recent spurt In 
Incidents of terrorism, secessionism 

and kldnappings 

[English] 

MR. DEPUTY SPEAKER: We will now 
take ul? Item No. 10, namely, discussion 
under Rule 193 regarding general deteriora-
tion in law and order situation in various parts 
of the country. 

Shri Indrajit Gupta. 

SHRIINDRAJITGUPTA (Midnapore): 
Mr. Deputy Speaker Sir, the discussion under 
Rule 193, which I am raising. refers to the law 
and order situation in the country with par-
ticular reference to recent spurt in incidents 
of terrorism, secessionism and kidnappings. 

Sir,l do not wish to treat this subject as 
a party matter. I hope the discusion which 
follows will also be free from accusation 
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being hurled by one party again~t anothe~. 
The situation has become so seTlous that it 

is a matter 01 national concern. What we see 
now is not a law and order situation but 
complete lawlessness and disorper spread-
ing all over the country and it is reaching .a 
dimension which will very soon threaten thiS 
.::auntry with disintegration and disunity. I 
hope the Government does not under-esti-
mate, in any way, the gravity ofthis question. 
It is not a simple question of law and order. 
Tois problem, at one time, was more or less 
confined to the border StatElS of the country, 
BJt it IS no longer so. The terrorists violence 
which was concentrated at one time in Punjab 
and Jammu and Kashmir, particuiarly in 
Kashmir Valley, is now spreading like cancer 
I;) Uttar Pradesh, Andhra Pradesh, Madhya 
Pr~.:iesh, Tamil Nadu, Asr.arn, Bihar and so 
many places in the country, not to speak of 
this capital city of Delhi where we are living 
In and working. Sir, today nobody can say 
that he is safe in Delhi. If terrorists or violen: 
elements choose to strike at anybody ar al 
any place in Delhi, we can rest assure that 
there is no security or no protection against 
them. We are seeing so many incidents 
:aking place. 

The law enlorcement agencies in this 
country, ranging from the security forces. 
even to the judir:iary, are more or less in 
different degrees of paralysis. I do not, for a 
moment, want to decry the good work that 
done by the security forces at barieus times. 
But the general picture I am talking about is 
that in the face of these'attacks which are 
taking place, there seems to be a kind 01 
paralysis in the law and order machinery, the 
law - enforc6ment agencies and the judici-
ari. This is aggravated, of course, by the fact 
that the bureaucracy which deals with these 
problems is getting increasingly corrupted. 
As a result Sir, the general public are feeling 
more and more helpless and demoralised. 
This is a serious matter which the Govern-
ment must now treat as a national problem. 

This terrorism has found now areas in 
which to operate, now 'killing fields' as the 

expression goes. For example in Haryana, 
we have seen a couple of days ago, c 
massacre which was carried out in T ohana. 
OUTing the fiTst on~ hundred d~ys alter th~ 

general elections took place, ~n th~ Teral 
alone, 49 incidents took place. In whIch 38 
people were killed and this is by the way, 
excluding the two nefarious incidents which 
had taken place in Pilibhit. In Rudrapur in 
Uttar Pradesh, while a crows was sitting and 
watching Ramayana just before Dusehara. 
50 persons were massacred. 

I should say that the Sikh farmers who 
have settled in the Terai and who are en-
gageo in farming there, are being more and 
more alienated by the behaviour or rather 
the misbehaviour of the poLee towards them. 
The police seerr to thi:lk tna! any former, if 
he is a Sikh, must be a terrorist, and the way 
they have been behaving :s alienating the 
farmers more and more. 

As far as the Punjab is concerned, 
nowadays, everybody is saying aQd writing 
that these things which are happening in 
Haryana or Uttar Pradesh are a fallout of the 
army deployment which has taken place in 
the Punjab. It is said that because oi the 
deployment of the army on quite a massive 
scale in the Punjab, the militants or terrorists 
whatever you like to call them . are being 
squeezed out and are the~ojore shifting their 
operations into the nearby adjacent States. 

15.18 hrs. 

[RAO RAM SINGH in the Chailj 

I would like to hear more from the han. 
Minister about this army deployment. A very 
large number of troops has been sent to the 
Punjab. I do not know the' number exactly, 
maybe between two and three Divisions. 
They are now on an operation which has a 
code name' Rakshak II'. I do not know what 
happened to Rakshak I! What was the result 
of it? I wonder whether the results which the 
Government hoped to achieve were achieved 
or not. Now. we are having Rakshak 11. I 
would like to know that are the tasks which 
have been assigned to these three Divisions 
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of the army, now deployed in the Punjab. Of 
course, while operating in the Punjab, they 
are under the control of the State Administra-
tion. It is for the State Administration to 
deploy them. Unfortunately, there is no 
elected Government in thePunjab and State 
Administration means the Governor and his 
advisers. Therefore, I would like to know 
what are the tasks assigned to this army 
strength that has been deployed in the 
Punjab, 

I am asking this question particularly 
because in Assam there is another army 
operation going on by the name of 'Opera-
tion Rhine' . Sir, I am very much disturberl, I 
think. everybody should be disturbed, by the 
reports which are coming which may may 
not be completely correct or or verified. They 
are allegations of very serious type. There 
are reports of Army excesses being commit-
ted against the civilian population in Assam. 
It is for the Government to look into. 

Just now, a little while ago, a deputation 
of some lawyers from Guwahati came here. 
They met me also. They had brought with 
them what they claim to be a documented 
evidence regarding excesses committed by 
the army against the ordinary civilians in 
Assam. To whatever extent it may be true, 
one reason seems to be that the army i., 
Assam is being permitted to arrest people to 
search houses, to interrogate people whom 
they arrest. It is alleged that these people 
who are taken for interrogation to Army 
Camps are being mal-treated and tortured 
there. This may be some exaggeration in the 
Report, I do not know, That is for the Minister 
to tell. But the duties assigned to the army in 
such cases, I am speaking as much in the 
interest of the army as of anybody else,-as 
far as I know the army rules which have to be 
supplemented by clear directives by the 
Government itself- sdo not permit the army 
personnel to carry out this kind of operation. 
They are not expected to do it; they do not 
like to do it and they should not do it. They do 
not like entering the houses, searching for 
people, arresting them taking them to the 
army camps for interrogation. If they arrest 

anybody they are supposed to hand him 
over to the nearest police station. 

I have not yet heard of any such reports 
or allegations from Punjab. Or Course, aboL.1 
the police many allegations have reached 
us. But I am told that the army in Punjab has 
Flot been permitted to do other things except 
to do night time patrolling. They are not 
permitted to arrest people and if they arrest 
somebody they hand him over to police. 
They are not permitted to interrogate or to 
search the houses. 

If this is true, I would like to know why 
one set of rules is covering the assignment of 
the army in Punjab and another set of rule is 
governing their performance in Assam. There 
must be some clear cut directive about this. 
I should say it is not fair to the army also to 
ask them to do this kind of work. It is not their 
work. It is the work of other paramilitary or 
security forces. 

Sir, according to the view of the Director 
General of Police of U.P., whose statement 
has appeared in the press, the selective 
ki:ling of Hindus in Punjab and U.P. is meant 
to provoke Hindu backlash. Of course, this is 
not something new. We all know that selec-
tive killing of always done to provoke back-
lash and some sort of counteraction. Gener-
ally they have failed. Our people have risen 
above all these things. They are not able to 
provoke communal backlash. But, police 
admits its inability to cope with the highly 
sophisticated equipments which these ter-
rorists groups are using. This includes the 
fire arms, the explosives. mines, vehicles 
and even their wireless equipments are 
superior and more sophisticated than what 
the security forces have. In fact, as far as 
collection of intelligence information and 
supply of intelligence is concerned, I appre-
hend that they are superior in that field also. 

The Government must take a serious 
view of this and tell us what they propose to 
do. How long is this to go on in this way? In 
any case, the army deployment in the Punjab, 
in my view. is not going to be any solution by 
itself. If it is a run up to the elections which 
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have been promised, we should be told then 
that in the run up to the promised elections 
which are supposed to be held by February, 
this Army deployment which has taken place 
with a specific and limited pUlpOse, what is 
that pUlpOse? 

But in any cade, we feel that unless 
these measures are combined with some 
political initiatives and some political meas-
ures which wil give confidence to the people 
in the punjab, simple Army deplsymebt is not 
going to solve the problem at all. 

So, I would suggest- because this is 
connected with the whole question of vio-
lence and law and order - that during these 
coming two or three months, the Govern-
ment should be stir itself and try to take 
political initiative or political measures, maybe 
on the basis of the Rajiv-Longowal Acord. 
There were many items in that and I do nol 
want to go into those details now. But on that 
basis, cartain things should be done which 
will give confidence, particularly, to the sikh 
majority in the Punjab and allay their fears 
and their feeling of alienation. 

Then, Sir, the external hand, of course, 
is a major factor. The supply of weapons and 
training to the militants in the Punjab and 
Jammu and Kashmer from across the bor-
der is well known. It is not disputed now. 

The Director General of the lSI (Inter 
Services Intelliegence) of Pakistan, Major 
General Assad Durrani, is reported to be 
coordinating the activities on both these 
fronts, the Punjab front and the Kashmidront 
thereby stimulating the demands for cessa-
tion from India 

As far as dealings wirh Pakistan on this 
matter are concerned, our Government from 
time to time assures us that they have 
received from the Pakistani authorities, even 
from the Prime Minisrer of Pakistan, assur-
ances that no such interference in our inter-
nal affairs is being carried on, but we find that 

there is absolutely no improvement whatso-
ever in the situation. 

Then Sir, in the North-Eastern Region 
of our country. you will find no place has 
remained unaffected. There is a growing 
sense of despiration I should say arnomg the 
young men, particularly, in the North-East. A 
feeling of desperation is there both on the 
political and economic scene. Above all, 
there is a realisation that no redress of long 
standing grievances can be had by lawful or 
peaceful mealens. It is a very dangerous 
idea. Once it grips the mind of the younger 
people there, the consequence are inevi-
table. This has led to an eruprtion of violence 
all along the North-Eastern border with fright-
ening intensity. I do not have to repeat all 
those things that have been happening there, 
whether it is Nagaland or Manipur or T ripura 
or Meghalaya or anywhere on the border. 

Therefore, I would also. in this connec-
tion, urge upon the Government one thing. 
When they are talking about there issues. 
like we have just been discussing about 
Meghalaya, tomorrow, we may have to dis-
cuss about Manipur. But an additional factor 
which the Government should bear in mind 
is the fact that this is such a sensitive region 
on the border of our country, there is a great 
deal of alienation among the people there 
and they are tribal people. therefore. we 
should be very cautious and very careful in 
handling the political issues which are con-
cerned with those States and !lot do some-
thing which will only aggravate the feeling of 
alienation. 

Insurgency is an expression of the 
people's disillusionment with a non-perform-
ing model of development, a non· perform-
ing model of development which is non-
performing development which is non-per-
forming due to years and yeara of ecomomic 
neglect. 

Bureaucratic bungling, rampant corrup-
tion and political manipulation, all these 
factors combined have created a disillusion-
ment among the people of the North-Eastern 
region. Incidentally. these are basically the 
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same factors which have caused people 
alienation in Kashmir also. This feeling of 
disillusionment is of course, being exploited 
by the pro-Pakistani forces in order to raise 
this demand for independence from India. 
Without that basic cause of alienation, these 
element, would not have found afertilegroul)d 
on which to work. 

I regrate to say, though I have begun by 
saying -I do not want to blame; I am not 
blaming any party- what is happening in 
Assam? The Assam Government seems to 
be impervious to the grievancbs and aspira-
tions of the tribals, many tribal communities 
in Assam; whether they are Bodos or whether 
they are people of other hilly areas of Assam. 
The Government of Assam is impervious to 
thier grievances and their aspirations. 

And as 1 said earlier, you must look into 
this Operation Rhino and please tell us 
whether the army there has been instructed 
to carry outthese various assignments which 
are not, strictly speaking. the army's duty at 
all and which open the way for all kinds of 
allegations. of iii-treatment. excesses and so 
on. This is one type of violence which we are 
facing. 

The Resolution which is moved here is. 
of course. much wider. For example. I could 
ask a question: why is there growing vio-
lence in the form of a murder, of rape. of 
arson. of looting? Yesterday, in this House. 
the han. Minister of State in the Ministry of 
Home Affairs. Mr. M.M.Jacob. gave some 
figures in which. according to him. upto theis 
year. in 1991. 2448 cases of dowry deaths 
have been registered. Of course. I do not 
know what does this mean? One has to go 
into them. Dowry death means deliberate 
killing or burning of unforrunate women; it 
can mean suicide also. Somebody is re-
spondible for it. I am not interested in the 
technical difference between a murder and 
an unfortunate woman being driven to sui-
cide. The point is somebody is responsible 
for it. These figure do not ten us anything. 
how many people were proceeded against. 

how many were. arrested. how many were 
punished or what happened. 2448 cases of 
dowry deaths this year have been regis-
tered; out of which. according to him. 
Mr.M.M.Jacob. 1152 took place in U.P. 568 
took place in Maharashtra , 305 took place in 
Andhra Pradesh. I do not go into the others. 

5916 cases of rape have been regis-
tered this year; out of whom 1532 were 
registered in Madhya Pradesh. 928 in U.P. 
403 in Bihar. 

12902 cases of molestation have been 
registered; they must be serious molesta-
tions to be registered; 7116 cases of kidnap-
ping and abduction have been registered; all 
these cases are of women; these are all 
crimes against women. 

So, I would say that you can get similar 
figures about attack on Harijans. on tribals; 
they have been recorded in the proceedings 
of the House several times. The curve is 
going up all the time; it is not going down. 
Why is it so? I think we have to meet this fact 
that the socially disadvantaged sections. the 
weaker-sections among whom I count the 
Harijans. I count women. I count tribals. 
these disadvantaged and weaker-sections 
are demanding their rights. social, eco-
nomic and equality. their seH-respecl; and 
they are no longer prepared to take them 
lying down the social oppression by those 
people who exploit them. Previously they 
used to. Previously the spirit of restaice the 
spirit of pretest was not very much in evi-
dence. But then, the world is changing. 
Everything is changing in the world. And . 
these people are no longer willing to take 
these things meekly and mildly. They are 
protesting. they are tying to resist and the 
result is that more ferocious reprisals are 
taking place against them. I think the new 
spirit among these people is something which 
we should welcome. But it is not just enough 
to welcome them. It is the job of the Govern-
ment and the state to help them to stand up 
for their rights. Meanwhile. these crimes 
against them will go on increasing. 
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Then there is the question of criminali-
sation of ~litics. Now it has become a habit, 
I reg rot to say, of depending on muscle 
power, money power also, of course, without 
money power you cannot get muscle power. 
Money power or black money power, let me 
say, Tha power of black money, in order to 
enlist the muscle power on your side in order 
to get votes. I suggest that all parties should 
examine their own performances in different 
States. I am not leaving out anybody. Some 
may be more guilty, some maybe less guilty. 
Some may be doing it on a bigger scale. But 
the lac: of the matter is that it has become a 
chronk: and pernicious habit in the country 
now that you cannot get votes and you 
cannot win elections without enlisting muscle 
power, which requires lavish spending of 
bh.ck money power. Now this has led to 
respectability being given to well-known 
Mafia, elements of the Mafia who are well-
known, and in their own localities and com-
munities are well-known to everybody, as 
local criminals and Mafia. They are being 
given respectability by us by all of us. It does 
not still anybody's conscience that these 
people are being enlisted in order to sup-
press the right of some people to cast their 
votes and compelling some other people to 
indulge in false voting; 

Even in this latest by-elections which 
were held just now, I do not wish to name 
these constituencies, there are widespread 
allegations of large scale rigging having 
been done, even when it was not required, 
even where it was not required that they 
should do rigging. In any case, somebody 
was sure to win. Why has this mass scale 
rigging been employed? Because we have 
get into that habit now. 

I believe that the other day in some talk 
with his confidants the Prime Minister had 
also expressed his distress at this fact. That 
when it was at all not necessary to do rigging 
why do people do rigging? 

Anyway, I would say, that this criminali-
sation of politics, particularly in the context of 

e!ections which is leading 10 /01 of valence, 
lot of deaths, lot of killings, how is /0 be 

overcome? I think we have to look at things 
more in basic way and some radical electoral 
reforms, which we always talk about, of 
course. are urgently required. 

The State has get the duty to defend the 
rights of the weaker sections to cast their 
votes fearlessly and freely. People are being 
prevented from casting their votes in large 
numbers. If this is not done. if we do not put 
our heads together and evolve some elec-
toral reforms, which will enable these people 
to exercise the franchise, which is guaran· 
teed to them under the Constitution. If from 
year to year they are going on being. denied 
of this right, well, the credibility of the whole 
electoral system, which is enshrined in our 
Constitution is at stake. We may go on 
saying, • yes, I had won, you have losl" or 
·You have wen, I have losl", but the credibil-
ity of the whole system in the eyes of the 
people is going down rapidly all the time. And 
if the electoral system Ultimately loses all its 
credibility, weill do not know what will be left 
of, what we now call, the democratic system 
by which we are functioning. That demo-
cratic system is based on the right of adult 
franchise. " the right of adult franchise is 
going to be violated and distorted all the 
time, there wi!! be nothing left of the system 
after some time and that will spell the doom 
of democracy, parliamentary democracy, in 
this country. 

Then there are communal killings; there 
are chaslest killings spreading all the time. I 
would say that the aggressive fundamen-
tals, whether it is of the Hindu variety or of the 
Muslim variety or any other, the aggressive 
fundamentalism and the religious extrem-
ism, which tries to use religion for political 
purposes have also become a major danger 
and a big feature of our country's social life 
now. How many people have losl their lives? 
I have not got the figures with me now. 

Then, unemployed youth. unemployed 
and frustrated youth, it is not difficult to lure 
them to the cult olthe gun. This is happening. 
Are we going to solve this problem simply by 
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looking at it as a law and order problem? In 
the tribal areas particularly, which are very 
much neglected, what is particularly required 
are developmental activities, which well 
improve the life of those tribal people. With-
out that you cannot win them away from the 
influence of will whom ever you may call 
Naxalities oryou may call them anything you 
like or people's war, group in Andhra Pradesh. 
The basic cause is alienation of these tribal 
people, and no change in the quality of their 
life, which gives interested quarte;s the 
possibility of recruiting them for the use of 
the gun. And you know what is happening? 
We are not able to do any thing. They are 
able to kidnap officials; take them away; 
release tbem if they like; if not they demand 
ransom money for that, either you pay ran-
som money or they have to pay with their 
I: ... es. The police is too paralysed I am afraid 
demoralised to do anything about it. This is 
going on it is admitted every day. 

Another fact I would like to mention is 
that this Government has evolved no policy 
yet tewards kidnapping. What is your policy 
about kidnapping? Now it is becoming a 
regular feature. Demands are made for re-
leasing somebody else. Otherwise, the kid-
napped hostage will not be released. And 
some are generally for release of somebody 
who is already arrested. What is your policy 
about it? Have you thought of working out 
any policy? The State Government in one 
place and the Central Government in an-
other place, they are all behaving differently; 
they do not seem to have any norm or any 
commonly agreed principle on which they 
should proceed. We had many different 
experiences which show that there is a 
complete anarchy of thinking on this ques-
tion as far as the Government is concerned: 

We had one experience with the kid-
napping of Mr. Mufti Sayeed's daughter in 
Kashmir. Then we had many other experi-
ences also in various States. We have also 
had the kidnapping and killing of a foreigner. 
One Soviet Engineer was killed in Assam. 
The charge-d' affaires of the Romaniam 
Embassy Mr. Radu, was kidnapped in broad 
daylight from just near his house in Delhi and 

disappeared for 48 days or so. And such a 
huge operation we were told everyday was 
put into motion by many thousands of police 
personnel equipped with all kinds of ve-
hicles, wireless, walkie-talkies and what not; 
they c;earched several thousand houses in 
Delhi and they could not do anything. Ulti-
mately thinks to ti"' .. iarcy of those kidnap-
pers for whatever I" J.sons I do not know that 
factors motivat~d them-quietly released him 
and he come back home. Utter incompe-
tence of the Delhi Police and the security 
agencies was never more clearly demon-
strated then in this case of Mr. Radu. Later 
he had said that he was kept in some house 
here in the city itself. They were busy closing 
all sorts of borders-border of Haryana, bor-
der of U.P.- and searching for him high and 
low. They are quite incompetent and they 
are not able to do anything. 

You must have some more serious look 
at this whole phenomenon because this is 
not the end of it. It will go no happening. You 
will have to evolve some kind of a policy 
regarding kidnapping-policy means not only 
what attitude you will take towards these 
people but also on the ground. you should 
have a special kind of task force or some-
thing which can cope up with this kind of a 
situation. 

Kidnapping and killing of anybody is 
bad. But killing of foreigners is particularly 
bad because it will discourage foreign tech-
nicians and foreign engineers from coming 
to our country. They do not come here ex-
cept when they are attached to some project 
or working for something which will be of 
benefit to our countFY. But if we earn a 
reputation that this is the kind of thing which 
may happen here and there is no remedial 
action, who will want to come here? Our 
country is becoming risk number one in the 
whole world community. We were not like 
this a few years ago. 

During the current year, upto Novem-
ber-these are also Home Ministry's figures-
in the Punjab, 1992 civilians have been 
killed. You know what type of indiscriminate, 
merciless killing is taking place of completely 
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innocent persons who have got nothing to do 
with politics of Khalistan or anything. This is 
being done to create a climate of terror in 
order to force people to leave their homes 
and their villages and to inigrate. This is 
being done in order to provoke a backlash. It 
is being done in order to create a pressure 
which will compel the rest of the country to 
agree to this demand for Khalistan to which 
I hope. we will never agree. But this is being 
done. 474 security personnel have been 
killed upto November this year. 2032 terror-
ists or suspected terrorists have also been 
killed. 

H the security forces are complaining of 
inadequate equipment. inadequate weap-
onry. unsophisticated tools with which they 
are asked to confront these people. what 
does the Government propose to do about 
it? It is, of course, not just enough to give 
them better weapons. There has to be, I 
think, a much higher level of motivation. After 
all, these men are also risking their lives. 
They have got wives and children at home. 
Unless they have a much higher level of 
motivation to carry on this day and night, 
everyday, 24 hours, kind of tension in which 
they have to work and to fight, it is extremely 
difficuhy. We must take firm measures to see 
that excesses are not committed. Out of 
desperation excesses should not be com-
mitted against innocent people and civilian 
population. H we cannot stop that, it will only 
lead to the breading of new terrorists; more 
terrorists are created by excesses and atroci-
ties which are Committed. So we have to be 
careful about it. 

MR. CHAIRMAN: Mr. Gupta, I am sure, 
on this very important subject you have 
initiated this debate. you would like to give a 
chance to other Members also. I just wish to 
point out that you have taken about 45 min-
utes. The totaltime is four hours. I did not like 
to check you. BUt I am sure. in your own 
interest you would also like other Members 
to participate. 

SHRI INDRAJIT GUPTA: Quite right, 

Sir, I do not want you to check me. I will finish 
in five minutes. 

What I am saying is that the threat ofthe 
country is disintegration. It has come to the 
level of disintegration. It would not be under-
estimated and minimized. 

I would say towards the end of my 
remarks that the key to de-escalation-there 
are many factors of course-of tension and 
violent conflict in our country is ultimately a 
radical re-structuring of Centre-State rela-
tions. Without that you will never be able to 
get to the root of the matter': The States must 
be given a larger share of power for raising 
their own resources, for financing and exe-
cuting their own development projects. They 
must not be treated as though they are 
beggars asking for charity from New Delhi. 
This feeling has got around to the nook and 
corner of the this country now. It is irrespec-
tive of the party. whichever party may be 
running a State Government like this; Some 
may speak more loudly about this, some 
may not speak so loudly, but that is a fact. 

After all, the framers of the Constitution 
so many years ago may not have through of 
this as something necessary. But, years 
have passed. times have passed; the world 
has changed any a spirit of democracy is 
applauded in the world. Please try to take 
some lesson from what is happening in the 
country, Mr. S.B. Chavan in other countries 
and even from the Soviet Union. If there is 
always a feeling of excessive centr8lisation, 
excessive bureaucratisation and centralisa-
tion of powers, then. all kinds of centrifugal 
tendendes come to play. You see that has 
happened in other countries. If we do not 
want it to happen it here, please take timely 
action. More autonomy forthe tribal region is 
essential. I am glad-unless I have misunder-
stood as to what has been said on behalf of 
the Government in the last few days-that in 
prindple, at least it seems that the idea of a 
separate Jharkhand State has not been ruled 
out. What its territory will be how it will be 
defined, how it will be delimited are matters 
which. require a discussion. But, it seems in 
prindple, the idea of a j;eparate Jharkhand 
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State for the tribal people has not been Indrajit Gupta Shr. Indrajit Gupta has taken 
completely ruled out of court. What I have about 50 minutes and that leaves us about 
read, the Prime Minister had said and you 180 minutes. There are about 25-26 speak-
had said? The idea of Uttarakhand State in ers. which gives about 8 minutes. I request 
the Garhwal region of UP where devastating you to bear with the Chair. 
earthquake has taken place recently, 

I think, has not been ruled out. Certainly 
the U.P. Government has accepted it, the 
UP Assembly accepted it. These are good 
things, but all these things have been done 
in a piecemeal way. When some pressure 
mounts up and somebody in the Jharkhand 
area is threating that if you do not give us a 
separate State, another Punjab will be cre-
ated here. When that kind of language is 
spoken, then you come and say, 'Yes, yes, 
we will consider it'. This is not the way it 
should be done. 

Let us take a comprehensive look at the 
entire structure of the federal State which we 
have been running all these years and see 
whether it is not necessary that the Constitu-
tion should be given a new look and there 
should be radical restructuring of powers 
between the Centre and the States which will 
help very largely this is not a magical remedy 
for any thing, but it will help very largely-to 
obviate this feeling of distress, of suspicion. 
of alienation which exists today. This has 
unfortunately, development between the 
Centre and various parts of the country which 
is involving people in all kinds of activities 
including rise in violence and talk of seces-
sion. If we cannot get what we want here, we 
go out of the country. If you do not allow us 
to go out of the country, we will take to the 
guns .• How do you indeed to deal with it in 
a piecemeal way? This is a problem which is 
dominiting our whole country's future now 
and I request finally the Government to look 
at t~is problem in a more comprehensive 
and overall way and think more deeply in 
consultation which other political parties and 
forces as to how this situation can be reme-
died before it is too late. 

MR. CHAIRMAN: Now, hon~ Members, 
four hours are allotted for this discussion 
under Rule 193, which ia a very important 
subject and which has been raised by Shri 

SHRI AMAL DATTA (Diamond Har-
bour): Sir, I will suggest that please do not go 
by mere arithmetic. Have consideration for 
the weight of the subjects in today's context. 
If we are told that we should speak only for 
eight .minutes, then I will forego my time on 
behalf of my party. If that is your attitude ... 
(Interruptions) 

MR. CHAIRMAN: Mr. Amal Datta. if you 
can suggest a better solution, I would gladly 
acceRl it. I have got a list of about twenty-six 
Members and I cannot Suo Motu cut out 
some of the Members ..• 

(Interruptions) 

AN HON. MEMBER: We have always 
been extending the time ... (/nt9rruptions) 

[ Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr Chairman, Sir, it is altogether different 
that four hours have been allotted for this 
discussion. However, under Rule 193, just 
one hour is permissible. Keeping in view the 
importance of the subject four hours have 
been allotted for it. This time limit can further 
be extend H the House desires. Because 
Parliament is supreme. Let the first four 
hours'duration be completed, the opinion of 
the House will be sought only afterwards. 
Since the parliament is supreme, if it wants 
the discussion to be over, it would be con-
cluded and H it wants to extend it further, 
more time will be allotted. 

MR. CHAIRMAN: Your suggestion is 
commendable but the decision is taken by 
the Business Advisory Committee and not 
me. 

SHRI RAM NAIK ( Bombay North): Mr. 
Chairman, Sir, J>3nerally time is allotted 
according to tt,a strength of a political party. 
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Therefore those 26 members whose names 
have been given for participation in discus-
sion may kindly be allotted time for express-
ing their views as per the number of the 
members of their party. 

[English] 

MR. CHAIRMAN: That is a very impor-
tant point but the CPI has exactly six minutes 
and already about fifty minutes have been 
taken by them. 

[ Translation] 

SHRI RAM NAIK: I do not wantto create 
any controversy, they have initiated the 
debate, but the members of other parties 
should be allotted time as per their number. 
( Interruptions) 

[English] 

MR. CHAIRMAN: Any way, Shri S.C. 
Dikshit. 

SHRI SHREESH CHANDRA DIKSHIT 
(Varanasi): Thank you, Sir. At the outset, I 
must congratulate Mr. Indrajit Gupta, hon. 
Member, for a very brilliant exposition of a 
very important subject. I entirely agree with 
him that this subject should be discussed 
beyond the partisan attitude because it is a 
national problem. I entirely agree with him 
that it is a growing problem. But we must 
understand what it has not groan like this 
immediately, it started with the general dis-
respect for law, including the traffic rules and 
the general deterioration in the judicial sys-
tem also. I do not mean any disrespect to the 
judiciary but the Ex-Chief Justice of India 
himseH one observed that the judicial sys-
tem has collapsed. Anyway, that we will 
come to later. 

The analogy of cancer that Mr. Indrajit 
Gupta has given is very appropriate Unfortu-
nately, we detect the cancer only when it 
manifests us and we do not know which part 

of the body is going to be affected next. I will 
particularly confine myself to Uttar Pradesh 
in the beginning. 

[ Translation] 

As per the report I have received from 
Uttar Pradesh, the incidents of terrorist have 
increased four times. The regions hwich 
were safe from such incidents have become 
the centres of murders, dacoities of all types, 
kidnappings, balasts and confrontations. 

[English] 

16.00 hrs. 

The figures would be revealing thatfrom 
1 st January to 30th November, 1991 -in this 
year -there were 157 such cases as against 
only 35 in the last year and 29 in the year 
before last. 

[T rans/ation] 

Shri Indrajit Gupta has given a com-
mendable exposition on this subject I do not 
find anything left for me to say on this issue. 
However, I would like to express my views 
on the manner this issue should be handled. 
It is a very grave problem, related to the 
entire country, and affecting all the sections 
of the society in very respect socially, eco-
nomically, industrially and internationally. 

The situation in terrorist affected areas 
is that those areas are under curfew. Indus-
trialists are shifting to other places, common 
masses are also fleeing. But what can be 
done. I think, only two methods can be 
applied. The first is, that just as when a 
patient is physically hurt, first of all, efforts 
are made to control his bleeding immedi-
ately, treatment is started afterwards. In the 
same manner, at the moment should con-
centrate to find out a solution to the immedi-
ate problem. Afterwards, we may think over 
the other related aspects like the reasons 
behind it etc. First of all, we will heave to 
agree that 
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[English] 

Terrorism and this kind of violence that 
has spread is not a Police problem. It is not 
a State subject. It is not a law and order 
problem alone; . 

[ Translation] 

Blaming the Police for their inefficiency 
would not solve the problem. The immediate 
remedy is that 

[English] 

We must be better equipped. 

[ Translation] 

We must be better equipped than the 
terrorists and should have proper coordi-
nated action. 

Why the problem arose suddenly in 
Terai region of Uttar Pradesh? It is true that 
the circumstances in the state for the last 
several years encouraged terrorist activi-
ties. International border of Uttar Pradesh 
and Nepal is open even ordinary criminals 
run away to Nepal after committing criminal 
acts. But the underlying reasons of the 
immediate problem in Uttar Pradesh has 
been terrorist voilence in Punjab and several 
other parts of the country. The pressure on 
terrorists in those areas was mounted to the 
extent that the terrorists fled to other regions 
to save their lives and started searching soft 
targets and they found western part and 
Terai region in Uttar Pradesh to be the Valu-
erable point. 'WI3 must realise that the terror-
ist effected areas in Uttar Pradesh are just 
double than Punjab. 

[English] 

It is contiguous to the capital region of 
the country. 

[ Translation] 

Since this area of Uttar Pradesh has 
been disturbed after Punjab, Haryana and 

Rajasthan were disturbed, there is much 
danger from it. So we met the hon. Home 
Minister under the leadership of Shri Advani. 
We presented some concrete suggestions 
to him. The main suggestion was that Uttar 
Pradesh Government should be provided 
full cooperation and assistance and it should 
be given good equipments and para-military 
force to contain terrorist violence. It is not a 
state SUbject. It is a national problem and so 
it should be tackled as a national problem. 
We have to develop roads and fortify police 
stations at all places. 

[English] 

Better interaction between the Centrc~lI 
Agency and the State Intelligence Agency. 

[ Translation] 

Intelligence has very important role to 
play and Uttar Pradesh Government cannot 
afford to gather that intelligence which is 
beyond its borders. We have made several 
suggestions to the Home Minister in writing. 
There is no use of repeating them here. He 
has to decide. We have been continuously 
emphasizing on a combined strategy to 
combat the terrorism and B.J.P has pro-
posed Ekta Yatra in this 
regard ... (/nte"uptions) ... ... There is nothing 
to laugh in it. Rather it is matter to be taken 
seriously ...... (Interruptions) ...... On that 
matter. I have to say only this that all of you 
should tell us that you are ready to cooperate 
with us. But besides that. you should try 
collectively to evolve a national policy to 
combatterrorism.ln my opinion. efforts being 
taken to counter the Secessionism are very 
important. 

There are some legal loopholes. Of-
fences of kidnapping are increasing. There 
is an urgent need for reforms in· judicial 
system to deal with terrorist violence be-
cause it is not easy to collect evidences 

, against the terrorists and convict them in 
court. It is very difficult to contain terrorist 
violence in view ofthe simple way of granting 
bails. Sir. my submission is that Members 
more capable and experienced then I would 
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make suggestions about long term meas-
ures. I can suggest only short-term meas-
ures Hyou want counterterrorists you should 
provide more sophisticated weapons and 
more superior logistic support to the agen-
cies which have to counter the terrorists. 
Their intelligence interaction between States 
and Central agencies should be very good. 
Para·military forces should be made avail-
able in sufficient strength to the states af-
fected by terrorist violence failing which a 
situation may arise then army might have to 
be inducted. In the end, I appeal to you all to 
cooperate with the B.J.P's effort to deal with 
the terrorist violence. I hope that you would 
pay attention to it in national interest. 

SHRI RAM PRAKASH CHAUDHARY 
{Ambala): Through you, I would like to ask 
that when the Rath Yatra began ••...••..•• 

MR. CHAIRMAN: There is not rule to 
ask the question. 

• SHRI MADAN LAl KHURANA (South 
Delhi): We will tell you about that also. 

SHRI RAM PRAKASH CHAUDHARY: 
We know that do you intend to do? 

SHRI RAM PRAKASH CHAUDHARY: 
We know what do you intend to do? 

SHRI RAM !(APSE (Thane) Mr. Chair-
man, Sir, I think another speech began after 
hon. Member's speech but to allow him to 
ask a question ....... I think his statement 
should not go on record. 

[English] 

MR. CHAIRMAN (Rao Ram Singh): I 
have already stated that there is no provision 

. in the Rules to ask questions at this time. 

SHRI RAM NAIK (Bombay North): It 
should not go on record. The Member has 
alleged that he had... ••• •••• It IS a serious 

"Expunged as ordered by the Chair. 
'Not recorded. 

thing and it should not go on recont. 

[Tmns/ation) 

SHRI RAM PRAKASH CHAUDHARY: 
Do you statements not go on record? 

MR. CHAIRMAN: Please sit down. H 
Shri Ram Prakash' ••• ••• has talked about 
that then that will be expunged. Shri Indrajit 
Gupta has thrown light on the malaise in a 
nice manner in the House. 

I request you to suggest long term 
measures to deal with the situation so that 
they may be more meaningful. 

[Eng/ish] 

H you give suggestions, it will be more 
meaningful and more fruitful. It will also give 
the Home Minister an ideas to what is there 
in the minds of all the han. Members. Shri 
Dixit has brought out some suggestions which 
are meaningful suggestions. 

[Translation] 

You will simply waste time if you repeat 
the same thing. 

[English) 

SHRI DIGVLJA YA SINGH (Rajgarh): Mr. 
Chairman, Sir, I congratulate hon. Indrajit 
Guptaji and Ramashray Prasad Singhji to 
have raised this very important issued facing 
this country today, that is, the issue of ferror-
ism secessionism and general breakdown of 
law and order. 

Sir, although the law and order is a State 
subject, the reason. the genesis which is 
leading to this king of a situation in this 
country is definitely the concern of Parlia-
ment. That is why, I would congratulate hon 
Speaker also who has agreed to include this 
in the business of the House. 

The violence has become acx:eptable in 
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the society today. Thai Is the most unfortu-
nate part. Institutions have lost their mean-
ing, their credibility. Doubts are being raised 
about the effectiveness of the judicial sys-
tem. Even the results of the elections to this 
august House are being questioned. Doubts 
are being raised. 

The point is, I agree with, hon. Dixitji 
when he says that the issue should be dis-
cussed as a non-partisan issue. But unfortu-
nately in the next breath, he starts reeling off 
facts and figures about not even an year old 
BJP Government in Uttar Pradesh. The facts 
have to be seen in the proper perspective. 
Let us not bring the total debate into a 
slanging match between BJP and Con-
gress-lor CPI as such. But let us go into into 
the' serious issues which are facing the 
country today. What are the reasons? Some 
of them are rising unemployment, social and 
communal tensions, economic disparity, 
delay in judicial process. The acceptance of 
violence in the society has gone to the extent 
of making criminals and mafia leaders as 
heroes. Of course, the rising discontent and 
is trust about the existing system is prevaii-
ing in the country today. The education 
system is not job-oriented. These are the 
issues by which we can solve this problem. 

The frustrated youth who has been 
educat~, who has become a graduate or 
post-graduate suddenly comes to a state 
where he sees, there is no avenue open for 
him. Suddenly he feels, there Is no job op-
portunity for him. There is corruption all 
around. He cannot get anything done with-
out paying something to somebody. These 
are the issues which make a youth to be a 
pawn in the hands of vested interests, and 
those forces which are opposed to us in the 
world today make the country weak. These 
are the people whom we have to bring back 
to the maintream of the scciety. Then only, 
we will be able to have some kind of solution 
in sight. 

On the Kashmir issue; I fail to under-
stand how the children and grand-children of 
the same Kashmiri Muslims who have faced 
the Pakistani army in 1947 who chose to stay 

with the secular India rather than Islamic 
Pakistan, have suddenly gone against this 
country. In Punjab, can we forget the role of 
Sikhs in the independence movement of this 
country. How have their sons and grandsons 
suddenly become votaries of the Khalistan? 
Take also Assam. All these young people 
are, in fad, nothing but frustrated youth who 
are being totally exploited by the enemies of 
this nation into an act of terrorism and pseudo 
nationalism and pseodo patriotism which is 
being enwureged by our neighbours on the 
other side. 

It needs an introspection. How has this 
happened in the last 30 or 40 years? Are we 
at fault? We must accept mistakes. I would 
like to quote Mahatma Gandhi on this issue: 

'Confession of error is like a broom 
which sweeps away dirt and leaves the 
surface lighter and clearer. I feel stronger 
for confession. " 

Let us face facts. 

Let us not be agitated on partism lines. 
Let us face facts when we have made mis-
takes about Kashmir, Punjab, and Assam 
and let us start with a clean slate to bring 
back the frustrated youth of these three 
States in~o the mainstream of the nation. 
Hon. Rajivji did make an effort in Assam and 
in Nagaland and in Mizoram where the insur-
gents were brought back to the mainstream 
of this country. They were brought back 
within the frame work of the Constitution and 
these States have become comparatively 
more peaceful. 

We have certainly lost their trust and 
confidence. It will take some time to win back 
their confidence and trust. We will have to 
break new barriers and new ground to bring 
them back to the minister. There is the youth 
of Kashmir, Assam. and Punjab and we have 
to differentiate between the die-hard crimi-
nals and political activists. A die-hard crimi-
nal, out and out and he should be treated as 
a criminal, not as a political adivist, A politi-
cal activist may have a different frame of 
mind. He may have been falsely :ndoctri-
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nated by vested interests. He can always be 
convinced to come back to the mainstream. 
That is why, I would say that the Home 
Ministry must get down to the job of isolating 
and identifying those die-hard criminals, -the 
drug-traffickers, the mafia operators, the ille-
gal arms smugglers and deal with them in 
the strongest of terms. 

On the issue of kidnapping, I would urge 
upon the hon. Home Minister not to bow 
down to the wishes of these criminals and 
not to exchange hardened criminals. 

I would congratulate Shri Gulam Nabi 
kad. His brother-in-law was kidnapped and 
he made a categorical statementto the Home 
Minister and to the Prime Ministerthat, come 
what may, we cannot and we should not 
compromise with those people. They are 
die-hard criminals and enemies of the nation 
who are trying to black-mail this country, by 
holding the people to ransom. We must put 
a stop to this. For God's sake, tho!re should 
be no more bargaining. No more letting of 
hardened criminals in exchange of hostages. 
The message must go to the votaries of· 
Secessionism that the Government of India 
shall not bow down to any kind of blackmail 
and extraneous pressure. Then only you will 
make it possible for kidnappings to stop. 
Kidnapping has become a highly profitable. 
Today kidnapping for political purpose aoo 
for money is one of the easiest forms of 
crime. 

But as Shri Shreesh Chandra Dikshit 
pointed out the IPC and the Cr. P.C. need 
revision on this. The penal provision has to 
be made much more stringent towards tile 
crime of kidnapping. The criminals for whom 
the kidnappers ask for an exchange against 
release of hostages should be made'a party 
along with the kidnappers. Criminal cases 
should be instituted against those persons 
also. 

Every one in Punjab, Assam and Ka-
shmir know that some of these people who 
indulge in criminal activities are suddenly 

flushed with funds. They are buying property 
and land. They are creating wealth. Why 
cannot the Intelligence Department take 
action against them? 

Let us not forget the great mafia leader 
A. Capone of 1930s in US who could not be 
convicted on criminal charges. He was con-
victed for non-payment of income-tax. So, 
these are the things. Until you make kidnap-
ping and crime unprofitable Tor these people, 
you will not be able to check crime. I would 
like to point out that Madhya Pradesh was 
one of the most dacoit-infested States in the 
country. In 1982-83; we brought an Act called 
the Anti-Dacoities Act by which we made all 
those persons who were the harbourers of 
the dacoits, responsible for all these heinous 
crimes. We made all the persons, who have 
received something, who are the sort of 
guardians of the dacoits, wealth, respon-
sible for all these heinous crimes. I am proud 
to say that today the State of Madhya Pradesh 
is free from dacoiteinfestation although there 
are some small gangs operating here and 
there. But the major dacoity-ganges have 
been eliminated. The judicial system needs 
a review, also, 

Sir, today we are still carrying on with 
the same old judicial system which the Bri-
tishers handed-over to us. It needs a serious 
review. Why should there be so many levels 
of appeal. Who should there be provisions 
for anticipatory bail? These ~re the issues on 
which the nation must give a serious thought. 
The entire judicial system is fast losing its 
credibility. I would urge upon the Home 
Minister to do something in this regard. The 
late Prime Minister Shri Rajiv Gandhi had 
initiated a debate onthe review of the judicial 
system. 

That is the need of the hour. To cite an 
example, if ther&is a land dispute in a village, 
it has six levels of appeal-appeal in the 
Revenue Court, in the Civil Court etc. Ulti-
mately, can you expect the landless labour 
or the small and marginal farmer fight out his 
case in the judicial system which has got six 
levels of appeal? It is impossible and the 
affected farmer can never get justice. There-
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fore. these are the i~sues which need re-
view. 

Now I come to Electoral Reforms. The 
hon. Member Shri Indrajit Gupta has rightly 
pointed out the level of rigging in our elec-
toral system. It has to be denounc&d in the 
strongest of ter,"s. But we must do some 
self-introsp '"1ion. In 8engal. the Party in 
power has mastered the art of rigging~ They. 
have mastered the art of the election proc-
ess. I was very amused when immediately 
after the BJP came to power in Madhya 
Pradesh. Shri Kushabhau Thackre and Shri 
Sundarlal Patwa made a journey to 8en-
gal. ........... •• 

( Interruptions) 

SHRI 8HUAN CHANDRA KHANDURI 
(Garhwal): Did they inform you? (Interrup-
tions) 

SHRI DIGVIJAYA SINGH: It appeared 
in the Press. ' 

SHRI AMAL DATTA: It should not go on 
record. These names should not go on 
record. (interruptions) 

SHRI RAM KAPSE: I am on a point of 
order. ' 

MR. CHAIRMAN: Shri Ram Kapsa is 
raising a point of order. 

(Interruptions) 

SHRI DIGVIJAYSINGH: Itisamatterof 
fact. I am not yielding. 

MR. CHAIRMAN: Shri Ram Kapse is 
raising a point of order. 

[ Translation] 

Please sit down. 

(Interruptions) 

D. LAXMINARAYAN PANDEYA: 

·Expunged as ordered by the Chair. 

(Mandsaur): Mr. Chairman. Sir. I cannot tell 
how the name mentioned by hon. Member is 
related with this matter. You please ask him 
to make a submission about the law and 
order situation is the country. (Interruptions) 

SHRI RAM KAPSE: Mr. Chairman. Sir, 
the hon. Member was placing facts about 
some people before the House which are far 
from reality. I think it is not in accordance with 
rules to say something about a person who 
is not present in the House. It is not proper to 
talk irreievanl things. 

[Eng/ish] 

SHRI RAM NAIK: He is maintaining a 
very high standard. (Interruptions) 

[ Trans/ation] 

SHRI RAM KAPSE: Thesethings should 
not go on record. This is my point of order. 

[English] 

MR. CHAIRMAN: I will examine the 
records. If there is any thing derogatory 
mentioned about the gentlemen you men-
tioned, I will see that it is expunged. 

SHRI DIGVIJAY SINGH: I will frame my 
sentence in the other way. The Chief Minis-
ter of Madhya Pradesh and the General 
Secretary of the All India BJP have visited 
West Bengal. 

SHRI RAM KAPSE: They have the right 
to visit West Bengal. You should know it. 
(Interruptions) 

SHRI DIGVIJAYA SINGH: Sir. I have 
only said that the electoral laws need to be 
amended and the rigging has to be stopped. 
I totally endorse the views ...... 

(Interruptions) 
SHRI RAM NAIK (Bombay North): Sir. it 

amounts to saying that the Prime Minister is 
•• if J say like that. how will it look? (Interrup-
tions) 
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SHRI DIGVUAYA SINGH: I totally 
endorse the views of Shri Indrajit Gupta, that 
the electoral laws need a review. (Interrup-
tions) 

SHRI RAM NAIK: You are leading the 
'mafia; you have no moral right to say so. 

SHRI DIGVUAYA SINGH: Sir,l am not 
yielding •..••. 

SHRI RAM NAIK: Sir, some courtesy 
should be shown. We have that allegations 
should not be made against the persons, 
who are not present and who cannot defend 
themselves. 

MR. CHAIRMAN: Since I gave my rul-
ing, he has not Said anything which is de-
rogatory. He said that the Chief Minister 
visited West Bengal. What is wrong with 
that? 

SHRI RAM NAIK: My point of order is 
that when he says the Chief Minister of 
Madhya Pradesh, when he sal'S the Chief 
Ministerof West Bengal, he is alleging against 
the persons who cannot defend themselves 
in the House.(/nterruptions) 

SHRI AMAl DATTA: He does not seri-
ously understand the law and order situation 
in the country. This shows the inSincerity of 
the Congress party. 

(Interruptions) 

MR. CHAIRMAN: Shri Datta, please 
give .me a chance. Please take your seat. 
After Shri Ram Kapse's point of order,l have 
given the ruling that if Shri Digvijaya Singh 
has said or passed any derogatory remarks 
acainst any of the Chief Minister, then I will 
examine the record and have it expunged. 
After that ruling, only he said that Chief 
Minister, Shri Sunderlal Patwa visited West 
Bengal. There is nothing derogatory in that. 

SHRIDIGVUAYA SINGH: Sir, I am 
going to a different issue now. 

SHRI AMAl DATTA: He said: -I will 

construct the sentence in another way- (In-
terruptions) 

MR. CHAIRMAN: Shri Digvijaya Singh, 
please stick to the subject and mention only 
those things which are relevant to this sub-
ject. 

THE MINISTER OF HOME AFF.AIRS 
(SHRI S. B. CHAVAN): Sir, I know that Shri 
Ram Naik and Shri Kapsa are very respon-
sible Members of this House. They have 
alleged something against the Prime Minis-
ter (Interruptions) 

SHRI RAM NAIK: Sir, we have not al-
leged anything. 

SHRI RAM KAPSE: Sir, we have not 
used any word which is derogatory. 

SHRI S.B. ChAVAN: You have alleged 
something against the Prime Minister. 

SHRI HARIN PATHAK (Ahmedabad): 
Sir, they said if we use this sort of words, it 
would not'-be fair enough. Therefore this 
contention. (Interruptions) 

MR. CHAIRMAN: If there is anything 
about the Prime Minister, it will be expunged. 
I do not think that we should drag on this 
issue. 

( Interruptions) 

[Translation) 

MR. CHAIRMAN: H there is anything 
about anyone, it must be expunged. 

( Interruptions) 

SRI RAM NAIl(: Please give us the 
date. (Interruptions) 

[English] 

SHRI DIGVUAYA SINGH: The commu-
naJ tension in this country has come to a 
stage when there is a threat to the break up 
of this oountry. I have always felt that the 
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extreme fundamentalism of Hindus and the 
extreme fundamentalism of the Muslims are 
the two faces of the same coin. Whenever 
there is a riot, on one hand is the fundamen-
talist Hindu and on the other is the funda-
mentalist Muslim. 

And I allege that the RSS and the 
Jammatte-Islami are hand in gloves with 
each other. When Balasaheb Devaras vis-
ited Bihar, theJammat-e-lslami ChiefofBihar 
was there to receive him at the public meet-
Ing. This is the issue. Todav, the need of the 
hour is to promote secular leadership of 
Hindus and Muslims; the need of the hour is 
to control the communal elements, the fun-
damentalists of Hindus and Muslims. 

The Ekta Yatra about which the hon. 
Member has pointed out, the hon. Prime 
Minister has very rightly replied to Shri Murli 
Man9har Joshi in a V6ry correct manner. H· 
he is really very keen about the Ekta, let him 
understand that Ekta cannot be the issue of 
one party. Ekta has to be a joint efforts, a 
combined effort of every political party in this 
co\lntry. Let us come to the discussion table 
and let us have the National Integration 
Council meeting. 

[ Translation] 

SHRI HARIN PATHAK: We invite you to 
come and hoist the national flag on the 26th 
January. (Interruptions) 

SHRI DIGVLJAYA SINGH: The national 
flag always flutters in Kashmir. It is fluttering 
even today. There was no opportunity when 
the national flag was not hosted. It is flutter-
ing on Rajbhavan and· Govemment build-
ings. It always flutters there. 

[EngDsh] 

But Sir, the need of the hour is the 
control of the communal and fundamentalist 
forces in thiscoOntry. They have to be fought 
at every level. Every secular minded people 
of this country must stand up in their own 
right and defend the sovereignty and integ-
rity of this nation unitedly. 

I urge upon the Home Minister that the 
time has come to review the inter-State rela-
tionship, to review the rights of the States 
vis-a-vis the Centre. The Sarkaria Commis-
sion report should be considered in the right 
spirit. Until and unless we review the whole 
issue of the Centra-State relationship and 
evolve devolution of power, more power to 
the States, more decentralisation of power, 
till then it will be very difficult to contain the 
law and order situation. 

[ Translation] 

SHRI RAM SUNDER DAS (Hajirpur): 
Sir, Comrade Indrajit Gupta has thrown light 
on the law and order situation in a nice 
manner on which discussion is going on.1 
agree with Shri Gupta that it is not a question 
of a single political party, a particular state or 
Central Government. It is a national issue. 
We have to discuss it irrespective of our 
party affiliations, It has to be discussed in 
national perspective as the situation is get-
ting out of control. 

I do not want to discuss much on it but, 
through you, I want to submit that Govern-
ments run only when the Government 
whether State Government or Central Gov-
ernment, has its good impression Oft the 
people and the administration functions in a 
good manner. Through you, I want to submit 
to the Government as well as Members of 
the House that when we look around, we find 
neither the Central Government nor the State 
Government having any credit and no im-
pression on people. Bankrupt, like situation 
is there. Everything is lost when a man or an 
institution loses its credit. But it seems that 
political system in which all of us had faith 
and which the country accepted was shat-
tered knowingly or unknowingly by the people 
who were responsible to run this country. 
They did not work to join it and strengthen it. 

I would lid to make one more submis-
sion. I do not want to mention flQures be-
cause it is useless. Today's figures of kill-
ings, kidnappings, and loot become double 
and even for times more the next day.That Is 
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why to talk about figures is simple a wastage 
of time. But point is that this question has not 
arisen today, it has its deep roots in the past 
but we did not pay attention to it. I want to say 
only this that if we take into account the 
situation in India that prevailed after the 
Plassey war in 1757 to 1857, we will find that 
today the situation is more or less the same. 
At that time also there was no security of life 
and property. None could say that a man 
who has gone out for work would return 
home safe or not. Today the situation is the 
same. We also cannot say that we are safe. 

There was a time when the East India 
Company was there. The people were di-
vided. Centre of power was disintigrated, It 
was the downfall of Mughal empire. Sube-
dars became free and Centre became very 
weak. I think that political paJ1ies and the 
Governments run by the political parties do 
not have the credibility among people today 
which they ought to have. 

My next submission is that if we want to 
discuss on terrorism and the law and order 
situation in real sense,then we will have to go 
into its genesis to check it. We are politi-
cians, We had adopted the democratic set 
up, and accepted it, But now the Members of 
the ruling party, sitting here, a10ngwith Mr. 
Chavan, should ponder over it seriously and 
say whether they have tried to weaken it or 
strengthened it. 

"Mahajano Yeno Gatah Sah Pantha-

Mr. Chavan, not only you but the Mem-
bers of your party have lead this country on 
a wrong path. I admit that this shortcoming is 

. noticed in almost all the political parties 01 
the country. It is because aU.have followed 
your footsteps and weakened the country. 
Our friend,Shri Digvijay Singh, who was 
saying a lot has left the House. He was 
talking about booth capturing. He was say-
ing that B.J.P. men went to meet Shri Jyoti 
Basu. Please do not laugh at yourselves. 
Please listen to what I am saying .You too 
are not left unteuched by these shortc:om-

ings_ The right, which every citizen of this 
country was given is bei~g snatched from 
him. The votes of the poor are being looted 
in this country. I am being compelled to refel; 
to the incidents that took place in Bihar and 
the Members of the Congress Party are 
instigating theto do so. Forthe first time bye-
elections were held in Gopalganj and your 

-: -leader was a candidate, I would not like to 
refer to him by name. He started booth 
capturing in that bye-election. Therefore, 
your party is the creator of the concept of 
booth capturing. 

I admit that all the parties have more or 
less faults. Have you got any remedy for 
this? If you do not find out the remedy, the 
affairs of the country cannot be run.Secondly, 
I want to say that politics has been further 
politicalized ·and gradually it has gone into 
the hands of criminals.Today, we are dis-
cussing it , but if it is not stopped, a day will 
come when we as well as the people of this 
country will not be able to discuss it. Good 
people will leave it, The principles will be 
broken and the principles for which the politi-
cal parties are existing and talking about this 
country will not remain for long. The people 
of this country will have to take steps to face 
this danger. 

Mr .Chairman, Sir, during the discussion 
on terrorism Mr. Indtrajit Gupta and Mr. 
Digvijay Singh have made their submissions 
about it. But I want to make a lone submis-
sion and it is about a: report that had been 
taken up in the National Integration Council. 
It had been reported therein that there has 
been growing naxalism in 5 districts of South. 
Today, I saw in the newspapers that Chan-
digarh has been declared a disturbed area. 
I do not understand why do not you declare 
Delhi also a disturbed area, What is lacking 
in Delhi as compared to Chandigarh? Ter-
rorism has spread here also, and these 
people can come here at any time. H this is -
your style of functioning, a day will come 
when you will have to declare the entire 
country a distured area. Declaring an area 
as a disturbed is not the solution to this 
problem. The faith of the people of the coun-
try in the Government and in the politica' 
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parties is eroding day by day. Earlier the 
criminals used to run away on seeing the 
police but nowadays, the police runs away 
at the sight of a criminal. The police is help-
less, since the arms, supplied to them are of 
inferior quality to those of the terrorists. The 
terrorist come with smuggled arma and we 
are helpless at their hands since the police 
cannot face them with their inferior quality of 
arms. Even the Army does not have that type 
of arms. So far as meeting, the challange is 
concerned, we will have to provide that type 
of arms to our armed forces. 

Now i would like to make a submission 
about naxalism. It takes birth from povtlrty 
and sufferings. It does not mean that I sup-
port the naxalites. I am simply stating the 
causes of its growth ... (/nterruptions) ... 

I was submitting that cult of violence is 
increasing in this country. There are violent 
elements in the country. No social change 
can take place under violence. The reasons 
for which naxalism is increasing, I feel that 
the naxalites are not as much at fault as the 

, administration and the social and economic 
disparities are. Those people are culprits 
who have snatched land of the poor. The 
money lenders are at fault who have got the 
lands of the poor written in their names in lieu 
of interest. Those people are at fault who 
have played with the honour of the poor. As 
long as there is social and economic ineq-
uity, pove~ and as long as the honour of the 
poor will be disgraced, the naxalite activities 
cannot be stopped in this country. There-
fore, I suggest that a meeting of the Chief 
Ministers of the States should be convened 
to discuss the land reform law and find out a 
solution to this problem. H it is not done and 
if we do not get the support of the Chief 
Minister of the States, the problem or terror-
ism cannot be stopped. 

As I have just said that terrorism cannot 
bring social revolution and it has never been, 
There is no such evidence in History also. No 
way out can be found by terrorism. The 
administration is paralysed and its credibility 
is finished in the present situation. More-
over, the common people have Iosttfleirfaith 

in the politicians. Had 'there been a little faith 
in our words could have been of some 
impact on them. There seems to be only way 
outtor it. It is the way whichGandhiji showed. 
Unless we choose there can be no solution 
to the problems of this country and there can 
be no peace in the country. 

As I have already submitted that this is 
not the question of any particular party, State 
or the Centre only. All the parties should 
think about it unitedly and find out a solution 
to this problem, Only then we can maintain 
the unity and integrity of the country which is 
going to be shattered into pieces. Only then 
we can stop terrorism and fanaticism and 
bring relief to this country. 

With these words, I conclude. 

SHRI CHIRANJI LAL SHARMA(Karnal): 
Mr. Chairman, Sir, an important discussion 
on the prevailing disturbed situation of the 
country has taken place today. I remember 
that after 1982 and especially during 1983-
84 there used to a Resolution from the oppo-
sition parties every weak or after every two 
orthree days to hold a discussion on Punjab. 
Prior to 1982 there was no Punjab issue. 
Forty four years have passed since India got 
freedom and during these 44 years the 
country has progressed in every field, whether 
it is industry, trade, science, technology or 
transport, it has progressed tremendously 
and weare proud of it, There were no such 
incidents upto 35-36 years in the country. 
Just now Mr. Sunder Das]!, from the opposi-
tion, was speaking. He recounted poverty as 
one of the resons. Poverty could be a reason 
Of course, it is a reason but poverty is not a 
new phenomenon of recent orwrence. It is a 
very old malady. There must be a solution to 
poverty and unemployment, But, are poverty 
and unemployment the only causes of vio-
lence, discountent and blood-bath in the 
country? 

Mr. Chairman, Sir, you must have seen 
that upto 1982 the situation in the country 
was not at it is to-day. But when 103 heads 
of states and Governments gathered in 
Delhi to participate in NAM-India was repre-
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sented by Shrimati Indira Gandhi- the super 
powers of the world felt jealous of It and tried 
to hatch a conspiracy against our country. 
Before that the conditions in Punjab· were 
normal. Haryana was formed in 1966. The 
water dispute and the Chandigarh dispute 
between Haryana and Punjab were there for 
a very long period but f.rom 1966 to 1982 
there had been no such bloody incidents. It 
was a conspiracy, a planned conspiracy of 
those of powers. What is going on in Punjab 
and what are the reasons behind it? Whole 
country and all the parties are concerned 
over Punjab issue. No solution has been 
found to this problem. Rajiv-Longowal pact 
was signed. Whenever we try to find a solu-
tion to this issue, the forces which do not 
want peace to be restored start blooldshed 
on a large scale. It all happened in Punjab. 
Longowal and Rajiv Gandhi laid down their 
lives for this cause. we are reminded of the 
time when Mahatma Gandhi and Suhra-
wardi used to walk on the street of Nawakhali 
to defuse Hindu Muslim riots. 

17.00 hrs 

That was the time and a way to establish 
peace and persuade people to adopt non-
violence. The country followed the path of 
non-violence and threw away the yobe of 
slavery of the British empire and got free-
dom. What is the reason for so much vio-
lence spreading in the country? With whom 
should we discuss Punjab issue? With mili-
tants or with terrorists? There was a time 
when words of Master Tara Singh were 
regarded as the final dictates for Sikh 
community. Then the mandate of Sant Fateh 
Singh was supreme and then Sant Lon-
gowal was the final authority. But today, the 
leadership of Akalis is divided into two or 
three factions. There is no aut.hority with 
whom we should discuss the issue and whose 
authority is accepted by all. Wherever we try 
to talk with the leaders of Akalis, militants 
start violence. We tried to hold election in 
Punjab. Central Government sent army to 
Punjab to. maintain peace. Since then mili-
tants are on the run in Punjab. Haryana, 

Rajasthan, U.P. and Himachal are border 
~:ates of Punjab. Militants tried to intrude into 
Haryana. What had happened one week 
before? 26 persons were killed in Tohana 
and prior to it 10 persons were killed in Sirsa. 
There were no disturbances in Haryana. The 
elements which fled Punjab tried to create 
disturbances in Haryana because their hide-
outs were raided there. ULFAcreated distur-
bance in Assam and L TTE in Tamil Nadu. It 
is the country where there used to be atmos-
phere of love but hostilities are prevailing 
today. What is the 'reason behind it ? You 
said that the Congress lost the last election. 
Why was it defeated? Congress did not care 
for the feelings of fundamentalist 
Hindus.They wanted that the Congress 
should join hand with them on Ram.Jan-
ambhumi issue and become a party to this 
issue. Similarly, the Congress did not care 
for the feelings of fundamentalist Muslims. 
Mandir-Masjid issue will be decided accord-
ingto court decision. Fundamentalist Hindus 
went against the Congress. In Rajasthan 
saints wearing, saffron clothes asked people 
to swear with holy water of the Ganga in their 
land not to vote in favour of the Congress. 
Fundamentalist Muslim supported those 
parties which joined hand with them in Babri 
Masjid issue. Therefore, the Congress lost 
the election. The Congress does not feel I 
sorry for it. But th~ Congress remained firm 
on its principles. People who attack the' 
policies of the Congress, they should do 
introspection. The country should not suffer 
any harm which soever party C01'I1es to power. 

17.05 hrs. 

[MR. DEPUTY SPEAKER in the Chail1 

Main objective of the Congress has 
been the unity and integrity of the country. 
But what happened? Just before the last 
election a Rath Yatra was taken out. I donot 
know whether that was a Rath Yatra or a vote 
yatra or a'note yatra. Rs. 10 crores were 
collected in the name of rath yatra. Starting 
from Dwarika the rath yatra passed through 
interior parts of the country via South India 
enflaming communal feelings. It is easier to 

. set heap of dry hay on fin~.than to extinguish 
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it. The results of rath yatra are before us. And 
today after rath yatra they have started Ekta-
),atra What for Ekta yatra? To hoist tricolour 
on 26th January at Srinagar. Mr. Deputy 
Speaker, Sir, I would like to ask the ardent 
supporters of Ekta Yatra ... (/nte"uptions) 
Please listen patiently and keep silence. A 
newly converted person is more fanatic than 
the original followers. Has tricolour not been 
hoised in Kashmir during the last 44 years? 
My han. friends of BJP supported Janta Dal 
during last 11 months and in the regime of 
thatJanata Dal, Rubaiya incidenttook place. 
That was not an ordinary incident but it was 
a big font to the law and order machinery in 
the country. The Government had taken a 
very foolish decision at that time. The people 
of Kashmir thought that the people of India 
are coward. That is why lakhs of Kashmiri 
came to Sri nagar openly in the ground and 
said, "You Indian dogs get out.· 

I would like to ask these friends who 
make a noise that had there been ever riots 
between 80% Muslims and 20% Hindus 
living in Kashmir during last 40 years of the 
Congress rule? Had ever Hindus or Muslims 
been compelled to flee from there. Now most 
of the Hindu Pandits have fled from there. It 
was result of weak and coward policies of the 
then Government. BJP was with them and 
was supporting them. 

Present situation in Kashmir was ere· 
ated by the p~evious Government. During 
the Congress regime Kashmiri Muslims had 
never dared tothink on these lines but distur-
bances started during the rule of the Janata 
Dal and today secessionism and terrorism 
are spreading there very fast. Had there ever 
been such incidents of kidnapping of 10-20 
people daily? It started during the regime of 
Janata Dal that one person was kidnapped 
to secure release of six militants in exchange. 
The situation which we are facing is the 
result of your policy. You are responsible for 
it. 

Out of 44 years Congress ruled for 41 
years and during that period four persons 
graced the office of Prime Minister. But there 
have been four Prime Minister during 3 112 

years of your rule. Because only those can 
rule who know how to govern. You came in 
power and misused it. Now what is tl}ia· Ekta 
Yatra? All the parties, intellectuals and every 
person of India opposed it. But the leaders of 
BJP are saying that the Ekta Yatra will not be 
stopped and if the Government stops it they 
will resort to strike. Somewhere extremists, 
at some places ULFA and yet in another 
area Anandmargis are active. Why all these 
things are taking place? The reason behind 
this is that the opposition parties got an 
opportunity to rule the country from 19n -79 
and during that period country was pushed 
10 years back. Then they got an opportunity 
to rule the country from 1990·91 and during 
that period they made the country bankrupt. 
Communalism and cynicism gained ground 
during that period. 

Mr. Deputy Speaker, Sir, I suggest that 
we must act wisely and adopt broad minded 
attitude. I would like to say that presently 
largest number of Muslims are residing in 
India as compared to any other nation in the 
world. There are 14-15 crore Muslims in our 
country. No other country of the world has 
such a large number of Muslims. Can Hindus 
of India force them to flee from here? Can 
they play with their feelings? But I would like 
to ask why the issue of Ram Janambhoomi 
Babri Masjid was not raised during 1977 to 
1979? At that time Shri Lal Krishna Advani 
and Shri Atal Bihari Vajpayee were Ministers 
at the centre. Why they remained silent? I 
am also a Brahmin and a devotee of Lord 
Rama. When Lord Rama was born? Was he 
born two or three lakh years ago? When the 
Ramayana was written? When Babar came 
to India?When Babarbuilt the Babri moscue? 
Even today the walls of Masjid and Mandir 
are adjacent to each other. In the name of all 
these things is· it not a conspiracy to attack 
the ·unity and integrity of the country by 
inciting feelings.~e Hindus and the Mus-
lims? I would lik~t _k tha custodians olthe 
Hindu that if Hiou, feel whether they ortheir 
rights are not safA "ere in India. I think that it 
is a matter of great shame for all of us. Our 
India is like a garden where different kinds :>f 
flowers bloom. There are different kinds of 
seasons, religious and different kinds of 
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windsflow here but we never faced such 
communal cynicism as has been created by 
our friends of BJP. It is the result of your 
wrong policy. Rath Yatra and Ekta Yatra 
have created an atmosphere of hatred and ill 
will in the country. Where there used to be an 
atmosphere of love and cordiality, people 
have become enemy of each other and it is 
all being done in the nallle of religion. 

Mr. Deputy Speaker, Sir, I am not again 
the construction of the temple. It is not writ-
ten anywhere that country should be sent to 
dogs for the construction of the temple. Why 
don't you say clearly that we want to collect 
money? What was the purpose of the Rath 
Yatra? It was merely an election stunt and 
they succeeded in their mission. In somq 
states they managed to get majority and 
form Government and also they got good 
number of MPs elected to Lok Sabha. Its 
credit goes to you as you succeeded in 
instigating the feelings of the people. But 
Mr.Deputy Speaker, Sir, we have to see 
where the present situation will lead us to? It 
never happened before 19n in the country 
where greatmen like Gandhi, Nehru and 
Maulana Azad were born. In 19n Congress 
lost power and within two years the country 
was ruined and today you preach that we 
teach lessons. They pose themselves be-
fore the people as if they were apostle of love 
and peace. Mr. Deputy Speaker, Sir, it is so 
serious issue that the anti national forces 
who can't tolerate the progress of the coun-
try will succeed in their nefarious design if we 
do not rise above party politics and above 
caste and creed, and if we do not stop 
creating wedge between high· and low and 
unless and untill all the people and all the 
parties in the country do not join hands, 
whichsoever party may come to power, poli-
tics will continue. 

You see tlie condition of Russia Russia 
was once a super pOwer. We should learn a 
lesson from the history of other countries~ 
We all have to face these forces who want to 
spread communalism in the country and 
who want to disintegrate our country. 

At the Minister of Home Affairs and 
announced, Government will hold election, 
in Punjab. I would like to submit that ever 
since the announcement of elections by 
Government despatch of armed forces to 
maintain law and order situation there, they 
have stepped up their activities. And its 
effect can clearly be seen in my state. I thank 
the Government of Haryana and Haryana 
police that they have liquidated 5 terrorists 
yesterday. But to face incidents like those 
which took place in Sirsa and Tohana we 
should be provided para-military forces, 
B.S.F. and C.R.P.F. we did not require it 
earlier. But when army was deployed in 
Punjab terrorists did not find any hide out, 
therefore, they intruded into Haryana. We 
need to recruit additional police force. Be-
sides this, we need sophisticated weapons. 
Our policeman can't face A.K. 47 rifles of tlie 
terrorists with 3.3 rifles. I specially request 
hon. Minister of Home Affairs to provide us 
sophisticated weapons and para-military 
forces and allow as to recruit additional po-
lice force. And control those people who 
what to disintegrate the country in the name 
of religion. • 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Deputy Speaker, Sir, we are 
discussing the deteriorating law and order 
situation in the qQuntry in the wake of terror-
ism, seces~ionism and kidnappings. It is the 
issue but the speeches are being made on 
Ramjanambhum ... (lnte"uptions) ... I would 
like to say that first of all find out the reasons. 
We can put off the problem but cannot avoid 
facing it. H terrorism in Punjab and Jammu 
and Kashmir was based on communalism 
there would have been Hindu-Sikh and 
Hindu-Muslim riots. 

My submission is that the terrorism is 
not based upon communalism but it is a 
conspiracy to disintegrate the country. There-
fore, terrorists are killing Hindus as well 
Sikhs and Muslims. We should go into their 
motives. They are blaming BJP for it and 
making their work easier. Mr. Deputy 
Speaker, Sir, terrorism is not a State subject. 
Terrorism has spread all over the country. 
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Therefore, we should look upon it as a na-
tional problem. 

Mr. Deputy' Speaker, Sir,l do not want to 
take much time but.would like to draw the 
attention'towards serious situation prevail-
ing in Jammu from where I have come only 
two days back. It is nice thatthe hon. Minister 
of Home Affairs i$ present In the House at 
this moment and I would like to present the 
facts about the situation prevailing in Ka-
shmir valley before him. In short, it can be 
stated that terrorism is raising its head even 
outside the states of Punjab and Jammu and 
Kashmir. I would like to submit that in conSUl-
tation with the Chief Minisler of states where 
terrorism has taken a serious turn like Uttar 
Pradesh, Haryana, Rajasthan arfd Delhi"in 
the recent past, acoordinated effort be made 
to tackle terrorism. It won't be proper to leave 
any state alone to tackle terrorism. The Chief 
Minister of Uttar Pradesh has stated that the 
he is making special efforts to tackle terror-
ism. No doubt he is doing excellent job but I 
think terrorism is notthe problem of one state 
or one party, it is a national problem. The 
Government must seriously ponder over the 
problem to evolve its solution. Uttar Pradesh 
has demanded a few more companies of 
PAC and many other things. Through you,l 
would like to submit that to tackle terrorism 
meeting of Chief Ministers of all concerned 
states, Government of states under Presi-
dent's rule and U. Governor of concerned 
state be convened immediately for evolving 
coordinated strategy. 

Mr. Deputy Speaker, Sir, Delhi is a 
Union Territory. Terrorism through has raised 
its head in Delhi but the main problem here 
is if law and order.,Hon. Minister of Home 
Affairs is directly responsible for law and 
order situation of Deihl because Deihl is a 
l!nion Terroritory. Law and order in Delhi is 
deteriorating day by day. Common man in 
Delhi feels insecure and is terrorised. Inci-
dents of daylight killings, lOoting, dacoities 
and kidnappings are on the rise. . 

Kidnappingshastwo ramifications-firstly 
to secure ransom and secondly to secure 
release one or the ,oth~ terroiist behind 

bars. The Government will be surprised to 
know that an Industrialist of Mayapurl Indus-
trial area was kidnapped and ransom was 
received in the Rohatak jail. This is the state 
of law and order in Deihl, directly Governed 
by the Centre. In 1965lndo-Pak war the man 
who hoisted national flag at Hajipir and was 
subsequently awarded with MJihavir Chakra 
by the Government of India Maj. Gen. 
S.S.Kahlen was in the broad day light bru-
tally killed along with his son in Delhi Canton-
ment. But the killers are still at large. I visited 
the area, because it forms part of my con-
stituency. : Family members and relatives 
enquired from me, whether this was to be 
fate of the man who without caring for his life 
helddeartheprestige ofthecountry. Will the 
person be killed in such a fashion? The 
Government must make special efforts to 
apprehend the culprits still at large. Other-
wise, the public feel the .law and order in 
Deihl has totally collapsed. 

In the recent past more than 200 per-
sons lost their lives in the 'Sura' tragedy. 
Every department is shifting the blame to the 
other authority. Some put on the blame on 
the Excise Department ahd the others say 
something different. If this is not a law and 
order issue, then I would like to know from 
the han. Minister of Home Affairs why was 
theS.H.O.Suspended?WhywastheS.H.O. 
penalised and suspended? Since the han. 
Minister .of Home Affairs is responsible for 
affairs of Delhi, then why cannot the guilty 
persons be pinpointed and prosecuted for 
the tragedy in which 200 persons lost their 
lives and 50 persons became blind? 

I do not want to dwell on the complete 
shameful incompetence of Delhi Police in 
dealing with the. kidnapping of Shri Radu, 
,Charge-d-Affairs of Romaniasn embassy. I 
would like. to draw the attention towards 
terrorism in Punjab and Kashmir where a 
newphenomenonofkidnappingshasstartad. 
As I submitted earlier kindapping has only 
two purpose one to secUre ransa" and the 
other to secure .release of colleague behind 
bars. Lately the phenomenon of ",I jacking of 
trucks has also started to stop transportation 
of goods to other states. In the last few days 
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150 trucks were hijacked. I demand handing 
over of the case to C.B.I. Kidnapings to 
secure release of colJagues behind bars in 
jails are on the rise. In Punjab daily 30-40 
persons are kidnapped and most of the 
cases are even not reported to the police. If 
the situation is not dealt with strenly , then 
migration from Punjab might start. Problem 
will get complicated, if the people start feel-
ing inseucre. I do not want to speak more 
about Punjab but would like to concentrate 
just on Kashmir. I Would to like say one thing 
that in Punjab attack on family members of 
policemen has begun. When Dr. Baldev 
Prakash was attacked, I paid a visit to 
Amritsar. There I was told that duritrg the last 
month 100 family members of serving police 
personnel were killed. As a result police 
personnel have been demorolised posted in 
urban areas. 

I would like to draw the attention to-
wards Kashmir. It is nice that the han. Minis-
ter of Home Affairs is present in the House. 
I have come back after a stay of two days in 
Jammu region, with a few newspapers and 
facts. In Kashmirvalley terrorism have gained 
upper hand and are roaming around freely 
on roads. Earlier the terrorists used to go 
underground but now they are holding press 
conferences. It has appeared in the newspa-
per, that the terrorists are addressing public 
gatherings in Hazratbal, ~rinagar. When the 
terrorists are brought to the court the local 
people entertain them and the first cousin of 
a Central Minister is also among them. Here 
is his photograph. Out of the lour pages of 
this newspaper two pages are full of Govern-
ment advertisements. All this is being done 
with the money got by the Govemment 
advertisement. " 

"Raat Ka Jikar Na Kar Raat To Gujar 
Gayee, 

Agar Hai Subah To Bata Roshni Kahan 
Gayee." 

I would like the hon. Minister of Home 
Affairs to give a categaric statement regard-
ing the happenings there. In the past, the 

terrorlststs used to remain underground, but 
now they have come to streets with their 
arms. They hold press conference in 
uniform ••••.. (lnt9ITUptions) I know who is 
behind this. Shri Advani and we did not 
appreciate the manner is which the daughter 
of then Minister of Home Affairs was re-
leased from the hands at. terrorists. Shri 
Doraiswamy was also abouted. They de-
manded that Javed Ahmed Shall must be 
released in exchange. The Central Govem-
ment insisted that they won't free him be-
cause he was convicted of murder of 40 
persons. Instead 11 terrorists were released. 
I would like you to cotradict my statement. I 
had ben there. I was told by some people that 
Shalla was one of those 11 terrorists who 
were released in spit of his being convicted 
in forty murder cases. My information is the 
Government there does not want to release 
him. I would like to know the leader or the 
Minister who was instrumental in the nego-
tiations with the terrorists and at whose behest 
11 terrorists were released. 

I would like to cite another example. In 
an encounter two C.R.P.F. personnels were 
injured and they are still hospitalised. Four of 
them were killed in the encounter. The 
Government announced an ex-gratia pay-
ment of Rs. 1 lakh to the next of Kin of the 
victims. Compensation for the terrorists? 
They refused to accept it and said that they 
need not any money from India. It was an 
Insult to the country. What more do you 
want? An enquiry was conducted about this. 
The people you are willing to install, are not 
liked by the people there. You say that the 
Janata Dal is responsible but first peep into 
yourself and see what is happening there? A 
Central Minister visits Jammu by special 
aeroplane from there he goes to Akhnoor by 
a helicopter and returns after addressing a 
meeting attached by not more than 100 
persons. Why did he go there. After all, who 
is responsible for these developments in 
Kashmir? Is it the Minister for Home Affairs 
or sOme one else? The people there ask this 
question. Who will dac~e it? If you want to 
take the ex,chief Minister take him to Ka-
shmir, and hoist the tricolour there. Today 
not body can dare enter the valleY. No poJi-
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tician has gone there during the last one and 
a haH year. People laugh and ask us what Is 
their last record? 

I have a photocopy of statement of the 
then National Conference President Dr. 
Farooq Abdunah. I would like to quot from 
that statement: 

"Since the situation in Kashmir is grave 
and the people of Kashmir are witness-
ing their motherland being turned into a 
vast graveyard at the hands of army and 
paramilitary forces. I appeal to the cus-
todians of humanity is and outsijje the 
country to interfere in the extremely 
dangerous situation prevailing in v~ 
and raise their voice to conduct investi-
gation at international level about the 
massacre by the army and para-military 
forces." 

Do you want to install him in spite of this. 
He speaks one language here and different 
language there. The person who does not 
have credibility. (Interruptions) I am referring 
to the another person also. I am referring to 
another name also, so that you are happy. 

One of the former Governors, who was 
the blue-eyed boy of the Congress, is a 
Hindu. I would like to quote from his state-
ment which has been published recently. 
The heading means that 'Karan Singn feels 
that signatUres on the official document was 
not right'. After 44 years or the Independ-
ence Shri Karan Singh says that the signa-
tures of his father were not right. What 
message does he want to convey? What 
does he want to say- (Interruptions) Are 
those signatures fake. The newspaper car-
ries advertisements of Jammu and Kashmir 
Government. Dei you send your advertise-
ment to fake newspapers? I want to submit 
that the people do no trust those whom the 
Government has taken into your confidence 
to solve the Kashmir issue. 

I would like to bring another issue to 
your notice. Nobody has done anything to 
stop anti-Indian propaganda there. I have a 
newspaper which has the statement of Shri 

Mann. Concocted and mischievous state-
ments are published. Of late, on November 
24,1991 astatementofShriSimaranjitSingh 
Mann was published. The' heading was 
'Kashmiri defenus blinded Kashmir a grave-
yard-Mann. The Government has not con-
tradicted it. These newspapers defame India 
and Pakistan later refers to them and ma-
ligns India. I, therefore, want to submit that 
the Government should set right the media-
machinery. 

During the debate on Kashmir last time, 
I had said that the houses of Kashmiri mi-
grants' and Kashmiri Pandits were being set 
ablaze-but our colleagues were shedding 
crocodile tears ·that it was the Janta Dal 
which was instrumental in migration of Hin-
dus from Kashmir. Shri Azad is to sitting 
here. He had expressed his grief and contra-
dicted and challenged ij. I have confirmed 
and I would like the han. Minister of Home 
Affairs to mention in his reply whether more 
than two thousand applications have been 
sent to him. Have F.I.Rs been lodged for 
those cases? 

Shri Azad has come. It is very good. 
Han. Azad, you challenged me that no Hindu 
house has been ablaze there. I submit here 
that more then 2200 houses of Hindus were 
set ablaze. F.I.Rs have been lodged with you 
and nearly 500 to 600 people have been 
given Rs. 1 lakh as compensation. But even 
then you say that no F.I.R. has been lodged. 

THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NAB I AZAD): At 
that time you were talking about the temple 
issue. 

SHRI MADAN LAL KHURANA: Temples 
too have been burnt. About 2200 F.I.R. have 
been lodged and 700 to 800 people have 
been given Rs. 1 lakh by the Government as 
compensation after investigation. 

I would like to be brief. The Government 
should awake and save Kashmir from the 
claws of a handful of crued vultures. We 
have to decide as to who will deal with them. 
Confusion is being created there. Centre 
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should decide whether the Governor is to 
continue or nott You should dispel this 
uncertainty. I am n~ a pleading his case, but 
I will definitely like to say that sometimes 
hints are thrown that he would be transferred 
and sometimes he is asked to continue there. 
Whatever you want to do, you should do it 
and end such atomism and take concrete 
decision. I would like to suggest in this con-, 
nection that the situation in Kashmir is wors-
ening day by day. 

The Ekta Yatra is going there, but merely 
criticising it-will not ~erve the purpose. You 
should support the yatra. I heard two 
speeches just now. They claim that our flag 
is being hoisted. The Government have 
reported that only the B.S.F. has hoisted the 
flag. Who hoisted the tricolour there in last 30 
years on 15th August? On 14th August the 
Pakistani flag was hoisted there and the 
Indian flag was never hoisted at Lal Chowk. 
Hoisting our national flag at the secretariat is 
no great achievement. Nobody can prevent 
me from hoisting national tricolour in any part 
of our motherland. I am not going to hoist the 
B.J.P. flag, but I am going to hoist the na-
tional flag and to sing the national song. I am 
going to sing it with courages. I declare here 
that you may prevent to the best of your 
capacity but as I told previously that I was 
committed to reach the temple, likewise I 
declare here that we should hoist the tricol-
our 00 26th January and no power on earth 
can stop me from doing so •..•••..• 

SHRI PAWAN KUMAR BANSALL 
(Chandigarh): The issue of hoisting tricolour 
is good, but what would you do besides it is 
to be seen in future. 

SHRI MADAN LAL KHURANA: You are 
In power and .it Is for you to do something. I 
do not know what you will do .....• 

SHRI VILAS MUTIEMWAR (Chlmur): 
You do not go yourseH. Instead you send 
other workers to be lathi charged there. It is 
they who suffer. 

SHRI MADAN LAL KHURANA: They 
are not cowards, but brave lot. . 

I would like to say that oo-ordinated 
efforts must be made to curb the spate of 
incidents of terrorism. I would like to caution 
the Government about the deteriorating situ-
ation that I have witnessed personally in 
Kashmir. We can not visualise the seventy of 
the deteriorating circumstances there and 
the Government should therefore be vig-
ilant. The situation is more serous than what 
I have mentioned here. I whoud like to sug-
gest in this connection that the Prime Minis-
ter should give up the policy of adhocism and 
uncertainty and ..:. ... nvene an all party meet-
ing on the Kashmir issue to decide collec-
tively about the steps to be taken there and 
then launch anattackon national level against 
the terrorists on warfooting so tllat the citi-
zens of the country feel a sense of security. 
I am sure, the Government would certainly 
pay attention to this. 

With these words, I conclucie. 

SHRI NITISH KUMAR (Barh): Sir, we 
are discussing law and order situation with 
particular reference to terrori~m. But I think 
to discuss law and order situation is of no 
avail because there is no law and order ever 
for namesake. Often has been observed that 
the issue of law and order situation is used 
for getting political mileage. When a State 
Government is to be harassed the Central 
Government generally remarks that the law 
and order situation has deteriorated there 
and action will be taken accordingly. But 
today the situation has deteriorated to such 
an extent that there is no law and order in the 
territories under Central Government. There 
is no need to go through the figures, because 
han. Shri Indarjit Gupta has already given 
those figures in the House and therefore, I 
would not like to waste time of the House. 

The failure of the Government in cases 
of kidnappings is beyond discussion. Needles 
to mention the failure of Government in 
connection with the abduction of Romanian 
.diplomat Shri Radu. Whenever terrorists 
strike in such areas or secessionist activities 
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gain ground the Central Government does 
not have any way-out but suggest to the 
State Government to declare. the affected 
area as 'disturbed area', as has been done in 
the case of Tera; area in Uttar Pradesh. 
Declaration of Chandigarh as 'disturbed area' 
implies that the Government can send para-
military forces and special police forces there. 
But have the terrorist activities stopped in 
those area where terrorist activities were at 
their peak and para-military forces were 
deployed to deal with the situation. 

Whenever Punjab is discussed can you 
say sincerely that there is no need for any 
serious considration? What is needed today 
is to initiate a political process. During the 
Chief Ministership of Shri Barnala, he Was 
appreciated in this House in th beginning, 
but a month later, he was dismissed. Who 
created this situation? What forces and 
reasons were responsible to postpone the 
previous elections. At that time, the Con-
gress Party insisted not to participate in the 
elections there. When they came to power 
they postponed the elections, and now they 
are thinking in terms of holding elections. h 
means that the Centre has always tried to 
excise its power to derive political mileage. 

The situation in Kashmir is deteriorat-
ing. Shri Khurana has just mentioned the 
condition there. Even if Shri Khurana does 
not mention it, everybody has understood 
that there is no Government worth the name 
in Kashmir. Nobody is bothered about the 
Centre's authority. Everything is atthEfwhims 
and fancies of the terrorists there. Such is 
the situation there. Today, you are glorifying 
Shri Farooq Abdullah, but you ousted the 
same farrow Abdullah earlier. Thus, the 
country is facing the consequences of four 
play of the Congress Party. 

When you discus various tacts of law 
and order situation, or public order in the 
country, we meet nothing but disappoint-
ment. Inside and outside this House, this 
issue has been discussed many times and 
the hon. Members have expressed their 
opinions but the Government has the same 
stock reply and every time they manoeuvre 

to conceal the facts. This problem is increas-
ing everyday and there seems to be no let 
up. What is its ultimate remedy? What is the 
solution to the Punjab issue. Due to adverSe 
situation in Punjab, the elections there were 
postponed. Now they are due in February. 
But it should clear whether elections would 
be held. Till the last moment it will be as-
serted that election would be held, but at the 
eleventh hour, it will be announced that the 
atmosphere is not conducive hence, the 
elections stand cancelled. This all is being 
done there. 

I would like to congratulate Shri 
V.P.Singh who initiated a political process 
there. At that time, it was a minority Govern-
ment and it had postpone elections in Punjab 
on the advice of their allies, as the situation 
was not conducive. Shri V.P. Singh had 
admitted as the Prime Minister, that it was 
the greatest mistake of his life. But today 
persons in power will manipur it to derive 
political mileage. Why Chadigarh was not 
transferred to Punjab? Why water dispute 
was not settled and was sent it to the Su-
preme Court? There are other such identical 
problems. Why these could not be solved? 
We have discussed them for several years 
but these have not been settled for the sake 
of serving our own political ends. The party 
in the Government has been manoeuvering 
so. I do not want to look ~ack at the last 
decades history. Discussion has been held 
on it several times and the. situation today is 
very grave. 

Just now Shri Khurana was speaking on 
Kashmir issue. H the total picture of the law 
and order situation of the country is obvious, 
yet Shri Narasimha R.ao is applauded. What 
is happening in the Narasimha Rao regime is 
evident from the figures given in this regard. 
Though it would not be proper to discuss 
these matters here but the way value of 
rUl?8e has devaJuded, the prices have risen, 
abduction, killing, kidnapping and loot, has· 
escalated and dowry and other sorts of atroci-
ties are being committed, one dan not help 
commenting on it. In other words, the Nara-
simha Rao Government has made remark-
able progress in devaluation of the rupee, 
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rising prices, loot, murder, kidnapping and 
atrocities against the Harijans and riots. This 
Government has failed to stop riots. Riots 
have been discussed many times in the 
House, but these can be overcome only if 
there is political will. When Bihar is referred 
in this connection, some persons from the 
treasury benches pass coments. What is the 
reason that there are no riots today in Bihar? 
All it needs is a political will power, It is all 
because of social justice and political will 
power that riots do not occur anymore in 
Bihar. We must learn a lesson from it, but we 
do not. We merely blame one-another. We 
try to draw political mileage out of it. To curb 
riot has become the model of the Janata Dal. 
Due to paucity of time. I would not like to go 
into the details. What I want to know in which 
field the Narasimha Rao Government is 
progressing. 

SHRI PASWAN KUMAR BANSAL 
(Chandigarh): Are you aware of the fact that 
16 houses have been burnt in Bihar? (/n-
trruptions) 

SHRI NITISH KUMAR: Houses have 
been set ablaze everywhere. If you permit 
me, I can give you the figures. Shri Indrajit 
Gupta has already mentioned the figures. If 
you wish. I can continue mentioning figures 
for fifteen minutes and then your will com-
mend to know the law and order situation in 
the States ruled by the Congress-I and the 
Janata Party. 

I mean to say that on one hand, the 
situation is deteriorating whereas on the 
other hand the Narasimha Rao Government. 
is eulogized. It is said by the leader of the 
Bharatiya Janata Party that Shri Narshima 
Rao is the best person after Shrtlal Bahadur 
Shastri. Not only this, an R.S.S.heavyweight 
said that the Congress Party should be ex-
tended the helping hand in national interest. 
On the one hand, we say such·things while 
on the other hand, the B.J.P. President is 

• setting out for the yatra. Shri La! Krishna 
Advani launched a Rath yatra and he earned 
enormous public applause. Now Shri Murli. 

Manohar Joshi is launching a yatra which 
ha~ been named Ekta Vatra. Mr. Deputy 
Speaker, Sir, I smell here of collsion this way 
or that. According to the authentic informa-
tion that I have, the B.J.P. men are making 
marries, and the Congress Party is opposing:_ 
it. It is giving them lot of pUblicity. I do not 

. understand, what would they do in their Ekta 
yatra They say that would hoist the national 
flag in Kashmir on 26, January. I fail to 
understand this thing. Kashmir is an integral 
part of our country and every citizen has a 
right to hoist the tri-colour on his house on 
26th January, and 15th August. Tricolour 
can be hoisted even on private land. On 
other days, the Indian flag can be hoisted on 
Government buildings only but on 26th 
January and 15th August, it can be hoisted 
anywhere in the country. I do not think there 
is anything strange in hoisting the Indian tri-
colour on 26th· January in Kashmir. The 
Home Minister is calling a meeting and tha 
Hon. Prime Minister has made an appeal. 

. But after all why? I know very well thatthe so-
called "Ekta Vatra-organised by the BJP you 
would excuse me for saying that it would ask 
for protection as soon as it would reach 
Jammu. They would have demanded pro-
tection. But what the Government did? It 
glorified the entire thing and gave so much 
publicity that it has again become an election 
issue. Just as they did during the Rath Vatra 
on Ramjanambhoomi-Babri Masjid issue 
antagonised Hindus against Muslim and 
strengthened the Hindu Vote Bank, simi-
larly, the so called 'Ekta Vatra' is a big force 
and is not meant for unity and integrity of the 
country. Even they know that the Ramjan-
ambhoomiTemple will never be constructed. 
I also know that it will not be constructed •••••• 

SHRI VILAS MUTTEMWAR (Chimur): 
They have already demanded protection. 

SHRI NITISH KUMAR: The Govern-
ment is giving them undue importance and I 
think there is connivance between these two 
parties. Shri Narasimha Rao syas that Con-
gress (I) should be helped wheres Shri Lal 
Krishna says that Shri Narasimha Rao is the 
second nice person in the Congress after Lal 
Bahadur Shastri. Shri Narasimha Rao is 
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making lot of propaganda for 'Ekta Yatra'. 
So, inspite of being diamenterically op-
posed in their ideologies particularly on 
social justice, secularism and other prin-
ciples there is collusion· between the Con-
gress party and Bharatiya Janata Party. We 
ha q come here to discuss terrorism and 
3eparatism and the law and order problem. 
Why is'it that the law and order1s worsening 
day by day? Why are.a few handful of people 
getting rich and poor getting poorer? Why 
are the employment opportunities shrinking 
and unemployment on the increase? Have 
we ever thought on these issues seriously? 

We have crime record of only those who 
are habitual criminal or known criminals. 
They are arrested, beaten and punished. 
But the other categories of criminals for 
example who do it for the furi of it or those 
who are influenced by the Bombay films-
.)IVherein crime is glorified-always get scot-
free. When adolescent boys see Amitabh 
Baechan on the silver screen fighting hun-
dreds of people single handed they think it to 
be true in real life also and believe that this is 
the way to progress and prOP.8rty. On the 
other hand, this is the this is the reason for 
the increase in crime rate whereas on the 
other hand, unemployment is also a signigi- . 
cant factor. Some young men commit crimes 
as they get a 'kick' out of it and many ~ys . 
of well to do families have been caught as 
they were involved in kidnappings. They 
have been committing other crims as well. 
i~at is the reason after all. The youth think 
that they would be glorifien in the society and 
that is the only way to progress. 

Have you ever thought why a 'Phoolan 
Devr was born? She was the product of 
circumstances in a society where there is 
discrimination against low caste. Why did 
Phcolan Devi take to crime and became the 
dreaded 'Phoolan Qeyi', She is the product 
of circumstances in which atrocities were 
committed on her family includi(l9 rape or 
women: Have we ev8_r thought in this direc-
tion? How do the people who have a higher 
statusJn society behave or treat the ordinary 
men? They maltreat and even commit atroci-

ties against them. Why will not such crimi-
nals and decides be born? 

I was in the jail in Emergency period 
which was imposed during the late Shrimati 
Indira Gandhi's rule •. We were arrested 
under the MISA. According to the survey that 
we conducted in the jail 98 percent of the 
prisoners belonged to backward classes, 
and were Harijans or Adivasis. We had got a 
cook. When we asked him as to how long he 
had been in jail. He said he was there for the 
last four and a haH years. On being asked· 
what crime he committed, he said he was 
hungry and had stolen a cup of Rabri(atype 
of sweet). He had been in jaii for the last four 
and a haH years merely for staling to satisfy 
his hunger. This is the way people are 
humiliated and are made criminal and 
naxlites. There is a need to de librate upon 
there matters with a cool mind. I am not 
mentioning these things just to draw your 
attention. Nor am I saying that the political 
parties would draw political mUeage out of it. 
The Government may emphasize any num-
ber of times that they. are in complete control 
of the situation in Punjab and Kashmir but 
the fact remains that the Centre's dictate 
does not hold good there. Now the Terai 
region would be disturbed. Then the North-
ern region would be in the grip of distur-
bance. The way POlitical gimmick is being 
played in the Northern region, the day is not 
far when the entire country would be on the 
verge of disintegration. We will merely waste 
the time of the House by levelling allegations 
and counter allegations. Have we ever 
thought for Punjab, by rising above party 
considerations? Is there a new approach to 
the Punjab problem. What generally hap-
pens is that with the change of power at the 
Centre a new Governortakes over in Punjab. 
The Governor and the Ministry of Home 
Affairs say contradictory things. This shows 
that there is no clear policing respect of 
Punjab. Is it not true that terrorism has in-
creased there, youngmeA have been killed 
in fake encounters and innocent have been 
arrested to hush up the lapses. Is it to true 
that terrorists are being born because of the 
wrong policies of the Government. There is 
need to ponder over these things. We may 
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discuss the matter as many times as we wish 
but unless we rise above party considera-
tiona and take a decision by concensus on 
issues of social justice, secularism and 
removal of economic disparity and imbal-
ances, we will continue to grope in darkness. 
Our future generations will hold us guilty. 
We remember our older generation with 
pride and say that they have brought us 
political, social and economic independence. 
But the way we are haunted by terrorism and 
the threat of disiniegration is looming large 
on our country, we should bank upon our 
experience. The entire world is disintegrat-
ing and therefore, we should not sit with our 
fingers crossed. The Soviet Union, Yugosla-
via and many other countries, are on the 
verge of collapse. We should rise above 
petty considerations, when we discuss mat-
ters whether it is Punjab, ,Kashmir, Terai or 
the Northern region and try to find out solu-
tions throughwhich we can bring this country 
on the path of progress and prosperity and 
make it strong. With these words,l conclude. 

[English] 

SHRI DATTATRAYA BANDARU (Se-
cunderabad): Hon. Deputy-Speaker, Sir, we 
are discussing about the deteiorating law 

, and order situation in the country, particu-
larly Kashmir, Punjab, Assam and Haryana. 

In the recent events in Haryana in To-
hana, 26 people were killed on 6th of De-
cember. On 9th of November, in Sirsa 12 
persons were gunned down. In the Hindus-
tan Times it has appeared a news-item re-
garding the Tohana incident. the Director 
General of Police, Haryana. GJD. Kalyan has 
said in spite of the repeated requests to the 
Union Government to supply para military 
forces, arms and ammunitions, they have 
not sent adequately. It was shameful to hear 
about the number of killings just like what we 
are watching in the cricket about score. Just 
like Imran Khan is playing cricket and scor-
ing runs, about Kashmir and Punjab people 
are watching daily in TV and Radio what is 
the score of Punjab, what is the score of 

various parts of country 

Kashmir. Even in Tamil Nadu, in the name of 
Jihad Committee, they have published post-
ers on the 19th of August, mentioning eight 
names of the Hindu leallers whom they want 
to liquidate. On the 5th of September, one of 
the listed name, Mr. Shiv Shankar t'las been 
liquidated. 

18.00 hrs. 

Communal feelings have arisen in Tamil 
Nadu also. Regarding Andhra Pradesh, 
recently the ex-Minister of the Congress-I 
Mr. Hayagrivachari was murdered. 

In Adilabad, one train was totally burnt. 

In the Kakatiya Express, 47 people 
were killed because of the burning of the 
train. 

In Andhra Pradesh the Home Minister 
himself said that these Naxalites have got 
L TTE connections. He said this on the floor 
of the House in the Assembly on 20th Au-
gust, 1991.60 AK47 rifles and 20 sten guns 
were taken from the L TTE. 

MR. DEPUTY SPEAKER: How much 
time will you take? 

SHRI DATTATRAYA BANDARU: I am 
going tomorrow. I will complete my speech. 
I will take only two or three minutes more. I 
will complete my speech. 

MR. DEPUTY SPEAKER: You com-
plete your speech quickly. 

SHRI DATTATRYA BANDARU: Even 
the political workers, the CPM, the CPI, 
Congress BJP, TOP and MCPI workers were 
killed and I cannot give the number. 

Even the houses of Ministers were 
blasted. 

The house of Shri Santosh Reddy, the 
Finance Minister was blasted. 

The house of Shri Narasimha Reddy, 



681 Disc. under Rule 193 AGRAHAYANA 19, 1913 (SAKA) order situation in 682 
Gen. deterioration in law & various parts of country 

Ministerfor Urban Housing and Municipality 
was blasted. 

Shri Chenna Reddy, MLA, was mur-
dered. 

Shri Sudhir Kumar, Youth Congress 
President and MLA and former Minister's 
son, was kidnapped in Hyderabad, the capI-
tal itseH. 

OurMLA ShriJaipal was also kidnapped. 

140 persons were killed by Naxalites of 
which 141 belonged to the weaker sections. 

Recently in many of the districts in 
Warrangal district 58 people were killed fol-
lowed by 48 in Karimnagar and 26 in Ni-
zamabad and 23 in East Godavari and"22 in 
the twin cities. 

Large number of kidnappings have taken 
place. 

93 people were kidnapped in Warran-
gal. 

35 people were kidnapped in 
Karimnagar. 

17 people were kidnapped in Adilabad. 

224 people were kidnapped by Naxal-
ites this year. 

Three Mandai Presidents, 12 sarpanchs, 
four upa sarpancha and one MLA were 
murdered. 

As I said, 43 policemen were killed. 

The rest of the victims were small and 
marginal farmers. 

The loss to public property which is 
incurred this year is, 168 RTC buses were 
totally burnt and the oomparative figure i.s 
117 in 1990. 

The Naxalites are thereof in 13 districts 
of the States. There is no law and order. 

There is a parallel government running in the 
entire Telengana district. 

I requested the Home Minister, to deal 
with the situation firmly. 

Even Prime Minister'S lands are not 
cultivate. It is under seizure by the Naxalites. 

Evr.n many of the lands of the Harijans 
and the tribals are distributed by Naxalites. 

The Home Minister of Andhra Pradesh 
should be asked to save the people of the 
State from Naxalites. 

Regarding the recent elections, our 
friends was talking about election righting in 
Andhra Pradesh. I do not want to say about 
elections. 

But particularly I want to say that the 
Prime Minister contested the election from 
Nandyal. The Independent candidates were 
kidnapped there. Eight Independent candi-
dates were kidnapped and anybody going to 
filethe nomination papers was whisked away 
by the Special Branch of the Police. They 
were taken to the Samachar Bhavan run by 
the Congress MLAs. Later in Nandyal all the 
Opposition parties polling agents were kid-
napped. They were given many threatening 
calls. It is mentioned in the newspapers that 
the Law Minister has said thatthe l!1depend-
ent candidates do not have public stand and 
that they are bringing rickshaw-pullers to 
propose their names. It is on record. I ques-
tioned the hon. Law Minister "Is rickshaw-
puller not a citizen of India?" How is he going 
to the citizen of India? Like that, being a Law 
Minister he has propagated all these things. 
All the polling agents were dragged out to the 
polling booths. 

-Lastly, I would like to say they even the 
All India Radio announced at 1.20 p.m that 

. only 10.20 per cent polling took place. At 3 
p.m. the Returning Offiger said it was 35 per 
cent and at 1 0 p.m. the Chief ElectoralOffi-
cer of Andhra Pradesh declared that it was 
'56 per cent. Finally, in the morning new, it 
was announced that there was 72 per cent 



683 Disc. under Rule 193 DECEMBER 10,1991 OIdersituationin .' 
Gen. deterioration In law & various pans of country' , ' 

ISh. Dattatrya Bandaru] 

polling. This is a new phase of democracy as 
was shown in Nandyal. I therefore request 
the hon. Prime Minister, who represents this 
Constituency, who follows all the moral val-
ues, who has the dignity of life, who is 
regarded as a moralist person, if he has got 
courage and if he is fair enough, to'recom-
mend the appointment of an Inquiry Commit-
tee to go through all the illegal acts done by 
the local Congress Party. I am saying this 
because a stigna has come to the Prime 
Minister. Even though the country's highest 
personality is the Prime Minister, a stigma 
has come to him. let him remove this stigma 
and allow his puritanical ways. I was telling 
about the law and order situation in Andhra 
Pradesh. Two women belonging to the 
weaker sections were stripped. One woman 
by name Mallamma was striped naked and 
she was prated in the streets. 

MR. DEPUTY-SPEAKER: Are you 
concluding or not? 

SHRI DATTATRAYA BANDARU: I am 
concluding. In telengana, Shrimati Durgabhai 
was make daily paraded in the street only 
recently- in the last month. Things are hap-
pening like that. 

MR. DEPUTY-SPEAKER: Shri Datta-
traya Bandaru, I allowed you with the pre-
sumption that you would complete it within 
two minutes. It is already 6.05 p.m. Are you 
going to continue or finish it? We are not 
expected to sit beyond six of the Clock. We ' 
have not taken the permission of the House. 
I was under the presumption that you would 
complete within two minutes. Are you going 
to continue tomorrow? 

SHRI DATTATRAYA BANDARl> 
, take only two minlJtes. 

MR. DEPUTY-SPEAKER: I willgjya~ 
only one minute. 

SHRI DATTATRAYA BANDAr 
lastly, Sir, my friend was telling about It , 
I came to know about Bihar also as far as tl.' 
law and order situation is concerned. 1t;\ 
country should know what is happemn&,' 
Bihar. There is no taw and order in Sl: t 
Politicians say that criminals are thel', ' 
politics. In Bihar, there were 600 kidn,;" 
pings, 8000 murders during the las11:>' 
months. This is the affair in Bihar also. "i t:", 
unfortunate things in Uttar Pradesh and Bitr<ir 
is that some of the MLAs are involved in 
murders, looting and rape. This is the affait 
there. 

Therefore, I once again appeal to til, 
Union Home Minister, to ponder a way Otl~, 
let him consider how best it can be solve<'. 
The militants there are doing a lot of at1O;, 
ties and on the other hand the otherpeop~:', 
thosewhohavegotmuscJe-powerandmon,.':; 
power are oppressing the weaker sectioru· 
and the Harijans. That is why I appeal to the 
hon. Home Minster to save the weaker sec· 
tions in this country from these two forces. ; 
once again request the hon. Home Minis!", 
to consider these aspects. 

MR. DEPUTY-SP,EAKER: Shri Da~( 
traya Bandaru concluded his speech. The 
House stands adjourned to meet again 
tomorrow at 11 A.M. 

18.08 hr •• 

The Lok sabha then adjourned till EIEt/(?11 
of the Clock on Wednesday December 'J ,I., 
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